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CORRIGENDA.

In the Legislative Assembly
Debates, Simla Session, 1934—
(1) Vol. VI, No. 3, dated the 18th
July, 1934—
(¢) page 199, lines 11 and 12,
for “and upon or " read
¢ and/or.”
(¢%) page 246, in the first column
of the statement, line 5,
for ““than as” read
* thanas.”

(2) Vol. VI, No. 4, dated the 19th
July, 1934, —

(i) page 354, line 2, for * ans-
wers ”’ read * answered.”

(#7) page 378, delete **
before  Unit
Committee on  the
August, 1933.”°

(117) page 413, in the statement
laid on the table in reply
to starred question No.
333, parts (z) and (e),
ling 1, for “ have the
reason ~’ read “ have no
reason. *’

* Appeared
Advisory
24th

(i) page 418, in the statement
laid on the table in reply
to starred question No.
414, part (b) line 7 Jor
““ gervices ” read ** ser-

Vige.
(v) page 462, line 8 from the
bottom, for curlousnty

read * curiosity.”

(3) Vol. VI, No. 6, dated the 24th
July, 1934, page 550, first headline,
for *“ promised to reply given to” read
 promised in reply to.”

(4) Vol. VI, No. 8, dated the 26th
July, 1934, page 711, line 19, for
“ dection *’ read ** election.”

(5) Vol. VI, No. 9, dated the 30th
July, 1934, —

(¢) page 745, answer to starred
question No. 292, parts
(e) and (h),—
(@) line 2, delete *“ only.”
(b) line 6, delete ** therefore,”.

(i7) page 746, answer to starred
question No. 295, part
(¢), line 6, for “ these ”
read ** the.’

(6) Vol. VI, No. 11, dated the 1st
August, 1934, page 875, line 9, for
“ benefit ** read  benefits.”

(7) Vol. VII, No. 1, dated the
6th August, 1934,

(2) page 1022, insert * List of
Publications,” as heading
on the top of the state-
ment.

(¢7) page 1036, insert ** Leakage
of Carriages on the Bom-
bay Suburban Service.”
as heading to starred
question No. 394.

(217) page 1037, delete the heading
“Leakage of Carriages on
the Bombay Suburban
Service ” at the top of
the page.

(8) Vol. VII, No. 2, dated the 7th
August, 1934,—

(7) page 1128, lines 8 and 9, for

‘ reference this Corps *’
read * refelence to this
Corps.’

(ii) page 1148, line 13 from the
bottom, for * than * read
““ that.”

(9) Vol. VII, No. 3, dated the 8th
August, 1934, page 1240, line 15,
Jor * pround ’ read ““ proud.”

(10) Vol. VII, No. 5, dated the
13th August, 1934, —

() page 1369, lme 5, for ** time
or wa,r ’ read * time of
war.’

(i) page 1404, line 15 from the
bottom, delete the word
“of” where it occurs
for the second time.

(11) Vol. VII, No. 6, dated the
14th August, 1934,—

() page 1447, line 4, for *“ Pro-

posal ’ read A pro-
osal.””

(27) page 1482, line 5 from the

bottom, for * claims”

read © chains,”



(12) Vol. VII, No. 7, dated the
15th August, 1934, page 1528, line 9
from . the bottom, for * decease i
read ** deceased.”

(13) Vol. VII, No. 8, dated the
16th August, 1934, page 1589, line
28, for “this ” read ** his.”

(14) Vol. VII, No. 11, dated the
22nd August, 1934,—
(i) page 1959, line 7, for ““in 2
read  is.”
(i) page 1971, line 5 from the
bottom, for “ of their”
read ** of their own.”

(i33) page 1975, line 14, for
“plus 1 times” read
 plus 1% times.”

(15) Vol. VIII, No. 1, dated the
23rd August, 1934,—

(4) page 1987, line 2 from the
bottom, for it is duty ”
read “ it is the duty.”

(i) page 2019, line 4, for
“ they * read  thy.”
(16) Vol. VIII, No. 2, dated the
25th Angust, 1934,—

(i) page 2051, line 11, for
“ necessary ” read
““ necessity.”

(1) page 2054, line 6, for “ na-

tural ” read ‘‘ nature.”

2073, line 16, for

(#41) page
07 read < of.”

i

(17) Vol. VIII, No. 4, dated the
28th August, 1934, page 2266, line 6,
for * varoius ” read * various.”

(18) Vol. VIII, No. 5, dated the
29th August, 1934, page 2273, lines
11 and 12 from the bottom, for
“ Jegislation my Government had no
previous intimation read “ legisla-
tion. My Government had no pre-
vious intimation.”

(19) Vol. VIIL, No. 6, dated the
30th August, 1934,—

(¢) page 2328,—

(@) line 16 from the bottom,
for ¢ information I
have already given”
read ** information T
have, I have already

given.”
(b) line 9 from the bottom,
for  “ Rs. 15,025,

which is contrary to
the rule of the Great
Indian Peninsula
read * Rs. 15,025 has
been received by the

Great Ind&%%&
sula Railway .

2385, line 14, insert

(72) page i

* we ”’ before *“ are.’

A

(iii) page 2399, line 23, Sfor’

< January, 19327 read
“ January, 1934.”

(20) Vol. VIIL, No. 7, dated the
31st August, 1934, page 2490, line
16, for ** batterment read ** better-
ment.”
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(Supplementary) Bill—
Motion to consider. 1372, 1394.95,
1386.
Girls Protection Bill—
Motion to refer to Select Ccmmittees,
1597,

ABDUL AZIZ KHAN, MIR—
Question re alleged repressive measures
taken against Khan Abdul Samad
Khan and — of Baluchistan. 1441

ABDUL GHAFFAR KHAN, KHAN—
re release of —. 370-71,

issue newspapers from Baluck
723, 1151,

621-23.

B
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ABDUL MATIN CHAUDHUZY, MR —
Assarn  Crirninad l" Arsendnsnet

(Huppl»rnmuq
m&, 1155, 129051
Fu.unws Bn—

Motion to copsider. 12526,
Copsideration of —

Clause?, 17475, Clanse §. 13677
Clause 5, 283, -

Clguse 02 297,

Clause 23, 295500,

Olanss 2%, mam,

Maotion to $92, 46555,

Tndisn Dodk wauww} }’xL—v
Motion to consiter.

Indisn. leop wed et J)u# Hil—
Motion 19 2t v S L
29641,

ABDUR RARDL SIR—
Azaw € & Law
EWM—

w© SR
Bengal \‘:ummu.! h.n

Suppl

o Y

and

in connection with capital

cutlay on schemes of sgricukural
improvement and_research. 2477-
81, 2487,

< Yﬁnwmeh -lﬁﬂ—ﬁ", 168-69.
428.32, 447,

A -

74.81, 85, 86-87. 3
Motion to consider. 1459 ll?l)
1491-08, 1500,

\ypou-cmu of Mush!
tems Deparument, Bumhav ﬁ‘ -
officers

Indianis of the
ranks of the army. 1]
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ABDUR RAHIM, SIR—contd.
Question (Supplementary) re—contd.

Memorandum submitted by the All-
India Police Association to the
Secretary of State for India. 28.

Non-renewal of ban from the Red
Shirt Organisation. 620,

Proposal for the removal of the Pusa
Agricultural Institute. 1046, 1047,
1048,

Provision of a territory for His
Highness the Aga Khan, 199-200.

Public execution of two notorious
dacoits of Larkana, Sind. 1638,
1639,

Recruitment of Viceroy's Commis-
sioned officers. 1147, 1148.

Red Shirt organisation in the North-
West Frontier Province. 3851.

Release of Khan Abdul Ghaffar Khan.

h23.

Retrenched hands of the Bihar and
Orissa Income-tax Department.,
1141,

Staff discharged in the Dinapore and
the Moradabad Divisions of the
East Indian Railway.

Transfer of the Research Institute
from Pusa to Delhi, 188-92.

Repealing and Amending Bill—

M(;ti;n to consider, 759, 760, 761,

62,

St G TYeet

Position, 2460, 2461.

ABOLITION—

Question re—
— of octroi levied in some places
under the Government of India.

781.
— of surcharge on railway freight on
coal, 787

— of the pt;sf, of Superintendent in
the office of the Chief Medical
Officer, North Western Railway.

R 1 L R U
ABUSE(S)— '

Question re alleged — of rules and
regulations by the agents and
subordinate - administrative autho-
rities of railways. 273.

ACADEMY (IES)—

Question re—

Cadets undergoing training in the
Indian Military — , Dehra Dun.
469.

Status of officers passing out of the

Indian Military —, Debra Dun.
1367,
ACCIDENT(S)—
Question r7¢ — in the Port Trust

Yard at Karachi.  16-17,

ACCOMMODATION—
Question re—

— provided for the assessees in the
Income-tax Offices at Cuttack,
Chaibasa and Patna. 784, 1558,

Booking of — on railways. 350-51.

Office — allotted for tl e office of the
Accountant General of Posts and
Telegraphs in the New . Delhi
Secretariat. 1108-09.

Racial discrimination in the matter of
railway — and supply of food to
clerks on tour with His Excellency
the Viceroy. 1730,

ACCOUNT(S)— s
Consideration of the Report of the
Public — Committee. 2375-2402,

Question re—
Audit of the — of the Shahdara
Notified Area Committee. 1839,
Transiers of Inspectors of Station —
on the North-Western Railway.
1681.

ACCOUNTANT(S)—
Question re—

Allegations against the — and %he
establishment clerks of the Gov-
ernment of India Press, Aligarh.
1364.

Promotions of senior — and Assistant
Accounts Officerson State Rail-
ways. 2421

ACCOUNTS DEPARTMENT(S)—
Question re—

Check of trains conducted by the
Watch and Ward and the — on
the East Indian Railway. 1119,

Mileage allowance and grade pro-
motion to the old Travelling-
Ticket Inspectors of the —,
494.95,

Travelling Ticket Inspectors of the
— on the East Indian Railway.
1118,

ACCOUNTS OFFICE(S)—
Question re recruitmentin Railway—,
1840,

ACCOUNTS OFFICER(S)—
Question' re—
Assistant — on State Railways,
2420-21.
Promotions of senior acccurtants
and Assistant—on State Railways.
2421,

ACT(S)—
Child Marriage Restraint—
Question re—
Enforcement of the provisions of
5.

the —. v
Prosecutions under the —. 781-82.
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ACT(S)—contd. a7 ADMINISTRATION(S)—econtd.
Factory({ies)—

‘Question re supply of the — Act‘. and
Rules framed thereunder to the —
2212.13.

India Army—
~“Question re¢ scales of pay for new
entrants enrolled under the—. 1129,
Indum Companies—
re fc ion of a
- department to look n:fwr the ad-
ministration of the — in  Madras.
3 631-32.
Indian Income-tax—
Question re—
Amendment of section 9 of the — .
12,
Apphcatmns for reference of cases
in Sind to the High Court under
= section 66 of the — . 34.35.
Cases remanded or re-opened under
eertain sections of the — . 1111.
Casss under section 23 (£) of the —
in Orissa. 43.
Petitions under section 66(2) of the
—in Biharand Orissa.  1112.
Indian Railway(s)—
uestion 7e railway lines outside the
operation of the —. 6.

LaciCess—

‘Question re amendment of the —. 1440.
ACTION—

Question 12 — ‘on “certain

taken
qumam* by the Agenis of Railways.
.03

AL \ALT DUTY—
alt Duty =,

ADDIT

Sez

»

ADJOURNMENT—
Motion for —re —

-~ Ban on the Red Shirt organisation
in the North-West Frontier Pro-
vince. 37-38.

Leave o move not granted. 38.

Communal representation in services.
36-37.

Leave to move not granted. 37.

+ Withdrawal of notifications declaring
certain Muslim organisations as
unlawful in the North-West
Frontier Province.

Leave tomovenotgranted. 36.

ADMINISTRATION(S)—

~~Question re—

~° Carrying of Railway — in India.
2358,

Constitution of loeal —
Indian Railways. 2199.

Definition of local — , etc.; on Indian
Railways. 2193-99.

etc., on

Question re—conid. E
Suits filed by the employees of the
Madras and Southern Mahratta
Railway against the — . 1339,
Superannuated officers under the
Railway —. 1335-36. 3

AD'\II\;ISTRATIVE AUTHORITY
(IBS)—
Question re alleged abuses of rules and
regulations by the agents and subor-
dinate administrative authorities of
railways. 273. :

ADMINISTRATIVE CONTROL— A'
Question re — of services on ths,{

Railways., 2200-01. ‘

ADVANCE(S)—
Question re—
— for house building. 27-28.
— made to the Bahawalpur State.
949293, i

ADVERTISEMENT(S)—
Question re railway — in the verna.
cular newspapers. 1432-33. ‘

ADVISORY BOARD(S)—
Question 7e non-appomntment oOf an
Indian to the Port — of Kenya. 618, ]

a,

Fonnanen of.an — dor Kathiawar |
Railway. 1738-39.

Mestings of the Madras and Southern
Mahratta  and South - Indien
Railway — . 629-31.

Membership of Mr. Ganpati Singh
of the Unit — of the Bombay
Grenadiers, Ajmer. 379,

Unit — of the Bombay Grenadiers,
Ajmer. 379,

See** Committee(s)

AERATED WATER(S)—
Question re—
Sale of — on the Great Indian
Peninsula Railway. 2330-31. :
Sub-letting of ice and — contrack
on certain sections of the North- |
Western Railway. 2441, }
AERATED WATERS COMPANY—
Question 7 non-recovery of railway

money from Messrs, Teplitz —
on the North- Wesm

about
the provinea of the LocaI Rail
—. 1745-48.

Railway. 1649-50.
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AERTAT, BOMBARDMENT—
See ““ Bombardment(s) .

AEROPLANE(S)—

Question re Mr. Chawla’s flight by — ;
740.

AFGHAN(S)—
Question re ratesof i

AGGARWAL, MR. JAGAN NATH—
Indian Iron and Steel Duties Bill—
Consideration of—
Clause 2. 2083-85.
Clause 4, 1933-34.
Indian Navy (Discipline) Bill—
Motion to refer to Select Committee,
1221,

re—

by — money-lenders in India. 795.

AFGHAN TRADE DELEGATION—
Question re pubhc&txon of the report
of the — . 108,

AFGHANISTAI\—
h for
e wr.thm a passport. 792,

AFRICA—
Question 7e report of the Indian
5 Colonization Enquiry Committee of
South — 483, 484,

AGA KHAN, H. H, THE—
Question e provision of & territory for
e

AGE—
Question 7e alteration of — of persons
in the Railway Service. 25,

AGE LIMIT—
Question re—

—for compstitive examinations for
Govesnmsat services. 342,
ruibment of Execufive
of Cantonments. 2443,

AGENT(S)—

ion re—

Action taken on ceriain qnestmns by
the — of Railways. 2202.03.

— of the EastIndian Railway. 24.

Alleged abuses of rules and regula-
tions by the — and subordinate

administrative authorities of - rail-
ways. 2

Head clerks in the—'s office, North-
Western Railway. 1670,

Petitions made through the Bihar and
Orissa Government by the pro-
prietors and — of some -sugar
factories in Bihar, 2340-50.

Promotions in the office ofthe — ,
North-Western Railway, 422.

Tenure of office of the — of Railways.

AGENT TO THE GOVERNOR GEN-
ERAL

i of
Indians ﬁo the posts of the
of the office of the— , Punjab States,
and the Superintendént of the
office of the Resident in Waziris-
tan, 2219,

Cadets undergoing training in the
Indian Military Academy, Dehra
Dun. 469.

Circular issued by the Military
Accountant General. = 2369.

Discharge of nine Deputy Assistant
Controllers of Military Accounts.
1821-25, and 1826.

Duties of the Military Accounts De-
partment and the Deputy Assistant
Controllers of Military Accounts,
1825,

Efiect of the extra duty levied on
light diesel oil on agricultural and
industrial interests.

Efficiency of the Military Accounts
Department. 1825,

Extension to the present Military
Accountant General.. 1829..

Foot overbridge at the Rohtak
Railway Station. 55.

Interpretation - of article 465-A of
the Civil Service. Regulations,
1824.25.

Introduction of Group System in the

ry Accounts Department.

Imroductmn of . mechanical compi-
lation system in the Military Ac-
counts Demrtment 182627,

Promotion of two Deputy Assistant
Controllers of Military Accounts
1828-29. k.

Pmposal for ceding the settlement of

Thangasseri to -the Travancore

State. 2446.
Standard of audit in the Military
Accounts Department, ~ 1825-26,

Testson diesel oil carried out by the
Customs Department. 2318,
Traffic control in Khari Baoli and
Nai Sarak in Delhi. 259. -
Questlon (Supplementary) re—
uildings of the Pusa Reseuch
Instiiute 2217
D

t of salt facture in

e oo miseptl
J t by the Hon o

Chief Presidency

Mngnstrate Calcutta, against Mr.
Hales, a Member of Parliament.
1767.
tting of fruits. 1837-38.
Prmtmg of the Faiji Akhbar. 2419

T et
Indian Christians in the servmes
and committees. 1291, 1293-95,
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i

AGREEMENT(S)—
Question re—

— for the carriage of Government
and railway materials between
different Indian ports. 2369-71.

— signed by Travelling Ticket Ex-
aminers on the North Western

Railway. 1754-55.
Alterations in the terms of the Indo-
Japanese — . 504,

Expiry of the term of — of the
Dehra Dun Hardwar Railway. 367,

Freight — between the Tata Iron
and Steel Company, Limited, and
the Bengal Nagpur Railway. 1336-
39,

Inclusion of a table of export trade
in the report on the working of the
Ottawa — . 720-21.

Proposals to supplement the Ottawa
—relating to Indian protective
duties, 1514,

Railway freight — between the Tata
Iron and Steel Company and the
Bengal Nagpur Railway. 1833-34.

AGRICULTURAL DISTRESS—
Question r¢ relievingof —. 2309-10.

AGRICULTURAL IVIPROVEM'E\IT—
d for supp y Grant in

raspech o=

Civil Expenses in conneetion with
Capital Outlay on Schemes of —

- and Research. 2402.08,

Expenses in connection with capital
outlay on schemes of — and
research. 2463-88.

AGRICULTURAL INSTITUTE—
Question re—
Disposal of land attached to the
‘Pusa—. 1846-48,
Proposal forthe removal of the Pusa
—. 1045-48, 1097.

AGRICULTURAL INTEREST(S)—
Question re effect of the extra duty
levied on light diesel oil on agricul-
ix;ml and industrial interests,  2317-

AGRICULTURAL LAND—
Question re damage to — in North
Bihar. 2310-13.

AGRICULTURAL RESEARCH—
Demand for Supplementary Grant in
respect of Expenses in connection
with Capital Outlay on Schemes of
Agnculturnl Improvement and —.
2402-08.

AGRICULTURAL RESEARCH, IM-
PERIAL COUNCIL OF—

Question re staff in the — .- 1247-55.

AGRICULTURE—

Demand for supplementary grant in
respect of salaries and other ex.
penses in connection with — |
2]44 7.

b

re Inter ional Insti of
—, Rome, 2440-41,

AHMAD NAWAZ KHAN, MAJOR
NAWAB—
Indian Army( Amendment) Bill—
Motion to pass. 2246.
Mechanical Lighters (Excise Duty)

Bill.

Motion to congider, 1176,
Motion for Adjournment re—

Ban on the Red Shirt organisation
in the  North-West =~ Frontier
Province, 38.

‘Withdrawal of notifications declaring
certain Muslim organisations as
unlawful in the North-West Froni#
tier Province, 36.

Question 7e anti-Government activities
of the Branch Postmaster,

Padhana, Lahore District, 1424. :

ATRCRAFT(S)—
See * Indian — Bill ” under *“ Bill(s) ",

ENER R R

AIRCRAFT BILL—
See *“ Tndian — ** under ** Bill(g) 7.

AIR FORCE—
re 1 of’ﬂce
‘serving in the Indian Army,
Indian — and the me.
1145-46.

AIR MAIL— fi
See ** Mail(s) .
ATR MAIL SERVICE(S)— |
Question re introduction of night
flyingfor —. 619.
AIR SERVICE— l
Question re—

Tanding place for — in Ramnad.
1815-16,

Transmission’ of mail to and from
Europe by certain—. = 1727-28.

AIJMER—
Question re— l
Alleged negligence of the police
2327.

Enquu's'r :nto the adminigtration of |
the — Municipal Committee. 866-

68,
mm" Emenbot via mimicroalily - b
ushkar,—. 196. ‘
Income of the Bnrah]ee Temple in
. Pushkar—. 194 :
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AJMER—contd.
Question re—contd.

Membership of Mr. Ganpati Singh
of the Unit Advisory Committes
of the Bombay Grenadiers, —
379.

Reservation of the Queen Mary
Zenana Ghat in Pushkar, — , for
the exclusive use of women.
193-94.

Selection of senior grade officers
from the Bombay Grenadiers, —.
376-78.

Unit  Advisory Committee of the
Bombay Grenadiers,

ALY, MR. HAMID MOIZUDDIN
ABDUL—
Oath of office. 1.

ALIGARH—
Question re—

Allegations against the Accountant
and the establishment clerks of the
Government of India Press. —.
1364.

Alleged working of a peon as coock
to the Assistant Manager, Govern-
ment of India Press, —. 2189.

Construction of certain additions to a
prayer and stores shed in the
Government of India Press, — .
2188.

Muslims and non-Muslims in the
Clerical Branch of the Government
of India Press, — . 1365.

Oyerbridge at ihe —  Railway
Station. 35-36.

Post of Assistant Manager in t e
Government of India Press, — .
2188-89.

ALIPORE—
Question re—
Holidays in the offices of the Tele-
ggﬁh Storeyard, — , Calcutta.

Non-confirmation of certain clerks
in the offices of the Telegraph

Storeyard, — , Calcutta. = 1677,
Time of attendance in the offices of
the Telegraph Storeyard, — ,

Calcutta, 16786, :

Transfer of Mr.  Bimalendu
Chakrayarty, a political prisoner,
from the Andamans to the —
Central Jail. 31.

ALLAHABAD—
Question re—

Transfer of the Railway Mail Service
sorters from — to Jubbulpore and
Caya. 997-98, 2372,

Travelling from stations to the west
fifg— to Benares via Moghal Sarai.

268. E:

ALLEGATION(S)—
Question fe—

— agamst an official of the
Moradabad Division, East Indian
Railway. s

— against British officers and soldiers.
375.

— against the Accountant and the
establishment clerks of the Gov-
ernment of India Press, Aligarh.
1364.

— against the administration of the
Income-tax Department of the
Delhi Province and the Ambala
Division. 2336-37.

— against the Divisional Superin-
tendent, Moradabad. 2324-25.
— against the head clerk of the
Government of India Press, Simla.

1366.

— against the staff of the Ambala
City Railway Station. 1640.

— against the Superintendent in the
office of the Commissioner of
Income-tax, Bihar and Orissa. 962.

— against the Town Inspector,
Delhi Head Post Office. 1522.

ALL-INDTA POLICE ASSOCTATION—
Question re memorandum submitted
by the — to the Secretary of State

for India. 28-29.

ALLOCATION OF SEATS—
Question re — in the Legislative
Assembly for the North-West
Frontier Province, 854-55.

ALLOTMENT(S)—
Question re— 2

— of new quarters in New Delhi.
2187-88.

— of orthodox and unorthodox
clerks’ quartersin Simla. 1104-05.

— of quarters in Simla., 1125-26,
1445-46.

— of quarters to non-migratory staff
in New Delhi.  1048-49.

Preferance to Secretariat staff in the
— oi quarters in Simla. 1122-25.

ALLOWANCE(S)—
Question re—

— granted to the Government of
India staff in New Delhi. 2188.

— of the Travelling Ticket Inspectors
on the Hast Indian Railway.
959, 999.

—of Travelling Ticket Examiners,
54.

— paid to Mr. Kudratullah Siddiqui
of Lucknow for doing loyal pro-
paganda for the British Govern-
ment, 13,

— to the relieving staff and the
ranning staff on the Hast Indian
Railway. 1669, 1672. >
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ALLOWANCE(S)—contd,
Question re—conid.

Compensatory — and house rent for
new entrants in the Army Head-
quarters. 1129,

Consolidated—of the Ticket Checking
staff on the East Indian Railway.
2343.

Consolidated — of the Travelling
Ticket: Examiners on the Kast
Indian Railway. 424.

Consolidated — to Special Ticket
Examiners on the North-Western
Railway. 417.

Consolidated — t0 the Travelling
Ticket Examiners on the North-
Western Railway. 555.

Conveyance — paid to the head
clerk and cashier of the Govern:
meny of India Press, Simla, for
receiving payments of bills from
the bank. 1365-66.

Diet — of State Prisoner Mr. Jibon
Lal Chatterjee. 1628-29.

Different rules governing pay and —
for the staff in different Divisions
of3the North-Western Railway.

383,

Grant, of family «travelling: — to
daftries of the Attached Offices.
2453,

Grant of mileage — to the travelling
Ticket checking staff. 959.

Hill—to travelling Ticket - Hxamin-
ers posted at Hardwar. 406, 2371.

Memorials regarding pay and —
of railway employees. 1000.

Mileage — and grade promotion to
the old Travelling Ticket In-
spectors of the Accounts Depart-
menv. 494-95.

Mileage — of Travelling Ticket
Examiners on the North-Western
Railway. 1753-54.

Mileage — of the Travelling Ticket
Inspectors on the East: Indian

Railway. 1117.
Mileage — to the ticket checking
staff, 999,

Monthly consolidated — for msmbers
of the Legislative Assembly. 1629-

Privileges in the matter of pay, — ,
ete., to Travelling Ticket Examin-
ers on the North-Western Railway.
1652-53.

Reduction in the Delhi Camp — of
the Army Headgquarters staff.
1446-47.

Rules in connection with appeals

rogarding pay and — on the
Bast Indian Railway. 395-96.
Withdrawal of milsage — from

certain Travelling Ticket Inspec-
tors posted as Ticket Collectors
onthe East Indian Railway. 1117.

AMBALA—

ALLOWANCE(S)—contd.
Question re—conid.
Withholding of house rent — from
the Travelling Ticket Examiners
on the North-Western Railway.

273,
ALTERATION(S)—
Question 7e — in the terms of the
Indo-Japanese Agreement. 504.

AMALGAMATION—
Question re—

— of the different loco shops with
that at Jamalpur. 183.

— of the Hast Indian and Eastern
Bengal Railway presses. 268.

— of the Oudh and Rohilkund
Railway with the HEast Indian
Railway. 384

— of the posts of the Commissioners
of Income-tax, United Provinces
and Central Provinces, 2326.

— of the Quetta and Karachi
Divisions of the North-Western
Railway. 10-11.

Proposals for the — and re-organisa-
tion of State Railways. 2204.

Retrenchment due to the — of the
East Indian and Eastern Bengal
Railway presses. 264-67.

Question re—

Allsgations against the administration
of the Income-tax Department of
the, Delhi Province and the —
Division. 2336-37

Allegations against Wﬁ‘
— City Railway Station. .

Alleged influence of the Northern
Command on the Executive Officer
of the — Cantonment Board.
375-76. g

Appeals detained by the Executive
Officer, — Cantonment Board. 375.

Posting of the personnel of the
Delht — Kalka Railway to the
Moradabad Division of the East
Indian Railway. 2206-07.

AMBALA CANTONMENT—
Question 7e revision of the water and
€ 0.

scavenging taxes in the — . 260,

AMENDED CANTONMENT BILL—
See ** Bill(s) 7%,

AMENDING BILL—
See * Bill(s) 7.

AMENDMEN?T(S)—
— to the Ottawa Trade Agreement
Rules, 2458.
Question re—
— of the Crown Lands Ordinance of
Kenya. 198-99.
— of the Lac Cess Act. 1410,
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AMENITIES—

Question re provision of certain—on
stations of the Rewari-Fazilka and
Kotkapura-Fazilka sections of the
Bombay, Baroda and Central India

Railway. 56-5
AMERICA—

Question re Murder of Indian Nationals

in—. 112-13, 2371.
AMMUNITION(S)—

Question re importation of supplies
of arms and — by licensed dealers
from one place to another. 1369,

AMPLIFIER(S)—

= Question reincrease in the import
duty on projectors, — and loud
speakers, ete. 1053, 2372,

AMRITSAR—

Question re reversion of certain post-
men as packers in the — Post
Office.

AMROHA—

Question 7e records of grants of
villages ' made by the  Moghal
BEmperors to the Syeds of — in the
Moradabad District. - 365.

ANDAMANS—
Question re—
Attack of tuberculosis of pohhcal
prisoners in the —. 151
Certain facilities ~of .'Dlvxslon III
prisoners in the — 32,
Fresh batch of polmcal prisoners sent
31,

ike \)\‘ political prisoners
659.

Tiness of Mr. Sushil Das Gupta, a

pohtxcﬂ prisoner in  the —.
1510-11.
Lights allowed to prisoners in the
Cellular Jail, —.  33.
Political prisoners sent to the —.
1510,
oposed transfer of Mr. Vidya

* Bhushau, a prisoner detained under

vl H ‘Regulation “1IT, from the Delhi

Jail to the — . 1853,

Punishment inflicted on Dr. Narain
Roy, a political prisoner in the
—. 1511-12:

Punishments given to certain pollt1~
cal prisoners in the —. 1512,

Release of Mr. Nikhil Guha Ro'y,
political prisoner in the —. 33.

Transfer of Mr.  Bimalendu
Chakravarty, a political prisoner,
from the — to the Alipore Central
Jail, 31

Transfer of Mr. Nilhil Guha Roy, a

prisoner, irom. the
Cellular Jail, —. 1511

Withdrawal of permfsalon of inter-
view  granted to Mr. Susil Das

Gupta, a political prisoner in the

2.

ANDAMANS AND NICOBAR
ISLANDS—
Demand for Excess Grant for 1932-33.
2305.

ANGLO-INDIAN(S)—

Question 7e—

— shed apprentices on the East
Indian Railway. 1675-76,
Percentage allotted to Europeans
and — of the Control Staff on the
Bombay, Baroda and = Central
India Railway. 496, 1447.
ANKLESARTA, MR, N. N.—

Assam  Criminal Law Amendment
(Supplementary) Bill—

Motion to consider. 1387-89, 1394,
1398.

Bengal Criminal Law Amendment
Supplementary (Extending) Bill—
Motions to consider and to circulate.

591, 592, 596-600, 601, 604, 606, 607.

Bengal State-Prisoners  Regulation
(Repealing) Bill—

Motion to consider.938-39, 953.

Expressicns of regret on the death of
Sir Dinshaw Mulla. -130.

Expressions of regret on the death of
Sir Gordon Fraser. 2043-44.

Expressions of regret on the death of
Sir Manmohandas Ramji. 1528,

Expressions of regret on the deaths of
Sir Bepin Behari Ghosh ‘and Mr.
A amudha Ayyangar. 65,

Factories Bill—

Motion to pass.  424-27,

Indian Army (Amendment) Bill.—

Mohan Lo pess. 2247, 2254, 2255-
56, 2257.
Indian Iron and Steel Duties Bill—
Motion torefer to Select Commitiee.
815, 817-20.
Motion to consider. 1781,1782.
Consideration of—
Clause 2. 2070-73, 2077.
Clause 3. 2061.
Clause 4. 1936, 1943-46.

Point of order raised bv the Honourable
Sir Joseph Bhore whether an
amendment restricting or control-
ling prices to a Bill which seeks to
give protection to an industry is
in order. 2065.

ANNOUNCEMENT—

— re information prom:sed by Govein-

ment in reply to questions. 278.

NNUAL REPORT—
A‘Queshon re — of the Archmological
De; 789,
See = Report(s)”
ANTI-GOVERNMENT ACTIVITIES—
Question 7¢ — of the Branch Post-
‘master, Padhana, Lahore District.
14-24,
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ANTI-INDIAN LEGISLATION—
See *“ Legislation ™',
ANTI-RABIC TREATMENT—
Question re withdrawal of the conces-
sion of free railway journey from
persons travelling for — . 29-30.

ANWAR-UL.AZIM, MR, MUHAMMAD~
Demand for Supplementary CGrant in
respact of New Construction
(Railways). 2139-41.
Question 7¢ despateh of books to
overseas stetions by the Central
Publications Branch, 371,

APPEAL(S)—
Question re—

— detained by the Executive Officer,
Ambala Cantonment Board. 375,

— withheld by ecertain Divisional
Superintendents on the Bast Indian
Railway. 274,

Applicability of conduct, discipline

and — rules to subordinate and
inferior services on the Railways.
2201-02.

Report of the Miera Committeo
appointed to consider the — of the
Ticket Checking staff on the Bast
Indian Railway. 417.

Reports or remarks when calling for

income-tax cases under — in
Bihar and Orissa. 1113-14.
es in connection with — re-

garding pay and allowances on the
East Indian Railway. 395-96.

APPLICATION(S)—

Question re — for reference of
cases in Sind to the High Court
under section 66 of the Indian
Income-tax, Act. 34-35.

APPOINTMENT(S)—

Question re—

— and promtions in the Lillooah
Railway workshop. 242-43.

— in the Army and Royal Air
Force Headquarters, 1128.29.

— in the Lillooah Railway work-
shop, 243,

— of a Government servant to a
lower grade post. 1813-14,

— of a guard as on special duty
under the Transportation Super-
intendent on  the Moradabad
Division, East Indian Railway.
1751,

— of a permanent delegate at
Geneva. 2212,

— of an Indian woman on the
Adyisory Committee of the League
of Nations for the protection and
welfaro of children, 1838-39,

— of a ice Train I i
for the Operating Department. 46,

APPOINTMENT(S)—contd.
Question re—contd,

— of apprentices in the Production
Department of the Lillooah Work-
shops. 51 i

— of apprentices of the Lillooah
Workshops. 50-51.

— of apprentices of the Lillooah
Workshops as Train Examiners
and Electricians. 50,

— of Assistant Master General of
Ordnance.  362.

— of Baudot Supervisor. 2364-65.

— of Bangal Muslims to posts under
the Government of India outside

engal.  863-66.

— of Bengali Muslims in the Com-
merce Department. 1121,

— of Bihari Muslim Assistant Surgeon
on the North-Western Railway.
1854,

— of ex-apprenticesin the Lillooah
Railway workshop. 241-42, 244-45.

— of ex-apprentices on the East
Indian Railway. 51-52.

— of Firemen at Bulsar on the
Bombay, Baroda and Central India
Railway. 55.

— of guards in the Dinapur Division,

East Indian Railway. 3, 1745
— of Inspectors of Post Offices.
1737-38.
— of Lillooah apprentices. 45-46.
— of Lillooah apprentices as Elec-
~ tricians and Train  Examiners, &
49,423, .

— of Lillooah apprenticcs as n
Examiners. 46-49.

— of Muslim Assistant Surgeons on
the North-Western Railway. 1669-
70

(A5

— of Muslim stenographers in the
Government of India Secretariat.
1007-08.

— of Muslims as Assistants in the
Home Department, 2343-45.

— of Muslims as Judges of High
Courts and Chiefs Courts. 350.

— of Muslims in the office of the
Director of Civil Aviation.  1732-

— of officers in the Income-tax
Department. 363,

— of the head of the Entomological
Section. 1634-35.

— , promotions, transfers, etc., in the
Income-tax Department.  363-64.

Certain — in the Government of
India Press, Calcutta, and the
East Indian Railway Press. 270-72.

Certain  Political
2217-18.

Conversion of the post of the Post-
master, Simla, into a sgeason.—
2363-64.

Department —




INDEX TO LEGISLATIVE ASSEMBLY DEBATES. s

APPOINTMENT(S)—contd.
Question re—contd.

Lower gaztted serviece — sanctioned
for the Kngineering Department
of the Great Indian Peninsula
Railway. 889.

Muslims, Europeans, etec., in certain
— on the North-Western Railway.
1137.

Non- — of an Indian as the head of a
Department in the Lac Research
Institute. 1637-38.

Non-— of Indian apprentices of
Lillooah Workshops as Train
Examiners. 52-53.

Racial discrimination on the East
Indian Railway in the matter of
— . 49-50.

Selection of a man for — to the post
of W. I. X. on the North-Western-
Railway. 1130-31.

APPRAISER(S)— o
Question 7e vacancies of —, Examiners
and Clerks in the Customs Depart-
ment, Bombay. 2352-53.

APPRENTICE(S)—
Question re—

Anglo-Indian shed — on the East
Indian Railway. 1675-76.
Appointment of — in the Production
Department of the Lillooah Work-
shops. 51.
Appointment of
‘Workshops. 50
Appointment of — of the Lillooah
Workshops as Train Examiners
and Electricians. 50.
Appointment of — Train Examiners
for the Operating Department. 46,

of the Lillooah
1

Appointment of ex-— in  the
Lillooah Railway workshop.  241-
42, 24445,

Appointment of ex- — on the East

dian Railway. 51-52.

Appointment of Indian ex-cadets
of the Indian Mercantile Marine
Training Ship “Dufferin ’ as
leadsman — in the Bengal Pilot

Service. 352-53.

Appointment of Lillooah — . 45-46,
2451.

Appointment of Lillooah' — as
Electrici and Train 1 i
40, 423,

Appointment of Lillooah — as Train
Examiners. 46-49, 2450-51.

Non-appointment of Indian — of
Lillooah - Workshops as Train
Examiners. 52.53.

Rules for the recruitment  and
training of — Mechanics and
Trade — in State Railway work-
shops. 2193. 4

APPRENTICE(S)—contd.
Question re—contd.
Selection of Lillooah ex- — for the
posts of Train Examiners. 424,
Waiting list of ex- — of the East
Indian Railway. 242.

APPROPRIATION FROM DEPRECTA-
TION FUND—
Demand for Excess Grant for 1932-33.
2306.

APPROPRIATION - TO ' DEPRECIA-
TION FUND—
Demand for Excess Grant for 1931-32,
2304.

APPROPRIATION TO DEPRECIA-
TION FUND—COMMERCIAL—
Demand for Excess Grant for 1932-33.

2306.

ARCHAOLOGICAL DEPARTMENT-.
Question re—
Annual report of the — ', 789,
1677-78.
Publication issued by the — . '1678-
81.

ARCHAOLOGY, DIRECTOR  GEN-
- ERAL OF—
Question 7e retirement of the — . 789.

ARM(S)—
Question re importation of supplies of
—and ammunition by licensed dealers
from one place to another. 1369,

ARMY—
Question re—
Commissioned officers Serving in the
Indian —, the Indian Air Force
and the Indian Marine 1145.46,

cr?udgeﬁ. 335-36.
ation of the Indian — (o,
clerks, 1126-28. el

Europeans recruited to the commis.
sioned ranks of the — , 11418?’;35

Indianisation of the commissioned

ranksof the — . 114950,
Indians recruited to the commiss;
ranks of the — . 1149, S

Purchase of stores for the — 746,
Rulestegarding the grant of h
Tanis in the — in India, gt;;:f‘ary
ARMY ACCOUNTS—
Question 7e prevention of i iti.
in the —. 1833. Eoritise

ARMY (AMENDMENT) BILL_
See “ Indian — * under Bill E).
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ARMY BENEVOLENT FUND—
Question re rules governing the grants
from the —. 1853-54.

ARMY DEPARTMENT—
Question re  Indian Medical Service
officers serving in the — and in the
Civil Departments. = 871.

ARMY HEADQUARTERS—
Question re—
Affairs in the office of the Director

of Contracts, — . 345-46.
Application of the new conditions of
services in the — . 1631-32.

Appointment in the Army and Royal
Air Force Headquarters. 1128-29.

Change in the timings of the — speeial
train - running  between Summer
Hill and Simla. 1101, 1109-10.

Compensatory allowrmce and house-
rent for new entrants in the —

1129,

Concessions given to the — staff.
859-60.

Confirmation of clerks in certain
branches of the — . 1643.

Emoluments for the new entrants to
the— and Royal Air Force Head-
quarters. 1351-52.

Indian officers employed in the —.
T44-45.

Leave and penmon for the new entrants
to the — and Royal Air Force
Headquarters. 1351.

New conditions of service and new
scales of pay in the Army and Royal
Air Forece Headquarters. 1128,

Option given to new entrants in the
Army and Royal Air Force: Head-
quarters to entol themselves or
not. 1130.

Promotions in the —. 1266-67.

Promotions in the Engineer-in-Chief’s
Branch, —. 790,

Promotion of clerks in the —. 2315.

Promotion of third division clerks
inthe —. 403.

Reduction in the Delhi Camp
Allowance of the — staff. 1446-

47.
Reduction of thepay of supernume-
rary clerks at the — 2314-15.
Retrenchment in the —. 359-60.
Reversion of certain second division
clerks in certain branches of the—.
o 1643-44.
Soldier and lady clerks in the —. 398.
Summer Hill and Kaithu quarters
in Simla allotted to the — staff.

1122,
Third division clerks in "certain
branches of the — . . 1642.

ARMY IN INDIA—
Question re rules regarding of g'nm\‘. of
honorary ranks in the — .

ARMY IN INDIA RESERVE OF
OFFICER(S)—
Question 7e—
Reeruitment of certain officers to the
—. 2316-17.
Rules for commissions inthe —. 870.

ARMY RESERVIST(S)—
Question re staff engaged for payment
of pensions to — . 1271.

ARRANGEMENT(S)—
Question 7e re- — 0f the Gandhara
and pre-historic galleries. 5.

ARREST(S)—
Question r¢ — of one Captain G. M.
Selchri by the Delhi police. 40,

ARTICLE(S)— !
Question re |
—headed “ communalism in Judicial
Department * in the Sind Observer.
502-03.

Prohibition of the publication of—
ana interviews given by Mr.
Subhas Chandra Bose in the
Yugo-Slav Press. 2347-48. |

ARTIFICIAL SILK.
See “Silk ”,

ARTILLERY— [
“ Question re a&t&bhshment of an Indmu-s
Regiment of

ASAFADDOWLAH, NAWAB VAZIR—
Question re loan taken by Government
from the late Bahu Begum, mother

of the late — . 13, 1551, {
ASPHALT— !
Question 7e tenders for the supply of |
“— invited by the Quetta Military
authorities. 2358, §
ASSAM— P

Question re— £
Tee charged for each cooly recruited
to the — tea gardens. 2429,
Floods in —. 505-06.
Monetary value of the properties
acquired by the Oriya coolies in
9.

Percentaga of deaths of coolies in }

the tea gardens of — , 2429-30,
See ‘“— Criminal Law Amendment
(Supp]emcn{mry) Bill ” under
“Bill(s) |

ASSAM BENGAL RAILWAY—
See ‘“ Railway(s) V.

ASSAM CRIMINAL LAW AMEND.
MENT (SUPPLEMENTARY) BILL-
See “ Bill(s) .
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ASSEMBLY—
See ** Legislative Assembly

ASSESSABLE INCOME—
See “Income(s) ™.

ASSESSEES—
Question re—
Accommodation provided for the —
in the Income-tax Offices at
Cuttack, Chaibasa and Patna.

784, 1558.
Inspection of assessment files by the
Income-tax—. 785-86.
Inspection of mcoma tax assessment
files by the —, 2427,
Papers of which an income-tax —
is not entitled to have a copy.
: 1053.
: ASSESSMENT(S)—
: Question re—
Avoidance of — of income- tax by

’ the transfer of principal place of
: business from Bihar and Orissa.
786-87, 1273-75.
Cancellation of the — of Income-tax
in Orissa.. . 41-42.
Deduction of e\pendlture in the —
of income-tax. 3-05.
Non-refund of mcome tax after the
cancellation of—in the Orissa
Cu‘cle 44,

FILES—

ASSESS\IE’\T PLCORD (S)—
See * Record(s) 7,
ASSISTANT(S)—
Question re—

Appointment of Muslims as — in the
Home Department. 2343-45.

— and clerks in the Railway Board’s
office, 1268-69.

Employment of a highly paid
techanic and — in the Hast
Indian Railway Press. 268,

Impoltabmn of a Rates — from
outside in tie Railway Board’s
office. 1507,

Promotion of clerks and — in the
office of the Director General,
Posts and Telegraphs. 2421-22.

Recruitment of—in the Railwa;
Board’s Office.  1269-70, 16503-04.

ASSISTANT ACCOUNTS OFFICERS—
See ** Accounts Officer(s) .

ASSISTANT CONTROLLERS—
Question re pay of the — on the
North-Western Railway. 278.

ASSISTANT ENGINEERS—
Questmn re recruitment of——— in Delhn.
789-90.

ASSISTANT HEAD TICKET COLLEC-
TOR—
See ““Ticket Collector(s) ’,

ASSISTANT LIGHT KEEPERS—
See ** Light Keeper(s) .

ASSISTANT MANAGER(S)—
See ‘“ Manager(s) .

SEC RF]‘ ARY—
tary *’

ASSISTANT SURGEON—
Question re—

Appointment of an — in charge of
Phagli Dispensary, Simla, 2448.49.

Appomlmouc of Bibari Muslim —
on_the North-Western Railway.
1854,

Appoiutment of Muslims — on the
North-Western Railway, 1669-70,

Duties of Sub-— in the Civil Hospital
Delhi. 1136, 1770,

Muslim — on the North Western
Railway. 1854, :

Promotion of Sub-— employed on
Railways. 1736.

ASSISTANT YARD MASTERS—
See *“Yard Master(s) .

-CHARGE—
— of branches in the
.1menb of India Secretariat.

ASSOCIATION(S)—
Question re—
Memorandum submitted by the All-
India Police — to the Secretary
of State for India, 28-29,
Neutral Control Section of the Indian
Rallws.y Conference — . 1454,

ATTACHED OFFICES—
Question re—

Grant of family travelhng allowance
to daftaries of the — 453,

Pension to daftries of the —, 2453,
Revised scales of pay for the clerical
establishment of the —, 1144-45,
ATTENDANCE—

Question re time of — in the Offices of
the Telegraph bborayard Alipore,
Calcutta. 1676,

AUCTION—
Question re—
Bidding by new contractors in the
excise — in Delhi. 2359,
Securing of more than one. retail-sale

license of country liquor n — in
Delhi. 2360.




14 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

AUDIT—
Demand for Excess Grant for 1932-33.
2306,
Question re—
— of the Accounts of the Shahdara
Notified Area Committee. 1839.
Standard of — in the Military Ae-
counts Department, 1825-26

AUDIT DEPARTMENT—
Question re—
Leave facilities to clerks in the

Railway — to prepare for the
Railway Subordinate Audit Service
Examination, 398-99,

Pomotion of subordinates of the —
of certain Railways, 3419-20.

AUDIT SERVICE EXAMINATION—
Question re leave facilities to clerks
in the Railway Audit Department to
prepare forthe Railway Subordinate
—. 398-00,

AUXILIARY FORCE(S)—
Question 7e rules relating to the
Indian Territorial and —.  1667.

AVIATION—
Demand for Excess Grant for 1932-33.
2304,
AVIATOR(S)—
Q ionre and wl b
of Mr. R. N. Chawla, Indian—,
1369-70.

AYYANGAR, MR. ARAVAMUDHA—
Expressions of regret on the deaths of
Sir Bepin Behari Ghosh and —.
63-67.
AZHAR ALI, MR. MUHAMMAD—
Indian Carriage by Air Bill—
Motion to consider. 1158-59.
Indian Iron and Steel Duties Bill—
Motion to refer to Select Committee.
909-12,
Question re—
Filling up of vacancies of sub-heads
on the East Indian Railway. 263.
Rules relating to the Indian Terri-
torial and Auxiliary Forces. 1667,
Question (Supplementary) re—
Alterations in the terms of the Indo-
Japanese Agreement. 504,
Appointment of guards in the
Dinapur Division, East Indian
Railway. 3.
Food supplied to Haj pilgrims on
board ships. 179-82.
Provision of a territory for His
Highness the Aga Khan. 199-200.
Removal of restrictions placed on the
Indian National Congress and its
Committees, 204-06.
Transfer of the Research Institute
from Pusa to Delhi. 188-92,

AZHAR ALI, MR. MUHAMMAD—contd.
Repealing and Amending Bill—
Motion to consider. 763.
Resolution re—
Appoi of a Cc ee,on the
Indian Coal Industry. 1331,
Catering Contracts on Railways.
702-03.
Representation of Indian Christians
in the services and committees.
1291,

AZIMGANJ—

Question 7e acquisition by the Hast
Indian Railway authorities of lands
attached to Hindu places of worship
at— . 628, 1556.

B

BA MAUNG, U—
Indian Iron and Steel Duties Bill—
Motion to consider. 1790-92,
Question re refunds of rent in respect
of quarters in New Delhi for overlap-
ping periods before and after the
winter season, 2424.26,
Question (Supplementary) re—
Classification of Burma rice.

1739-

740.
Motion passed by the Burma Legisla-
tive Council to remove its Presi-

dent. 1852,
Relieving of agricultural distres
23100

BADIUZ ZAMAN, MAULVTA

Question re—

Clerical appointments made in the
officers of the Private Secretary
and the Military Secretary to the
Viceroy, ete. 1732,

Composition of the Cypher Branch
of the Office of the Private Secre-
tary to the Viceroy. 1728-29,

Creation of the post of a Superinten-
dent in tl lilitary Secretary to
the Viceroy's Office. 1728.

Furniture issued to certain personnel
of the Viceregal Estate. 1859.

Holidays in the Offices of the Military
Secretary and the Private Secre-
tary to the Viceroy. 1730.

Post of Personal Assisant to the
Military Secretary to the Viceroy.
1728,

Racial discrimination in the matter
of railway acecommodation and
supply of fcod to clerks on tour
with His Excellency the Viceroy.

Residential clerks in the Office of the
Military Secretary to the Viceroy.
1730-31.

Residential clerks in the Office of the
f;"i;aate Secretary to the Viceroy,

-
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BAGLA, LALA

BADI UZ-ZAMAN, MAULVI—contd.

Question re—contd.

Restrictions imposed for accommoda-
ting relatives and friends in the
Viceregal Estate. 1731.

Strength of office of the Military
Secretary to the Viceroy and
certain other offices. 185Y.

Strength of staff in the office of the
Superintendent, Viceregal Estate,
1732,

Sunday duty done by some clerks in
the Military Secretary, to the
Viceroy’s Office. 1731,

RAMESHWAR
PRASAD—

Question re—

Absence of fans over the platforms at
the Cawnpore Central “Station.
1675.

Asgistant Station Magters sent for
refresher —course to Chandausi.
2431-32.

Contribution by the Indian States
towards  the expenditure of the
League of Nations. 2347.

Desirability of Jlevying a duty on
gold exports from India. 1615,

Encouragement of the ** Buy Indian
propaganda, 497-98,

Establishment of Muslim Chambers
of Commerce. 502,

Exenption of samples from customs
duty. 497, '

Fixation of limit of minimum asses-
sable income for income-tax at
Rs. 2,000. 1736.

G6ld exported from India. 1615,

Imports of standard cut-pieces from
Japan. 1846,

Income-tax vealised from persons
with an income between Rs. 1,000
and Rs. 1,909, 2454,

India’s membership of the League of
Nations. 498-501.

Indians employed as Political Agerts
or Residents of Indian States.
1846,

Leave given to railway staff at
Jamalpur after the earthquake
shoek, 54.55.

Reduction in the number of postal
deliveries in Cawnpore City. 2409,

Reduction of India’s contribution to
the League of Nations. 1449-50.

Removal of surcharge on Income-tax
and super-tax. 1736.

Reversion of certain clerks in the
United Provinces Postal Circle.
389-90. 2

Stoppage of Up Meil Train at Khurja
Junction. 2409-10,

BAGLA, LALA

| BALANGEE—

RAMESHWAR
PRASAD—conid.
Question re—-contd.

Unsuitability of the Hindu Refresh-
ment. Roem at  the Cawnpore
Central  Station for = Orthodox
Hindus.. 1674,

Voice of India in the League of Na-
tions independent of Gieat Britain,
1450,

BAHAL SINGH, MR.—

Question 7e notice served on — not to
leave Delhi, without permission,
1641,

BAHAWALPUR STATE—

Question 7e—
Advances made to the — .  2422.93,
Delay in making funding range-
ments of the — loan, 2423-24,

BAHU BEGUM—

Question re loan taken by Govern-
ment from the late —, mothercf late
Nawab  Vazir Asafuddowlah. 13,
1551,

BAJPAIL MR, G, S,—

Consideration of the Report of the
Public Accounts Committee, 2397-
98,

1 for Suppleraentary Crant in

ot 6f—

ses in connection with capital

outlay on schemes of agricultural
improvement and research, = 2404,
2477, 2484.88;

Hedjaz Pilgrims (Muallims) Bill—

Presentation of the Report of the
Select Committee, 817,

Indian Rubber Contrel = Bill—
Motion for leave to introduce. 1528,
Motion to consider, 1689-93, 1695,

1696.

Consideration of clause 3, 1698-69.
Motion to pass. 1700, 1713-17.

Repesling  and Amending . Bill—

Consideration -of Second Schedule.

767,

Question 7e spring — carsied by the
Travelling Ticket Examiness on the
Bast Indian Railway.. 493-94,

BALUCHISTAN—

Question re— Z
Alleged  repressive measures taken
against Khan Abdul Samad Khan
and Mir Abdul Aziz Khanof —

1441,
Conviction of Khan Abdul Samad
han of — . 722.23, 1441-44,
1557,
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—_—

BALUCHISTAN —contd.
Question re—contd.

Introduction of certain reforms in —
4.2

2

Perrms:lou to certain gentlemen to
issue newspapers from — . 723,
1151,

Release of politieal prisonersin — .
723-24.

Trial of Khan Abdul Samad Khan
of — .. 723, 15567,

Watch on the activities of young
men in — who read newspapers.
723, 1151,

BAN(S)—
Motion for Adjournment re—
— on the Red Shirt organisation in
the North-West Frontier Province.
37-38,
Question re—
— on Congress Organisations. 621,
Non-removal of — from the: Red
Shirt Organisation. 619-20,

BANK(S)—
Question re—

Conveyance allowance paid to the
head clerk and cashier of the
Government of India Press, Simla,
for receiving payments of bills
from the — . 1365-

Establishment of Land Morbgn.ge —
1836-37, 2203-04,

Bstablishment of the Reserve — of
India. 201-02,

BAPTIST CHURCH—
Question 7e construction of a cinema
hall adjacent to the Central — ,
Chandni Chowl, Delhi. 869.

BARABJEE TEMPLE—
See *“ Temple*’;

BAREILLY—

Question 72 provision of a bath room in
the first and second class waiting
room at — Junetion, Rohilkund and

‘ Kumaon Railway. 367,

3 BARRAGE—

{ Question 7e Lloyd — and canal con-
| struction scheme, 2446-48,

|

BARSI LIGHT RATLWAY—
See * Railway(s) .

BATH ROOM (S)—
Question 7e—

Absence of an enclosed — for third
class women passengers at Phulem
Railway Station. 353,

Provision of a — in (',he ﬁm and
second class waiting room at
Bareilly Junction, Rohilkund and

~ Kumaon Railway. 367,

BAUDOT SUPERVISOR—
See ** Supervisor(s) 7.

BEARER(S)—

Question 7e prohibition of — of Indian
refreshment rooms from going near
the carriages occupied by upper
class Buropean passengers on the
North Western Railway.

BENARES—
Question re travelling from stations to
the west of Allahabad to — via

Moghal Sarai. 1268.

BENEVOLENT FUND—
Question re rules governing the grants
from the Army — . 1853-54,

BENGAL—
Question re—

Appointment of — Muslims to posts
under the Government of India
outside — . 863-66.

Development of salt manufacture in
—. .1623-26.

Step taken by the — Government
for salt manufacturein — . 16,

BENGAL AND ASSAM CIRCLE—

Question re—

Certain postal officials in the — , _(

including Caleutta. = 392.
Remhmsnt in the

1360-61,
1363.

BENGAL AND NORTH-WE
RATLWAY—
See ** Railway(s) 7.

BENGAL CRIMINAL LAW AMEND.-
MENT SUPPLEMENTARY (EX-
TENDING) BILL—

See ** Bill(s) .

BENGAL MUSLIMS—
See ** Muslim(s) .

BENGAL NAGPUR RATLWAY—
See “ Railway(s) .

BENGAL PILOT SERVICE—
See ¢ Pilot Service .

BENGAL STATE-PRISONERS = RE-
GULATION (REPEALING) BILL—
See * Bill(s) .

BENGALI(S)—
Question 7e—
Appointment of — Muslims in the
Commerce Department, 1121,
~— Muslims employed in the offices of
the North-Western Railway at
Lahore. 1121,

DR S—
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BENGALI(S)—contd.
Question re—contd.
— Muslims in the head offices of the
Bengal Nagpur Railway and the
ireat Indian Peninsula Railway at
Bombay. 1121
Over-representation of domiciled —
in ‘the “Income-tax Department,
Bihar and Orissa. 363, 963,

BENGALI STATE PRISONERS—
See ** Prisoner(s) .,

BERAR—-
Question re representation of Muslims
of —in the Legislative Assembly.

1421,

BHADRAPUR, RAO
KRISHNA REDDI B.—
Oath of Office, 1.

BHARTHI, MR. P.—

Question 7¢ case of one Mr, P, Bharthi,
ex-Cuard, East Indian Railway.
2328,

BHORE, THE HONOURABLE SIR

JOSEPH—

Amendments to  the Ottawa Trade
Agreement Rules —

(laid on the table), 2458,

Announcement by — 7e dropping of the
Muallims Bill. 1417,

Assam Criminal Law Amendtent (Sup-
plementary) Bill—

Motion to consider. 1157,
Convention and Protocol re com-
mercial relations between India
and Japan, (laid on. the table),
506-10,
Fxpressions of regret on the death(s)

BAHADUR

O
Sir Bepin Behari Ghosh and Mr,
Aravamudha Ayyangar. 63-64.

Sie Dinshaw Mullah. 129,

Sir Gordon Fraser. 2043,
Indian Army (Amendment) Bill—

Cor eration of clause. . .2220-22,
3.

Indian L';;x‘('iage by Air Bill—
:\I(?t ion to refer to Select Committee.
97,

Indian Dock Labourers Bill—

Presentation of the report of the
Select Committee. )

Motion to consider. 752-53, 757.

Motion to pass. 757.
Indian Iron and Steel Duties Bill—
Motion for leave to introduce. 657.
Motion to refer to Select Committee.
798-806, 812, 834, 875, 906, 913,
992-96.

Presentation of the report of the
‘Select Committee. 1371,

Mogon to consider. 1771-72, 1808-
12, :

BHORE, THE HONOURABLE SIR

JOSEPH-—contd.

Indian Iron and Steel Duties Bill—
contd,

Consiageration of —
Clause 2. 2078-79, 2085.
Clause 3. 2061-62.
Clause 4. 1928, 1942.
Schedule. 1961-62, 1963, 1966-67,
1968, 1978:79, 2049-50, 2052,
2053, 2056, 20568-59.
Clause 1. ; 2095.
Motion topass. 2095, 2127-29.

Point - of order! raised by Sir Abdur
Rahim as to whether the levy of
excise duty is a part of the principle
of the Indian Iron and Steel Duties
Bill to which the Legislative Assembly
will be committed by referring
the Bill to a Select Committee. 986.

Poinit of order raised by — whether an
amendment restricting or controlling
prices to a Bill which seeks to give
protection to an industry is in order.
2063, 2065.

Report of the Committee on the Ottawa
Trade Agreement—

(laid on the table). 2457, 2458.

Resolution re Catering Contracts on
Railways. 689, 703-05, 706.

Statermnent of Business by — . 329,
464, 717-18; 1333, 2042. :

Statement, re German Exchange Posi-
tion. 2458-62.

BHUPUT SING, MR.—

Factories Bill—

Consideration of Clause 5. 281.

Indian Army (Amendment) Bill—
Motion to consider. 1489-91.

Indian Tron and Steel Duties Bill—
Motion to consider. 1806-08.

Mechanical Lighters (Excise Duty)
Bill—

Motion to consider. 1169-70, 1171-

724

Consideration of clause 3. 1178-79.

Motion to pass. 1184,

Question re— :

Acquisition by the Hast Indian
Railway authorities of lands atta-
ched to Hindu places of worship
at Azimganj. 628, 1556.

Affairs in the office of the Director
of Contracts, Army Headquarters,
345-46. -

Alleged racial arrogance in South
Africa. 1656.

Allotment of orthodox and uncrtho-
dox clerks’ quarters in fimla.

1104-05.

Alterations in the terms of the Indo-

Japanese Agreement.

Anti-Indian legislation in Zanzibar.

735-36. 2
Appoi of the Secretary of the
Indian Medical Council. 359.

c2
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BHUPUT SING, MR oontd,
Queition reeagontd,

Arngemonts in - Tadia for the Jubilee
of s Mujeaty the King's Reign.
21PR08,

Audit of the Accounts of the Shah.
dara Notifled Avoa Committeo.
1880

Blooking of trafiio on the Cart Road
in Stmla by the police.  344.45.

Certain  fhotlities of Division TII
pri in the 1 32,

Qompetition of  British firms with
Indian Stoel manufacturvers. = 736.

Qonfiseated funds not returned to

the Congress.  1015-17.

ltation of Local G s

for the selection of Delogates t

tho League of Nations. 1359-60.

Contracts for works on the Eastern
Bengal Railway. 739, 1558.

Control of Special Ticket Examiners
on the North Western Railway.
2182,

Cows shot by Mr. Waugh, Honorary
Magistrate and Chairman of the
Shahdara Notified Area  Com-
mittee. 863.

Declaration of a public holiday for
Chaitra Sudi Tryodashi. 1021.

Duties of the Assistant Master Gen-
eral of Ordnance while accom-
panying the Master General of
Ordnance on tour, 346,

Effect of the new excise duty on the
sugar industry. 737.

Bstablishment of the Reserve Bank
of India. 735.

Extension of telephone lines and

Juots B ieolapt 1 £

(8!

1657-65.

Floods in North Bihar.
2189.

Formal compromise agreed to at
an informal meeting of the mem-
bers of the Indian Medical Council.
358.

1017-20,

of the E: tive Com-

mittee of the Indian Medical
Council. 355-56.

Fresh batch of political prisoners
sent to the Andamans.  31.

- -~ Hindu public of
< firievaross of v P
Shahdara. 1840

‘Hardinge Bridge on the Eastern
Bengal Railway. 738-39, 1557.
Holding of a:Colonel’s commsiid by

a Major-General. 361.
Holidays in the offices of the Tele~

BHUPUT SING, MR.—conid.

Question re—ocontd
Inter-divisional transfers among the
Special Ticket Examiners on the
North Western Railway. 2184-

85.
Letters exceeding the weight limit.
1364,

Lighting arrangements on the Long-
wood Roads, Simla. 17

Lights allowed to prisoners in the
Cellular Jail, Andamans. 33.

Mr. Chawla’s flight by aeroplane.
740.

Non-confirmation of certain clerks
in the offices of the Telegraph
Storeyard, Alipore, Caleutta.
1677

Precluding the raising of a question
discussed at the meeting of the
Indian Medical Council from being
raised within a year after such
discussion.  355.

Pri letained under Regulation
IIT of 1818. 1457.

Promotion of third division clerks in
the Army Headquarters. 403

Proposal to exclude the Secretary of
the Indian Medical Council from
acting as an Inspector. 356-58.

Proposed increase in Press telegram
rates. 740.

Propofed visit- of Miss Mayo to
India. 219192, Qi

Provision' of & turnst; >
Garhi Harsaru Railway Station
on the Bombay, Baroda and
Central TIndia Railway. 625-26,
1150-51.

Publication of the report of the
Joint-Select Committee on Indian
Reforms.  729.

Punist for ing Afgh
without a passport.  792.

Racial discrimination in allowing the
use of the cab road between plat-
forms Nos. 6 and 7 of the Howrah
Station. 627-28.

Recruitment in Railway Accounts
Offices. 1840,

Recruitmont of the Chief Inspector
of Explosives, 1840.46.

Reduction of third eclass fare on the
Hast Tndian Railway. 1656,

Refusal of a passport to Reverend
B, Ottama, 33-34,

Release of civil disobedience prisoners
860-61.

Release of Mr. Nikhil Guha Roy, a
political prisoner in the Anda-
NAnS.. .

graph yard, Alipore, Caloutt:
1677

Release of Mr. Sarat Chandra Bose,
855.59. r
b of India at the

income from one-anna pes,

o etes T4

R
,f.engue of Nations. 731-35.. ...

& g
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BHUPUT SINGH. MR.—conid. BIHAR,——conid.
Quastion rz.—conid. Question re.—conéd:
Retrenchment in the Army Head- Fall in ineome-tax revenue owing
quarters, 359-60. to the Earthquake in — . 1138,
Running of through trains from Floodsin —. 2281-83:
Howrah to Kalka by loop line. Floods in North — . 752, 1017-20,
1657. 2189-91.
Sanction of the posts of an officer Installation of a.  seismograph in
supervisor and five téchnical mili- North — 37

tary clerks for the Master General
of the Ordnance Branch. '360-61.

Status of officers passing out of the
Indian Military Academy, Dehra
Dun.

Technical ‘\Ixhbary clerks employed
in the Master-General of th
Ordnance Branch. 1368-69.

Time of attendance in the offices of
the Telegraph Storeyard, Alipore,
Calcutta. 1676.

Transfer of Mr. Bimalendu Chalkra-
varty, a political prisoner, from
the Andamans to the Alipore
Central Jail. 31.

Travelling of police constables in an
intermediate ~class compartment
befweﬂn Kalke and Simla. ' 346-

Uuorthodox quarters in  Simla.
1106-08.

Vacancy among the Members of the
Railway Board. 626-27.

Withdrawal of permission of inter-
view granted to Mr. Susil Das
Gupta, a political prisoner in the
Andamans. 32.

Question (\upplomentur\) re—

Concession in railway freight for the
carriage of goods and packages
to earthqual\e area. 338

Reduction of third class fares on the
Bastern Bengal Railway. 1346.

Withdrawal of the concsssion of free
railway journey from = persons
travelling for ‘anti-rabic treatment.

BHUSAVAL—

Question re re-instatement of certain
ex-strikers of — and Nagpur on the
Gorgat Indian Peninsula Railway.
406,

BIHAR—
Question re—

Amount given to indigo planters in
—, and to others out of the
cheroy s Earthquake Relief Fund.
2443-45.

.Assxsf.a.nce to f.hg sugar factones in

Yy th

2349

Extension of time limit for payment
of Income-tax in the earthquake
stricken area in — 259..

Petitions made through the Bihar
and Orissa Government by the
proprietors and agents of some
sugar factories in — . 2349-50.

Relief to petty shopkeepers in the
earthquake-stricken area of Bihar.
2313-14.

BIHAR AND ORISSA—
Question 7e—

Allegations against the Superinten-
dent in the office of the Commis-
sioner of Income-tax, — . 240,
962,

Appointment of a Muslim as an
Assistant  Commissioner of In-
come-tax in — . 364,

Avoidance of assessment of Income-
tax by the transfer of prmclpal
place of business from — .  786-
87, 1273-75.

Communal composition of the staff
in the Income-tax Department, — .
240, 362-63, 960-61, 962-63.

Communal composition of the staff
in the offices of the Assistant
Commissioners of Income-tax, —
240, 961,

Disposal of income-tax cases in— on
gazetted holidays, 42,

Disposal of income-tax objections in
the Income-tax Deparbment; —
1110,

Grievances of the staff in the Income
tax Department 3(»4 65, 963

Over-
Bengahs in the Income-ta.x De-
partment, — . 363, 963,

Petitions made bhrough the — Gov-
ernment by the proprietors and
agents of some sugar factories in
Bihar, 2349-50.

Petitions under Section 66 (2) of the
Indian Income-tax Act in — .
11120

Posting of certain Income-tax offi-
cials at a particular station for a

long time in 1138-39.
P of one in
the I_ncnme tax Deparbment ==

363, 963.

Remission of penalty imposed for
defaultmg payment of income-tax
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BILL(S)—contd.

Repealing and Amending —
Introduced. 68.
:Considered and passed. . 757-68.

| Passed by the Council of State.
1525-26.

Reserve Bank of India—

Assent of Governor General. 39,

Salt Additional Import Duty (Extend-
ing)—

Asgs)ent of Governor_General. 30.

Sea Customs (Amendment)—
Considered and passed. 768-73.
Passed by the Council of State.

1

Steel and Wire Industries Protection
(Extending)—
Assent of Governor General, 39.
Sugar-cane—
Asgsent of Governor General. 39.
Sugar (Excise Duty)—
Assent of Governor General. 39.
Trade Disputes (Extending)—
Assent of Governor General. 39.
TUntouchability Abolition —
Petitions laid on the Table. 661-62.
Presentation of the Report of the
Committee on Petitions. 708.
Motion not made. 1989.
‘Wheat Import Duty (Extending)—
Assent of Governor General, 39.

BINDERS—
Question re — of the Hast Indian Rail-
way Press. 269.

BIOCHEMICAL WORK—
Question 7e — in the Indian Lac Re-

search [nstitute. 1021-31.
BLANKET(S)—
Question re—
Grant of a differential duty on rugs
and —. 2181.

Re-establishment of tho rug and —
industry in India. 2355-56.

BOMBARDMENT—
Question re aerial — on the Southern
Waziristan in the trans-frontier
area. 488.
BOMBAY—
Question re—
Appointment of Muslims in the Cus-
I toms Department, — . 2434-38.
Bengali Muslims in the head offices
of the Bengal Nagpur Rallwa,y
and the Great Indian Peni

BOMBAY-——contd.
Question re—contd.

Dwindling trade of — . 749.

Exchange of small coins by the —
Currency Office. 1133, 1559.

Executive Officer of the Port Haj
Committee at — j

Exemption from castoms duty of
laboratory instruments for use in
the — University. 2326-27.

Tnvestigating Inspectors in the Post-
master General’s . Office. —
3431.

Issue and exchange of coins by the
— Currency Office. 1560,

Issue of copper coins from, the —
Currency Office. 1036, 1560.

Judges in the — High Court. - 349-

Loakn.ga of carriages on the — Subur-
ban Service.

Letting value levied hy the Munici- |
pal Corporations of — and Karachi
from landlords on.  account of
Municipal taxes. 21.

Non-issue by the — Currency Office
of copper coins worth less than
rupees fiffy. 1123-33.

Remittances of old copper coins from
the Treasury Office to the — |
Currency Office. 1131-32.

Search in the *“ Soho House ** and the
residence of Mr. Muhammad Tahir

I

Khan in — .- 186-88. |
Stoppago of i msumg new coins to the ‘
pubho ¥ the — Currency office, &

Strxkes of the texbﬂe wom

20-21, 796-98. i

Tcnders for treasury conftracts for
the — and Poona Post. Offices.
390.

Transfer of the Great Indian Penin-
sula Railway workshop from Jhansi }
to— .. 184,

Vacancios of Apy Bx
and Clerks in the Customs Dopm‘h-
ment, — .  2352-53,

BOMBAY, BARODA AND CENTRAL
INDTA RATILWAY—
See ““ Railway (s) .

BOMBAY GRENADIERS—
Question re—
Membership of Mr. Ganpati Singh of |
the Unit Advisory Committee of E
the — , Ajmer. 379.

(‘ Raqlwa'y ~a.t,-— . 1121,

broadeasted

from — . 870.
I Commission for exchange of coins
in—. 1036.

Diversion of ‘trade from — Port to
Iiaf.hia,war Ports. 11011, 853-
54.

of senior grade officers

from the — , Ajmer. 376-78. E

Unit Advisory Committee of the — |
Ajmer. 379.

BONE-CRUSHER—

Question re winner of the pnze for the |
design of an improved — . 350. §
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BOOK(S)—
Quesbwn re—

Cc ilation of a — containing life
notes of the political leaders and
suspects of India. 1097.

Despatch of — to overseas stations
by the Central Publication Br: anch.
371,

BOSE, MR, SARAT CHANDRA—
Question re—
Connection of — with terrorist activi-
ties. 1622.
Protest by — for his complicity in
terrorist aetivities. 2333-34.
Release of — . 855-59

BOSE, MR. SUBHAS CHANDRA—
Question re prohibition of the publica-
tion of articles and interviews given
{ by — in the Yugo-Slav Press. 2347-
48.

BOUNDARY COMMITTEE—
Question re ‘recommendations of the
Orissa — . 741, 747-48.

BOWER, MR. E. H. M.—
Question re rules for the recruitment
and training of subordinate staff on
the Bast Indian Railway. 379-80.

BRANCH(ES)—
Question r¢ Assistants-in-Charge of —
in' the Government of India Secre-
tariat. 1518-19.

\
|

BRA_NCH POSTMASTER—
i See * Postraster(s)
; BRIDGE (S)—
. Question re—
Construction of a — on the Chitta-
gong-Laksham branch of the Assam
Bengal Railway. 1667.
Construction of the new Howrah — .
3 5

i - Hardinge — on tho Eastern Bengal
: Railway. 738-39; 1557.

BRILJ KISHORE, RAI BAHADUR
LALA.

Girls Protection Bill—

Motion to refer to Select; Committee.

1590-91.
Question re—

Action taken on the Resolution re-
garding proprietary rights of citi-
zens in the land. 2203.

Conversion of the post of the Post-
master, Simla, into a  season
appomtment. 2363-64. 3

Establishment of Land Mortgage
Bu.nk 2203 04.

for recrui t of lower
dwmon clerks for the Lahore
General Post Office. 2363.

BRIJ KISHORE, RAI [BAHADUR
LALA—eontd.
Question re—contd.
leatxon of the pay of telegraphists.
2
Funcbmns and duties of yard super-
visors and yard inspectors. 1102-

Inndaquate representation of Indians
in higher posts in the Traffic De-
parvment of the Hast Indian Rail-
way. 1357,

Inadequate representation of Indians
in the posts of yard masters, yard
foremen, etc., on the East Indian
Railway. 130

Organisation of the parsonnel de-
prtttmeuts on State Railways.

1359.

Pay, etc., granted to the old Oudh
and Rohilkund Railway staff on
promotion. 383, 1104

Posts of yard Superyisors, Yard
Foremen, Assistant Yard Masters
and Yard Inspectors on the East
Indian Railway. 421-22.

Promotion of number-takers and
train clerks on the Hast Indian
Railway. 1358.

Promotion of number-takers on the
Bast Indian Railway. 1356-57,
1103-04.

Promotion of staff held up on their
maximum on State Railways.
1354-56.

Propos for the amalgamation and
re-organisation of State Railways.
9904,

Proyision of a railway connection to
Mourawan and Purwa. 1616-17.

Removal of relics of Saniputra and
Magllana to the British Museum
at London. 2455,

Savings effected as a resuly of the
Pope Commxttecs recommenda-
tions. - 2204,

Seniority of East Indian Railway and
old Qudh and Rohilkund Railway
staff. 417-18, 1615-16.

Regolution re—

Catering Contracts on Railways.
694-95.

Representation of Indian Christians
in the services and committees.
1298-99.

BRITISH FIRM—
See * Firm(s) .

BRITISH GOVERNMENT—
Question re—

Allowance paid to Mr. Kudratullah
Siddiqui of Lucknow for doing
loyal propaganda for the — . 13.

Farmans, etc., of the Moghal Em-
perors relating to the grant of
lands taken by the —. 365.
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BRITISH GUIANA—
Question re miseries of Indians re-

patriated from —. 352.
BRITISH INDIA—
Q ion re indebted in —.
639-40.

BRITISH INDIAN POTS—
Question re investigation of the case
of the — in the Gulf of Cambay.
1654.

BRITISH MUSEUM—
Question re removal of relics of Sani-
putra and Magllana to the British
— at London. 2455.

BRITISH OFFICERS—
See * Officer(s) .

BRITISH SOLDIERS—
See * Soldier (s) ™.

BUDDHIST CONFERENCE—
See ** Conference (s) .

BUDGET TERRITORIAL—
Question re cost of maintaining regular
officers of the Army borne by the —.
335-36.

BUILDINGS—
Question re — of the Pusa Research
Institute. 2215-17.

BULSAR—
Question 7e appointments of Firemen
av — on the Bombay, Baroda and
Central India Railway. 55.

BURMA—
Question re—
Classification of — rice. 1739-40.
Motion passed by the — Legislative
Council to remove its President.
1852.

BURMESE FRONTIER—
Question re military forces sent 0 the

BUS SERVICES—
Question re introduction of motor —
by railways. 642.

BUSINESS—
See ** Statement of Business .

BUSS, MR. L. C.—
Indian Petroleum Bill—
Motion to consider. 1685-86.
Oath of Office. 1.

#BUY INDIAN ** PROPAGANDA—
See ¢ Propaganda .

CAB ROAD—-
See * Road(s) .

CADET(S)—
Question re—

Appointment of Indian ez — of the
Indian Mercantile Marine Training

Ship * Dufferin "’ as loadsman
apprentices in the Bengal Pilot
Service. 352-53,
— undergoing training in the Tndian
Military - Academy, Dehra Dun.
469.
CADRE(S)—

Question re—

Abolition of Travelling Ticket Fxa-
miners’ — on the North Western
Railway. 1753,

Preponderance of Muslims in certain
— in the Derajat Postal Division,
1052.

Strength of the Travelling Ticket
Examiners’ —on the North West-
ern Railway, 1754.

CALCUTTA—
Question re—
Certain appointments in the Govern-
ment of India Press, —and the
East Indian Railway Press. 270-
23

Certain postal officials in the] al
and gssam Circle, mﬂﬁ%—rg—
392.

Change in the arrangement for the
carringe of mails between Delhi
and —, 615,

Facilities for the carriage of chilka-
fish to — market. 783-84

Holidays in the offices of the Tele-
graph  Storeyard,  Alipore, —.
1677.

Judgment by the Honourable Mr.
S, K. Sinha, Chief Presidency
Magistrate, — against Mr. Hales,
& Member of Parliament. 1762-

68.
Mail bag destined for — missed

between Simla and Kalka. 1352,
2374.75,

Minto Professorship in the — Uni-
versity. 1650-51.

Muslitas employed in the head

offices of the Bengal Nagpur Rail-
way “at— 1120:

Muslims  employed 'in the head
offices of the Bast Indian Railway
at —. - 1120;

Muslims employed in the head offices
of the Eastern Bengal Railway
at— 1121

|




|
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| CALCUTTA— contd.

Questicn re—--conid.

Non-Bengali Muslims employed in
the head offices of the three rail-
ways located in —. 1121.

Non-confirmation sof certain clerks
in the offices of the ']‘elggrnph
Storeyard, Alipore, —. 1677

Time of attendance in the )
of the Telegraph Storeyard: Ali-
pore, —. 1676.

CAMBAY, GULF OF— d
Question 7e investigation of the case
of the British Indian ports in
the —. 1654,

CAMP ALLOWANCE—
See:** Allowance(s) 7.

CAMPBELLPUR—

Question 7e correspondence wi‘th his
relations of Mr, Satin Sen, a

State Prisoner in the — jail. 37L.
CANAL(S)—
Question re Lloyd Barrage and —
Construction Scheme, 2446—48.
CANDIDATE(S)—
Question re—
Constitution of the Sel Board

to interview the — for the Indian
Military Academy. 2414,
Waiving of the disqualification of
Congress — convicted for offences
in connection with the Civil Dis-
obedience Movement. 487.

CANTONMENT(S)—
Question re age-limit for recruitment
of Executive Officers of —, 2443,

CANTONMENT BOARD—
Question re—
Alleged influence of the Northern
Command on the Executive Officer
of the Ambala —. 575-76.
Appeals detained by the Ixecutive
Officer, Ambala—. 375.

CANTONMENT BOARD MEMBER (8)—
Question, re criticism by — of the
Fovernment of India. 261.

CANTONMENTS DEPARTMENT—
Question re—
Appointment of Tndian Territorial
Force officers to the —. 1440,
Re-organization of the —.  2185.

CAPITAL EXPENDITURE—
See * Expenditure 7.

CAPITAL OUTLAY ON SCHEMES OF
AGRICULTURAL IMPROVE-
MENT—

Demand for Supplementary CGrant in
respect of expenses in connection
with — research. 2463—88.

CAPITATION TRIBUNAL—
Question re note written by Sir Shah
Muhammad Sulaiman in the —
730.

CARRIAGE(S)—
Question re—

Carrying of relatives and friends of
Trafic Department officers in
their inspection —. 1012,

Installation of fans in intermediate
and third class —. :

Leakage of — on the Bombay Sub-
urban Service. 1036.

Non-provision of latrines in the third
class — on certain section of the
Barsi Light Railway. 617-18.

Prohibition of bearers of Indian re-
freshment rooms from going near
the — occupied by upper class
European passengers on the North
Western Railway. 616.

CARRIAGE BY ATR BILL—
Seée ““Indian — ** under “ Bill(s) .

CART ROAD—
Question #e blocking of traffic on the
—in Simla by the police. 344-

5

CASH CERTIFICATES—
Question re Post Office —not cashed
or renewed after the expiry of
twelve years. 1042-43.

CATERING CONTRACTS—

Resolution re — on Railways. 687—
706,

See also ** Contract(s)”.

CAWNPORE—
Question re—
Absence of fans over the platforms
at the — Central Station. 1675.
Delay in the issue of railway receipts
at — Central Goods Shed. 1619.
Extensions granted in the Currency
Office, —. 748-49, 1151,
Reduction in the number of postal
deliveries in — City. 2409,
Unsuitability of the Hindu Refresh-
ment Room at the — Central
Station ~ for Orthodox. Hindus.
1674,
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QIBLLULAR JALL—
Qummn re transfer of 1(! Hichs

CGuha Roy,
from th —’ Anztmnl 511

CENTRAL DUPFERIN FUSD—
Hee ** Dufferin Fund 7.

CENTRAL GOODS SHED—
See “ Goods Shed 7.

YEES—

See “ Employee(s) ~.
CENTRAL JATL—

See ** Jail(s) 7.

CENTRALM]LI'RARY OFFICES—

 'Question 7e lady clerks in the — and
;x;thaGovermmtcfhhaom

=3 By

CENTRAL PROVINCES—
Question re—
Amalgamaﬁwn of ﬁhe posts of f.he

United Provmees a.ndA— 2326
Establishment of a High Court in
the —. 1749.

CENTRAL PUBLIC-\TION BRA.NCH——

Reeruitment in

E the —. 385

i a-lnun—. 1761.

CENTRAL RELIEF COMMITTEE—
Question re use made of the Harijan
. ¥Funa and of the — s Earthquake

gy s

(E’UJS—

prisoner, from the And
the Alipore Central Jail. 315
CHAMBER(S) OF COMMERCE —

- Question re—
Assistant Station -Masters
refresher course to —.
Staff employed at the
School of Transportation,
Training school at — for
Course of Indian 2
Masters and Commercial
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GEMAN(EN)—
Question r¢ — in the Ordnance Fac-
tories of India. 1651.

CHATARJI, MR. J. M.—
| Bengal Criminal Law Amendment
Supplementary (Extending) Bill—
Consideration  of clause 2. 648-
51.

Motion to pass. 1086.
Bengal State-Prisoners’ = Regulation

(Repealing) Bill—

Motion to consider. - 939—42.

3 | CHATTERJEE, MR. JIBON LAL—

Question re—
Diet allowance of State Prisoner —.
1628-29.
Tliness of State Prisoner—. ~1628.

Tliness of State Prisoner —and his
transfer to the Nasik Jail. 1629.

CHAWLA, MR.—
Question ye —'s flight by areoplane.

| CHAWLA, MR. R. N—

Question e movements and where-
3 abouts of —, Indian  Aviator.
E 1369-70.

CHEATING—
Question re arrangements for the dis-
posal of complaints of robbery and
— by Haj pilgrims. . 1453-54.

CHEMICAL INDUSTRIES—
Question re concession proposed to
be given to the Imperial —, Limit-
ed. 1520.

CHEMICAL WORES—
Question re concessions proposed to
be given to a British firm to start
— in India. 1458—62.

ol
3

CHIEF COURT{S}—

Appomhzmt- of the —. 2103-04
Beu-uthnmt of tbe——. 184!)-46.

CHIEF MEDICAL OFFICER—
Question re—

Communal composition of the staff
in the office of the — and Health
Officer, North Western Railway.

92,

3

Detention ull late hours of clerks
of the — 's Office, North Western
Railway. 1642

See aleo ** Medical Officer 7.

CIHEF PRESIDENCY

TE(S)—

Questmn re jus ent by the Honour-
able Mr. 8. K. Sinha, —, Calcutta,
against Mr. Hales, a Member of
Parliament. 1762—68.

CHILD(REN)—
Question re—

Appointment of an Indian woman
on the Advisory Committee of the
League of Nations for the protec-
tion and welfare of —. 1838-
39.

Educational facilities given to the —
of the subordinate employees on
the KEast Indian Railway. 406-

leD MARRIAGE
S LS Act(a) 2%

MAGIS-

RESTRAINT

CHILD MARRIAGE RESTRAINT (RE-
PEALING) BILL—
See * Bill(s) .

CHILKA FISH— S her T
Question re— o
Export of — of Orissa. 784,
Facilities for the carriage of —fo
Calcutta market. 783 84.
See also Fish(es) i

Quest.xon re deportat:on of one Karam
Singh from —. 193.

CHINESE TURKISTAN—
Question re rebellion in —. 722,

CHINOY, stfmﬂnmcgta
Questionrs. Ewmﬁl% M
732,

CHITTAGONG-LAKSHAM BRANCH—
Qnsuon r= construetion of s bridge
the — of the Asssm Bengsl

Rnih'aw. 1667

GHBIS:I'L:X-\'(S)—-
—_in the services and comunittees.
706—1: 1215——1306.
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‘CHURCH(ES)— 2 ; 5
Question re construction of a cinema
hall adjacent to  the  Central
Baptist —, Chandni Chowk, Delhi.
869.

CINEMA— :

Question re permission given to the
Electrical Enginecer, Pusa Research
Institute, to run ‘a—. 2438-
39.

CINEMA HALL— 2
Question re construction of a—
adjacent to the Central Baptist
Church, Chandni Chowk, Delhi.
869.

CINEMA INDUSTRY—
Q i il ition o

re C
pertaining to —.

CINEMATOGRAPH COMMITTEE—
Question re recommendations of the
Indian —. 1003.

S 1 3

1001-03.

CIRCULAR(S)— T
Question 7e — issued by the Military
Accountant General. 2369,

CIRCULAR LETTER(S)—
See  Letter(s) .

«CIRCULAR ROAD—
Question 7e arrangement for a meat
and vegetable market on the Minto
and —’s, New Delhi. 1725.

‘CIRCULATION—
Question re— of counterfeit rupee
coins. 640—42.

CITIZEN(S)—
Question re action taken on the Resolu-
tion regarding proprietary rights
of — in the land. 2203.

CIVIL AVIATION—
Question 7e— %

Appointment of Muslims in the office
of the Director of —. 1732:33.

“Employment of the relations of the
Senior Superintendent of the Office
of the Director of—in that
Office, 1734,

Posts created in the office of the-
Director of —, 1734,

CIVIL DEPARTMENT(S)—
Question 7e Indian Medical Service
officers serving'in the Army and
m the—. " 871,

CIVIL DISOBEDIENCE MOVE
MENT—

Question re—
Persons detained under “Regulation!
IIT of 1818 and released since the
discontinuance of the—, 17614

6

Waiving of  the 'disqualification of
Congress candidates convicted for
offences'in connection with the —
487;

CIVIL DISOBEDIENCE  PRISON-
ERS—
See ** Prisoner(s) *.

CIVIL HOSPITAL(S)—
Question  re duties of sub-assistant

surgeons in the —, Delhi, 1136,
Seealso ** Hospital(s) ™.

CIVIL SERVICE(S)—
Question 7é reeruitment of provinciall
—men as Assistant Secretary, |
Under Secretary, ete., in the
Government: of India offices. 1115-
16.

CIVIL SERVICE REGULATIONS— !
Question re interpretation of article
465-A of the —. 1824-25]
|
CIVILTAN STOREKEEPER(S)— ‘
See “Storekeeper(s) 7.
CLAIM(S)— 8 ]
Question re— e i
Belated — for family War Pensions, |
387

— received in the Pension Controller’s |
Office under different recommenda- |
tions of the War Pensions Com.i
miftes. -383-84. i

Posts declared suarplus by the Chiet
Commercial Man8ager, —,  East ?

Indian Railway. 382.
Surplus posts in the office of the
Deputy Commercial Manager,—,
East Indian Railway. 382,
CLATMS OFFICE(Sj—

Question re rates and — of the Com- |
mercial Department on the East |
Indian Railway. 382,

CLASS(ES)—

Question 7e pay and — of Telephone

Operators, 2366-67.
CLASSIFICATION(S)— I
Quesgg)n 7e¢ — of Burma rice, 1739-

CLASSIFIED SENIORITY LIST—

Question e — of State Railway em-
ployees.  1009-10,
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CLERICAL APPOINTMENTS—
Question re—made in the offices of
the Private  Secretary and the
Military Secretary to the Viceroy,
eto. - 1732.

CLERICAL BRANCH(ES)—
Question re Muslims and Non-Muslims
in- the —of the Government of

India Press, Aligarh. 1365,

CLERICAL ESTABLISHMENT—
Question re revised scales of pay for
the—of the attached offices.
1144-45,
See also * Establishment(s) .

CLERICAL GRADE(S)—
Question 7e —in the Government of
India Presses. 2361-62.

CLERICAL STAFF—

Question re time of the — of the
Government of India Presses.
1758-59.

See also ** Staff .

CLERK(S)—
Question re—

Allegations against the accountant
and :the establishment — of the
Government of India Press, Aligarh,
1364

Allegations against the head — of the
Government of India Press, Simla.
1366.

Allotment of orthodox and umnortho-
dox — quarters in Simla,  1104+05,

Appointment of junior time-scale —
as Inspectors of Post Offices at
certain places. 1524.25,

Assistants and — in - the Railway
Board’s Office. 1268-69.

— and postmen retrenched in each
Postal Cirele. 1364,

- —working as despatchers and dia-
= = rists in the Government of India
Departments. 485,

Confirmatien of —in certain
branches of the Army Headquar-
ters. 1643,

Contributory Provident Fund for the
—of ‘the Government of India
Presses. 2362-63.

‘Conveyance sallowance paid to the
head — and cashier of the Govern-
ment of India Press, Simla, for
receiving payments of bills from
the bank. 1365-66.

‘Creation of the Indian Army Corps
of <17 172628

Detention till late hours of — of the
Chief Medical Officor’s Office, North
Western Railway. 1642,

“Enrolments in the Indian Army

© Corps of —. 1349:51,

CLERK(S)—contd.

Question re—contd.

Examination for recruitinent of —
in the Railway Mail Service, * L
Division. 1051.
xamination for recrui t of lower
division — for the Lahore General
Post Office.  2363.

Examingtion for recruitment of iower
division —in the Punjab Postal
Circle Office. 1049-50,

Head —in the Agent’s office, North
Western Railway. 1670,

Insolvent and indebted —in the
Governmentof India offices. 1506-
07

Inspectors of Post Offices and head —
to Postal Superintendents, 40,
Lady — in the Cenfral Military
Offices and in the Government of

India offices, 416,

Leave facilities to — in the Railway
Audit Department to prepare for
the Railway Subordinate Audit
Service Examination. 398-99.

Married lady —in  the Railway
Board’s office. 1150, '

Muslim Head — in the Office of the
Divisional Superintendent, North
Western Railway, Delhi, 384

Non-confimation of certain — in the
offices of the Telegraph Storeyard,
Alipore, Calcutta, 1677, =

Official or — to deal exclusively with
the work of the League of Nations,
1262—64.

Promotion of — and assistants in
the office of the Director General,
Posts and Telegraphs, 2421.22

Promotion of —in the Army Head-
quarters. 2315, 3

Promotion of number-takers and
train — on the East Tndian Rail-
way. 1358,

Promotion of third division — in the
Army Headquarters. 403,

Provision of more space for — work-
ing in the North Block of the
Secretariat in New Delhi, 637-
38

Racial discrimination in the matter
of railway ~accommodation and
supply of food to — on teur with
Hise Excellency the Viceroy. 1730,

Recruitment of ‘temporary —in the
(D_}:yrelnment of India Offices, 553-

Reduction of the pay of supernu-
merary —at the ~Army "Hepq:
quarters, 2314-15, >

Reduction of the status of the post
“of the head —, Medic’a].Bmggh
North Western = Railway., 1670-
7k foie :
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CLERK(S)—coneld.
Question re—concld.

Relatives of the head— of the Gov-
ernment of India Press, Simla,
provided with quarters. 1366-
67.

Replacement .of ungualified — by
qualified ones in the Government
of India offices, 2415-16.

Residential — in the Military Sec-
retary to the Viceroy’s Office.
1730-31.

Residential —in the Office of the
Private Secretary to the Viceroy.
1730.

Reversion of certain — in the United

* Provinces Postal Circle, 389-90.

Reversion of certain second division
— in certain branches of the Army
Headquarters,  1643-44,

Sanction of the posts of an officer
supervisor and five technical mili-
tary — for the Master General of
the Ordnance Branch, 360-61.

Soldier and lady —in the Army
Headquarters. 398,

Space allotted to each —, Superin-
tendent, etc,, in the Imperial
Secretariat in New Delhi. 638.

Sunday duty done by some—in
the ~Military Secretary to the
Viceroy’s Office. 1731.

Technical military — employed in
the Master-General of the Ord-
nance Branch. = 1368-69.

Third division — in certain branches
of the Army Headquarters. 1642,

Time test for work done by —
in Postal Circle offices. 727.

Train — working as guards. 142-

43.

Training school at Chandausi for
Refresher Course of Indian Assis-
tant Station Masters and Com-
mercial — on the East Indian
Railway. 347—49.

Transfer of the head — of the Re-
mount Depdts. 792-93.

COAL—contd.
Question re—contd.
Murree Hospital — fraud. 1832-33.
Purchase of — by State Railways.

Saving from collieries on — raising.
1033-34.

Steam — and  slack — despatched
from certain collieries. 794.

COAL INDUSTRY—
Resolution re appointment. of a Com-
mittee on the Indian —. 1306-33.

COAL MINE—

Question re  departmental manage-
meni of the Giridih —. 1035.
COAST—

Question 7e Indian as wireless operators
under Messrs. Marconi and Com-
pany on the Indian —. 2186-87.
COASTAL DISTRICTS—
Question re development of salt manu-
facture in the — of Orissa. 2426-
27.
COCHIN—
Question re — Harbour Channel
Lighting Scheme. 16.
COCOANUT(S)—
Question re protection
Ceylon competition.

COCOANUT INDUSTRY—
See  Industry(ies) .
COERCION— e
Question re alleged — in the Mordada-
bad Division, East Indian Railway.
1117.
COIN(S)—
Question re—
Circulation of counterfeit rupee— .
640-—42.

of — against
1340-41,

— minted and issued from  Indian

mints.  259-60.
Commission  for exchange of — in
Bombay. 1036.

Exchange of — by the Bombay Cur-
50 :

rency office. 1539,
Toxol

Vacancies of Appraisers, E:
and —in the Customs
ment, Bombay. 2352-53.

Depart-

CLUB(S)—
‘Question re attempt to reach Mount
Kailash by the Indian Himalayan
Expedition —, Delhi. 338-40.

COAL—
Question re—

Abolition of surcharge on railway
freight on —.  787.

Balance stocks of —and collieries
closed. 793, 1559.

Contractors for raising — from State
_Railway mines. 1033.

of small— by the Bombay
Currency Office.. 1133.
Issue and exchange .of —by the
Bombay Currency Office. 1560.
Issue of copper — from the Bombay
Currency Office. 1036, 1560.

New copper made dark. 1132,

Non-issue by the Bombay Currency
Office of copper — worth less than
rupees fifty. 1132-33.

Old single pice —.  7560-51.

Remittances of old copper — from
the Treasury Office to the Bombay
Currency Office. 1131-32.

Stoppage of issuing new — to the
public by the Bombay Currency
Office. 1131,

‘
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COKE—
Question re cess on soft —. 793, 2455-
56.

COLLEGE(S)—
Question re—

Admission of Medical Group students
of the Delhi University in Medical
—in India. 721-22, 726, 868-
69.

Contribution made for the education
of the students of the Delhi Uni-
versity in the Lahore Medical —.
743-44.

COLLIERY(IES)—
Question re—
Balance stocks of coal and — closed.

793, 15

I’wtuctlon fwm strikes and riots of
certain —.-  1035.

Riots in Giridih —. 113,

S‘aving from — on coal raising. 1033-
34.

Steam coal and slack c¢oal despatched
from certain —. 794.

COLO‘\/LBO—
re di inuance by the
Bibby Line of steamers of carrying
deck passengers from — to Ran-
goon.  1820-21.

COLONEL’S COMMAND —
Question 7¢ holding of & — by a Major-
General. 361.

COLONIZATION ENQUIRY COMMIT-
TEE—

See  Committee(s) .
COLONIZATION ENQUIRY  COM-

MITTEE REPORT—-
Question e South —African —. 207-
08.

COLONIZATION SCHEME(S)—

Question re appointment of a Joint
Commission to explore — for South
African Indians. 483-84.

COMMERCE, CHAMBER (S) OF —
See * Chamber(s) of Commerce ™.
COMMERCE DEPARTMENT—
Question re appointment of Bengali
ims in the —. 1121.
COMMERCIAL BULLBETIN—
Question re — broadcasted from Bom-
bay. 870.
‘COMMERCIAL CLERKS—
See “ Clerk(s) .

COMMERCIAL DEPARTMENT —
Question re—

Promotions in the— of the East
Indian Railway. 1005.

Rates and Claims offices of the —
on the East Indian Railway. 382.

Selection Boards of the Operating
and —’s of the East Indian Rail-
way. 1004.

COMMERCIAL MANAGER—
Question re—
Posts declarad surplus by the Chief
—, Claims, Bast Indian Railway.

382.
Surplus posts in the office of the
Deputy —, Claims, XBast Indian

Railway. 382.

COMMERCIAL RELATIONS—
Convention and Protocol re — between
India and Japan. 506—10.

COMMISSTON(S)—
Question re—

Appointment of a Joint — to explor
Colonization schemaes for South
Afvican Indians. 483-84.

Rules tor —in the Army in TIndia
Reserve of Officers. 870.

COMMISSIONED OFFICERS—
Question re—
—gerving in the Royal Indian
Marine. 1770-71.

Recruitment of Viceroy's —. 1146—
48,
Viceroy’s — serving in the Indian

Army. 1267.
See also i Otﬁcer(s) e

COMMISSIONED RANK(S)—
Question re—
Buropeans recruited to the — of the
army. 1148-49.

Indianisation of the — of the army.
1149-50.
Indians recruited to the — of the
army. 1149.
COMMISSIONER(S) OF INCOME-
TAX—

Question re—

Allogations against the Superinten-
dent in the office of the — Bihar
and Orissa. 240, 962.

Amalgamation of the posts of the
—, United Provinces and Central
Provinces. 2326,

Appointment of a Muaslim as an
Assistant —in Bihar and Orissa.
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COMMISSIONER(S) OF INCOME- COMMITTEE(S)—contd.
TAX—conid. Question re—contd,

Question 7e-—conid.

" Communal composition of the staff
in the offices of the Assistant
— Biliar and Orissa. 240, 961.

Proposal to shift the office of the —
from Ranchi to Patna. 240,

Refusal of the to refer certain
cases of Sind to the High Court.

11. - 7
Transfers of Assistant—. 364.

COMMITTEE(S)—
Consideration of the Reports of the
Public Accounts —. 2307-08,
. 23752402,
Election of & Member to the Fuel
Ofl — " 11515

Question re—

Appointment of an Advisory — to
the Posts and Telegraphs Depart-
ment. 2315-16.

Audit of the Aceounts of the Shah-
dara Notified Area —. 1839.

— to re-organise the Engineering
Branch of the Telegraphs Depart-

7

on of the — for the delimi-
tation of constituencies. 1267.

Cows shot by Mr. Waugh, Honorary
Magistrate. and President of the
Shahdara Notified Are—. 7§2.

Evidences given before the Haj
Enquiry — relating to elin:ination
of Muallims irom India. 1618-

9.

19.
Findings of the Po
way Board’s Ofi
Government attitude towards the
Indian National Congress and its
04

— in the Rail-
465.

Managing — of the East Indian Rail-
way High School at Tundla, 411:
Opinions of the Local Advisory —
on the Resolution regarding cater-
ing contracts on Railways. 2214,
mmendations of  the Orissa
Boundary —, 741, 747:48,
Removal of réstrictions placed on
the Indian National Congress and
its —.  204.06.

Report of the —appointed to exa-
mine the rules regarding payment
of the value of the lost Currency

1

hi I};Himl Colonization
of South Airica. 483,

.. Notes, . 1
e

Report. of the. Misra — a pointed to
consider the appeals pfp the Ticket
Checking staff on the Bast Indian
Railway. 417, P

Report of the Varma—, 638-39.

Research conducted under the Lac
Cess —,  475—77,

Research Scheme in England under
the Lac Cess—. 1637.
Savings effected as a result of the
Pope —'s recommendations, 2204-
05,
Selection of an objectionable drama
by the Text Book —, Delhi. 624,
Report of the —on the Ottawa
Trade Agreement, 2457-58,
Resolation re—
Appointment of a — on the Indian
Coal Industry. 1306—33.
Representation of Indian Christians.
in the services and —, 706—17,
1275—13086.

COMMITTEE ON PETITIONS—
Appointment of the—, 39.

COMMUNAL COMPOSITION-
. Question re—

—of stenographers in the Govern-
ment of India Departments, 2442,

—of the staff in the Income-tax
Department, Bihar and Orissa.
240, 362-63, 960-61, 962-63,

— of the staff in the office of the
Chief Medical and Health Officer,
North Western Railway. 392,

— of the staff in the offices of the
Assistant - Commissioners of In-
come-tax, Bihar and Orissa. 240,
961, -

—of ‘the staff of the New Délhir
Municipal Committee. 374.75.

COMMUNAL REPRESENTATION
Motion for
iR

— in public services. 2431,

Home Department Resolution

garding— in ~ services,

861-€
COMMUNALISM—

Question re article headed

re-
851-—:

in
Judicial Départment  in the Sind

bserver,  502-03,

COMMUNIST PARTY—

Question re e in India. 1420-21.
COMMUNITY (IES)—
Question 7¢—-

* andupper selection _grade-
posts held by each — in the Punjab
Postal Circle before and after
retrenchment, 301,

Preponderance  6f one—in the
Income-tax Department, Biliar and
Orissa. 363, 963.

COMMUTED VALUE OF PENSIONS—
Demand for Excess Grant for 1932-33,
2306.
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COMPANY (LES)—
Question  7¢  Madras Telephone —,
Limited. 631.
COMPARTMENT(S)—
uestion 7e. non-provision of fans in
certain second class — of ‘certain
trains on the Bombay, Baroda and
Central India Railway. [111-12.

(‘O\IPFI\S&I‘IO\' LEAVE—
See “Leave

COMPENSATORY ALLOWANCE—
See © Allowance(s) .

COMPETITION(S)—
Question re—
— of British firms with Indian steel
manufacturers, 736,
Protection  of cocoanuts against
Ceylon —, - 1340-4].

COMPETITIVE EXAMINATION(S)—
See * Examination(s) ”.

COMPLATNTS—
Question re—

Arrangements - for the disposal of
~—of robbery and cheating by Haj
pilgrims, 145,

—of Haj pilgrims dunng the last
Haj Season, 1451

COMPOSITOR (S)—
Question re—

— of the East Indian Railway Press.
269,

Extra wages for — of the East Indian
Railway Press working after 2 p.ar.
on Saturdays. 272,

Extra wages or credit leave for—
of the East Indian Railway Press
working on holidays. 272,

Reduction in the number of — in the
Government of India Presses, Simla
and New Delhi. 2416,

COMPROMISE—
Question e formal — agreed, to_at an
informal meeting of the members of
the Indian Medical Council. 358,

CONCESSION(S)—
Quastlon Te—

— given to the Avmy Headquarters
staff, 859-60,
é)loposed to be given to a British
rm to start chemical works in
India, 1458—62.

—proposed to be given to the
Imperisl  Chémical  Industries,
Limited. 1520,

Grant of — to tlie students of the
depressed classes in the Delhi
University. -1043-44,

CONCESSION(S)—contd.
Question re— contd.

Withdrawal of thé — given to poor
patients travelling to Kasauli.
730-31.

Withdrawal of the — given to sol-
diers and  officers travelling to
Kasauli. 731.

CONDUCT—

Question re applicability of —, discip-
line and appeal rules to subordi-
nate and inferior services on the
Railways. 220102,

CONDUCTOR(S)—
Question re train — on the North Wese
tern Railway. 2339-40.

CONDUCTOR GUARDS—
See ©* Guard(s) .

CONFERENCE(S)—
Question re—
— of the representatives of Mysore
and Hyderabad States to consider
the Tungabhadra Project. 2353,
Proceedings of the Hconomic—.
787,

Refusal of passport to Reverend
B, Ottama to attend the Second
Pan Pacific Buddhist — in Tokio.
341,

CONFIRMATION(S)—
Question 7e—

— of ¢lerks in certain branches of the
Army Headquirters. 1643

— of non-gazetted postal staff, 2430-
31. :

— of staff in the Ordnance Factories:
in India. 1651,

— of temporary staff on the North
Western Railway. 1748,

Noni— of certain clerks in the offices
of the Telegraph Storeyard,
Allpore, Calcutta. 1677,

CONGESTION—

Question re — in the roonis occupied
by the clérical staff in' the office of
the Dlract.or General, Posts and
Telegraphs. 1108,

CONGRISS

Question

Confiscatéd Tunds not returned to
the—, 1015-17.

Government  attitade towards the
Indian National — and its Com-
mittees. 202—04,

Removal of restrictions p]med on the
Indian Natiorial — and its Com-
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CONGRESS CANDIDATE(S)—
See  Candidate(s) ™.
CONGRESS ORGANISATION(S)—
Question 7e ban on —.  621.
CONNORS, MR, J—
Question 7e non-grant of gratuity to
one —. 1734.35.
CONSOLIDATED ALLOWANCE—
See ** Allowance(s) ”.

CONSTABLE(S)—

Question re travelling of police — in an
intermediate class - compartment
between Kalka and Simla. 346-
47.

CONSTITUENCY (IES)—

* Question re constitution of the com-
mittee for the delimitation of
1287

CONSTRUCTION(S)—
Question re—

—by private individnals of their
houses in New Delhi. 2327,

— of certain additions to a prayer
and stores shed in the Government
of India Press, Aligarh. 2188,

— of the new Howrah Bridge. ' 340-

CONTINGENCIES—
Question re expenditure on —in the
Central Publication Branch. 1860.

CONTRACT(S)—
Question re— -

— for the supply of ready mixed
black paint to the East Indian
Railway. 397-08.

— for works on the Eastern Bengal
Railway. 739, 1558.

—given by the Divisional Superin-
tendent, North Western Railway,
Ferozepore. 1819-20.

TBuropean officers on — at the Indian
Lac Research Institute. 1031-32.

Giving of —for running Muslim
Refreshment. Rooms. . 1264.

Giving of — of different stations to
one individual on the East Indian
Railway. 2214.

Opinions of the Local Advisory Com-
mittees on the Resolution regarding
catering — on. Railways. 2214.

Sub-letting of ice and aerated water
— on certain sections of the North
Western Railway. 2441.

Sub-letting of _vendors’ —on the
East Indian Railway. 278.

Tenders for treasury — for the Bom-
gay and Poona Post Offices.

Vendors’ — in the Dinapur Division
of the East Indian Railway. 419-
20, 421.

_ Resolution re Catering — on Rail-
ways. 687-706.

CONTRACT(S), DIRECTOR OF—
Question re affairs in the office of the
—, Army Headquarters. 345-46.

CONTRACT(S) DIRECTORATE—
Question re Indian officers employed
in the —.' 746-47.

CONTRACT SERVICE—
Question re — at the Indian Lac Re-
search Institute. 1032.

CONTRACTOR(S)—
Question re—

Bidding by new —in the excise
auction in Delhi. 2359.

— for raising coal from State Rail-
way mines. 1033.

Non-recovery of railway money from
Messrs. Teplitz Aerated Waters
Company, — on the North Wes-
tern Railway. 1649-50.

CONTRIBUTION(S)—
Question re—

— by the Indian States towards the
expenditure of the League of
Nations. 2347,

—to_the Provident Fund in the
Ordnance; Factories  in India.
1652.

Earmarking of a portion of India’s
—+to the League of Nations for
the maintenance of the Paris
Tristi of Tntell 1
tion, etc. 1437.

India’s — to the League of Nations.

P!

1255-56.
Reduction of India’s — to the League
of Nations. 1449-50.
CONTRIBUTORY PROVIDENT
FUND—

See “ Provident Fund .

CONTROL—

Question 7¢ — over the administration
of the Madras Port. 628-29.

CONTROL SECTION—

Question re neutral —of the Indian
Railway Conference Association.
1454,

CONTROL STAFF—

Question re percentege allotted to
Europeans and Anglo-Indians of
the — on the Bombay, Baroda and
Central India Railway. 1447.

See also * Stafi(s) .
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CONTROLLER(S)—
Question re—

Claims received in the Pension —’s
office under different recommenda-
tions of the War Pensions Com-
mittee. 383-84.

Posts of —in the Moradabad Divi-
sion, East Indian Railway. 1748-
49,

Post of — sanctioned on the Morada-
bad Division, East Indian Rail-
way. 2443,

Promotion of Section — in the Mora-
dabad’ Division, East Indian Rail-
way. 1750-51.

Vacancy amongst — in the Morada-
bad Division, East Indian Rail-
way. 1749.

CONVENTION(S)—
— and Protocol 7¢ commercial relations
between India and Japan, 506—
10.

CONVEYANCE(S)—
Question re free —to one class of
Government servants. 1110.

CONVEYANCE ALLOWANCE—
See * Allowance(s) .

CONVICTION(S)—
Question 7e — of Khan Abdul Samad
Khan of Baluchistan. 722-23,
1441—44, 1557,

COOK(S)—
Question re alleged working of a peon
as —to the Assistant Manager,
G vernment of India Press, Aligarh,

2189.

COOLY (TES)—
Question re——
— working in tea gardens at certain
places. 2427-28.
Fee charged for each — recruited to
the Assam tea gardens. 2420.
Monetary value of the properties
acquired by the Oriya —in Assam.
2429.

Percentage of deaths of —in the
tea gardens of Assam. 2420-

Recruitment of —in tea gardens.
2429.

COPPER COIN(S)—
See < Coin(s) .

CORPORATION(S)—
Question re liquidation of the East
and West —, Limited, Delhi. 619.
CORPS—
Question re creation of the Indian
Army — of elerks. 1126—28.

CORRESPONDENCE—
Question 7¢ — with his rvelations of
Mr. Satin Sen, a State Prisoner in
the Campbellpur jail. 371,

COTTON—
Question re exports of raw — to Ttaly
and imports of — piece-goods and
yarns from Ttaly. 2357,

COTTON PIECE-GOOD(S)—
See * Piece-good(s) ».

COTTON TEXTILE INDUSTRY PRO-
TECTION (AMENDMENT) BILL—
See * Bill(s) .

COUNCIL OF STATE—
Speech delivered  to the — and the
Legislative Assembly by His BEx-
cellency the : Viceroy. 22690-—80.

COUNSEL—
Question re Standing — to the Income-
tax Department in Bihar and
Orissa. 1139.

COUNTERFEIT RUPEE COINS—
See ** Coin(s) ”,

COUNTRY LIQUOR—
Question re—

Deposit of fees of retail-sale shop of
— at Roshanpura, Delhi. 2360-
61.

Securing of more than one retaile
sale license of — in auction in
Delhi. 2360.

COUNTRY SPIRIT—
Question 7¢ whole-sale and retail-sale
licenses of — in Delhi. 2359.

COUNTRY WINE—
Question 7e licence for — retail-sale
ana whole-sale bottling in the
Punjab and Delhi. 2359,

COURT LANGUAGE—
See ** Language(s) .

COW(S)—
Question re — shot by Mr. Waugh,
H Magi, d Prcsids

'y P
of the Shahdara Notified Area
Committee. 782, 863.

CRAIK, THE HONOURABLE SIR
. HENRY-

Assam Criminal Law Amendment (Sup-
plementary) Bill—
Motion to consider. 1152, 1153,

1156, 1157, 1378, 1393, 1410—
16.

Motion to pass. 1464




A
i
i
i
|
i
1

stemadiva»

36 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

CRAIK, THE HO\OURABLE SIR

HENRY —contd:

Bengal Criminal Law Amendment Sup-
plementary (Extending) Bill —
Motion to pass. 1058, 1082, 1063,

1065, 1066, 1072, 1073, 1088—94.

Bengal State-Prisoners Regulation (Re-
pealing) Bill—

Motion to consider. 937, 946—51,
954, 957, 958, 1561, 1563-64, 1565,
15686, 1:)6?2 1569, 1580—85.

Clnldl Mamsge Réstraint (Repealing)
Bil
Motion to continue. 919.

Girls Protection Bill—

Motion to refer to Select Committee.
1583. 1601, 1607 —12.

Hindu Temple Eniry Disabilities Re-

moval Bill—
Motion to refer to Select Commities.
2007—17, 2020 hE
Oath of Office. 7810
CREW INSPECTORS —

Question re direct recruitment of some
of theezr —on the East Indian
Railway. 392.93.

CREW SYSTEM—
Question re—
Inauguration of the — over the Dina-
pur Division. 393-94.
Introduction of — and Moody-Ward
system of ticket checking on the
East Indian Railway. '488-89.
Personnél of the — on the East
Indian Railway. 2209-10.°
- Working of —on the South Indian
Railway. 1817-18.
CRDIINAL LAW—
See “* Assam — Amendment (Supple-
meum.rv) Bill * under * Bill(s) ™
gal — Amendment S\xpple<
mentm—y {Extending) Bill ’ under
“Bill(s) .
CRIMINAL LAW AMENDMENT (SUP-
PLELEEA\TABY) BILL—
«See Aasnm—

under “* Bili(s) .
CBDID«AL LAW AMEL\'DMENT SUP-
gLEKENT (EXTMG)
See ** Bengal — " under ** Bill(s) .

CRIMINAL OFFENCE(S)—
~Question 7e services of railway em-
- ployees prosecuted for — but found
not guilty. 405.
CHOWN BANDS QRDINANGE

CURRENCY LOTE(S)——
Question re report of ﬂm ittee

CURREV'CY OFFICE(S)—
Question re—
Exchange of coins by the Bombay —

1559.
Exchange.of small coins by the Bom-
bay —. 1133,

Extensions granted in the —, Cawn-
pore. 748-49, 1151.

Issue and e(change of coins by the
Bombay —. 1560.

Tssue of copper coins.from the Bom-
bay —. 1036, 1560.

Non-issue by the Bombay— of
copper coins worth less than
rupees fifty. 1132-33.

Remittances of old copper ¢oins from
the Treas Office to the Bombay
—_ 1131-32.

Stoppage of issuing new coins to
the public by the Bombay —
1I3L

CUSTOM(S)—
Question re exemption from — duty of
laboratory instruments for use in
the Bombay University. -~ 2326-
27

CUSTOM(S) DEPARTMENT—
Question re—

Appointment of Muslims in the —,
Bombay. 2434 —38.

Staff in the — of the Madras Presi-
dency. 244142,

Tests on diesel oil earried out by the
—. 2318-23.

V. ies of A i E:
and Clerks in  the—, Bomba».
2352-53.

CUSTOM(S) DUTY(IES}—
Question re refund of — charged at

Indian ports on goods entering
K;L.hmxr 334,
See also © Duty(ies) ™.

CUSTOMS REVENUE—
See ** Revenue .
CUT(S)—
Question re—

‘—in the pay of the industrial em-
ployees of the East Indian Railway
Press. . 273,

Restoration of the — in salaries of
the Central Government employees
in Bihar and Orissa who suffered
from earthquake. 200.

CUT PIECES—

appointed  to examine the rules
of thelost — 113335,

re—
; Import of — from Japan. 1099-1100.
Impanso standard — from Japan.
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CUTTACK—

Q i re dation provided
for the in the T -ta
Offices at Cuttack, Chaibasa and
Pawna. 784, 1558.

CYPHER BRANCH—
Question re composition of the — of the
Office of the Private Secretary to
the Viceroy. 1728-29

CYPHER BUREAU—
Question re employment of Indians in
the — of the Foreign and Political
Department. 1653-54.

D
DACOITS—

Question re public execution of two
notérious— of Larkana, Sind.
1638—40,

DAFTRIES—

Question re—

Allotment of guarters to —in the
Quartermaster General’s . Branch
and the Indian Stores Department.
2 5

Construction of guarters for—im
New Delhi, 624-25.

Grant of family travellingallowance
to— of the Attached Offices.

2453.
Pension to— of the Attached Offi-
ces. 2453,
DALAL, DR. R. D.—
Factories Bill—

Motion to consider.  138—42.
Indian Iron and Steel Duties Bill—
Motion to refer to Select Committee.
82931,
DAS, MR. A.—
Quesuon re payment of single:payment
sterling policies or premiums by

instalments from Provident Funds.

554-535.
R fon re intment of &
tee on-the Indian Coal Induslrv
1308.
"DAS, MR. B—

Assam  Criminal Law Amendment
(Supplementary) Bill)—
Motion to consider. 1154-35, 1381,
1402,
Bengal Criminal Law Amendment
Supplementary (Eﬁex\dm,g) Bill—
Motions to consider and to circulate.
547, 596, 598,
Motion to pass. 1071, 1081, 1082—
87,
Bengal State-Prisoners Regnlation (Re-
Ting) Bill—
Hotiont%consider. 1566, 1574—77,

Considefz;tioxx of the Reports of the
Public  Accounts Commitiee.
2308, 2381, 238289, 2392, 2401,

DAS, MR. B.—contd.

Demands for supplementary  grant in
respect of Salaries ‘and other
Expenses in connection Wlth Agn-
culture. 2144, 2169, 2175,

TFactories Bill—

Motion to consider. 157, 171.
Motion to. pass.. 326—29, 425, 426,
437, 438, 442, 445, 450,

Girls Protection Bill—

Motion to refer to Select Committee.

1611.
Hindu Temple Entry Disabilities Re-
moval Bill—
Motion to refer to Select Committee,
2017—21, 2026.
Indian Aircraft Bill— 3
Motion to pass.  1166.
Indian Army (Amendment) Bill—
to reier to Select Commiitee.
, 81—85, 88,
l\!&:ign to  copsider. 1480, 1488,
1481.
Consideration  of clause 5. 1546-47.
Motion to pass. 2254, 2256.
Indian: Carriage by Air Bill—
Motion to refer to Select Committee.
97-98.
Indian Dock Labourers Bill—
Motion to consider, 756-57.
Indian Iron and Steel Duties Bill—
Motion to refer to Select Committee.
810, 812, 819, 831—39, 848, 879,
82,2902,
Motion to consider.
Consideration of —
Clause 2. 2071, 2072, 2081—83.
Clause4. 1940—43, 1944 1946.
Schedule. 1977-78.
Motion 0 pass. 2109, 2110—13, 2128.
Indian Nayy (Discipline) Bill—
Motion to refer to Select Committee.

1775, 1800,

1208, 1217, 1220, 1221,1222-—27,
1228, 1240,
Indian Rubber Control Bill—
JMotion to pass. ltl" 13258
Mechanical Lig] Excise Duty)
Motion to refer to Seleef. Committee.
452—57.
Motion to pass, . 1182—84,
Question re-—
Anti-Indian Iagxs]auon in Zanzibar.
471—13. £ o -
Appomt;men& of a Jf n
to expl Cole
.. for _ South

.e:mcesswns pmposad to be given to
a British firm to start chemical
works in I.mha 14538—62.

London. 473—35.

Disposal of surplus silver.  478:79.

Disyualification of
land in Zanzibar.
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DAS, MR. B.—conid.

Question re—contd.

Establishment of the Reserve Bank
of India. 479—83

Evidence before the Tariff Board.
1045,

Evidence before the Tariff Board on
the protection of steel. 1044-45.

Import of cut-pieces from Japan.
1099-1100,

Legislation on the protection of steel
industry, 477-78.

Report of the Indian Colonization
BEnguiry Committes of South
Africa. 483, 484,

Research conducted under the Lae
Cess Committee. 475—77.

Security for the investments by
Indians in Zanzibar. 473,

uestion (Supplementary) re—

Action of eertain resolutions adopted
by the Lac Cess Committee. 1439.

Anti-Indian legislation in Zanzibar.
736.

Appointment of Indians as Members
of the Railway Board. 1344,

Appointment of the Chief Inspector
of Explosives. 2104,

Attempt to reach Mount Kailash by
the Indian Himalayan Expedition
Club, Delhi. 339.

Biochemical work in the Indian Lac
Resgearch Institute. 1028, 1029.
Circulation of counterfeit rupee

coins, 641.

Construction of a cinema hall adja-
cent to the Central Baptist
Church, Chandni Chowk, Delhi,
869,

Disposal of land attached to the Pusa
Agricultural Institute. 1846—48,

Encouragement of the “Buy Indian
propaganda. 498,

Enforcement of the provisions of the
Child Marriage Restraint Act.
635.

Establishment of the Reserve Bank
of India, 201-02.

Exchange restrictions put upon
foreign trade in Germany. 2284,

Floods in Assam, :

Floods in Bihar. 2282,

Formation of a separate department
to look after the administration of
the Indian Companies Act in
Madras. 632,

Freight agreement between the Tata
Tron and Steel Company, Limited
al.gg the Bengal Nagpur Railway.

Government attitude towards the
Indian National Congress and its
Committees. 202—04.

to the it of the
Legislative Assembly for the ante-
cedents of their friends. 1266.

DAS, MR. B.—contd.

Question (Supplementary) re—contd.

Hardinge Bridge on the Eastern
Bengal Railway. 738, 739.

Impostion of an export duty on
gold. 18, 20.

India smemberslﬂp of the League of
Nations. 499, 501

Installation of a Salsmograph in
North Bihar, 337,

Interest of the Indian Legislature in
the work of the League of
Nations. 1260,

Negotiations between the Kathiawar
States and the Government of
India in connection with the
Viramgam Customs revenue. . 110.

Non-removal of ban from the Red
Shirt Organisation. 620.

Possibilities of a Trade Agreement
between South Africa and India.
1518,

Postage on air-mail letters. 1727.

Prisoners detained under Regulation
IITof 1818. 1457.

Proposal to exclude the Secretary of
the Indian Medical Council from
acting as an Inspector. 357, 358.

Proposals to supplement the Ottawa
Agreement relating to Indian Pro-
tective Duties. 1348, 1349.

Provident Fund Accounts  of
employees of the Lac Cess Com-
mittee. 1439-40.

Provision of a territory for His High-
ness the Aga Khan. 199-200.

Refusal of a passport to Reverend B.
Ottama, 34,

Report of the special officer deputed
to investigate the condition of the
cocoanut industry. 1341.

Representatives of India at the
League of Nations. 734,

Safeguarding of the interests of
Indians in Zanzibar. 368, 369.

South African Colonization Enquiry
Committee Report. 207-08.

Strikes of the textile workers of
Bombay. 20.

Trade between India and Ceylon,
636

Trade delegation sent to Kabul. 14,

Transfer of the Research Institute
from Pusa to Delhi. 188—92,

Utilisation by India of the technical
organisations of the League of
Nations. 1435.

Withdrawal of the concession of free
railwvay journey from persons
travelling for anti-rabic treatment.

Resolution re—
Constitution of Malabar into &
scparate province. 667—70, 675.
ion of Indian Cl ot
in the services and com)mttees.
14,1277,
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DAS GUPTA, MR, SUSHIL—
Question re—
Tllness of — a political prisoner in the
Andamans. * 1510-11.
Withdrawal of permiission of inter-
view granted to—, a political
prisoner in the Andamans. 32.

DEAD LETTER OFFICE—
Question 7e disposal of the staff cases
of the Punjab Postal Circle Office
and of the —, Lahore, 1051-52.

DEATH(S)—
Expressions of regret on the — of—
Sir Bepin Behari Ghosh' and Mr.
Aravamudha Ayyangar. 63—67.
Sir Dinshaw Mulla, 129—31.
Siv Gordon Fraser. 2043-44,
Sir Manmohandas Ramji. 1526—29.
Queamon 7e percentage of — of coolies
in the tea gardens of Assam,
2429-30.

DEBATES—
Motion re expunction of certain por-
tions from the — of the Assembly.
1463,

DEBT LEGISLATION—
Question re —in the Madras Legisla-
tive Council. '1835-36.
See also ** Legislation .

DECK PASSENGERS—

Question 7¢ discontinuance by the
Bibby Line of steamers of carrying
—{from Colombo to Rangoon.
1820-21.

DEFINITION(S)—
Question r7e — of local administration,
ete., on Indian Railways. 2198-
99.

DEHRA DUN—
Question re—
Activities of the Forest Research
Institute, —.  1428-29,
Cadets undergoing training in the
Indian MilitaryAcademy. 469,
Status of officers passing out of the
Indian Military Academy, —.
1367.

DEHRA DUN HARDWAR RAIL-
W.

See ** Railway(s) .

DELEGATE(S)—
Question re—
Appointment of a permanent — at
eneva. 2212,
of Local Gover 1
for the selection of — to the
League of Nations. 1359-60.

DELEGATION(S)—
Question 7e—

Discussion of the reports of the Indian
— to the League of Nations in the
Legislative Assembly. ' 1436-37.

Expenses borne the ]umau exche-
quer in eonnection with the visit
of the Japanese Trade —, 1514

Personnel of the Indian —to the
League of Nations. 2210-11.

Proposed visit of an Ttalian Trade —
to India. 1513,

Publication of the report of the
Afghan Trade —. 108,

DELHI—
Demand for Exesss Grant for 1931-32,
2303.

Question 7e—

Absence of an Intexmedmte class
waiting room at —, 762,

Admission of Medical Group students
of the — University in Medical
Colleges in India. 721-22,"726,

Advisability of removing the Pusa
Institute to Meerut instead of
to—. 1619

Allegations agamst. the administra-
tion of the Inecoms-tax Depart-
ment of the — Province and the
Ambala Division.  2336-37.

Allegations against the Town Inspec-
tor, — Head Post Office. 1522,

1t of Town T in
“the — Head Post Office, 1522,

Arrest of one Captain G, M. Sekhri
by the — pohice. 40.

Attempt to reach Mount Kailash by
the Indian Himalayan Expedi-
tion Club, —. 338-40,

Bidding by new contractors in the
excise auction in—, 2359.

Change in the arrangement for the
carriage of mails between —and
Calcutta. 615.

Changes in the courses of instruction
in the — University. 17.

Construction of a cinema hall adja-
cent to the Central Baptiss
Church, Chandni Chowk, —. 868.

Contribution made for the education
of the students of the — Univer-
sity in the Lahore Medical College.
T43-44,

Deposit of fees of retail-sale shop of
country liquor at Roshanpura,
—. " 2360-61.

Detention of the Kalka - — -Howrah
Mail at Subzimandi Station-
-2339.

Duties of Sub-Assistant Surgeons in
the CivillHospital, —, 1136, 1770.

Early arrival of the Howrah, —.
Kalka Mail at Kalka 2.138 39.
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DELHvacontd
Question re—conitd.

Employment of Muslims in the In-
come-tax Department in the
Punjab, North-West Frontier and
— Provinces. 2335-36.

Excessive hours of work in the—
Head Post Office. 1523-24.

Freight on rice from Patna to-—.
410.

Grant of concessions to the students
of the depressed classes in the —
University. 1043-44,

Graveyard of Mehdian and the
Durnmh of Khwaja Mir Dard in

lnsumhrv condition of the land

situated outside Turkman Gate,
65.

Licence for country wine retail-sale
and whole-sale botbhug in the
Punjab and —. 2359,

Lighting and sanitary arr

DELHI—concld.

Question re—concld.

Protest against the transfer of the
Research Institute from Pusa to
—.. 788-89.,

Protest by Muslim against the
sucrlloge of the graves and mos-
ques in—, 6-7.

Recrmtment of .\ﬂsnstnnt Engineers
in—, 789-90,

Recruitment of mfcnux postal staff
in—,  1522-23, 24

Removal of slums in Hurphul Basti,
—. '1645.

Securing of more than one retail-sale
license of country liquor in auction
in—. 2360.

Selection of an objectionable drama
by the Text Book Committee,
—. 624,

Sitting of sweepers on the benches

of the tram cars in —. 241

graphers in the Judu ml De-

Q

in the Shardhanand Basti, —.
164445,

Liquidation of the East and West
Corporation, Limited, — 619.
Medical Department officers employ-
ed in — for the medical inspection

of schools. 1136-37, 1770.

Muslim Head Clerks in the office of
the Divisional Superintendent,
North Western Railway, —. 384,

Non-recognition of the Intermediate

- Examination in Secience, Medical
- Group, of the — University by the
Lucknow Unjversity, 727.

Notice served on Mr. Bahal Singh
not to leave —. without permis-
sion. 1641,

Pensions paid to the members of the
old royal family of —. 12-
1551,

Persons arrested wrongly by the —
p(r;lu‘o for certain alleged offences.

Posting of the personnel of the — -
Ambala-Kalka Railway to the
Moradabad Division of the East
Indian Railway. 2206-07.

‘Promotion to the post of Inspector in
the —Head Post Office.  371-72,

Pr i in the T -tax De-
partment of the Punjab, North-
West Frontier and — Provinces.

= 2336.

Promotions in the Judicial Depart-
ment in —, ks
Ptoposed &doptmn of Hindi as a
Court language in —. 113-14.
Proposed = transfer _of Mr Vidya,
hushan, a

partment in —. 400-01.

Strength of staff in the Judicial De-
partment of —. 401

Supersessions in  the — Division,
North Western Railway. 2197.

Third class tickets found missing at
the — Railway Station: = 2341.

Traffic Control in Khari Baoli and |
Nai Sarak in—. 259. |

Transfer of the Research Institute
from Pusa to —. 188— 334-35,
741, 751, 1848—52, 2375.

Trunk road from Madras City to —.

2348,

Whole-sale and retail-sale licenses of
country spirits in —. 2359,
DELHI-AMBALA-KALKA RAIL-

WAY.

See  Railway(s) .
DELHI CAMP ALLOWANCE—

See < Allowance(s) .

DELHI UNIVERSITY—

Question re admission of Medical
Group students of the — in Medical
Colleges in India. 868-69.

DELIVERY(IES)—
Question re—

Delay in the — of postcards, enve”
lopes, etc., addressed in Hindi in
the Punjab. 1560.

Reduction in the number of postal

—in Cawnpore City. 2409.

DTMAND NOTICES—

under. Regulat:on 111, from the —
Jail to the Andamlms - 1853,

s re serving of — of income-tax
in Bihar and Orissa. 784-85,
1558-59.
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DEMANDS FOR EXCESS GRANTS

FOR 1931-32—
Appropriation to- Depreciation Fund.
2304.

Delhi. 2303,

Expenditure on Retrenched Personnel
charged to Capital. 2303-04.
Expenditure on Retrenched Personnel
charged to Revenue. 2302-03.
Imem~t on Miscellaneous Obligations.

Refunds, °

Stamps. 2302.

Superannuation Allowances and Pen-
sions. 2302

DEM:\\DS FOR EXCESS GRANTS

Andamans and Nicobar Islands. 2305.
Appropriation from Depreciation Fund.
23086. & E

Appropriation to Depreciation Fund—
Commercial. 2306.

Audit. 2306.

Aviation. 2304,

‘Commuted Value of Pensions

Emigration—External. 2305.

Indian Stores Department. 2305.

Inspection. 2306.

Interest on Miscellaneous Obligations.
2304.

2306.

Irrigation, Navigation, ete., charged
to Revenue. 2304.

Miscellaneous Adjustments between
the Central and Provincial Govern-
ments. 2305.

Refunds. 2305.

Superannuation Allowances and Pen-
sions.  2305.

Survey of India. - 2304.

DEMANDS FOR SUPPLEMENTARY

GRANTS—

Expenses in connection with Capital
outlay on schemes of a.guculb\u‘&l
improvement and research. 2402
—08, 2463—88.

New Coustructum (Railways). 2130—

Salmms and other Expenses in connec-
tion with Agriculture. 2144 —77.

DEMOTED EMPLOYEES—
Question re pay of —on account of
retrenchment on their re-employ-
meny on the North Western Rail-

way. 1422,
DEMOTED STAFF—
See ** Staff .
DEPARTMENTAL MANAGEMENT—

Question e —of the Giridhi Coal
Mine. 1035.
DEPORTATION—

Question re —of one Karam Singh
from China. 193.

DEPOSIT(S)—
Question e  compulsory —by = H
pilgrims for their tickets. 1455.

DEPRESSED CLASS(ES)—
Question re—

Grant of concessions to the students
of the —in the Delhi University.
1043-44.

Members of — employed as peons in
the Railway and Posts and Tele-
graphs offices. 1044,

Use by members of the — of plat-
forms of Government owned wells.
= 1044.
DEPUTATION—

Question re—

— of lady doctors to the United
Kingdom for training. 1646-47.

— ot Sir Lancelot Graham to London.

73-=15;

— to the Railway Board regarding
the ratio of poststo be held by the
East Indian Railway and Old
Oudh and Rohilkund Railway
Officers. 392.

DEPUTY ASSISTANT CONTROLLERS
OF MILITARY ACCOUNTS—
Question re—

Discharge of nine —of Military
Aceounts. 1821—25, 1826 and
1830-31.

Duties of the Military Accounts De-
partment and the —.  1825.
Promotion of two—. 1828-29.

DEPUTY COMMERCIAL MANAGER—
See ¢ Commercial Manager

DEPUTY POSTMASTER GENERAL—
See * Postmaster General ”.

DEPUTY SUPERINTENDENI(S)—
See ** Superintendents(s)

DEPUTY TRADE COMI\IIS?IOI\ERS—

See ** Trade Commissioners *

DERAJAT—
Question e preponderance of Muslims
in certain cadres in the — Postal
Division. 1052,

DE SQUZA DR. I' X —

Resolution re Representation of Indian
Christians in the services and Com-
mittees.  706—12, 713, 1300,
1304—06.

DESIGN(S)—
Question re winner of the prize for the
—of an improved bone-cmsher.
3500
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DESPATCHER(S)— !
Question 7e clerks working 8s — and
diarists in the Government of
India Departments, 485.

DHAN JOLANGRA—
Question 7e foreible abduction of one
Srimati CGori from— in Malkand
Agency. 369, 798,

DHANBAD—
Question 7e activities of the Mining
Institute, —.  1429-30.
DHANUSHKODI—
Question 7re—
Protection of —, a sacred place of

importance to Hindus, 1816,
Provision of sheds for pilgrims at
s 1819

DIARIST(S)—
Question 7e clerks working as des-
patchers and —in the = Govern-
ment of India Departments, 485.
DIESEL OIL—
Question re—
Effect of the extra duty levied on
light — on agricultural and indus-
trial interests. 2317-18.
Tests on — carried out by the Cus-
toms Department. 2318—23.

DIET ALLOWANCE—
See *“ Allowance(s) .

DIFFERENTIAL DUTY—
See  Duty(ies).”
DINAPORE—
Question re—
Appointment of guards in the —
Division, East Indian Railway.
3, 1745,
Inauguration of the crew system over
the — Division. 393-94,
Maladministration in  the — Divi-
sion, East Indian Railway. 3—5,
Non-payment of gratuity to two per-
sons of the — Division.  1655-56,
Stafi discharged in the — and the
Moradabad Divisions of the East
Indian Railway. 1654-55.
Vender’s contracts in the — Division
of the East Indian Railway.
419-20, 421,

DIRECTOR(S)—
Question re— of the Lac Research
Institute. 1635—37.

DIRECTOR GENERAL, POSTS AND
TELEGRAPHS—
Question re—
Certain concessions granted to the
staff of the office of the—, 26-27.
Promotion of clerks and assistants in
the office of the —, 2421.22,

DIRECTOR OF CIVIL AVIATION—
Question 7e—

Appointment of Muslims in the office
of the —.  1732-33.

Employment of the relations of the
Senior Superintendent of the office
of the —in that office. 1734.

Posts created in the office of the —,
1734,

DISABILITY PENSION—
See ““ Pension(s) ™.

DISCHARGE(S)—
Question re—

— and re-instatement of employees
on the East Indian Railway. 386,

— of nine Deputy Assistant Control-
lers of Military Accounts. 1821—
25, 1826 & 1830-31.

Raules regulating — and dismissal on
the Eastern Bengal Railway. 782-
83.

DISCIPLINE—

Question 7e applicability of conduct,
— and appeal rules to subordinate
and inferior services on the Rail.
ways. 2201.02,

DISMISSAL—

Question 7¢ rules regulating discharge
and —on the Eastern Beng
Railway. 782-83.

DISQUALIFICATION(S)—
Question re—

—of Indians to possess land in
Zanzibar, 473,

Waiving of the — of Congress candi-
dates convicted for offences in
connection with the Civil Dis.
obedience Movement. 487. '

DISTRESS—

Question 7e¢ relieving of agricultural
—. 2309-10,
DIVISION(S)—

Assam  Criminal Law Amendment
(Supplementary) Bill—
— on the motion to consider. 1416-

17.
— on the motion to pass, 1465,
Bengal Criminal TLaw A d

Supplementary (Extending) Bill—
— on the motion to consider, 613-

— on the motion to substiiute new
clause for clause 2. 656,
Bengal State-Prisoners — Regulation
(Repealing) Bill—
— on the motion to consider, 1585-
86,
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DIVISION(S)—-contd.
Demand(s) for

Grant(s)—

— on the Demand under the head
 Salaries and other Expenses in
connection with  Agriculture .
2176-11.

— on the motion that the Demand
under the head ““Salaries and other
Expenses in connection with Agri-
culture ’’ be reduced by Rs. 3,600,
2175-76.

— on the motion that the Demand
under the head *““Salaries and
other Expenses in connection with
Agriculture” = be reduced by
Rs. 50,000, 2173-74.

Indian Army (Amendment) Bill—

— on the motion to consider, 1502.

— on the motion to re-number clause
5 as clause 5 (I) and to insert
anew sub-clause (2). 2240-41.

— on the motion to pass. 2265.

Indian Iron and Steel Duties Bill—

— on the motion to amend the provi-
s0 to clause 2, part (a). 2079-80.

— on the motion to omit the proviso
to proposed sub-section (4) in
elause 2 (a). 2085

Indian Navy (Discipline) Bill—

— on the motion to refer the — to

Select: Committee. 1242.43.

Supplementary.

DIVISIONAL
ENT(S)—
Question re—

Allegations against the —, Morada-
bad. 1814-15.

Appeals withheld by certain— on
the East Indian Railway. 274,

SUPERINTEND-

Contracts given by the—, North
Western Railway. Ferozepore.
1819-20,

Muslim Head Clerks in the Office of
North Western Railway,

DIWALT—
Question re fixation of holidays for
... Dussehra and — on proper days
! * in the United Provinces Postal

Cirele. 390,
ok
DOCK LABOURERS BILL—
See ““Indiun — ** under ** Bill(s) ",
DOCTOR(8)—

Question re—

Indian — appointed on the Execu-
tive Committee or Selection Board
of the Central Dufferin Fund.
1648, 2457,

Lady —deputed to the United
Kingdom for training. 1646-47.

Lady — recruited in India and from
England direct. 1647-48.

DOMICILED BENGALIS—
See “ Bengali(s) **.

DRAMA(S)—
Question re selection of an objection-
able — by the Text Book Com-
mittee, Delhi. 624,

DRIVER(S)—
Question re—

Re-instatement of the demoted —
of the 'Great Indian ' Peninsula
Railway. 2342-43.

Rules for the promotion of *passen-
ger— tomail —on  State Rail-
ways. 415.

DRUG(S)—
Question 7e legislation about the purity
of — used by medical men in India.
1037.
DUDHORIA, MR. NABAKUMAR
SING—
Question re—

Alleged racial discrimination in the
matter of recruitment and promo-
tions of Indian Guards in the How-
rah Division, East Indian Rail-
way. 469.

Appointment of Transportation Ins-
pectors, Commercial, on the East
Indian Railway. 471.

Gunner guards in the Howrah Divi-
sion, East Indian Railway. 469-
70.

Passes for gnards on the East Indian
Railway. 470.

Reduction in the number of passes on
the East Indian Railway. 470-71.

Test of staff attached to transporta-
tion work on Railways. 471,

“DUFFERIN ”—

Question 7e appointment of Indian
ea-cadets of the Indian Mercantile
Marine Training Ship —as leads-
man apprentices in the Bengal
Pilot Service. 352-53.

DUFFERIN FUND— %

Question re Indian d ippointed
on the Executive Committee or
Selection Board of the Central —,
1648, 2457.

DUGUID, MR. A—
Oath of Office. 549.

DURGAH— :
Question re graveyard of Mehdian and
the — of Khwaja Mir Dard in
Delhi. 7-8. 8
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DUSSEHRA— DUTY (IES)—contd. -

Question re fixation of holidays for —
and Diwali on proper days in the
United Provinces Postal Circle. 300.

DUTT, MR. AMAR NATH—

Assam  Criminal Law Amendment
(Supplementary) Bill—
Motion to consider. 1152-53, 1155.
Bengal Criminal Law Awmendment
Supplementary (Extending) Bill—
Motions to consider and to circulate.
534, 596, 600—09.
Bengal  State-Prisoners  Regulation
(Repealing) Bill—

Motion to consider. 920—29, 930,
931, 938, 939, 1568, 1577—80.
Expressions of regret on the deaths of

Sir Bepin Behari Ghosh and Mr.
Aravamudha Ayyangar. 67.
Indian Carriage by Air Bill—
Motion to refer to Select Committee.

95-96.
Indian Navy (Discipline) Bill—
Motion to refer to Select Committee.
1238, 1239.
Mechanical Lighters (Excise Duty)
Bill—

ﬂIot,ion to refer to Select Committee.
462,

Question re-—
Contractors for raising coal from
te Railway mines. 1033.

Protection from strikes and riots of
1 collieries.  1035.

Saving from collieries on coal raising.

1033-34.

3 Queshon (Supplemsntary) re—
Abser

nce of Muslim stenographers in
certain Government of India
Departments.  1006.

Confiscated funds not returned to the
congress. 1017,

Judgment by the Honourable Mr.
8. K. Sinha, Chief Presndsncy
Magistrate, Calcutta, against Mr.
Hales, a Member of Parliament.
1767, 1768.

Migration of Kabuli unskilled labour-
ers to India. 1038.

Muslim stenographers in receipt. of
special pay in the Government of
India Secretaviat. 1007.

DUTY(IES)—

Question re—

Desirability of levying a — on gold
exports from India. 1615.

Distribution of the Jute export—
among the jute-growing provinces,
183.

— of Sub-Assistant Surgeons in the
vall Hospnal Delhi.  1136.

BEARNING(S)—

EARTHQUAKE—

EARTHQUAKE FUND—

Question re—contd.

Effoct of the extra — levied on light
diesel oil on agricultural and in.
dustrial interests. 2317-18

Exemption from customs — of labo-
ratory instruments for use in the
Bombay University. 2326-27.

Exemption of samples from customs
497

Functions, — and scales of pay of
journeymen employed _in  the
various departments of the North
Western Railway. 1114-15.

Grant of a differential — on rugs and
blankets. 2181.

Import — on sugar. 468-69.

Imposition of an export — on gold.
18—20.

Imposition of import — on Indian
sugar by the Kashmir State

503-04.
Local Governments share of the
_ additional salt —. 1626-27.

Proposals to supplement the Ottawa
Agreement relating to Indian pro.
tective —. 1347—49, 1514.

Refund. of customs — charged at
Indian ports on goods entering!
Kashmir. 334. |

B

Question 7e — from illicit travelling on
the North Western Railway. 1860
Statement re net — of certain newly
constructed Railway lines. 57—62,

Question re—
Assistance to the sugar factories in|

i 2349,

Concession in railway freight for the:
carriage of goods and packages
to — area. 337-38.

Extension of time limit for payment
of Income-tax in the — stricken
area in Bihar. 259.

Fall in Income-tax revenue owing to
the — in Bihar. 1138,

Leave given to railway staff at
Jamalpur after the — ‘shock.
54-55.

Restoration of the cuts in salaries of
the Central Government employees
in Bihar and Orissa who suffered
from —.  200.

Question re use made of the Harijan
Fund and of the Central Relief
Committee’s —. 855,
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EARTHQUAKE RELIEF FUND—
Question re amount given to indigo
planters in Bihar, and to others
our of the Viceroy’s —. 2443.45.

EARTHQUAKE-STRICKEN AREA—
Question re relief to petty shopkeepers
in the — of Bihar. 2313-14.

WEST CORPORATION,
LIMITED, DELHT—

See ** Corporation(s) .

EAST INDIAN RATLWAY—
See ** Railway(s) .

FAST INDIAN RAILWAYMEN’S
UNION—

Question re meeting of the —, Lucknow.
2454.

FASTERN BENGAL RATLWAY—
See ** Railway(s) .

ECONOMIC CONFERENCE—
Question re proceedings of the —.
787.

ECONOMY REPORT—

Question re printing of “— in the
Eastern Bengal Railway Press.
270.

EDITORS—

Question re stoppage of the transmis-
sion of telegrams to Government
officials, — and other personages.
617.

EDUCATION—
nestion re contribution made for the
— of the students of the Delhi
University in the Lahore Medical
College. 743-44.

EDUCATIONAL FACILITIES—
" Question re — given to the children
of the subordinate employees on

the East Indian Railway. 406-09.
ELECTION(S)—
— of & Member to the Fuel Oil Com-
mittee. 1151,

Motion re — of a Member on the Fuel
Oil Committee. 873-74.
Question re forthcoming general —.

1462-63.
ELECTRIC AND BUILDING OVER-
SEER—
Question re — in the Lahore General
Post Office. 1521.

ELECTRICAL ENGINEER—
Question 7e permission given to the —,
Pusa Research Institute to run a
cinema. 2438-39.

ELECTRICIAN(S)—
Question re—

Appointment of apprentices of the
Lillooah  Workshops as  Train
dxaminers and —. 50.

Appointment of Lillooah apprentices
as — and Train Examiners, 49,

EMIGRATION—EXTERNAL—
Demand for Excess Grant for 1932-33.

2305.
EMPLOYEE(S)—
Question re—
Classified seniority list of State
Railway —. 1009-10.
Compulsory retirement of postal —
having over 25 years _service.
332-34.

Counting towards pension or gratuity
of the services of dismissed postal
—. 2.3,

Cut in the pay of the industrial —

of the East Indian Railway Press.

273

Deduction of one hour’s recess on
Fridays from the overtime of
Muslim — in the Government of
India Presses. 1641.

Disability pension to military —
invalided during the Great War.

44, 405, 413, 416, 418, 261-62,
386-88.
Discharge and re-instatement of

— on the East Indian Railway.
386. r

Educational facilities given to the-
children of the subordinate — on
the East Indian Railway. 406-09.

Grace time allowed to the — of the
Government of India Press, Simla.
1756-57. 2,

Grace time for attending office to-
the — of the Government of India
Press, Simla.  1667-68.

Gratuity granted to State Railway
—. 1452-53.

Leave and gratuity to railway— for
having failed in eye-sight. 1453.

Leave due to suspected lead-poi-
soning to the — of the Government
of India Press, Simla. 1757-38.

‘Mermorials regarding pay and allow-
ances of railway —. ~1000.

No of services 1
during the Great War by the
Bast Indian Railway —. 384-85,
2205-06.

Promotion of — on State Railways.
2197,

P of railway — subject
to  the passing of the Walton.
Training  School  Examination.
383
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EMPLOYEE(S)—conid:
Question re—contd.

Provident Fund accounts of —of the
Lac Cess Committee. 1439-40.

Provision of proper medical facilities
for the —  of the Government
of India Press, New Delhi. 1857.

Recess on Fridays to Muslim —
in the East Indian Railway Worlk-
shop. at Lucknow. 1641,

Reduction of a railway — to a lower
grade. 1814.

Restoration of the cuts in salaries
of the Central Government —
in Bihar and Orissa who suffered
from earthquake. 200.

Rules for the submission of memorials
of railway —. 2202.

Service records of — on State Rail-
ways. 2323-24.

ENGINE KHALASI—
Sez ©* Khalusi ™.

ENGINEER(S)—
Question re—
Recruitment of Assistant — in Delhi,
788-90.
Recruitment of — by the Railway
Board. 2334-35.

ENGINEER-IN-CHIEL'S BRANCH—
Question re promotions in. the 5
Army Headquarters. 799,

ENGINEERING BRANCH— f

Question re Commitiee to xe-orgamse

the — of the Telegraphs Depatt-
ment.  2367.

me EER IZ\G DEPARTMENT —

Services of railway — ted for
criminal oﬁenceg but found not

guilty.

Suits filed b$ ‘the — of the Madras
and Southern Mahratta Railway
against the Administration. = 1339.

Suppiy of rule books to the East
Indian Railway —. 263

EMOL'L MENT(S)—
Question 7e—

— for the new entrants to the Army
and Royal Air Force Headquarters.
1351-52:

Staff forced to accept posts on less —
in the Ticket Checking Branch,
Moradebad Division, 1117,

Question re—

— of Muslims: in the Income-tax
Department in . the = Punjab,
North-West Frontler and Delhi
Provinces.

— of Panama nanne«, by the Sind
Indian merchants. 29.

— of relations of the Senior Superin-
_tendent of the office of the Direc-
tor of Civil Aviation in that office.

1734,

— of Sikhs in the Upper Subordinate
Engineering Service of the Posts
and  Telegraphs - Department.
2337-38.

— of sons and warda of the employ

ntrments
e Greaf
eninsula Railway. 389.
Re-instated ex-strikers in the —
of the Great: Indian Peninsula
Railway at Nagpur. 406.
Treatment of the ex-strikers in the
— on the Great Tndian Peninsula
Railway at Nagpur 8s.a new
entrant on re-instatement, - 405-6.

ENGINEERING DIVISION—

Question re non-cbservance of the
third vacancy, rule in the Rawal-
pindi —. 41,

ENGINEERING SERVICE—
Question re employment of Sikhs in
the Upper Subordinate — of the
Posts and Telegraphs Departarent,
2337-38.

ENGLAND—
Question re—

Fresh expeditionary party from
— for the ‘‘ Conquest ’ of Mount
Everest, . 369-70.

Lady doctors recruited in India and
from — direct. 1647-48.

Research Scheme in — under the
Lac Cess Commiftee. 1637.

E\:QUIRY(IES)—

of the Government of India in

862-63.

- werks other than those
to which their pay is charged on
the North Western Railway. 264.

— of unqualified men in the Govern-
l)nae_&t :f Indm offices. 1143,

Re. — of retrenched personnel. 1335.

Re- — of retrenched stafi on the
North Western Railway. 421,

— mto the administration of the
Ajmer  Municipal Committee,
866-68,

— into the affairs of the La¢
Research Institute. 1638.

— into_the state of affairs in the
Moradabad Division, East Indﬂ
Railway. 1752,

E‘IQUIRY CO:
See  Commitiee(s) .
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E\ROL\LE\'TD}—
Question re — in the Indian Army
Corps of Clerks. 1349351,

ENTOMOLOGICAL SECTION—
Question re appo nent of the head
of the —. 1634-35.

ENTRANCE EXAMINATIONS—
See ** Examination(s) ™

ENTRANTS—
Question re—

Compensatory allowance and house
rent for new — in the Army Head-
quarters, 1129,

Emoluments for the new — to the
Army and Royal Air Force Head-
quarters. 1351-52.

Leave and pension for the new —
to the Army and Royal Air Force
Headq\mnera 1351.

Option given to new — in the Army
and Royal Air Force Headgquarters
to enrol themselves or not. 1130.

Scales of pay for new — enrolled
under the Indian Army Act.
1129,

ENVELOPES—
Question re—
Delay in the delivery of posteards,
—, eto., addressed in Hindi in the

Punjab. 1037, 1560,
- Tacome {from one-anna —, eto,
794.

ESTABLISHMENT CLERK(S)—

See *“ Clerk(s)”.

EUROPE—

Question re transmission -of mail - to
and from — by certain air services.
1727-28.

EUROPEAN(S)—

Question re—

— and Indians in the Indian Medical

- Service. 87I.

— and Indians serving in the Office
of the High Commissioner for
India. 2374.

- — and Indians serying in the offices
of the Seeretary of State and High
Commissioner for India. 1247,

.-— recruited to the commissioned -
ranks of the Army 114849,

_Indians and — serving in the offices

~ of the Trade Commissioners and
lsi)_g)uty Trade Commissioners.

Muslims, —;, ‘etc., in certain appoint-
ments on ‘the North Western
Railway. 1137,

Percentage allotted to — and Anglo-
Indians of the Control Staff on
the Bombay, Baroda and Central
India Railwsy. 496, 1447,

EUROPEAN OFFICERS—
See icer(s) *.

EVEREST, MOUNT— =
Question 7¢ fresh e\pedmouarv party
from England for the * Conquest
of ' —. ~369-70.

EVIDENCE(S)— =
Question re— ~
—before the Tariff Board. 1045
— before the Tariff Board on the
plotecucu of steel. 1044-45,
— given before the Haj Enquiry
Committee relating to elimination

of Muallims from India. 1618-19.
EXAMINATION(S)y—

u on 7e—

Age limit for Lr,mphnuxe =jor
Government services. 342,

Entrance — held for admission to
the Indian Military Academy.
2412-13.

— for recruitment of clerks in the
Railway Mail Service, ©“ L Divi-
sion. 1051,

— for reecrui of lower di
clerks for the Lahore General
Post Office. 2363.

— for recruitment of lower division
clerks in the Punjab Postal Circle
office. 1049-50.

— for refresher courses in the
Moradabad Division of the East
Indian Railway. 381, 2207-09.

— in Gurmukhi held by the Post-
master General, Lahore. 41.

Leave facilities to clerks in t.he

il Audit
prepare for ‘the Railway Bub-
ordinate Audit Service —. 398-99,

Marks allotted for personsl interview
at the entrance — of the Indian-
Military Aeademy 2413-14.

Non-re ion of the Intermediate
— ience, Medical Group, of
the Dell'u University by the
TLucknow University. 727.

Promotion of railway employees
subject fo the gassmg of the
Walton Training Sehool 383.
Station Master's — in the Mora-
dabad  Division, East
Railway. 2324, 42 2000

EXAMINER(S)— e
Question re—

Control “of Special Ticket — on the

North Western Railway. 2182-84.
- Inter-divisional transfers among the

Special Ticket—on the -

Western Railway. 2184-85,

Vacancies of —\ppmmen, — and Clerks
 Department,

in ths
Bombay.
See also

i '1-.ekse Examiner(s) .

Indian
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EXCHANGE(S)—
Question re—

Commission for — of coins in
Bombay. 1036.

— from lower to higher level of
Phagli quarters in Simla. 1445,

— of the staff of the Postal Depart-
ment, 1525-26,

EXCHANGE POSITION—
Statement 7re German —. 2458-62.

EXCHANGE RESTRICTIONS—
Question re — put upan foreign trade
in Germany, 2283-84,

EXCHEQUER—
Question re expenses borme by the
Indian — in connection with the

visit of the Japanese Trade Dele-
gation. 1514,

EXCISE—
Question re bidding by new contractors
in the — auction in Delhi, 2359.

EXCISE DUTY—

Question re effect of the new. — on
the sugar industry. 737,
EXECUTION—

Question 7e public — of two notorious
dﬂcuiba of Larkana, Sind. 1638-

EXECUTIVE COMMITTEE—
Question re—
Formation of the — of

he Indian
Medical Council. 355-56.
Indian doctors appointed on the —
or Selection Board of the Central
Dufferin Fund. 1648, 2457,

EXECUTIVE OFFICER(S)—
Question re—
Age-limit for recruitment of — of
Cantonments. - 2443,
Alleged influence of the Northern
Command on_the — of the Ambala
.. Cantonment Board. 375-76.
. Appeals detained by the —, Ambala
Cantonment Board.  375.
— of the Port Haj Committee at
Bombay. 1451,
EXEMPTION(S)—
Question re—
— from customs duty of laboratory
instruments for use in the Bombay
5 Umvemty‘ 2326-27.
— of samples from customs duty.

EXPEDITION CLUB—
Question re attempt to reach Mount
Kailash by the Indian Himalayan

‘ .—, Delhi.~ 338-40.

EXPEDITIONARY PARTY—
Question re fresh — from England for
the * Conquest ’ of Mount Everest.
369-70.

EXPENDITURE—
Question re—

Contribution by the Indian States
towards the — of the League of
Nations. 2347,

Deduction of — in the assessment
of income-tax. 103-05.

— on contingencies in the Central
Publication Branch. 1860,

— on the move of the Military
Accountant General’s Office. 415.

Revenue and — of India. 1053-54.

Total capital — on rolling stock.
484-85.

EXPENDITURE ON RETRENCHED
PERSONNEL CHARGED TO
REVENUE—

Demand for Excess Grant for 1931-32.
2302-03, 2303-04,

EXPENSES—

Question re—borne by the Indian
exchequer in connection with the
visit of the  Japanese ' Trade
Delegation. 1514.

EXPENSES IN CONNECTION WITH
CAPITAL OUTLAY ON SCHEMES
OF . AGRICULTURAL. IMPROVE-
MENT AND RESEARCH—

Demand for Supplementary Grant.
2463-88.

EXPENSES, OTHER—
Demand for Supplementary Grant

in respect of salaries and — in
connection  with  Agriculture.
2144-77.

EXPERIMENT(S)—

Question 7e rate registers — on the
North Western - Railway. 1353-

54.
EXPLOSIVES—
Question re recruitment of the Chief
Inspector of —. 1840-46.

EXPLOSIVES, CHIEF INSPECTOR
OF-

See * Chief Inspector of Explosives .

EXPORT(S)—
Question re—
Desirability of levying a duty on
gold — from India. 1615
— of chilka fish of Orissa. 784,
1769.
— of raw cotton to Italy and imports
of cotton piecegoods and yarns

from Ttaly. = 2357.
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EXPORT(S)— contd.
Question re— contd.

— of skins of newly born lambs and
kids. 869-70.

— to certain countries. 2180.

Imposition of an — duty on gold.

- 18-20.

Inclusion of a table of — trade in the
report on the working of the
Ottawa Agreement. 720-21.

Ttalian — to, and imports from,
India. 2353-54.

Prohibition of transfer of — quotas
of tea. 1621-22.

Slaughter of newly born lambs and
kids for the — of their skins.
1422.23.

Steps taken to encourage the —
of Indian raw materials to foreign
countries. 1514-15.

Utilisation of the — of gold. 729-30.

EXPORT DUTY—
See ** Duty(ies) ”.
EXPUNCTION—
Motion re — of certain portions from
the proceedings of the Assembly.
1463.

EXTENSION(S)—
Question re—

— granted in the Currency Office,
Cawnpore. 748-49, 1151.

— of the trunk telephone lines.
2366.

— to the present Military Accountant
General.  1829-30.

EXTRA WAGES—
See “ Wage(s) .

EYE-SIGHT—
Question 7e leave aud gratuity to rail-
way employees for having failed
in —. 1453,

F

FACILITY (TES)—
Question re—
Certain — of Division ITT prisoners
in the Andamans. 32.
— for the carriage of chilka fish to
Calcutta market, 783-84,
FACTORIES ACT—
See ** Act(s) s
FACTORIES BILL—
See “ Bill(s) 7.
FACTORY (IES)—
Question re—
Assistance to the sugar — in Bihar
d by the earthquake. 2349.
Petitions made through the Bihar
and Orissa Government by the
proprietors and agents of some
sugar — in Bihar, 2349-50

FACTORY INSPECTORS—
See * Inspector(s) .

FAMILY
ANCE—
See *“ Allowance(s) ™

TRAVELLING ALLOW-

FAMILY WAR PENSIONS—
See *“ War Pension(s) .

FAN(S)—
Question re—

Absence of — over the platfoims at
the Cawnpore Central Station.
1675.

Installation of — in intermediate
and third class carriages. 354.

Non-provision of —- in certain second
class compartments of certain
trains on the Bombay, Baroda
and Central TIndia = Railway.
111-12.

FARE(S)—
Question re—
Reduction of third class — on the
East Indian Railway. 1656,
Reduction of third class — cn the
Eastern Bengal Railway. 1345-
46.

FAREWELL—
— remarks by Mr, President (The
Honourable  Sir ~ Shanmukham
Chetty). 2489,

FARM(S)—
Question re vaeancies in the grade of
Managers and Supe:visors of —
13, &

FARMAN(S)—

Question re —, etc., ‘'of the Moghal
Emperors relating to the grant of
lands taken by the Bntmh Govern.-
ment. 365,

FARRUKHABAD—
Question re transfer of the Post Office-
at Nibkarori in the District of —,
22-23. 3

FAUJI AKHBAR— s
Question re printing of the —.

PIRACHA, KmAN

FAZAL .'E[AQ
SanB SHATKH— .
Questmn re— :
All inst the administra-

tion of the Income-tax Department
of the Delhi Province and the
Ambala Division, 2336-87.
Appointment of MuslxmaB_m ‘tke
Customs Dqun.ment ombay-
2434.38, ¢ >

B2
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FAZAL HAQ . PIRACHA,
Samrs SHAIKH—contd.
Question re—contd.

Employment. -of Muslims in the
Income-tax Department in the
Punjab, North-West Frontier and
Delhi Provinces, 2335-36.

Promotions in - the Income-tax

Department of the Punjab, North-
West I'rontier and Delhi Provinces.
2336,

Tenders for the supply of food to

pilgrims on pilgrim ships. < 2432

Kuax

FEE(S)—
Question re—

Deposit of — of retail-sale shop of
country liquor at Roshanpura,
Delhi, 2360-61.

— charged for each cooly recruited
to the Assam fea gardens. 2429.

Postal and delivery — charged for
parcels sent from the United
Kingdom, 2179,

FEROZEPORE—
Question re—

Contracts given by the Divisional
Superintendent, North Western
Railway, —. 1819-20,

Trains, etc., on the — Ludhiana
section of the North Western
Railway. 55-56.

FILES—
Question re inspection of income-tax
assessment — by the assessees.
2427.

FILM DEPARTMENT—
Question re — of the Railway Publicity
Bureau. 1004,

FILM INDUSTRY—
Question reo gafeguarding of the Indian
1001.

F"lgf\NQE BILL—
See. “‘Indian — under ‘“Bill(s)”’.
FINANCIAL POWER—

Question re — of a first class Post-
master to obtain copies of Court
judgments. 1520,

FINES—

Questit:; re tij;:puw.iti:m of — on the
8f on the East Indian Railway.
276-77, 2443, e

FIREMEN—

Question re appointments. of — at
. Bulsar on the Bombay, Baroda
and Central India Railway, 55,

FIRM(S)—
Question 7e concessions proposed to be
given to. a- British — to start

chemical works in India. 1458-62.
FIRST CLASS—

Question 7e provision of a bath room in
the — and second class waiting
room at Bareilly Junction, Rohil-
kund and Kumaon Railway. 367.

FISH—
Question re—
Bxport of chilka  — of Orissa.
784, 9.
Facilities for the carriage of chilka
— to Calcutta market. 783-84,

FLEECE(S)—

Question re schemes for the improve-
ment of the quality of Indian
wool and for increasing the weight
of —, 2]79-80.

FLOOD(S)—
Question re—
— in, Assam, 505-06,
— in Bihar, 228]1.83.
— in North Bihar. 752, 1017-20,
2189-91.

FLUSH LATRINES—
See ** Latrine(s) .

FLYING—

Question re introduction of night —
for Air Mail Services. 619,

FOOD—

Question re—

Defective system of — supply on
pilgrim ships. 1452,

— supplied to Haj Pilgrims on board
ships. 179-82,

Racial discrimination in the matter
of railway accommodation and
supply of — to clerks on tour with
His Excellency the Viceroy. 1730.

Supply of — to Haj pilgrims  of
ships, 1452,

Tenders for the supply of — to pil-

Ugrirqs on pilgrim ships, 2432.33,

: % Y  arrang for
supply of — on pilgrim ships.
1617-18. I I

FOREIGN AND POLITICAL DEPART-
MENT—

Question re—

Employment of Indians in the Cypher
Bureau of the —. 1653-54,

Subordinate offices of the — inwhich
Indians have never been appointed.
2219.20,
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FOREIGN COUNTRIES—
Question re—
Establishment of Indian’¢oncerns in
— for the business of Indian
products. 1515,
Steps taken to encourage the export
of Indian raw materials to —,
1514-15.

FOREIGN OUTWARD STATION—
See * Station(s)”.

FOREIGN RICE—
See ** Rice .

of “the =, Dehra Dun.
.
1 objects of the résearches of
the = and’" Mining Tnstitute.
143031

FORMATION—
Question re — of a separaté Karnatak
Province. 2411-12,

FRASER, Smr GORDON—
Expressions of regret on the death of
—. T2043:44,

FRAUD(S)—
Question re—
at Rest Camp, Rawalpindi, and
Rations Stand, Chaklala, 1831-32.
Martee Hogpital Coal —,

FREIGHT—
Question 7e — on rice from: Patna to
Delhi. 410,

FREIGHT AGREEMENT(S)—
See < Agreemerit(s) .

FRIDAY (S)—
Question re—

Deduction of one hour’s recess on
— from the overtime'of Muslim
employees in: the: Clovernment: of
India Presses. 1641,

Recess on — to Muslim employees in
the Bast Indian Railway Werkshop
at Lucknow. 1641,

FRIEND(S)—
Question re—

Carrying ©of relatives. and — of
Traffic. Department  officers in
their Inspection carriages, 1012,

Haras meng to the Members of the
Legislative Assembly for the
antocedents of their —. 1265-60.

! Restrictions” imposed for: accem-
modating relatives and == in the
Viceregal Estate. 1731 v

FRUIT(S)—

Question re marketing of —. 1 1837-38,
TEL OIL. COMMITTREE—
on 7e Election of a Member on the
873-74, 1151,

FUND(S)—
Question re—

Amount given to indigo planters in
Bihar, and to others out of the
Viceroy’s Earthquake Relief —.
2443-45.

Confiscated — not returned to the
Congress. 1015-17. i

— created from the personal pro-
perty of Raja Raghuji I1T. 396

Indian dactors appeinted on ‘the
Executive Committee or Selection
Board of the Central Dufferin
== 71640,

Use made of the Harijan — and of
the Central * Relief Ccmmittes’s

Earthquake —, 857, .
FUNDING ARRANGEMENTS—
Question re delay in making — of
the Bahawalpur loan. 2423:24,
FURNITURE—
Question 7e — issued to certain per-
sonnel of the Viceregal Estate.
1859.
G
GALLERY (IES)—
Question 7¢ re- nts’ of ‘the
Gandhara and pre-historic —. ' 5.
GANDHARA—
Q ion re re-ar of ‘the!—
and pre;histo_riq galleries. 5.
GANGMAN(EN)—

Question re reduction in the strength
of the Railway — on the North
Western Railway. 9-10. 1

GANPATI SINGH, Mr.— 9

Question re membership of — of the
Unit Advisory Committee of the
Bombay Grenadiers, Ajmer. 379

GARHI HARSARN— :
Question re provision of a turnstile gate
at the — Railway Station on the
Bombay, Baroda and Central India
Railway. 62526, 1150-51,

GARHWALI SOLDIBRS—
Question re — imprisoned for disobey-
ing military orders in Peshawar
341, ¥ ¥
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GOUR, Sir HARI SINGH—

Appointment. of — to the Committee
on Petitions. 39.

Bengal Criminal TLaw Amendment
Supplementary (Extending) Bill—
Motions to consider and to circulate.

588-96, 598.

Bengal State-Prisoners Regulation (Re-
pealing) Bill—

Motion to consider. 951-56.

Expressions of regret on the death of—

Sir Dinshaw Mulla. 130,
Sir Gordon Fraser. 2044,
Sir Manmohandas Ramji, = 1528.

Girls” Protection Bill—

Motion to refer to Select Committee.
1597-1602, 1609, 1610.

Hindu Temple Entry Disabilities Re-
moval Bill—

Motion to refer to Select Committes.
2029.

Indian Income-tax (Amendment) Bill—
Motion to continue. 917-18.
‘Presentation of the Reporh of the

Select Committes. 1860,

Indian Iron and Steel Duties Bill—

Motion to refer to Select Commlttee
813.

Indian Navy (Discipline) Bill—

Motion to refer to Select Committee.
1209-15, 1221.

Point of order raised by Lieut.-Colonel

- A. F. R. Lumby as to whether it is
within the competence of the
Legislative Assembly to enact tho
section which the amendment of
Sir -Abdur Rahim proposes -to
insert in the Indian Army (Amend-
ment) Bill. 1532-33, 1538.

Question re—

Appointment of an Indian woman
on the Adyisory Committee of the
League of Nations for the protec-

- tion and welfa.re of children.
1838-30.

Revenue and expenditure of Indm

1053-54
Questwn (supplamsntﬂ,ry) Yo
of in the
assessment of income-tax, . 104.05,

Negotiations between the Kathiawar
States and the Government of
India - in  connection with the
Viramgam Customs revenue. 109,

Resolution re—
C Contracts on Railways.

700-02. — &
Construction of Malabar into a
_Separate Ptp\mce 663,
Representatmn of Indian Christians
in the services and committees.
1289-91, 1295.
ENT—
* Question 7e use by members of “the
I depressed classes of platforms of
— owned wells: - 1044 .

GOVERNMENT MATERTALS—

Question re yuotations from the Indian
Shipping k,ompames for the carri-
age of —... 416

GOVERNMENT OF INDIA—

Question re—

Abolition of octroi levied in some
places under the —. . 781.

Absence of Muslim stenographers in
certain — Departments. 1005-06.

Allowances granted to  the — staff
in New Delhi. 2188,

Appointment of Bengal Muslims to
posts under the — outside Bengal,
863-66.

Appoeintment of Muslim stenogra-
phers in the — Secretariat. 1007-
08,

Business carried on by the Ministerial
Staff of the —. 467,

Clerks working 28 de sspatchers. and
diavists in the — Departments,
4835,

Communal composition of steno-
graphers in the Departments,
2442,

Criticism,. . by Cnntonmont Board
members of the —.

Demoted . staff: of the — Dopnrt- |
ments, 16 66.

Employment of the sons and wards

. of-the employees.of the —in the
proyinces. 862-63.

Employment of ungualified men in
the — offiges. 1143, 237274,

Gazetted ‘and non-gazetted-staff in
the — offices. 794,

sazetted officers due to retire in the
—offices. 1053,

Insolvent  and indebted clerks in
the — offices, . 1506-07,

Lady clerks in the Central Military
Offices and in the offices,
416.

Librarians attached to the — De-
partinents. 486,

Lower class accommodation allotted
to: the —staff in  New, Delhi.
1512-13.

Method of  promotions  in the-—
Departments 466,

Muslim stenographers in receipt of
special  pay in:the — Secretariat.
1006-07.

Negotiubions between the Kathiawar
States and the — in  connection
With the Viramgam Customs: reve-

nue, 108-10.
Recruitment  of Oriyas -in . the —
offices.  862.

Recruitment of provinoial civi] ser-
Vice men-as Assistant Secretary,
Under Qememry, ete. -in the —,
offices 1115-16.
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GOVERNMENT OF INDIA—contd.

Question re—contd.

Recruitment of temporary clerks in
the — Offices. 5563-54.

Replacement of unqualified clerks by
qualified ones in the — offices.
2415-16.

Representative of the — on the Lac
Cess Committee. = 1437-38,

Summer Hill and Kaithu quarters in
Simla - allotted - to  the — Secre-
taviat) staff. 1122,

Statement (laid on the table) re cases
in which the lowest tenders have
not been accepted by the High
Commissioner for India in pur-
chasing stores for the —, 2104-
05,

GOVERNMENT OF INDIA PRESS—

See ** Pross(es)
GOVERNMENT OF INDIA SECRE-
TARTAT—

See * Secretariat 2.

GOVERNMENT
Question 7¢—
Appointment of.a — to alower:grade
post,: 1813-1.
Free conveyance  to one elass.of
1110,

G OVERNMENT SERVICES—
Jo.See ¢ Service(s)

[ SERVANT—

GOVERNOR GENERAL, H. E. THE—
—’s assent to Bills. - 38-39,
Message from —. 1861
Message from —re course to be adopted
for tho constitution of a new Legis-
lative Assembly. 1055

GRACE TIME—
Question re—
— aliowed to the; employees of the
24 Government of India Press, Simla.
1756-57. o
— for attending office fo the employ-
ees of the Government of India
Press, Simla. 1667-68,

GRADE(S)—- o
Question 7e promotion in gertain — on
.. the Lucknow and Moradabad Divi-
sions of the East Indian Railway.

1011.
GRADUATE(S)—
Question re—
Initial pay 'of = in the Postal De-
‘-partment. 1523. !

Non-appointment of a single Bihari
Hindu medical — asmedical officer
on any of the State Railways.
618-19.

GRAHAM, Sirt LANCELOT—
Question 7e deputation of — to. Lon-
don. 473-75.

GRANT(S)—
Question 7e rules governing the — from
the Army Benevolent Fund. 1853-
54,

GRANT-IN-ATD—
Question 7¢ — to the Sanatan Dharm
High School, Simla. 1738.
GRATUITY (IES)—
Question re—

Counting towards pension or — of
the services of dismissed postal:
employees, 2-3,

— granted to State Railway em-
ployees. 145253,

Tnitroduction of a schcme of — in the
Ordnance Factoriesin India, 1652.-

Leave and — to railway employees
for having failed in ‘eye-sight.

1453, )
Non-grant of — to one: ‘Mr., J,
Connors.  1734-35. £

Non-payment of — to twe pers;ms of
the Dinapore Division. 1655-56.

GRAVE(S)— 4
Question re protest by Muslims against
the sacrilege of the — and mosques-
~in Delhi. 6-7. Ty

GRAVEYARD— <
Question 7¢ — of Mehdian and the
Durgah of Khyaja Mir Dard in
Delhi. 7-8.

GREAT BRITATN=—_SEFE" A
Question re voice of India in the League.
of Nations independent of. —.
1450, 2
GREAT INDIAN PENINSULA RAIL-
o WAV %] Sy
See ¢ Railway(s)”.
GREAT WAR— iz
Question e disability. pension to mili-
tary. employees invalided during:

the —. 416, 418. 5
See¢ also ** War . :

GRIEVANCE(S)—
Question re—- < =5
— of the Hindu public of fhalidara.
1840. £, 8L -
—of the Princes of  the Moghul:
Dynasty. - 12; 1549-61.° & s
_ — of the stafi in the Income-tax
Department,  Biliar and - Orissa.
36465, 963, A
— of the Telephcne O
1673-74. e
— of the Travelling Ticket Examin-
ers, 100809, &

orators..
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GRIGG, THE HONOURABLE = Sir
JAMES—

Consideration of the Reports of the
ublic  Accounts ~ Committee.
2307-08, 2387.
Demand for Excess Grant for 1931-
32 in respect of—
Appropriétion to Depreciation Fund.
2304,
Delhi. 2303,
Expendi Ret

g on hed Per-
sonnel charged to Capital.
2304,

2303,

Expenditure on Retrenched = Per-
sonnel charged to Revenue. 2302,

Interest on Miscellaneous Obligation,
2302, 2304.

Refunds, 2303, 2305.

Stamps. 2302,

,Demnns for Excess Grant for 1932-33

in respect of—

Andamans and Nicobar Islands
2305.

Appropriation from Depreciation
Fund. 2306,

Appropriation to Depreciation Fund

—Commereial. 2306,

Audit. 2306.
Aviation. 2304,

Ce d Value of P 2306,
Emigration—External. 2305.
Indian Stores Department. 2305.
Inspection. 2306.

it ghtion, ebo,, charged

Arrig; Navig
to Revenue. 2304.
s A

the Central and Provincial Gov-
ernments. 2305,
Superannuation Allowances and Pen-
sions, 2302, 2305.
___Survey of India. 2304.
“Demand for supplementary Grant in
respect of —

Civil Expenses in connection with
Capital Outlay on Schemes of
Agricultural . Improvement and

Research. 2402.08.
Salaries and other Exp in con-

mection with Agriculture, 2144,

gig;, 2158, 2167, 2170-71, 2172-73,

ZIndi:nn Income-tax (Amendment) Bill—
(Sir Hari Singh Gour)—Motion to

continue. 918, 919,
Motion to consider. 1718-19, 1720,
1722.23.

_ Motion to pass. 1273-24.
“Indian Iron and Steel Duties Bill—

Motion to refer to Select Committee,
891-97, 908, 966, 979, 983, 984,

Consideration of clause 4. 1946-50,
1953-54.

C

gty

id ion of the 1971-
72, 1974, 1975, 1976-77, 1982-83.

GRIGG, THE HONOURABLE Smi
JAMES—ocontd.
Consideration of—
Clause 2. 2068,
Clause 9. '2088-89.
Mechanical Lighters (Excise Duty)
1il=—
Motion to refer to Select Comittee,
450-52, 454, 463.
Presentation of the Report of the
Select Committee.
Motion to consider.
8

all.

1167-68, 1177

Consideration of clause 3. 1179
1180.

Consideration of clause 2. 1181-82,
Motion to pass. 1182, 1184

Motion re Election of a Member on the
Fuel Oil Committee. 873.

Oath of Office. 1.

Point of order raised by Siv Abdur
Rahim as to whether the levy of
excise duty is a part of the princi.
ple of the Indian Iron and Steel
Duties Bill to which the Legislative
Assembly will be committed by
referring the Bill to a Select
Committee. 985, 986.

Point of order raised by Sir Cowasji
Jehangir whether the Government
of India are precluded to bring
forward and the Legislative Assem-
bly to pass a Demand for Grant
for a specific object which i§
within the purview of a Provincial

Government. 2155.

Presentation of the Report of the
Public  Accounts  Committee,
1861-1928.

Statement re—
Net earnings of certain newly cons
structed Railway lines. 62.
Postponement of the Salt Resolution.

2488,
GROUP SYSTEM—

Question re introduction of — in the
Military Accounts Department,
1828.

GUARD(S)—

Question re—

Alleged racial discrimination in the
matter of recruitment and promo-
tions of Indian — in the Howrah
Division, East Indian Railway. 469.

q

Applications for leave by the — on
the East Indian Railway. 49.
Appointment of a — as on special
duty under the Transportation
Superi t on the Moradabad
Division, East Indian Railway.

1751.
Appointment of — in the Dinaput
ivision, Bast Indian Railway.
3, 1745,
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GUARD(S)—contd.
Question re—contd.

Case of one Mr, P, Bharthi, er- —,
Bast Indian Railway. 2326.

Conductor — on the East TIndian
Railway. 959.

Facilities for the —on the Hast
Indian Railway regarding their
stoppage at out-stations. 1669.

Facilities ' to the —on the North
Western Railway regarding their
stoppage at out-stations. 1672-73.

Gunner — in the Howrah Division,
East Indian Railway. 469-70.

Night vision test of — on the North
Western Railway. 2181-8.
Passes for — on the East Indian
Railway. 470.

Periodical test of — on the North
Western Railway. 1512,

Train clerks working as —.

GUHA ROY, Mg, NIKHIL—
Question re—
Release of —, a political prisoner in
the Andamans. 33,
Transfer of —, a political prisoner,
from the Cellular Jail, Andamans.
1511.

142.43,

GUIANA—
Question 7e miseries of Indians re-
patriated from British —. 352,

GUNJAL, Mz. N. R.—
Bengal State-Prisoners Regulaticn (Re-
pealing) Bill—

Motion to consider. 942,

Hindu 'Pemple Entry Disabilities Re-
moval Bill—

Motiou to refer to Select Committee.
2006-07, 2018, 2490-92,

Indian Tron and Steel Duties Bill—

Consideration of clause 4. 1953.

Question re—

Confirmation of clerks in certain
branches of the Army Head-
quarters. 1643,

Reversion of certain second division
clerks in certain branches of the
Army Headquarters. 1643-44.

Third division clerks in certain
branches of the Army Head-
quarters. 1642,

GUNNER GUARD(S)—
See *“ Guard(s) .

GUPTESHWAR
KUMAR—
Question 7¢ Demoted staff of the Gov-
ernment of India Departments.
1665-66.

GQURMUKH SINGH—
Question 7¢ detention of one — in the
Kabul Jail.  791.

PRASAD SINGH,

GURMUKHI—
Question re examination in — held by
the Postmaster General, Lahore.
41.

H
HAIG, THE HONOURABLE Sie
HARRY—

Assam Criminal Law Amendment
(Supplementary) Bill—
Motion for leave to introduce. 68.
Bengal Criminal Law Amendment
Supplementary (Extending) Bill—
Motion for leave to introduce. 67-
68.
Motions to consider and to circulate.
511-15; 519, 521, 530, 562, 609-13.
Consideration of claue 2. 649, 654-

Motion for Adjournment re ban on
the Red Shirt organisation in the
North-West Frontier Province.
37.

Resolution re constitution of Malabar
into a separate Province. 686-87.

Statement(s) (laid on the table) by —
re allegations against the conduct
of troops in Midnapore. 246-58.

HAJ COMMITTEE(S)—
Question re—
Executive Officer of the port — at
Bombay. 1451.
Reports on the activities and work-
ing of the Port —. 1450-51.

HAJ ENQUIRY COMMITTEE—
Question re evidence given before the
— relating to elimination of
Muallims from India. 1618-19.

~HAJ PILGRIMS—

Question re arrangements made by the
Shipping Company for food of —.
343. :

See also  Pilgrim(s) 7.

HAJ SEASON—
Question re complaints of Haj pilgrims
during the last —. 1451.

HALES, Mr—

Question re¢ judgment by the Honour-
able Mr. S. K. Sinha, Chief Presi-
dency Magistrate, Calcutta, against
—, a Member of Parliament
1762-68.

HARBANS SINGH BRAR SIRDAR—
Bengal Criminal La A d 37

S | (Briending) Bill=
Motions to consider—and to circulate.
545-47.

Motion to pass. 1080-82.
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BEARBANS SINGH BRAR, SERRAR—
t‘mmm Aty (Aoncudiment) Wil
Mobin. 0 velbe 0 Seleet Committoo,
L {38

LARL.88,
oonaideration®

Motdain e ocnaiiton

Poatpongiaphb o
LA L ER

Qi 1o
Ay h;lwl‘mww of o Taade Ageats.
[

Brade  Comnia-
wlanars,  Doputy  Trade  Comnias
almonn and Trade Agonta. 872

Astangoent e o omoat and vegos

Blo . wavken 0w the Mintor and
oubne Rongds, New Dolhi, 17206,

Culobyration of the dubilee of His.

:I“N ‘:u!,v:\hn Ring- Bmporoy's reign.

\pyu’\\\\u.\m.(» ol

Chmmbiioned offears sorving i the

Tuekinn - Avinyy the  Tadian o Ade
Foreo  and the  ladian  Marine.
L

Commisaionsd aifloors seeving in the
Royal Indian Marine, - 1770-71
Constitution of the committes for the

dolimitation  of | constitueneies.

247,

Buropeans and Indiaus in the Indian

5 Modical x\‘ur\:‘tmi-“l‘s‘u. ! :
wopoans and Indiana serving in
the OfMce of the High Commis-
sloner for Tndia, 2874,

Bure and Indians serving in
the offices of the Seevetary = of
State and High Commissioner for

India. 1247,
Europeans reornited to the commis-
sionod  ranks  of the  army.

1048, 1140,

Tudian Modical Sorvice officers sorv-
ing in the Army and in the Civil
Departments, 871,

Indians and Ruropeans serving in
the offices of the Trade Commis-
sioners and Deputy Trade’ Commis-

+ sioners, 873, .., xobicoui)

ndians recruited to the commis-
sioned ranks of the army. 1149.
Indians serving in the offices of the
= League of Nations. 872-73.
_Indianisation of the issi
__ranks of the army.

1149,

. Provision of certain amenities on
4 stations of the Rewari-Fazilka and
Kotkapura-Fazilka soctions of the

Th %:I&Ii?%y,l Bargdnd 5and Central
; ia Railway. 56-57, i,
Hebhitmont-of Wice

ceroy’s Commis-
sioned officers. 1146,
Rules for commissions in the Army
in India Reserve of officers. ''870.

HARBANS SINGH BR4R. JIRD:
condd. 3
Questi-n re—aeonid.

Rules regerding the grant. of hon
ths Army in Ind@

Western Railway.
Viceroy's Commissioned Offieers s
ing in the Indian Army. . 1267,
Question. (Supplementary) re—,
Establishment of the Reserve Bal

of India. 483.
Protest by Muslims against

sacriloge of the graves and mosqu
in Delhi. 7.

Resolution re mpmsenmtion of Ind
Christians m  the services

committees. 1275, 1281-82;
HARBOUR(S)-——
Question re Cochin — Channel Ligh

ing Scheme. . 16.
HARDINGE BRIDGE—
Question #¢ — on the Eastern Beng
Railway. 738-39, 1557. B

HARDWAR-—

Question re—
Absence of a shed on 'the’ platfo
c)l‘- the — Railway Station. 43
23,
Hill allowances to Travelling Tidl
];anminora posted at = 4

2371,

HART RAJ SWARUP, LALA—
Question re— il
Complaint about the incivility of
member of the East Indian R
way staff at Meernt. 1267-68,
Froo supply of statistical ‘publis
tions to Universities.  23.
Reduction. of the rates of ' J
sugar at the Indian ports. 335
Refund of eustoms duties charged
Indian ports on goods ente
Kashmir.. | 334,
Transfor of the Post Office at N
karori in the District of Farul
bad. 22-28. oo
Transfor of the Rescarch Instits
from Pusa to Delhi,  334-35..
Travelling from stations to the we
of Allahabad to Benares *
Moghal Sarai. 1268,

HARIJAN FUND—

Question re use made of the — and
the Central Relief Commitie
Barthquake Fund.  855. 1

=
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ARPHUL BASTI—

Question re removal of slums in —,
Delhi. 1645.

HE
‘See
8HEAD LIGHT KEEPERS—

“ Clerk(s) .

Questlon re — of the East Indian
Railway High School at Tundla.
411.

aSHEAD POST OFFICE—
ee - Post Office(s) .

D TICKET COLLECTORS—
See ** Ticket Collector(s) ™

ADQUARTERS—

Question re—

Permanent representative of India
at the — of the League of Nations.
1262.

Return to his — of a sick person
serving on the East Indian Rail-
way. 1669.

ALTH OFFICER—

Qu re 1 it of
the staff in the office of the Chief
Medical and —, North-Western
Railyay. 302.

igh

HI

Sanction given by Govi t to

HIGH COURT(S)~—
Quostion re—

Applications for reforence of cases
in Sind to the — under section 68
of the’ IndianIncomestax, +Act.
34-35¢

Appointment of Muslims-as Judges
of=—and Chief Courts. - 350.

Establishment of u —in-the Central
Provinces. 174

— Judges in In‘h a. 28680

Judges in the Bombay —. 34950,
Judges of — and Chief Courts in
India. 349,

Judgment of the Patna — in the
case of Raghunath Mahadeo.

1111-12.

Judgment of the Patna — in the
case of Seth Banshidhar Paddar.
1113,

Refusal of the Commissioner of
Income-tax to refer certain cases
of Sind to the —. 11.

HIGH SCHOOL—
See: ** School(s) .

HILL ALLOWANCE(S)—
See “ Allowance(s) .

HIMALAYAN EXPEDITION CLUB—

Question re attempt to reach Mount

Kailash by the Indian —, Delhi.
338-40.

HINDI—
Question re—

Delay in the delivery of posteards,
envelopes, etc., addressed in — in

Proposed adoption of — as a Court
language in De}.hi. 113-14.

HINDU—-

Pilgrims to proceed to — by motor
i e 344 "

HEDJAZ PILGRIMS (MUALLIMS)
2 BILL—

See “ Bill(s) .

HIGH COMMISSIONER FOR
INDIA—
Question re—
eans and Indians serving in
the Office of the —, 2374.

Buropeans and Indians serving in
the offices of the Secretary of
State and —. 1247.

‘Statement (laid on the table) 7e cases

Acqmsttm b’y the East Indian
Railway authorities of lands
attached to — places of worship
at Azimganj. 828 1556.

Appointment of — a8 Line Inspec-
tors in the Punjab and North-
West Frontier Postal G:rchx 1521-
22,

Non-appointment of a Bihari

g e 2
Oﬁieer on any of the State Rail-
ways. 618-19.

Protection of Dhanushkodi, a sacred
place of importance to —. 1816.

Unsuitability of the — Refreshment
Room at the Cawnpore Central
Station for orthodox —. 1674,

HINDU PUBLIC—
of the — of

in which the lowest tenders have
d not been by the — in
e purchasing stores for the G

‘ment of India.  2104-05.

> Shahdata, 1840,
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HINDU TEMPLE ENTRY DISABILI-
TIES REMOVAL BILL—

See “ Bill(s) .

HOCKENHULL, Mg. F. W.— z
Demand for Supplementary Grant in
respect of— I 2
Expenses in connection with capital
outlay on schemes of agricultural
improvement and research. 2473-
76.
Factories Bill—
Consideration of clause 59. 317.
ion (Supplementary) re percentag
of deaths of coolies in the tea
gardens of Assam. 2429-30.

HOLIDAY(S)—
Question re—

Compensation leave for attendance
on Gazetted — to certain employees
of the Government of India Presses.
1855.

Declaration of a public
Chaitra Sudi Tryodashi. 1021.

Disposal of Income-tax cases in
Bihar and Orissa on gazetted —.
42.

for

Extra Wages or -credit leave for
compositiors of the FEast India
Railway Press working on —.
272,

Fixation of — for Dussehra and
Diwali on proper days in the
United Provinces Postal Circle.
390.

— for. the Telephone Operators,
1674

— in the mechanical workshops of
State Railways. X

—— in the Offices of the Military
Secretary and the Private Secre-
tary to the Viceroy. 1730,

— in the Offices of the Telegraph
Storeyard, Alipore, Calcutta.
1677,

Non-observance of last Saturday as
a — in the Government of India
Presses. 1759,

Non-payment to piece-hand em-
ployees of the Government of
India Presses for work on —.
1855,

HOME DEPARTMENT—

Question re—
Appointment of Muslims as Assis-
tants in the —, 2343.45.
— Resolution regarding communal
representation in services. 851-53,
861-62,

HONORARY MAGISTRATES— 1
See ** Magistrate(s) 7.

HONORARY RANKS—
Question re rules regarding the gras
of — in the Army in India, 8

1275.

HOON, Mg, A.—
Factories Bill—
Consideration of clause 5. 282,

HOSPITAL(S)—

Question re—

Duties cf Sub-Assistant Surgeons §
the Civil —; Delhi. 1770.
Murree — Coal fraud. 1832-33.
Resident Medical officers of i
Women'’s — in India,  1646. :
HOURS OF WORK—

Question re excessive — in the Del

Head Post Office. 1523-24,
HOUSE(S)—

Question 7e construction by - privai
individuals of their — in Ne
Delbi.. 2327,

HOUSE BUILDING—
Question re advances for—. 27-28.
HOUSE PROPERTY-—

Question 7¢ inequity in the matter
the levy of income-tax in conn
tion with the owners of —. 2I
29

HOUSE RENT—
Question.re—

Compensatory allowance and — fa

new entrants in the Army Head

quarters, 1129, ]

— paid to certain Special Tickd

Examiners on the North-Westen
Railway. 1755.

—— paid to certain Travelling Tickd

Examiners on the North-Wester
Railway. 1756;

HOUSE RENT ALLOWANCE—
See ““ Allowanee(s) ”,

HOWRAH—
Question re—

Alleged racial discrimination in tﬂ
mafter of recruitment and prome
tions of Indian Guards in: the —
Eivision, East Indian Railway

69.

Construction of the new — Bridge

3

Detention of the Kalka-Delhi-Mai
at. Subzimandi Station. 233

Eaily arrival of the — -Delhi-Kalki
Mail at Kalka. 2338:39.
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HOWRAH—contd.
Question re—contd.

Gunner guards in. the — Division,
Bast Indian Railway. 469-70.

Racial discrimination in allowing the
use of the cab road hetween
platforms Nos. 6 and 7 of the —
Station. 627-28,

Running of through trains from —
to Kalka by loop line. 1657,

HOWRAH-DELHI-KALKA MAIL—
Question 7e non-carriage of mails by
the —. 354-55.

HUDSON, Sik LESLIE—
Expressions of regret: on the death(s)
o

Sir Bepin Behari Ghosh and Mr,
Aravamudha Ayyangar. 66,
Sir Dinshaw Mulla.  130-31.
Sir Gordon Fraser, 2044,
Sir Manmohandas Ramji, = 1528-29.
Indian Aireraft Bill—
Motion to pass. 1165-66.
Indian Tron and Steel Duties Bill—
Motion to refer to Select Committee,
878-81.
Motion to consider. 1792-94.
Sea Customs (Amendment) Bill—
Consideration of clause 2. . 772-73.

HUNGER STRIKE—
Question re — by political prisoners in
the Andamans. *659.

HYDER ALI—
Question re maintenance of the family
of — and Tipu Sultan. 240-41.

i AYDERABAD—

Question 7e conferences of the repre-
sentatives of Mysore and — States
to consider the Tungabhadra Pro-

ject. 2853.
v I

IBRAHIM ALI ~ KHAN, LIEUT.
NAWAB MUHAMMAD—

Question re— !

* Appointment of Muslims in the

office of the Director of Civil
- Aviation. 1732-33.
Employ of the rel of the
Senior Superintendent of the offico
of the Director of Civil Aviation
in that office. 1734,
~~Graveyard of Mehdian and ‘the
Durgah of Khwaja Mir Dard in
Delhi, 7-8.
Pogts created in the office of the
Director of Civil Aviation: = 1734.
Protest by Muslims against the
sacrilege of the graves and mosques
in Delhi. 6-7. »

ICE—

Question re sub-letting of — and aerated:
water contract on certain sections
of the North Western Railway.
2441.

ILLICIT TRAVELLING—
Question re prevention of — on railway
trains. 54.
See also ** Travelling .

ILLNESS— |
Question re—

— of Mr. Sushil Das Gupta, a poli-
tical prisoner in the Andamans.
1510-11.

— of State Prisoner Mr. Jibon Lal
Chatterjee. 1628.

— of State Prisoner Mr. Jibon Lal
Chatterjee and his transfer to the
Nasik Jail. 1629,

ILL-FREATMENT—
Question 7e — of Indians in Zanzibar

623-24.
IMPERTAL ~ BANK OF « INDIA
(AMENDMENT) BILL—  *
See * Bill(s) .

IMPERTAL CHEMICAL INDUSTRIES,
IMITE:

Question re concession proposed. to be
given to'the —. 1520.
IMPERIAL COUNCIL OF AGRICUL-
TURAL RESEARCH—
Question re staff in the —.  1247-55.

IMPERTAL SECRETARTAT—
See *“ Secretariat(s) .

IMPORT(S)—
Question re— Bit)

Exports' of raw cotton to Ttaly andi
— of cotton piece-goods and yarns-
from Ttaly. 2357. E

—of artificial sillc piece-goods an
yarns from Ttaly. 2358.

— of cut-pieces from Japan. 1099~
100.

— of foreign rice into Indian ports.
14 £

__ of Ttalian woollen piece-goods and
imposition of a quota on woollen
piece-goods from Japan. 2357-.

—of standard cut-pieces from Japan.

1846.
Ttalian exports to, and — from,
India. 2353-54.

IMPORT DUTY(IES)—

Question 7e increase in the — on pro-
jectors,  amplifiers and  loud
spealkers, etc. 1053, 2372.

See also. “Duty(ies) s -
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IMPORTATION(S)—
Question re — of ﬁupphes of arms and
on - b, d . dealers
from one place to another.  1369.

IMPORTED GOODS—
Question re place of origin on —:
353,

IMPRISONMENT— %
Question re — of Turkish soldiers in
India. 369.

INCOME—
Question 7e—

Fixation of limit of = ‘minimum
assessable — for' income-tax ab
Rs. 2,000. 1736,

— from one-anna  envelopes, etc.,
794,

— of the Barahjee Temple in Push-
kar, Ajmer.

— of the Pushkar Jagir. 194-98.

— of the Sutlej Valley Project.
2423,

Income-tax realised from persons
with an — between Rs. 1,000 and
Rs. 1,999. 2454,

INCOME-TAX—
Question re—
Amalgamation of the posts of the
Commissioners of —, United Pro-
vinces and Central Provinces.

2326.
~Appointment of & Muslim as an
Assistant Commissioner of — in
Bihar and Orissa. 364,
Avoidance of assessment of — by

the transfer of principal place: of
business from Bihar and Orissa.
786-87, 1273-75.

C llation of the of —
in Orissa. 41-42.

Deduction - of expenditure in the
asgessment, of —, = 103-05.

Disposal of — cases in  Bihar and
Orissa. on gazetted holidays. 42-
43.

- Disposal of — objections in the —
Department, Bihar and  Orissa.
1110,

“Extension of time limit for: payment
of — in' the ' eathquake stricken
area in Bibar. 259.
Fall in — revenue owing to the
Barthquake in Bihar. 1138.
Fixation of limit of minimum assess-
- able income: ~for — at Rs. 2,000.
1736.
~— realised from persons with an
income between Rs: 1,000 and
Re. 1,999. 2454,
Inequity in the matter of the levy
of — in connection with the owners
of house property, - 21:22.

INCOME-TAX—contd.
Question re—contd.

I tion ‘of — t - files by
the assessess. 78586, 2427,

Non-refund of — after the cancella
tion ‘of ‘assessments in the Orisss
Circle, 44,

Papers of which an — assesses is nof|
entitled to have a copy. 53,

Posting of'dertain — officials at a
particular station for a long tims
i Bihar and Orissa.  1138-30.

Realisation of — demands by ceréi-
ficati or distress warrants in
Orissa. 372-73.

Refusal of the Commissioner of —
to refer certain cases of Sind
the High Court. 11.

Removal of surcharge on — and
super-tax. 1736.

Remission of penalty imposed for
defaulting payment of — in Bihar
and Orissa. 44.

Reports or remarks “Wwhen calling
for — cases under appeal in Bihar,
and Orissa. 1113-14.

Serving of demand notices of — in
Bihar and Orissa. 784.85, 1558.
59.

Transfers of Asslsmnb Commissioners,
OFt=—:

INCOME-TAX ACT—
See *“ Indian — ” under “ Act(s) *’.

INCOME-TAX (AMENDMENT) BILL—
See *“ Indian — ”* under ** Bill(s) o

INCOME-TAX DEPARTMENT —
Question re—

Allegations against the administra,
tion of the — of the Delhi Pro-
vince and the Ambala Division.
2336-37.

Appointment of officers in the —

Appointments, promotions, trans
fers, etc., in the —. 363-64.

Communal composition of the staff
i the —, Bihar and Orissa, = 240,
362-63, 960-61, 962-63.

Disposal of income-tax objections|
in the. —;  Bihar and Orisss
1110.

Employment of Muslims in the —
in. the Punjab, North-West Fron:
tier and Delhi Provinces. = 2335-36:

“Grievances) of the staff in the —,
Bihar and Orissa. 364-65, 963.

Oriyx;.-spea.king people in the —
741.

Over-repr of iciled
Bengalis in  the —, Bl.ha.x' and
Onsss. 363, 963.

of
191; the —, Bihar and Orissa. 363
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INCOME-TAX DEPARTMENT—contd.
Question re—conid.
Promotions in the — of the Punjab,

North-West Frontier and Delhi
Provinces. 2336,

Retrenched hands of the Bihar and
Orissa —. 1139-43.

Standing Counsel to the — in Bihar
and Orissa. 1139, 1770.

INCOME-TAX OFFICE(S)—
Question re—

Accommodation provided for the
assessees in: the — at Cuttack,
Chaibasa and Patna. 781, 1558.

Location of the — at Sholapur.
23317

INCOME-TAX PAYER(S)—
Question 7e inspection by an — of his
assessment record. 1335.

INCREMENT(S)—
Question re—
~— of staff in the Moradabad Divi-
sion, East Indian Railway. 2341-
42, 2343.
Stoppage of the — of a Telegraphist
in the Punjab Postal Circle. 1051.

INDEBTED CLERKS—
See(* Clerk(s) .

INDEBTEDNESS— - ;
Question re rural — in British India
839-40.

INDIA UNATTACHED LIST—
Question re British other rank of the

Indian . Army Ordnance  Corps
under the —., 2345-46.
INDIAN(8)—

Question re— o
Appointment of & Joint Commission
to explore Colonization schemes

for South African—. 483-84.
Appointment of — as Members of
the Railway Board. 1342-45.
A i tof — dets of the

" Mercantile Marine Training Ship

* Dufferin »* as leadsman appren-
tices in the Bengal Pilot Service.
352-53.

Appointment of — in the offices of
the Trade Commissioners. 1515.
Disqualification of — to possess land

in Zanzibar. 473.
Employment of — in the Cypher
Bureau of the Foreign and Poli-

tical Department. 1653-54.
Employment of — in the Secre-
tariat of the League of Nations.
1256-57. =
Buropeans and. — in the Indian
Medical Service. 871.

INDIAN(S)—contd.
Question re—contd

Europeans and — serving in  the
Office. of the High Commissioner
for India. 2374.

Europeans and — serving in the
offices: of the Secretary. of State
and High Commissioner for India.
247.

Tll-treatment . of — in  Zanzibar.
623-24,

Inadequate representation of — in
higher posts in the Traffic Depart-
ment of the East Indian Railway.
1357.

Inadequate representation of —
in~ the posts of yard masters,
yard foremen, etc., on the Hast
Indian Railway. 1358.

— and Europeans serving in the
offices of the Trade Commissioners
and Deputy Trade Commissioners.
873.

— as wireless operators under Messrs.
Marconi and Company on the
— coast. 2186-87.

— employed. as Political Agents or

Residents of — States. 1087,
1846.
— in certain parts of Yemen. 15-16.

— recruited as sailors of the Royal

— Marine. 1769,
— recruited as soldiers or sailors.
1039-42

— recruited to the commissioned
ranks of the army. 1149,
— serving in the offices of the League

of Nations. 872-73.

Miseries  of — repatriated = from
British Guiana. 352.

Murder of — nationals in America.
112-13.

Non-appointment of an — ag the

head of a Department in the Lac
Research Institute. 1687-38.

Non-appointment of an — to the
Port Advisory Board of Kenya.
618,

Non-appointment of — apprentices
of Lillooah Workshops as Train
Examiners. 52-53.

Non-appointment of — to the posts
of the Registrar of the office of
the Agent to the Governor-General,
Punjab States, and the Superin-
tendent of the' office of the Resi-
dent in Waziristan, = 2219,

Recruitment of — in the — Lac
Research Institute. 5.

Safeguarding of the interests of — in
Zanzibar. 368-69.

Security ~for the investments by —
in Zanzibar. 473, _'
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INDI AN(S)—contd.
_Question re—contd.

Subordinate offices of the Foreign
and Political Department in which
— have never been appointed.
2219-20.

Training school at Chandausi- for
Refresher Course of — Assistant
Station Masters and Commercial
Clerks on the East Indian leway
347-49.

-INDIAN ATRCRAFT BILL—

See “ Bill(s) .
INDIAN ATR FORCE—

Questmn 7e commissioned officers serv-
ing in the Indian Army, the —
and the Indian Marme 1145-46,

I‘TDIAN ARMY—
Question 7e—
Commissioned officers serving in the
—, the Indian Air Force and the
Indian Marine. 1145-46.
Viceroy’s Commissioned Officers serv-
ing in the —. 1267,

INDIAN ARMY ACT—

See ““ Act(s) .
(AMENDMENT)
See  Bill(s) 7.

INDIAN ARMY CORPS OoF
CLERK(S)—
Question re—
Creation of the—. 1126-28.
Enrolments in the —. 1349-51.

INDIAN ARMY ORDNANCE CORPS—

Question re—
British other ranks of the — under
the India Unattached List. 2345-
46

Tndianisation of the —, 2345,

INDIAN CARRIAGE BY ATR BILL—
See  Bill(s) .

 INDIAN CHRISTIANS—

Resolution—re  representation  of— in
the services and committees. 706-
- 17, 1275:1306.

_INDIAN = CINEMATOGRAPH COM-

MITTEE—

Question re dations of the —.
1003, .~

“INDIAN CIVIL SERVICE—

Question re percentage laid down for
promotions from ~the Provincial
— to the — posts 2331-32.

INDIAN COAL INDUSTRY—
Resolution re appointment of a'com.
mittee on the —. 1306-33.

INDIAN COAST STATION(S)—
Question 7e¢ employment of  wireless
operators in the — and land
stations, 2185-86.

INDIAN COLONIZATION ENQUIRY
COMMITTEE—
See ¢ Committee(s) .

INDTAN (‘O"\IP ANIES ACT—
See * Acti(s) ™

INDIAN CONCERN(S)—
Question 7e establishment of — in
foreign countries for the business
of Indian products, 1515.

INDIAN DELEGATION—
See  Delegation(s) .

INDIAN DOCK LABOURERS BILL—
See “Bill(s) .

INDTAN EXCHEQUER—
See ** Exchequer(s) .

INDIAN FILM INDUSTRY—
Question. re safeguarding of the —,
1001.

INDIAN FINANCE BILL—
See “ Bill(s) .

INDIAN HIMALAYAN EXPEDITION
CLU.

Question re attempt to reach Mount
Kailash by the —, Delhi.  338-40,

INDIAN INCOME-TAX ACT—
See < Act(s) ",

INDIAN * TNCOME.TAX  (AMEND-
MENT) BILL—
See = Bill(3) .

“INDIAN TRON AND STEEL DUTIES
BILLE—

= See < Bill(s) %

INDIAN TLAC RESEARCH INSTI-
TU!

Question re—
= Activities of the —., 1431-32.
Biochemical work in the —, 1021

Contraet service at the —. 1032,

Huropean cfficers on contract at the

1031-32,

Judging of work in the —, 1032-33.

Recruitment of Indians in the —
6.
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INDIAN LAND STATION(S)~

Question re employmentof Wireless

Operators in  the Indian coast--and
—. 2185-86.
See also  Station(s) 7,

INDIAN LEGISLATURE—

Question re interest of the — in the
work of the League of Nations.
1259-62.

See also ““ Legislature .

INDIAN MARINE—

Question 7e commissioned officers serv-
ing in the Indian Army, the
Indian Air Force and the —.
1145-46.

INDIAN MEDICAL COUNCIL—
Question re—
Appointment of the Secretary of the
—. 359.
Formal compromise agreed to at an
informal meeting of the members

of the —. 3568,
Formation of the -Executive Com-
mittee of the —. 355-56.

Precluding the raising of a question
discussed at the meeting of the.—
from being raised within a:year
after such discussion. 355.

Proposal to-exclude the Secretary of

from acting as an Inspector.

INDIAN ~ MEDICAL  COUNCIL
(AMENDMENT). BILL—
See * Bill(s)

INDIAN MEDICAL SERVICE—
Question re—
Europeans and Indians in the —.
871.
— officers serving in the Army and
in the Civil Departments. 871,
Temporary — officers whose services
have been dispensed with, 871-
720
INDIAN MERCHANTS—
Question '7¢ employment 'of Panama
natives by the Sind —. 29,

INDIAN MILITARY ACADEMY-—
Question re—
‘Admissions to the — and martial
communities, 2414-15.
© Cadets undergoing training in the —,
2 Dehra Dun. 9.
Constitution of the Selection Board
to interview the candidates for the
—. 2414,
Entrance examinations held for ad-
mission to the —, 2412-13. :
Marks allotterd for personal interview
at the entrance examination of the
—, 2413.14;
See also * Academy (ies) .

INDIAN MILITARY ' ' ASSISTANT
STOREKEEPER(S)—
Question re—
Misgivings' expressed on' the ‘intro
duction of the — scheme. - 2346.
Promotion of —. 2346-47,

INDIAN MINTS—
See “ Mint(s) .

INDIAN NAVY (DISCTPLINE) BILL—
See ** Bill(s) .

INDIAN NATTONAL(S)—
See “ National(s) *’,

INDIAN NATIONAL CONGRESS—
See * Congress . g

INDIAN PETROLEUM BILL—
See * Bill(s) .

INDIAN PRODUCT(S)—

Question 7e establishment of Indian
congerns in foreign countries for
the business of —. 1515.

INDIAN PROTECTIVE DUTY(IES)—.
See “Duty(ies)”. = = :

INDIAN RATLWAYS—

See “ Railway(s) ”.

INDIAN ‘RAILWAYS ACT—
See “ Act(s) .

INDIAN RAILWAY CONFERENCE
ASSOCTATION— o 2
Question re Neutral Control Section. of

the —. 1454,

INDIAN REFORMS—

See Reform(s) ™.

INDIAN REFRESHMENT RdOM(S)—
See * Refreshment Room(s) .

INDIAN RUBBER CONTROL BILL—-
See * Bill(s).”,

INDIAN: SHIPPING— i i
Question 7e protection of the inferests
of =, T7s0L =%

INDIAN SHIPPING COMPANIES— =
Question re—

Quotations - from the — for the
carriage of Government materials.

Safeguarding of the interests of the
2348,

¥2
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INDIAN STATE(S)—
‘Question re—

Contribution by the — towards the
expenditure of the League of
Nations. 2347,

Indians employed as Political. Agents
or Residents of —. 1037, 1846,

Representatives of — to the League
of Nations. 1433-34,

INDIAN  STATES  (PROTECTION)
BILL—

See ** Bill(s) .

INDIAN STEAMSHIP COMPANIES—
Ses * Steamship Company (ies) ”.

INDIAN SLEEL MANU
Question re competiti
firms with —. - 736,

INDIAN STORES DEPARTMENT—
Demand for Excess Grant for 1932-33.
2305,
Question 7e _allotment of quarters to

daftries in  the Quartermaster
General's = Branch and the —,
2452.53.
INDIAN SUGAR—
See ““ Sugar .

INDIAN TARIFF BILL—
Sez “ Bill(s) .

INDIAN  TARIFF
BILL—
Ses “Bill(s) ™.
INDIAN TARIFF {TEXTILE PRO-

TECTION) AMENDMENT BILL—
See “Bili{s) ™

(AMENDMENT)

INDIAN. TEA LICENSING COM-

MITTEE— -

Question re proceedings of the —.
1621,

INDIAN TERRITORIAL FORCE—
Question re—
- Appointment of — officers to the
Cantonments Departments. 1440,
Provision of opportunities to the
officers of the — for training with
the regular units.  1440-43, :
Rules relating to the — and Auxi-

liary Forces. 1667.
INDIAN TRUSTS (AMENDM ENT)
BILE—

See ** Bills) ",

INDIAN WOMEN'S MEDICAL SER.
VICE—

Ques\':ioy.. re régulation relating to the

Training Resérve of the —, 1646,
2375. S

fi

I

INDIANISATION—
Question re—
— of the commissioned ranks of the
army. 1149-50,
— of the Indian Army Ordnance
Corps, 2345,
— of the Lac Research Institute,
1633-34.
INDIGO PLANTERS—
Question re amount given to — in
Bihar, and to dthers out of the

Viceroy's = Earthquake Relief Fund.
2443.45,

INDO-JAPANESE AGREEMENT—
See *“ Agreement(s) ’,

INDUSTRIAL EMPLOYEES—
See ** Employee(s) .

INDUSTRIAL HANDS—
Question re reduction in the working
time of the —in the Government

of India Press. 1757,

1757.
INDUSTRIAL INTEREST(S)—
Question re effect of extra duty levied

on light  diesel oil'on agricultural
and = 231718,

INDUSTRY (IES)—

Question re—

Assistance given by the Italian
Government to its — and s
shipping fines. = 235£.55.

Effect of the new excise duty on-the
sugar —. 2

Grant” of su to the Briiish
shipping —. 637

Legislation on the protection of
steel —. 477-78.

Report of the special officer  deputed
to investigate the condition of the
cocoanut —. 1341,

INFERTOR ESTABLISHMENT(S)—
Question re temporary — in the Gov-
of India'S iat. 466,

INFERIOR POSTAL STAFF—
Question re recruitment of — in Delhi;
1522-23.

INFERIOR SERVANTS—.
Question re quarters for — in the
Posts and Telegraphs Department
at Poona. 728.29.

INFERIOR SERVICE(Sj—
See © Service(s) ™.

INSANITARY CONDITION—
Question re. — of the land situated
outside ~Turkman - Gate, Delhi,
365.
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INSCRIPTIONS—
Question re editing . and puﬁﬁshmg of
the Kannada —. 2410-1

INSOLVENT CLERKS—
“Tee ** Clerk(s) .

INSPECTION—
Demand for Excess Grant for 1932-33.
2306.
Question re—
~— by ‘an income-tax ‘payer of his
assessment record.  1335.
— of assessment files by the income-
tax assessees, 785-86.

INSPECTION CARRIACES—
See ** Carriage(s) ™

INSPECTOR(S)—
Queshon re—

Allegations against the Town —,
Delhi Head Post Office. 1522,

Appointment of Chief — of Explo-
sives, 2103-04,

Appointment of Hindus as Line —
in the Punjab and North-West
Frontier Postal Circle. 1521-22.

Appointment of — of Post Oﬁices
1737-38.

Appointment of junior “timme- scale
clerks as — of Post Offices at
cértain places.  1524-25.

Appointment of Town — in the
Delhi Head Post Office. 1522,

Apcpomtmeut of Traﬁa:ﬁﬁatim —,

lommercial, on the FEast Indian

Railway. 471

— Attendance of F v —at the
Government of India Presses.
1857-58.

Declaration of the post of Transport-
ation— as a selection post on the
East Tndian Raikway. =~ 18140
“Direct —recruitment of some of the
ex-crew — on fthe Eest Indian
Railway. 392-93.
Functions and duties of yard super-
visors and yard —. 1102:03.
— of Post Offices and Head Clerks
-to Postal Superintendents. 40.
Invesngatmg in the postmaster
5 ‘General’s Office; Bombay.  2431.
Promotion  and seniority of the
Travelling Ticket Examiners and-—
~—' o the North West‘rn and East

Promonon to the post -
Delhi Head Post Office.  371-72.
Proposal to exclude the Secretary of
the Indian Medical Council from
... acting as an —. 356-58.
e Sknonty of subordinates officiating
in the Transportation —'s grade
E’n “the East Indian Raﬂway

INSPECTOR(S)—contd.
Question re—
Traffic — in the Mdraanbad ‘Dwx-

‘sion, Bast Indian Railway. 1135-
T < £ f —vobi Nt 1, ‘A
on  the North-Western Ra.llway.
1681,
INSPECTORSHIP— 5
uestion re promotion to Transporta-
tion —. 1814,
INSTALMENT!

=
Question re payment of smgla-payment
sterling Policies or premiums by
— from  Provident Funds, 554-
09,

INSTITUTE(S)—

Question re—
Activities of the Forest Research —;

Dehra Dun. 1428.29.

Activities of the Indian Lac Re-
search —. 1431-32.

Activities of the Mining —, bhan
bad. 1429-30. =

Adﬂsabilxty of removing the Pusa
161‘90 Meerut instead of to De'lﬁl

Aims and objects of the researches
of the Forest and Mining —.
1430-31

Earmarking of a portion of India’s
contribution to  the League of
Natit for the of
the Paris — of Intellectual Co-
operation, ete. 1437.

Engquiry into the affairs of the Lac

Research —, 1638,

European officers on contract at the
Indian Lac Research —_— 1031.-I
32.

Indianisation of ‘the 3
—. 1633-34.

1 v, A

- Tiome: *BAA0RE T 1
Judging of work m the Indien Lac
1032-33.
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INSTITU I'E(S)—conid.
Question re—contd.
Practical results  obtained  in the
field of research,  cultivation of
Lac, etc., in the Lac Research —.
1635.

Proposal for the - removal Pusa
Agricultural —. 1045-48.

Recruitment of Iudm.nsm the Indian
Lac Research —.

Resignation of Rai Bahndur G ES.
Misra, from the Lac Research.—
1634.

Retrenchment of staff in the Pusa
Research —. 2439,

Transfer of tho Resoarch from Pusa

to Delhi. 188-92, 334-35, 751.
INSTITOTIONS—
Question re technical — in = India.
1432,
INSTRUMENTS—
Question re exemption from customs
duty of laboratory — for “use in
the Bombay University. 2326-27.
INSURANCE COMPANIES—
“Question re failure of Indian —. 1043.

INTER-DIVISION. ~\L TRA}‘SFER(S)——
See ¢¢ Transfer(s)

INTEREST(S)—
Question re—

Control of money-lending and rates
of —. 365-66.

Bffect of the extra duty levied on
light diesel oil on agricultural and
industrial —. 2317-18.

Rates of — charged by Afghan money-
lenders in India.  795.

Safeguarding of the — of Indians in
Zanzibar.  368-69.

baf;guardmé of the — of the Indian
Shipping ompmues 2348.

Safeguarding of the — of the small
steamship = companies. 1752.

INTEREST ON MISCELLANEOUS
OBLIGATIONS—
Demand for Excess Grant for 1931-32.
2302.
Demand for Excess Grant for 1932-33.
12304

INIERMEDIATE CLASS—
Question re— :

Absence of an — waiting room at
Delhi. 752.

Inconvenience felt by illiterate—pas-
sengers in mail trains. 1037-38.

INTERMEDIATE CLASS—contd.
Question re—contd.

Installation of fans in — and third’
class carriages. 354.

Running of an — compartment - in,
the Rameshwaram Express of the
South Indian Railway. 1816.

Travelling of police constables in an
— compartment between Kalka
and Simla. 346-47.

INTERMEDIATE ~ EXAMINATION—
See ‘* Examination(s) 7

INTERNATIONAL INSTITUTE OF
AGRICULTURE—

Question re —, Rome, 2440-41.

INTERNATIONAL LABOUR OFEICE—

Question re publications received by

Government from the League of
Nations or the —.  2211-12.

INTERPRETATION—
Question re — of article 465-A, of the
Civil Service Regulations. = 1824-
25.

INTERVIEW(S)—
Question re—

Marks: allotted for personal — at the
entrance examination of the Indian
Military Academy. 2413-14.

Prohibition of the publication of arti-
cles and — given by Mr. Subhas
Chandra Bose in . the Yugo-Slav
Press. 2347-48.

Withdrawal . of permission of —
granted to Mr. Susil Das Gupta,
a Political pnsoner in the Anda-
mans

INVESTIGATING INSPECTORS—
Question re — in the Postmaster
General’s Office, Bombay. 2431,

INVESTMENT(S)—
Question. 7e security for the — by
in Zanzibar. 473.

IRAQ—
Question r¢ Indian Protector of Pil-
grims in —, 1423-24,

IRON AND STEEL DUTIES BILL—
See * Indian — * under  Bill(s) »’.

IRON RACKS—
Question re — collapsed in the Centrak
Publication Branch. 1759-60.

IRRIGATION, NAVIGATION, ETC.,
CHARGED TO REVENUE—
2 De%uoaild for Excess Grant for 1932-33..
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ISHWARSINGJI, NAWAB NAHAR-
SINGJI— i
Question re investigation of the case
of the British Indian ports in the
Gulf of Cambay. 1654

ISMAIL ALI KHAN, KUNWAR

HAJEE—

Question re—

Allegations against the Accountant
and the establishment clerks of
the Government of India Press,
Aligarh, 1364,

Clerical grade - in the Government of
India Presses. 2361-62.

Construction of & cinema hall ad-
jacent to the Central Baptist
Church, Chandni Chowk, Delhi.

869.

Contributory Provident Fund for the
clerks of the Government of
Indin Presses. 2362-63.

Expiry of the term of agreement of
the Dehra Dun Hardwar Railway.
367.

‘Headmaster of the East. Indian Rail-
way High School at « Tundia.
411.

Insanitary - condition; of :the Jand
situated outside Turkman Gate,
Delhi.  365.

Maintenance of the family of Hyder
Ali and Tipu Sultan.  240-41,

Managing Committee of the East
Indian Railway High School at
Tundla. v

Muslim gazetted officers recruited in
certain departments of State Rail-
ways. 744,

Muslim students in the Hast Indian
Railway High School at Tundla.
411-12;

Mushms and non-Muslims in the
Clerical Branch of the = Govern-
ment of Indin Press, Aligarh.
1365.

Pilgrims to Hedjaz by overland
route by motor lorries. 367-
68.

Pilgrims  to Hedjaz from each pro-
vince of India. 367

Provision of a bath room in the first
and second class waiting room at
Bareilly Junction, Rohilkund and
Kumaon Railway. 367.

Teachers in the East Indian Railway
High School at Tundla, 413.

Under-writings of the shares of the
Reserve Bank. 1747.

Question (Supplementary) re—
Food supplied to Haj Pilgrims on
board ships. 179-82.
Introduetion of an Amended Canton-
ment Bill. .

ISMATL KHAN, HAJI CHAUDHURY
MUHAMM

Question re— B

Appointment of Bengali Muslims in
the Commerce Department. . 1121.

Appointment of Bengal Muslims to
posts under the Government of
India outside Bengal. 863-66.

Bengali Muslims employed in_the
offices of the North-Western Rail-
way at Lahore. 1121,

Bengali Muslims in the head offices
of the Bengal Nagpur Railway and
the Great Indian Peninsula Rail-
way at Bombay. 1121.

Duties of Sub-Assistant Surgeons in
the Civil Hospital, Delhi. 1136,
1770,

Medical Department officers em-.
ployed in  Delhi for the Medical
inspection  of schools. = 1136-37,
1770.

Muslim gazetted officers recruited in
certain departments of Sate Rail-
ways, 744,

Muslims employed in the head/

offices of the Bengal Nagpur Rail-
way at Caleutta. T120.

Muslims  employed in the head
offices of the East Indian Railway
at Caleutta. 1120.

Muslims employed in the head offices
of the Eastern Bengal Railway at
Calcutta. 1121.

Muslims, Buropeans, ete., in certain
appointments on  the | North-
Western Railway. 1137.

Non-Bengali Muslims employed in
the head offices of the three rail-
ways located in Caleutta. 1121.

Reduction of pay of subordinates
on the North-Western Railway.
1137-38.

ITALIAN EXPORTS—

Question re — to, and imports from,
India. 2353-54.

ITALIAN GOVERNMENT—

Question re assistance given by the —
to its industries and its shipping
lines. 2354-55.

TTALTAN TRADE DELEGATION—

Question re proposed visit of an — to
India. 1513. o

ITALY—

Question 7e— -

Exports of raw cotton to — and
imports of cotton piece-goods and

- yarns from —. 2357.

Tmports of artificial silk piece-goods
and yarns from —, 2358.

Small proportion of the Indian wool
crop taken by —. 2366




70 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

Y

JADHAY, MR B =
Ben|

1 Law Amendment

JADHAV, MR. B! V.contd.

Question re—contd.
Safeguarding of “the ' Indian  Hlm
industry. 1001,
Question (Supplementary) re—
Concessions proposed to be given toa
British to  start chemical
works in India. 1463,
Eneouragement of the ** Buy Indian
propsgands 498,

lementa,ry (Extendmg Bill—
Uonsgxdemtxon of — ) 650,
652.54,
Damand for Supplementary Grant in
respect of —
Expenses in cunnectmn Wl(h capltal
outlay on
. improvement and ressarch 2482-
84,
2136-

New Construction (Railways),
38.

Salaries and other Expenses in con-
nection with Agriculture, 2149,
7160 2162-668, 2175, -

Motion to consider, 153-34.
Motion to pass, 426.28,

Girls Protection Bill—
Motion to refer to Select Committee,
. 1605.07,

Indian Army (. Amenrlment) Bill—
Motion to refer to Select Committee,

88.91.

Motion to consider. 1457,
Consideration of elsxse 5. 2337
‘Motion to pass. 2235,
Indian Iron and Steel Duties Bill—
(bnsﬂ;mmnboi — Clause 2. 2081,
avy (Discipline) Bill—
"Motion to refer to Select Co

of an Indian Regi-
msnt of ‘Artillery. 2351, 2352,

Important Government Biils perdxng
before ‘the Legislative Assembly.
332,

Indians recruited as soldiers or sailors,
1042;

Managoment of the Lac Research
Institute. 1633,

Non-appomtment of Indian as the
head of & Department in the Lac
Research Institute. ' 1638.

Regmrt of the Verma Committee,

58-39.

Resolution re constitution of Malabar

into. a separate Provinee., 675,

Sea Customs (Amendment) Bill—

Motion to consider. ~570:71,
JAIL(S)— |
Question re— \
Cor dence with his relations of |

Mr_ Satin Sen, & State Prisoner in
the _Campbellpur.—. 371, ‘
of one Gurumukh Singh ]

1195, 121519,
“Motion to consider, ~2390. 91.
Indm.n Trusts {Ame; ndmont) Bill—
‘Motion to consider. 776.
Mechnglanl Lighters (Excise Duty)
Bill—

Motion to rafer to Select Committee.
461-62.

Motion to consider. 1176-77.
Consideration of clause 3. 1180,
Question re—
Definition of “machinery ’ pertain-
ing fo einema lndnst.ry 1001-03.
~ Film Department of the Railway
Publicity Bureau. 1004,
Increase in the import duty on pro-
jectors, amplifiars a.mi loud speak-
ers, ete., 1053
Tnternational Instifute of Agricul-
ture, Rome, 2440.4],
Location of the Income-tax Office at
Sholapur 2337,
Mofggu icture mdu«xtry of Tndia.

Group,

- __the Luckno y
‘Recommendations o

Gmematbgmph Comm:

in the Kabul —. 791,

Tllness of State Prisoner Mr. Jibon
Lal Chatterjee and his transfer to
the Nasik—, 1629,

Lights allowed to prisoners in the
Cellular —, Andamans, 33,

Transfer of Mr. Bimalendu Chakra-
varty, a political prisoner, from the
Anddmmw to. the Ahpcre Central

'I‘mnsfer of Mr. Nikhil Guha Roy, a
political prisoner, from the Cellu-
lar — ‘Andaman. 1511

Prisoners to the Nasik—. 1507-

|

|

Transfer of several Bangali State 1
05 ‘

JAMALPUR—

Questioh re—
Amalgamation  of  the difierent loco-
shops with that at —. 3.

East Indian Rm]way workshop staft
at 2451-52,

Leave given to raleaV staff at —
a.fter the earthquuke shock 54
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| JAMES, MR. F. E— 3

: Election of — as a Member to the Fuel
: ‘Oil Committee. 1151,

%.-Indinn I tax  {(Amendment)
:

Bill—

Motion to consider. 171921, 1723.

Indian Tron and Steel Duties Bill—
Motion to refer to' Select Committee.

973, 980, 981.

Consideration of Clause 2. :2069.

Consideration of Claused. 1940-

1941.

Jndian Navy (Discipline) Bill—
Motion to refer to Select Committee.

1224 1227,

Motion to consider. ''2203-85.

Indian Rubber Control Bill—
Consideration of clause 3. 1697-98.
Motion to pass. 1700-03, 1704, 1706.

Point of ‘order raised by —as to
whether a Bill, which is put down
in the name of one Honourable
Member, can be introduced by
another Honourable Member.
1529-30.

Question re—

Abolition -~ of surtax on tea eéxported
from India ‘to New Zeeland.
1517-18.

Appointment ‘of an Advisory ' Com-

- mittee to the Posts and Telegraphs

Department.  2315-16.

Postal and delivery fees charged for
parcels sent from the United King-
dom. 2179,

Reduction of postal Tates on circular.
letters and other printed matter.
2316.

Question (Supplementary) re—
Classification of Burma rice. 1740,
Concessions proposed to be given to

a British firm to start chemical
works ‘in India. 1460,

Employment of Indians in the Sec-

} b retariat of the League of Nations.
= 1257,

Interest of the Indian Legislature in
the work ‘of the League of Nations.
1259.

Personnel of the Indian Delegation to
the League of Nations. 2210,
Relief to petty shopkeepers in the

earthquake-striken area of Bihar.

2313-14.

‘Supply of the Factories Act and
Rules framed thereunder to the
factories. 2213.

“* Regolution ré— :
Appointment of a Committee on the
t Ii?dih;h’ Coal Industry. 1326,
epre: of Indian Chr in
and  Committees.

and - Protocol” reial

between India ~ and

JAPAN—
7 X

relations

—. 506-10.
Question re—

Import of cut-pieces from— 1099-

Imports of Italian woollen piece-
goods and imposition of a guota on.
woollen piece-goods ™ from —,

JAPANESE TRADE DELEGATION—

Question re exprenses borne by the

Indian exchequer in  connection
with the visit of the—. 1514,

JAVA—
Question re reduction of the rates of —
sugar at the Indian ports. 335.

JEHANDAR SHAH, PRINCE—
Question re money earmarked by a
Vazir of Oudh for the pension of

—'s descendants. 13, 155-56.

culture. 2150-51, 2160,
Indian Army (Amendment) Bill—

Motion 10 pass. 2246-49; 2350,
Indian Income-tax (Amendment) Bill—

Motion to consider. 1719, I

Motion to comsider. 1811.
Consideration of clause 4.
1936, 1945.
Consideration of Schedule.  2055.
Consideration of Clause 2. 2081,

Motion to - e22126;

Point of ordg?ss raised by — whether
the Government of India are pre-
cluded to bring forward and the
Legislative = Assembly + to pass
Demand for Grant for a specific
object which -is within the pur-
view of a Provincial Government
2152-54, 2156. sl

Question re age limit for competitive

inati for

Gove

1934-35,

services. 342, :
Question (Supplementary) re—'
evelop of salt icture in
‘ Bengal. 1625,
| Director of the Lac Research Insti-
tute. 1637, U L
* Judgment by the Honourable Mr. 8,
K. Sinha, Chief Presidency Magis-
* trate, Ca,icutta, againss Mr, Hales,
a Member of Parliamis
1766, o2% O -1
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JEHANGIR, SIR COWASJI—contd.
Question (Supvlementary) re—contd.
Monthly consolidated allowance for
members of the Legislative As-
sembly. 1630.
Recruitment of the Chief Inspector of
Explosives. 1840-46. .
Staff discharged in the Dinapore and
the Moradabad Divisions of the
East Indian Railway. 1655,

JHA, PANDIT RAM KRISHNA—
Question re—

Complaint regarding the unsatis-
factory mode’ of circulation ' for
opinion of the Hindu Temple
Entry Disabilities Removal Bill
amongst the Sanatanists. 239-40

Resolutions, petitions and memorials
received for or against the Hindu
Temple Entry Disabilities Removal
Bill.  208.39,

JHANSI— 5
Question re transfer of the Great Indian
Peninsula Railway workshop from
— to' Bombay. 184,

JIRGA SYSTEM—

Question re administration of justice

by—: 221415,

“JOG, MR, 8.G—

Factories Bill— ¢ i
Motion to consider. 15052, 159.
Indian Army (Amendment) Bill-—
Consideration of clause 5. 2229,
Motion to pass. 2262,
Indian Navy (Discipline) Bill—
Motion to consider. 2295-96.°
Question re— i
Action taken on certain questions by
the Agents of Railways, 2202-03.
Administrative control of services on
the Railways. - 2200, 2201,
Allegations against the head clerk of

- the Government of India Press,

Simla. 1366.

Alleged abuses of rules and regula-
tion by the agents and subordi-
nate administrative authorities of
railways. 273.

Amalgamation of the posts of the
Ci issi of G -tax,

and  Central

United Provineces
Provinces. 2326,
Appeals withheld by certain Divi-
- sional - Superintendents on the
East Indian Railway. 274,
Toabili £ d T

-

and appeal rules to subordinate
- and inferior services on the Rail-
© ways. 2201, 3
Applicability of - Railway Board
Notification No. 3352-E., to cer-
tein Railway services. 2199.

JOG, MR, S. G.—conid.

Question re--contd,
Application of the new scales of pay
and of the new leave rules, ' 1035,
Appointment of a guard as onspecial
duty under ' the  Transporfation

Superintendent on the Moradabad &

Division,
1751.
Appointment of an Assistant Surgeon
in charge of Phagli Dispensary
Simla. 2448-49,
Apprecietion of the work ‘of  Travell-
ing Ticket Hxaminers. 1011,

East  Indian Railway.

Arrest of one Captain G, M. Sekhri by &

the Delhi police. 40,

Assistants-in-Charge -of branches in

the Government of India Secre-
tariat. ~ 1518-19.

Attendance of Factory Inspectors af
the Government of India Presses,
1857-58.

Belated claims  for
Pensions. 387,
Carrying of relatives and friends of

Traffic Department officers in; their
: Inspection  carriages. 1012,
Certain officers on the Hast Indian
Railway. 2197-98,
Claims received in the Pension Cons
office under different re.
commendations of the War Pen-
sions Committee. 383-84,
Classified seniority list of State Rail-
way employees, 1009-10;

family . War

Compensation leave for attendance}

on gazetted holidays to! certain
employees of the Government of
India Presses. 1855,

Consolidated allowance of the Tickef
Checking staff on the East Indian
Railway. 2343,
Constitution of local adminstration:
ete., on Indian Railways. 2199,
Control over the Travelling Ticke
Examiners on the North iWestern)
Railway. 1011-12, 1012-13.

Conveyangce | allowance paid to the
head clerk and cashier of the Gov|
ernment of India Press, Simla, fo
receiving payments of bills from
the bank, 1365-66.
Definition of local administration
ete., on Indian Railways. 2198,
Disability pension to military em
ployees invalided during the Gres
War, 44, 387, 405, 416, 262-6}
2455,

Discharge and re-instatement o
employees on the Bast Indisd
Railway. 386.

Dwindling trade of Bombay. 749.

Enquiry into the state of affairsil

the ' Moradabad Division, Ea

Indian Railway. 1752.

j

A o |
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0G, MR. 8. G.—contd.
| Question re—condd.
.| " Establishment of a High Court in the
I Central Provinces. -1749.
1 Establishment of an~ Indian Regi-
i ment ' of Artillery. 2350-5L.
.|  Establishment of the Reserve Bank
of India. 749.
1 Examinations for Refresher Course
y in the Moradabad Division of the
Bast Indian Railway. = 2207-08.
- BExemption from' Customs duty of
laboratory instruments for use in
Vi the Bombay University. 2326-27.
.\ Expenditure ‘on the move of the
n Military = Accountant General’s
- Office. 415,
Extensions granted in the Currency
it Office, Cawnpore. 748-49, 1151
S, ‘Grant of passes to the Travelling
Ticket Hxaminers and Inspectors
T on the North Western and Kast
Indian = Railways. 2430-40.
of (rievances of the Telephone Opera-
it tors. ' 1673:74.
Grievances of ‘the Travelling Ticket
0 Examiners. 1008-09.
Holidays ‘for the Telephone Opera-
- tors; 1674,
e Tnerease ‘of ‘printing ' work ‘m the
- Government of India Press, New
Delhi. 1856.
e Tncrements of staff in the Moradabad
Division, - Bast Indian Railway.
co) 234142, 2343,
inf ' Indian doctors ' appointed ~on the
of Executive Committee or Selection
Board of thes Central Dufferin
Gid Fund. 1649, 2457,
i Issue of passes on the East Indian
Railway. 2340,
18 Lady doctors deputed. to the United
Kingdom for training. 1646-47.
& Lady doctors reciuited in India and
i from England direct, 1647-48,
Meeting of the Hast Indian Rail-
he waymen’s Union, Lucknow. 2454,
Vi Movements and whereabouts of
or Mr. R, N. Chawla, Indian Aviator.
o 1369-70.
Non-payment,  to piece-hand  em-
) ployess of the Government of
: TIndia Presses for work on holidays.
. 1855.
gt Non-recognition of services rendered
63, during the Great War by the East
Indian Railway employees. 384
d 85,
o Non-stoppage of the Poona Fast
Passengers at Kurla, Cireat Indian
A : Peninsula, Railway. 749-50.
e 0ld single pice coins. 750-51.
as! Percentage of failure of students in
the Railway School of Trans-
s portation. 388-89.

JOG, MR. 8. G.—contd,

Question re—contd, y

Personnel of the crew system on the:
East Indian Railway. 2209,

Persons arrested - wrongly by the-
Delhi Police’ for certain alleged
offences. 40.

Persons discharged by the Divisional
Superinténdent, Bast Indian Rail-
way, Moradabad. = 380.

Post of the Assistant Master General
of Ordnance. 2440,

Posts - of - Ticket  Collectors  and
Travelling Ticket Inspectors on
the Hast Indian Railway. 381.

Printing of certain publicationsin the
Government of India Press, New
Delhi.

Promotion y of the
Travelling Ticket Examiners and
Inspectors on theé North Western
and East Indian Railways. 2439,

Promotion of employees on. State
Railways. 2197,

Promotion of Section: Controliers in
the Moradabad Division,: Bast
Indian Railway: 1750-51.

Promotion «of staff of the Old Oudh
and Rohilkund Reilway. 2440,

Pr ion to the P t Way
Inspectors’ posts on . the North
Western Railway. 18340

Promotion to the post of Inspector in
the Delhi Head Post:Office. - 371-
72

Promotions in certain grades on the
Lucknow and Moradabad Divisions.
of the Bast Indian Railway. 1011.

Protection of the interests of Indian
shipping. 1750, 23

Provision of more space for clerks:
working in the North Block of the
Secretariat in New Delhi, 637-38.

Provision of proper medical facilities.
for the employees of the Govern-
ment of India Press, New  Delhi..
1857.

Recommendations of the War Pen-
sions Committee, 387

Recruitment  of Permanent . Way
Inspectors on the North Western:
Railway, 1834-35. A

Regulation relating to the  Training.
Reserve of the Indian Women’s-
Medical Service. - 1646, 2375.

Reinstatement of the demoted drivers
of the Great Indian Penins
Railway. 2342

Relatives of the head clerk of the-
Government of India Press, Simla,.
provided with quarters. 1366-67.

Resident - Medical  officers - of the.
Women’s Hospitals in India.

1646, z
Rules for the submission of memo-
rials of railway employees. 2202
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.J0G, MR. 8. G.—contd.

Qussmm re—contd.

i Space allotted to each clerk, Superin-
tendent, et¢., in the Imperial Sec-
retariat in New Delhi. 638.

Space provided for officers in the
North Block of the Seeretariat in
New Delhi. 642,

Staff employed at the Railway School
of Transportation, Chandausi. 392.

iSupersessions in the Delhi Division,
North Western Railway. 2197.

Third class tickets found mxssmz at
the Delhi Railway Station. 1.

Unauthorised travelling by “the
personnel of the Railway Traffic
Department. 1012,

Vacancies in the Training Reserve of
the Women’s Medical Service for
India. 1645.46.

Quesmon (Su.pplementary) re—

Acquisition of lands for the railways.
1347.

Appointnent of Indians as Members
of the Railway Board. 1344.

‘Certain Political Department appoint-
ments, 2217-18,

‘Entrance examinations held for ad-
mission to the Indian Military
Academy. 2413.

Extension of telephone lines and re-
Frots in-dotileph 5 =

1665.
- Tmposition of an export duty on
8.

gold. 1

~Lights allowed to Prisoners in the
Cellular Jail, Andamans. 33.

Local Governments share of the
additional salt duty. 1627,

Marks allotted for personal interview
‘at the entrance examination of the

- Indian Military Academy. 2414,

Method of promotions on the East
Indian Railway. 26.

Monthly consolidated allowance for
members of the Legislative
Assembly, 1631.

-~ Muslim tea stalls on certain statlons

JOINT SELECT COMMITTEE— !
See ‘‘ Select Committee, .

JOSHI, MR, N. M.—
Qusstion re—
Appointments of Firemen .at Bulg
on the Bombay, Baroda and el
tral India Railway. 55
Denial of the benefit of Sunday 4
to workers in the running shel
at certain places on the Bomba)
Baroda and Central India Railwg
423,
Holidays in _the mechanical worf
shops -of State Railways. ‘4l
Railway . lines outside the operatig
of the Indian:  Railways Ad
796.
Recruitment of outsiders on ti
Great . Indian Peninsula Railwaj
400,

Reduction of men on. the Gred
Indian Peninsula Railway. 40

Re-instated ez-strikers. in the Fi
neering Department of the G
Indian Peninsula Railway
Nagpur. 406.

Re-instatement of certain ez-striki
of Bhusaval and Nagpur on
Great Indian Peninsula Railway
4086.

Short time worked and the
employed in . the- State Railw
‘Workshops. 530-52,

Treatment of the ez-strikers in
Engineering Department on
Great Indian Peninsula. Rail
at Nagpur a3 a new entrant
re-instatement.  405-06.

JOURNEY(S)—
Questmn re withdrawal of the conc
sion of free railway — from pf

sons travelling for  anti-ral
treatment. 29-30.

JOURNEYMAN (MEN)—

on the Great Indian P
" Railway. 2329-30.

‘Recruitment of certain officers to
the Army in India Reserve of
Officors. 2317.

Reduction in the working time of the
industrial hands in the Govern-
ment of India Press. 1757,

< ‘Release of ?zmdlt Jawahar Lal
137

Nehru.
© Strikes ‘of the textile workers of
- ‘Bombay. 20.

‘Subordinate offices of the Foreign
and Political Department in which
JIndian have never been appointed
2220. :

- Walue of gold

exported  from
ia.. 17 18 30 2iad

Q 1 7E%E , duties an
scales of pay of — employed in tH
various departments of the North
Western Railway, 1114-15,

JUBBULPORE—

Question re transfer of the Railwa
Mail Service sortersirom Allahabs
to —and Gay®. 997/98,,2372.

JUBILEE—
Question re—

Arrangements in India for the —4
His Majesty the King's RNB‘
-12192:93;

-2 Celebmhon of (:he— of His Ma]esq
the King Emperor’s reign. 1260

3

il
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_JUDGE(S)— KAITHU—
Question re— Question re—
| Appointment of Muslims as— of Summer . Hill - and —  quarters in-
High Courts and Chief Courts, Simla allotted ta men belonging-
350, to other offices excluding the
High Court —in India., 2368, Secretariat. 1122,
— in the Bombay High Court. 349. Suromer Hill and — gquarters in
e 50, - Simla allotted to the Army Head-
Je§ — of High Courts and Chief Courts in querters staff. 1122,
India. 349. Summer Hill and — quarters in.
to the Government
ENT(S)— of India retariat staff. 1122,
Financial power of a first class Post- EALKA—

master to obtain copies of Court
= 182"

—by the Honourable Mr. 8. K.
Sinha, Chief Presidency Magis-
trate, Calcutta, against Mr. Hales,
a Member of Parliament. 1762-68.

—of the Patna High Court in the
caseof  Raghunath  Mahadeo.
1111-12.

— of the Patna High Court in the
case of Seth Banshidhar Paddar.
1113.

ICIAL DEPARTMENT—
Question re—
Article . headed “‘ communalism in
— in the Sind Observer..: 50203,
Promotions in the —in Delhi. 401.
Stenographers in the—in Delhi.
400-01

Strehgth'oi staff in the — of Delhi.
4071,

TICE—

Question 're administration ' of — by
Jirga system. 2214.15.

- Question e distribution of the — export
duty among the— -growing pro-
vinces, 183,

K

UL—

Question re—
Cost of the clorical establishment
4 of the office of His Majesty’s
finister at —. 2218.19,
Dotention of one Gurumukh Singh
in the — Jail. 701,
:» Trade delegation sent to —. 13-14.

KABULI UNSKILLED LABOURERS—
Séo * LABOURER(S) .
KATLASH—

Question re attempt to reach Mount
% — by  the Indian Himalayan
Expedition Club, Delhi, 338-40.

Question re—
Detention of the — Delhi-Howrah,
Station,

Mail at Subzimandi
2339.

Early arrival of the Howrah-Delhi—
Mail at —, 338-39

Mail bag destined for Calcutta missed
between Simla and —, 1352,
2374.75.

Posting ' of the personnel of the
Delhi-Ambala-— Railway to the
Moradabad Division ‘of the Hast
Indian Railway. 2206-07.

Provision of a shed over the platform .
at — 354,

Running of through trains  from-
Howrah to — by loop line. + 1657,

Travelling of police: constables in-
an intermediate class compart.
ment between — and Simla.
346-47.

KALEA-SIMLA ROAD—

Question ‘re  stoppage of traffic at
Kandaghat on the = 1447.49,

KAMALUDDIN AHMAD, SHAMS.
UL-ULEMA, MR.—
Oath of Office. 1.

KAMARAN— it
Question re deficit incurred in the-
administration of the — Quaran- -
tine Station. 2367-68.

KANDAGHAT—
Question re stoppage of ‘traffic at —
on the Kalka-Simla Cart Rcad,
1447-49.

KANNADA INSCRIPTIONS—
Question re editing and publishing of °
the—. 2410-11. g
KARACHI—
Question re—
Accident in the port trust yard at-
e LU <

Amalgamation - of the  Quetta ‘lﬂd
— Divisions of the North Western
Railway. 10-11.

] —
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KARACHI—contd.
Question re—contd.
Collection of opinions on the Templo
Entry Bill through the police at
— 1250,

«Construction of sheds in' the Pilgrim
Camp at ——. 1455,

Letting value levied by the Municipal
Corporations of Bombay and —
from landlords on account of
Municipal taxes.  21.

KARAM SINGH—
Question re deportation of one — from
China. 193

KARNATAK PROVINCE—
Question re formation of a separate
—. 2411-12.

KASAULI—

Question re—

Withdrawal of the concession given to
poor - patients travelling to —.
730-31.

Withdrawal = of the concession given
to soldiers and officers travelling
toi s 731

KASHMIR—
Question re refund of customs duties
charged at  Indian ports on goods
entering —. 334

KASHMIR STATE—
Question re—
Imposition of import duty on Indian
sugar by the —. 503.-04.
Muslims recruited in the Leh and
Gilgit Postal Suv-divisions in the
—. 391.

RKATHIAWAR PORTS—
Question e diversion of trade from
Bombay Port to —. 110-11,  353-54.

KATHIAWAR RATLWAYS—
© See  Railway(s)

KATHIAWAR STATES—

_ Question 7¢ negotiations between the

i — and the Government of India
in connection with the Viramgam
QCustoms revenue, 108-10.

KENYA—
Question re—
Amendment of the Crown Lands
Ordinance of —. 198-99.
Non-appointment of- an Indian: to
the Port Advisory Board of —
618.

« KHADDAR * (NAME PROTECTION)
BILL—
See ¢ Bill(s)

KHALASI—
Question 7e duties of an engine —.

KHARAGPUR—
Question re recruitment of Oriyas
certain departments of the Beng
Nagpur  Railway Workshop

—., 74T,
KHARI BAOLI—
Question re traffic control in — 4
Nai Sarak in Delhi. 259,

KHURJA JUNCTION—
Question te stoppage of Up
Train at —. 2409-10,

KIDS—
Question re—
Export of skins of newly born lan
and —. < 869-70.
Slaughter of newly born lambs

—for the export, of their ski
1422-23,

KING EMPEROR, HIS MAJE
THE—

Question 7e—
Arrangements in India for the Ju
of —'s reign. 2192-93,
Oelebration of the Jubilee of -
reign. 1267,

KOT LAKHPAT—
Question re refresher course at
North  Western  Railway. I
1747,

KOTEAPURA-FAZILKA SECTTON
Question re provision of cert
amenities on stations of the Re
Fazilka Section and — of
Bombay, = Baroda and Ce
India Ralway. 56-57.

KRISHNAMACHARTAR, RATA BAl

DUR G.—

Bengal State-Prisoners Regulation |
pealing) Bill — Motion to cons
1572-74.,

Child Marriage Restraint. (Reped

ill — Mation to continue,

Demand for Supplementary Grar
respect of — Expenses in c0
tion with capital outlay on schi
of agriculture improvement
research, 2404, 2467—69.

Salaries and other Expenses in c0%
tion with Agriculture. 2
2158.

Girls Protection Bill—

Motion to refer to select comns
1604,
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KERISHNAMACHARTAR, RAJA BAHA-

DUR, G.—contd,

Hindu Temple
Removal Bill—
Motion to refer to Seleet Committee,

1997, 2013, 2017, 2021—32, 2034,
2035, 2036, 2037, 2038.
- Indian Dock Labourers Bill—
Motion to consider. 754, 756.

Indian Iron and Steel Duties Bill—

Motion to refer to Select Committee.
839—44.,

Entry Disabilities

Motion to consider. 1801—03.
Lonsideration of—
Clause 2.~ 2073—75,
Clause 3. 2061,
Clause 4. 1931—33, 1948,
Clause 9. 2086—88,

Schedule. 1984,
KUDRATULLAH SIDDIQUI, MR.—

Question re allowance paid to of
Lucknow  for. doing loyal pro-
paganda  for the British Govern-
ment. 13.

KURLA—
Question re non-stoppage of the Poona
'ast Passengers at — Great
Indian Peninsula Railway. 749-
50.
L
LABORATORY(IES)—

Question re exemption from customs
duty of — instruments for use in
the Bombay University. 2326-27.

LABOUR, ROYAL COMMISSION ON—
Question 7e printing of the report of

the — in important vernaculars.
2430.
'LABOURER(S)—

Question re—

Migration of Yxtbuh unskilled — to
India. 1038

Return of — from Ceylon.

=
Queshon re — practical results obtained
in the field of research cultivation

of — ete,, in the — Research
Institute. 1635,

1816-17.

“LAC CESS ACT—

See  Act(s) .

LAC CESS COMMITTEE—
Question re—
Action of certain resolutions adopted
by the —. 1438.39,
Provident Fund accounts of em-

plovees of the —, 1439-40.
ive of the Gov of
Ind.ln on the —, 1437-38.
Research scheme in England under
the —, 1637,

Sec also * Committee(s) .

LAC RESEARCH INSTITUTE—

Question re—

Activities of the Indian —. 1431-32.

Biochemical work in the Indian
s 1021230

Contract service at the Indian —,
1032,

Director of the —. 1635—387.

Enquiry into the afiairs of the —,

1638,
Iuropean officers on contract ab
the Indian —. 1031-32,

Indianisation of the —. 1633-34,

Judging of work in the Indian —.
1032-33.

Management of the —. 1632-33.

Non pointment of an Indian as the

of a Department in the —.
1637 38,

“Practical results obtained in the
field of research, cultivation of
Lac, ete., in, the —., _ 1635.

Resignation of Rai Babadur C. 8.
Misra from the —. 1634.

See also ** Institute(s)

LADY(IES)— s ;
Question re security measures for
ladies travelling over-night on
the Bengal and North Western
Railway. 1098-99.

LADY CLERK(S)—
Question re married — in the Railway
Board’s office. 1150,

See also ** Clerk(s) ™

LADY DOCTORS—
See *“ Doctor(s) .

LAHIRI CHAUDHURY, MR. D. K.—

Bengal Criminal Law A dment
Qupplemenmrv (Extending) Bill—
Motions to consider and to circulate.

599, 6
Motion to puss 1090.

Bengal State-Prisoners. . Regulation
(Repealing) Bill— -
Motion to consider. 932—36.

Indian Iron and Steel Duties Bill—
Motion to pass. 2096,
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LAHIRI CHAUDHURY, MR.D.K.—
—contd.
Indian Navy (Discipline) Bill—
Motion to refer to Select, Committee.
1239,
Meochanical Lighters. (Excise Duty)
Y

Motion to refer to Select Committee.

457, 458, 459, 460,
Question re—

Applications for leave by the Guards
on the East Indian Railway. 49,

Assistant Accounts Officers on State
Railways. 2420-21.

Certain postal offici
and Assam Cirele,
Caleutta, 392, -

Damage of publications stocked in
the Central Publication Branch.
1760-61.

Expenditure on contingencies in the
Central Publication Branch. 1860,

Grace time allowed to the employees
of the Government, of India Press,
Simla. 1756-57.

Increase of work in the Central
Publication Branch. 1761,

Inspectors of Post Offices and Head
clerks to Postal Superintendents.

in the Bengal
including

40,

Tron racks collapsed in the Central
Publication Branch. 1759-60.

Leave due to suspected lead-poison-
ing to the employees of the
Government of India Press, Simla.
1757-58.

Non-observance of last Saturday as
a holiday in the Government of
India Presses. 1759,

Printing of the Fauji Alkkbar.
2417-19.

Promotion of subordinates of the
‘Audit Department of certain Rail-
ways. 2419-20;

Pro ions of senior ts and
Assistant Accounts Officers - on
State Railways. 2421,

Quotation of foreign outward station
to station goods rate on the North
‘Western Railway. 1114.

Reduction in the Delhi Camp Allow-
ance of the Army Headquarters
staff. 1446-47.

Reduction in the number of com-
positors in the Government of
India Pressez. Simla and New
Delhi, 24186,

_ Reduction in the working time of the
industrial hands in the Govern-
ment of India Press. 1757.

Savings banks work in certain Post
Offices. 400,

Staff engaged for payment of pen-
sions to Army reservists. 1271.

Staff in the Central Publication
Branch. 1761,

LAHIRI CHAUDHURY, MRiD- Ko
concld.
Question re—conid.

Time of the clerical staff, of the
Government. of India Presses.
1758-59.

Question (Supplementary) re—

Establishment of the Reserve Bank
of India. 481.

India’s membership of the League
of Nations. 500,

Permission to Mr, Sailendra Nath
Ghosh to return to India: 1510,

Proposal to exclude the Secretary
of the Indian Medical Council
from acting as an Inspector,
357, 35

Recruitment to Superior Revenue
Establishment for the State Rail-
ways. 1744,

Waiving of the disqualification of
Congress candidates convicted for
offences in connection with the
Civil Disobedience  Movement.

7,

Resolution 7e representation of Indian
Christians in the services and com-
mittees. 1305,

LAHORE—

Question re—

Anti-Government activines of the
Branch Postmaster, Padhana, —
District. 1424,

Bengali Muslims employed in the
offices of the North Western Rail-
way ab —. 121,

Contribution made for the education
of the students of the Delhi
University in the — Medical
College, 743-44,

Disposal of the staff cases of the
Punjab Postal Circle Office and
of the Dead Letter Office, —.
1051-52,

Electric and building overseer in the
— General Post Office. 1521,

ination for recrui it of lower
division clerks for the — General
Post Office. 2363,

Examination in Gurmukhi held by

the Postmaster General, —. 41,

LAL CHAND, HONY. CAPTAIN RAO

BAHADUR CHAUDHRI—

Bengal Criminal Law Amendment
Supplementary (Extending) Bill—
Motions to consider and to circulate.

543—45.

Bengal  State-Prisoners = Regulation
(Repealing) Bill—
Motion to consider. 929—32, 933,
944—46, 948, 1582,
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LAL CHAND, HONY. CAPTAIN RAO
BAHADUR CHAUDHRI—conld.
Demand’ for Supplementary Grant in

vespect of Civil Expenses in con-
nection with Capifal Outlay on
Schemes of Agricultural Improve-
ment and Research. 2405,
Girls” Protection Bill—
Motion to refer to Select Committee.
159294,
Indian Army (Amendment) Bill—
Motion to consider,- 1478—81,
Indian Navy (Discipline) Bill—
Motion to refer to Select Cornmittee,
1227—29,

TALCHAND NAVALRAT, MR,—
Bengal Criminal - Law Amendment
Supplementary (Extending) Bill—
Motions to consider and to circulate.
532—40, 543, 544, 572, 574,
Demand  for Supplementary Grant
in respect of—
New Construction (Railways). 2133,
2134—36,2141, 2142}

Salaries and other Expenses in con-
nection ywith ~Agriculture. 2149,
2151-—59, 2164,

Factories Bill—
consider. 145—50, 157,

171735074
281,
~88, 289-200.
Clause 13.
Clause 60, 31
Clause 76, 32
Clause 77. - 324, 325,
Motion to pass, 440—44,
Girls’ Protection Bill—
Motion to refer to Select Committes,
1591-92, 1593.
Indian Avmy (Amendment) Bill—
Consideration of clause 5. 2220.
E Indian Dock Labourers Bill—

Motion to consider, 755-56.

Indian Iron and Steel Duties Bill—

Motion to refer to Select Committee.
817, 897—902,
Mechanical Lighters (Excise Duty)
Bill—
Motion to consider. 117274,

Point of order raised by — asto whethel
the Habeas Corpus law, the com-
mon law, can be saperseded by the
Legislative Assembly. = 576-77.

Point of order raised by Sir Cowasji
Jehangir whether the Govern-
‘ment of India are preciuded to
bring forward and the Legislative
Assembly to pass & Demand for
Grant for a specific object which
is within the purview of a Provin-
cial Government. 2154-55.

LAL CHAND NAVALRAI, MR.—contd.
Question re—

Allegations against  British officers
and soldiers. = 875,

Amalgamation of the Quetta and
Karachi Divisions of the North
Western Railway.  10-11.

Amendment of section 9 of the Indian
Income-tax Act. 12,

Applications for reference of cases

in /Sind to-the High  Court under

section 66 of the Indian Income-

Act. 34-35,

Article headed ** Communalism in
Judicial Department’’ in  the
Sind Observer.  502:03.

Asphalting of, and provision of more
lights on, the road passing through
Raja Bazar Square and Lane,
New Delhi. 10607,

Circulation of counterfeit Rupee coins
640-—42,

Collection of opinions or the Temple
Entry Bill through the police at
Karachi. 258,

Counting towards pension or gratuity
of the services of dismissed postal
employees. 2-3.

Employment of staff on works other
than those to which their pay is
charged on the North Western
Railway. 264,

Exchange of small coins by the
Bombay Currency Office. 1133

Fighting out the issue of the ‘White
Paper Reforms constitutionally
through the Indian Legislature by
the Indian National Congress.
206-07.

Fixation of iron windows in certain
quarters in the Raja Bazar Square
and Lane, New Delhi. 105-06.

Government attitude towards the
Indian National Congress and its
Committees. 202—04.

‘Home Department Resolution regard-
ing communal representation in
services. 851—53.

Tmportant Government Bills pending
before the Legislative "Assembly.
331-32.

Tssue and exchange of coins by the
Bombay ‘Currency Office. 1560.

Tloyd Barrage and Canal Construc-
tion Scheme. 2446—48.

Lloyd Barrage Scheme ab Sukkur.
34. ¢

Mail bag destined for Caleutta missed
between Simla and Kalka. 1352.
2374-75.

New copper coins made dark. 1132.

Non-issue by the Bombay Currency
Office of copper coins worth less
than rupees fifty. 1132-33.

Non-maintenance of lawns in Raja
Bazar Square, New Delhi. 107

G
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LALCHAND NAVALRAIL, MR.—conid.
Question re—contd.

Pay of employees demoted on
account of retrenchment on their
re-employment on . the North
_Western Railyay. 1422.

Pay of the Assistant Controllers on
the North Western Railway. 278.

Periodical - test of guards on the
North Western Railway. 1512.

Promotion of railway employees
subject to the passing of the
Walton© Training School Exa-

mination.  383.

Provision of  flush Iatrines in
Government quarters in New Delhi.
107-08.

Reduction in the h of the

Railway gangmen on the North
Western Railway, 9-10.
R hed staff
Railway.

ployment of
on the North Western
421.

Refusal of the Commissioner of
Tncome-tax to refer certain cases of
Sind to the High Court. 11.

Remittances of old copper coins from
the Treasury Office to the Bombay
Qurrency Office.  1131-32.

Removal of restrictions placed on
the Indian National Congress and
1ts Committees. 204—086.

Stoppage of issuing new coins to the
public by the Bombay Currency

office. 1131. = 4

Train conduciors on the

Western Railway. 2339-40.

Question (Supplementary) re—

Absence of Muslim stenographers in
certain  Government of India
Departments. . 1006.

Absence of seniority list on the East
Indian Railway. 24.

Accident in the port trust yard at
Karachi.  17.

Administration of justice by Jirga
system.  2215.

Administrative control of services on
the Railways. 2201,

Allocation of seats in the Legislative
Assembly . for - the North-West
Frontier Province.: 854-55.

Allowances of the Travelling Ticket
Inspectors on the East Indian
Railway. 999. ,

Algeration of age of persons in the

- Railway Service. 25,

Anti-Indian legislation in Zanzibar.
472-473. .

Appointuient: of Bengal Muslims to
posts under the Government of
India outside Bengal. 864, 866.

Appointmer\t.r of Muslims in the

Y.

North

2437-38.

LALCHAND NAVALRAT, MR.—contd.
Question (Supplementary) re—contd.

Blocking of traffic on the Cart Road
in Simla by the Police. 345.

Change in the timings of the Army
Headquarters special train running
between Summer Hill and Simla.
1101.

Compulsory retirement of postal
employees having over 25 years’
service. 333, 334,

Control of Special Ticket Examiners
on the North Western Railway.
2183.

Cost of maintaining regular officers of
the Army borne by the Territorial
Budget. 336

Deduction of  expenditure in the
assessment of income-tax. 104,

05

Detention of one Gurumukh  Singh
in the Kabul Jail. 791

Diversion of trade from Bombay
Port to Kathiawar Ports. 110-11,
354.

Employment of Panama natives by
the Sind JIndian merchants. 29.

Entrance examinations  held for
admission to the Indian Military
Academy. 2413.

Establishment of an Indian Regiment
of Artillery. 2352.

Establishment of the Reserve Bank
of India. 201-02, 482, 735.
Europeans and Indians serving in
the offices: of the Secretary of
State and High Commissioner for

India. 1247.

Facilities for the carriage of chilka
fish to Caleutta market. 784

Food supplied to Haj Pilgrims on
board ships. 179—82.

Forcible abduction of one Srimati
Gori from Dhan Tolangra in
Malakand Agency. 369.

Fresh batch of political prisoners
sent to the Andamans. 31.

Functions, duties and scales of pay
of journeymen employed in the
various departments of the North

Western Railway. = 1125.
Harassment to the Members of the

Legislative Assembly for the

antecedents of their friends. = 1266.

Hunger-strike by political prisoners
in the Andamans. 659.

Tilicit travelling on railways. 490.

Im%osition of en export duty on gold,
19.

Increase of work in the Postal
Divisional Offices. 728.

Inspection of assessment files by the
Income-tax assessces. - 786.

Interest of the Indian Legislature in
u!zxe work of the League of Nations.
1261
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LALCHAND NAVALRAT, MR.—conid.
Questi m (Supplementary) re—conid.
TIntroduction of an Amended Canton-
ment Bill. 1197.
Introduction of crew system and

Moody-Ward system of ticket
checking on the East Indian
Railway.,; 489.

Judgment,_of the Patna High Court
in the case of Raghunath Mahadeo.
1111-12.

Maladministration in the Dinapur
Division, Bast Indian Railway.

4.

Marks allotted for personal interview
at the entrance examination of
the Indian Military Academy.
2414.

Meetings of the Madras and Southern
Mahratta and South Indian Rail-
way Advisory Committees. 631.

Migration of Kabuli unskilled
labourers to India. 1038.

Mileage allowance and grade promo-
tion to the old Travelling Ticket
Inspectors  of the Accounts
Department. 495.

Military forces sent to the Burmese
Frontier. 719, 720.

Muslim tea stalls on certain stations
on the Great Indian Peninsula
Railway. 2330.

Night vision test of guards on the
North Western Railway. 2181,
2182.

Non-recognition of the Intermediate
Examination in Science, Medical
Group, of the Delhi University by
the Lucknow University. 727.

Official or clerk to deal exclusively
with the work of the League of
Nations. 1263, 1264.

Oriya-speaking people in the Income-
tax Department. 5

Prohibition of bearers of Indian
refreshment rooms from going near
the carriages occupied by upper
class European passengers on the
North Western Railway. 616.

Post Office cash certificates not cashed
or renewed after the expiry of
twelve years. 1043.

Proposal for the removal of the Pusa
Agricultural Institute. 1045.

Proposal to exclude the Secretary
of the Indian Medical Council
from acting as an Inspector. 356,

357, 358.

Proposed visit of Miss Mayo to
India. 2101-92.

Provision of a territory for His
Highness the Aga Khan. 199-200

Recruitment of Engineers by the
Railway Board. 233,

LALCHAND NAVALRAT, MR.—concld.
Question (Supplementary) re— coneld.
Refunds of rent in respect of quarters

in New Delhi for overlapping

periods before and after the winter
season. 2425-26.

Release of civil disobedience

prisoners. 861,
Release of Khan Abdul Ghafiar

Relieving of agricultural distress.
2310. 2
Replacement of unqualified clerks
by qualified ones in the Govern-
ment of India offices. 2416.
Representatives of India at the
League of Nations. 734, 735.
Restoration by Government of Con-
ress money and properties. 340,
Retrenched hands of the Bibar and
Orissa Income-tax Department.
1141.
Retrenchment in the Army Head-
quarters.  360.
Rules for the submission of memorials
of railway employees. 2202,
Safeguarding of the interests of
Indians in — Zanzibar. 368.
Search in the “Scho House and
the resi of Mr. Muh d
Tahir Khan in Bombay. 186—88
Selection Boards of the Operating
and Commercial Departments of
the East Indian Railway. 1004.
Selection of a man for appointment
to the post of W.I.X. on the
North Western Railway. 1131.
Tenure of office” of the Agents of
Railways., 24.
‘Tests on diesel oil carried’out by
the Customs Department. 2323,
Training school at Chandausi for
referesher course of Indian Assis-
tant Station Masters and Commer-
cial Clerks on the East Indian

Railway. 348,
Utilisation of the export of gold.
730.

Vacancy among the Members of
the Railway Board. 627.
Value of gold exported from India.

17.
Waiving of the disqualification of
C didat tabod for

offences in connection with the
Civil Disobedience Movement.
487. -
Repealing and Amending Bill—
Motion to consider.  759-60, 764, 765.
Resolution re—
Catering Contracts— on  Railways.
697, 699-700. 3
Constitution  of Malabar. into
& separate Province. §70--73, 674
675, 682, 684. it

2
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_ S
LAMBS—
Quastion re—
Hxport of skins of newly born —
and kids.  869-70.
Slanghter of nawly born — and kids
for the export of their skins.
1422-23.

LAND(S)—
Qu Dre—

Acguisition . by the  East Indian
Railway authorities of — attached
to Hindu places of worship ab
Azimzanj. 628,1556.

Acquisition of — for the railways.
1346-47.

Disposal of —- ttached to the Pusa
Agriculbural Institute. 1846 —48.

Disposal of sarplus — on the Assam

. Bengal Railway, 1771

Disqualification of Indians to possess
—in Zanzibar, 473.

Flurmans, ete., of the Moghal Emperors
relating to the grant of — taken
by the British Government, 365.

? TAND MORTGAGE BANK—
See ¢ Banlk(s) ™
LANDENG PLACE—

Question — for air service in
Raymaad,. 1815-16.

LANDLORD(S)— :
Question re letting value Tevied by the
. Municipal Corporations of Bombay
and Karachi from — on account
of Manicipal taxes. 2L

LANGUAGE—
Question  re proposed adoption of
Hindi as a Court — in Delhi,
113-14.- e

LARKANA :
Question re public execution of two
:- nogorious - dacoits. of —, Sind.
3 1638—10,
LATRINE(S)—
Question 7e—
Non-provision of — in the third class
carriages on certain section of the
Barsi Light Railway.  617-18.
Provision of flush-— in Government
quarters in New Delhi. 107-08.

LAWNS—

Questi 7é _no! i ofi—

o Raja Bazar Square, New Delhi.
s ok
BEADER(S)— .

Question re compilation of a | book
containing life notes of the Politi-
cal — and suspects of India.
1097,

LEAD POISONING—

Question 7e leave due to suspected —
to the employees of the Govern:
ment of India Press, Simla,
1767-58.

T EADSMAN—

Qusstion re appointment of Indian
ex-cadets of the Indian Mercantils
Marine Training Ship © Dufterin
as — apprentices in the Bengal
Pilot Service. 3

LEAGUE OF NATIONS—
Question re—

Appointment’ of an Indian women
on the Advisory Committee of
the — for the protection and wel-
fare of childven. 1838-39.

Gireulation of reports, ete., of the
—. 1262,

Conealtation of Local Gevernments
for the' sel on of Delegates to

30!

ds the expenditure of the
—. 2347,

Discussion of the ~reports of the
Indian Delegation tu the — in thi
Legislative Assembly,  1436-37.

Earmarking of a portion of India’
contribution to the = for the
maintenance of the Paris Institute
of Intellectual Co-operation, ete

1437.

Fmployment of Indians in the
Secretariat of the —. 1236
57,

Indians serving in the offices of the
—,  8712-73

contribution " to the —

of the Council

of the —. :

India’s  membership  of  the —.
498—3501.

India’s representatives to the —
1438,

Interest of the Indian I
““in the work of the —. = 1259—62
Official -or clerk to deal exclusively

with the work of the —. 1262—64,
Permanent representative of India

at. the Headquarters of the —.
1262,
Personnel of the Indian Delegati

to the —. 2210-11.
Publications received by CGovernment
from the — or the Internationsl
Labour Office. - 2211-12,
Reduction of India’s: contribution
to ther —. 1449.50.
Representatives of India at the —
731—35.
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LEAGUE OF NATIONS—contd.
Question re—contd. -
Representatives of Indian States to

the—. 1433-34.
Utilisation by India of the technical
organisations of the —. 1434—36.

Voice of India in the — independent
of Great Britain. - 1450.

LEAVE—
Question re—
Applications for — by the Guards
on the East Indian Railway.  49.
Compensation — for attendance on
gazetted  holidays  to  certain
employees of the Government of
India Presses. 18
TExtra wages or credit — for composi-
torsiof the Hast Indian Raily
Prass working' on holidays
Grant of privilege —
the Ordnance Factc
1651. 3
— and gratuify to railway employees
for having failed ‘in" eye-sight.
Ri1453}
~~ and pension dor the new entrants
to ©the Army and Royal Air
ters. 1351,
— due to suspected lead-poisoning
to the employees of the Govern-
ment of India, Press, —Simla.

S 1801 s to clerks in the Railway
Audit Department to prepare for

3 the - Railway  Subordinate Audit

> Service Examination.. 398-99.

- — given to railway staff at Jamalpur
after the earthquake shock. . 54-55.

LEAVE RULES—

- Question 7c, application of the new
scales of pay and of the new —.

1035, - .

h MR D J. N
" 50ath of Office. 1.

LEGISLATION—
Question 7¢— ;
" Anti-Indian — in Zanzibar, 471—173,
oty 40T 624, O e d e
Debt —. 1013—1 .
- — about the purity of drugs used by
. medical. men in India, 1037
— on the protection of steel industry.
T7-75:

it 2 ;

LEGISLATIVE. ASSEMBLY—*~

“ Message irom His Excellency the
_Governor (eneral re course fo be
_adopted  for. the Constitution of
a new —. 1055,

Motion re expunction of certain portions
from the proceedings of the —.
1463. . -

LEGISLATIVE ASSEMBLY — contd.
Question re—

Allocation of séats in the — for the
North-West  Frontier Province.
854-55.

Discussion” of the reports of the
Indian Delegation to the League of
Nations in the —, 1436-37,

Discussion of the Salt Resolution in
the —.  1627-28,

Harassment to the Members: of the
— ‘for the antecedents of their
friends. 1265-66.

Important Government Bills pending
before’ the —. ‘831

Information promised in reply to
certain questions’ asked in the

1000-01,

Monthly consolidated allowance for
members of * ‘the 1629—31.

Representation of Muslims of ‘Berar
in the —. 1421,

Speech delivered to the Council of
State and the — by His Exeel-
fency the Viceroy:  2269—80:

LEGISLATIVE COUNCIL—
Question re—
Debt legislation in the Madras —.
1835-36.
Motion passed by the Burma —
to remove its President. '1852.-
LEGISLATURE(S)—
Question re—
Fighting out theissue of t
Paper Reforms s
through  the i
Indian National Congres i}
Tnterest of the Indian — in the work -
of the League of Nations." 1259—
62. §

LEH— S
Question 76—

Muslims recruiteds in: the ~—  and;
Gilgit Postal Sub-division in the

Kashmir State. 391
LETTER(S)—
Question 7¢—: REcs ol
—  exceeding the weight  limit
1364, = =
Postage on ~airimail ) — 172520
Reduction . 1of ; postel. rates on
circular — and other  printed
matter. 2316.

Paxing of —weighing alittle more
than half a tola. 1352-53.

LIBRARTAN(S)— : 2
“Qulestion ré = attached to the Govern-
*ment ofl'n_din,?&pnﬁi;ﬁb 486.
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LICENSE(S)
Question re—

— for country wine retail-sale and
whole-sale bottling in the Punjab
and Delhi. 2359,

Photograph of the licensee of —
grantedl to pilgrim guides. 1452,

Senuring of more than one retail-
sale — of country liguor in auction

2360,

in Delhi. 2360.
Whole-sale and - retail-sale — of
country spirit in Delhi. 2359,

LICENSED DEALER(S)—
Question re importation of supplies
of arms and ammunition by —
from one place to another. 1369.

LICENSEE(S)—
Question 7e photograph of the — of
licenses granted to pilgrim guides.
1452,

LICENSING COMMITTEE—
Question re proceedings of the Indian
Tea —., 1621, S
LIFE ASSURANCE—

Question 7re Trade Unions in India
carrying on — business. 1813,

LIGHT(S)—
Question re—
Asphalting of and provision of more,
— on, the road passing through
Raja Bazar Square and Lane
New Delhi.  106-07.
— allowed to prisoners in the Cellular
Jail, Andamans.
LIGHT KEEPER(S)—
Question re—
Head — and Assistant —. 549,
Representation of Muslims in the
grade of Head —. 549.

LIGHTING ARRANGE
Question re—
— and sanitary arrangements in the
g!_asrdhanand Basti, Delhi. 1644-

5.
— on the Longwood Road, Simla.
1017,

LIGHTING SCHEME —
'angyiun ;‘z Cochin Harbour Channel

LILADHAR CHAUDHURY, SETH—
Question re— :
Allegations against the Town Inspec-
A‘Solr, Delhi, HeadLPost Office. ;%122_

of q to igra,
tory staff in New Delhi. 5

LILADHAR CHAUDHURY, SETH—
contd.
Question 7s—contd.

Appointment of Hindus as, TLine
Inspectors in the Punjab and
North-West Frontier Postal Circle.
1521-22.

Appointment - of junior time-scale
clerks as Inspectors of Post Offices
at certain places. 1524-25.

Appointment of Town Inspectors in
the Delhi Head Post Office. 1522,

Disposal of the staff cases of the
Punjab Postal Circle Office and
of the Dead Letter Office, Lahore.
1051-52.

Electric and building overseer in
the Lahore General Post Office.
1521.

‘Examination for recruitment of clerks
in the Railway Mail Service,
“L * Division. 1051.

E ination for recrui of lower
division ~ clerks in the Punjab
Postal Circle  office.  1049-50.

Excessive hours of work in the
Delhi Head Post Office.  1523-24.
Exchanges of the staff of the Postal
Department. 1525-26.
Financial power of a first class
Postmaster to obtain copies of
Court judgments. 1520.
Harassmant to the Members of the
Legislative  Assembly  for the
antecedents of their friends. 1265-

66.
Initial pay of graduates in the Postal
Department. 1523.
Preponderance of Muslims in certain

cadres in the Derajat Postal
Division. 1052.
Promotions in the Army Head-
Quarters. 1266-67.

i Recruitment of inferior postal staff
i in Delhi.  1522-23, 2456.

t Reversion of certain postmen as
| packers

| in the Amritsar TPost
t Office.  41. s

H Scheme of Provincial Service in the
t Railway Mail Service. 998-99.

| Stoppage of the ‘i t of a
i telegraphist in the Punjab Postal
i Circle.  1051.

1 Sub-letting of ice and aerated water

i contract on certain sections of the

{ North Western = Railway. 2441,

i Tours of the Postmaster General and
the Senior ' Deputy Postmaster
General, Punjab and North-West
Frontier Cirele. 1052-53.

Transfer of the Railway Mail Service
sorters from Allahabad to Jubbul-

pore and Gaya. 997-98, 2372.
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LILLOOAH—
Question re—
Appointment and promotions in the

“ Railway workshop. 242:43.
Appointment of apprentices in the
Production Department of the —
Workshops. 51.
Appointment, of apprentices of the
— Workshops. 50-51.
Appointment of apprentices of the
— Workshops as Train Examiners
and Electricians. 50:
Appointment of ‘ex-apprentices in
t

he — Railway workshop. 241-
42, 244-45.

Appointment of — apprentices.
45-46.

Appointment of — apprentices as
Electricians and Train Examiners.
49, 423.

Appointment. of — apprentices as
Train Examiners. 46-49.

Appointments in the — Railway
workshop. 243.

Non-appointment. of Tndian appren-
tices of — + Workshops as Train
Examiners. 52-53.

Selection of — ex-apprentices for

the posts of Train Examiners. 424,

LILLOOH APPRENTICES—
See *¢ Apprentice(s) .

LINDSAY, SIR DARCY—

Question re—
Postage on air-mail letters. 1725-27.
Transmission of mail to and from
FEurope by certain air services.

1727-28.

LINE INSPECTORS—
Question 7e appointment of Hindus
as — in the Punjab and North«
West Frontier ' Postal . Circle:
1521-22.

LIQUIDATION—
Question re — of the East and = West
Corporation, Limited, Delhi. 619.

LLOYD BARRAGE—
'Question re — and canal construction
i geheme,  2446-48.

LLOYD BARRAGE SCHEME—
Question re — at Sukkur. 34.

LOAN(S)—
'Qdéstionre—

Delay in making funding arrange-
ments- of the Bahawalpur —.
2423-24. L

— advanced by Government to
private individuals. 2449.

AN eontd.

Question re—contd.
— granted to the Bahawalpur State.
2422-23.

— taken by Government from the
late  Banu Begum, mother of
late Nawab Vazir Asafuddowlah.
13, 1551.

LOCAL ADMINISTRATION(S)—
See ** Administration(s) ™.

LOCAL ADVISORY COMMITTEE(S)—
See ¢ Committee(s) *.

LOCAL GOVERNMENT(S)—

Question re—

Consultation of — for the selection
of Delegates to 'the League of
Nations. 1359-60.

— share of the additional salt duty.

1628-27.

1.OCO SHOPS—
Question re  amalgamation of the
difference — with that at Jamal-

pur. 183,

LONDON—
Question re—
i Deputation of Sir Lancelot Graham
to —, 473-75.
Removal of relics of Saniputra and
Magllana to the British Museum
at —. 2455.

LONGWOOD ROAD(S)—
Question re lighting arrangements on
the —, Simla. 1017.

LOOP LINE— 4
Question re running of through trains
from Howrah to Kalka by —. 1657.

LOSS(ES)—
Question re — in running the Tele-
phone Branch of the' Posts and
Telegraphs ‘Department.: 2365-66:1

LOUD SPEAKER(S)—
Question 7e increase in the import duty
on projectors, amplifiers and —

ete. 11053, 2372.

LOWER CLASS ACCOMMODATION—

Question re —=allotted to the Govern-

- ment of India staff in New Delhi.
1512-13. e L

LOWER DIVISION CLERKS—
X 'S?Q«“‘Cleik('s)"‘. 3
LOWER GAZETTED SERVICE—
Question r¢“— appoi it
#" for the Engineering Department of
the Great Indian Peninsula Rail-
way. 389. SefE K
a1
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LOWER GRADE—
Question re—

Appointment of a - Government
servant to a — post. 1813-14.

Reduction of a railway employee to
a— 18

LOWER SELECTION GRADE POSTS—
See ¢ Selection Grade Posts.”

UCKNOW—

Question re—

Allowance paid to Mr. Kudratullah
Siddiqui of — for doing. loyal
propaganda  for  the  British
Government. 13.

Meeting of the East Indian Railway-
men’s Union —.« 2454, 4

Non-recognition of the Intermediate
Txamination in Seience, Medical
Group, of the Delhi’ University
by ‘the — University. 727.

"Promotions in certain grades on the
— and Moradabad "Divisions of

the Hast Indian Railway. 274-
76, 1011.
Recess on  Fridays to’ " Muslim

employees in~ the East Iudian

Railway Workshop at —. 1641

LUDHIANA—
Question 7¢ trains, étc., on the Feroze-
ve — section of . the North

I)O e 2
. Western Railway. = 55-56: .

LUMBY, LIEUT.-COLONEL A. F. R.—
Amending Bill—
Motion for leave to infroduce.
Motion 6o, consider. 2301,
Motion to pass. 2301.
Consideration of the Report of  the
Pablic.  Accounts  Commibtee.
2398-99. c
Indian Army (Amendment) Bill—
Motion to refer to Select  Committee.
7174, 86, 87,9F038 £
* Presentation’ of the ‘report: of: the
“Selest Committes 1152« =
Motion to consider. 146671, 1486,
1487, 1495, 1496, 1498-1501.
Consideration ' of  clause 5. 2224,
2225, 2235-39, 2240. e
~& “Motion to pass.”' 2241, 2244, 2247,
2252, 2258, 2262-64.
Indian 2 (Discipline) Bill—
Motion to refer to Seleet Committee.
1184-91, 1192, 1194, 1240-42.

2045.

Presentation of the: Report. of; the

Select Commitiee, , 2044, - s
Motion to consider. 285-87, 2288,
i 2206-98. ie

Motion to pass. 22

Oath of Office. 1, 133

b - e

LUMBY, LIEUT.-COLONEL A, F. R.—
contd.

Point. of order raised by — as to
whether it is within the competence
of the Legislative Assembly to
enact the section which the amend-
ment of Sir Abdur Rahim proposes
to insert in the Indian Army
(Amendment) Bill, 1530-44.

LYALLPUR—
Question re closing of the gate near —
_ Railyay station on the ‘Gatiside.

82,

M

MACHINERY(TES)—
Question re definition of ** — ** pertain-
ing 6/ cinema industry. 1001-03.

MADRAS—
Question re—
Control over the administration of
the —= Port. 628-20.
Debt legislation in the — Legislative
4 Council!  1835-36.
= Formarion of @ separate department
to look after the administration of
the Indian Companies Act in—.
631-32.

— Telephone Company, Limited.
2455. ¢
Rice * imported into the — Presi-

dency.  632—35.

Trunk road from — City to Delhi.
2348.

MADRAS AND SOUTHERN MAHRAT-
TA RAILWAY—
See  Railway(s) -

MADRAS PRESIDENCY—
Question ‘re-staff in the' Customs De-
partment of the —. 2441-:42.
MADRAS TELEPHONE COMPANY,
TIMITED—
- Ree ‘* Company(ies). ..

MAGISTRATE(S)—
“Question 7e cows shot by Mr.-Waugh,

Honorary — and President of the
Shahdara Notified Area Committee.
— ST
MAGLLANA—

Question re removal of relics of Sani-
putra and — to the British Muse-
um at, London. 2455,

MAHAPATRA, MR. SITAKANTA—
_ Bengal _ State-Prisoners _Regulations
.epealing) Bill—
Motion to consider. 936-37.
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I MAHAPATRA, MR. SITAKANTA—
conld.

Factories Bill—

Motion to pass. 444-45.

Indian Iron and Steel Duties Bill—

Consideration of—

Olause 4. 1929, 1951=-53.
Clause 9. 2089.
Motion to pass. 2124-25.
| Question re—

~ Accommodation provided ~ for the

1" aasessoes in the Mncome-tax Offices
at Cuftack, Chaibasa ‘and Patna.
784, 1558.

Activities of the 'Forest' Research
Tustitute, Dehra Dun. —1428-29.

Activities of the Indian LacResearch
Tustitute. *1431-32.

Activities of the Mining Institute,
Dhanbad. 1420-30.

Aims and objeéts of the ressarehes of
the Forest and Mining Instibutes.
1430-31.

Appointment of Baudot Supervisor.
2364-65.

Appointment’of Tnc
of'the Trade C

Aveidanee of &
tax by the tr v of principal
place of busin from Bibar and
Orissa. 786-87, 1273-75.

\.Gancellation  of the assessments of
Tncome-taxin Orissa. - 41-42.

(Cases remanded or re-opened; under
certain sections of the Indian
Tncome-tax Act, =411l

Cases under section 23 (4) of the
Indian Income-tax Act in' Orissa.

s inthe offices
oners. 1515.

t 43,

“ Change in the timings ‘of the Army

1 Headquarters special train Tunping
between Summer Hill and Simla.
1109-10. Jsre e

Committee o re-organise the Bn-
gincering Branch of the Telegraphs
Department. 2367.

Congestion in the rocoms accupied by
the clerical staff in the office of the
Director General, Posts and Tele-
graphs. 1108.

~ Conversion of ores of minerals into
metal. -~ 1430; 1431J Yl

Coolies working in tea gardens at

. certain, places. = 2427-28.

Development, of salt manufacture in
the coastal districts of- Orissa.

. 9496.97,

" Development ‘of the souices of salt

supply in Orissa. 373
Disposal of income-tax cases in Bihar
and Orissa on gazetted holidays:

42,

Disposal of income-tax objections in
the Tncome-tax Department, Bihar
and Orissa. 1110.

MAHAPATRA, MR. SITARANTA—
—contd.
Question re— conid

Employment of unqualified men in
the Government. of India Offices.
1143, 2372-74.

Establishment of Indian.  concerns
in foreign countries for the business
of Indian products. 1515,

Export of chilka fish of Orissa. 784,
1769.

Extension of the trunk telephone
lines. ~ 2366.

Facilities for the carriage of chilka
fish to Calcutta market. [783-84.

Fall in income-fax revenue owing to
the Karthquake in Bihar.  1138.

Tee charged for-each cooly recruited
to-the Assam tea gardens. - 2429.

Tiling of suits against ruling princes.
2410.

Free conveyance. to: one class: of
Giovernment servants. - 1110

Inspection of assessment files by the
income-tax assessees. 785-86.

Tnspection of income-tax assessment
files by the assesses. 2427,

Judgment-of the Patna High Court
in the case of Raghunath Mahadeo.
1111, E

Judgment of the Patna High Court
in the case of Seth . Banshidhar
Paddar. 1113,

Loans advanced by Government to
private individuals. 2449.

Loss ifrunning the Telephone Branch
of ‘the! Posts~and Telegraphs De-
partrdent. - 2865-66. . =f &

Monetary -val _t]

uired

Assam.. 2420, %

Non-réfund of income-tax after the
cancellation of @ssessments in. the
Orissa Cirele: 44,

Office accommodation allotted for the
office of the Aceountant General
of Posts and Telegraphs in the
Now Delhi Secretariat, 1108,

Oriyas employed in the Telegraph
Tepartment in the Orisse Circle.
1143, 24506. 3

Oriya-speaking peoplé in‘the Income-
tax Department: 741,

Pay and o
tors. 2366-67.

Percentage of deaths of coolies in the
tea gardens of Assam. 2429-30.

Pers detained under culati
TIT:of 1818, 1424—28: hsina Tar s

Persons detained under Rﬂgzhﬁon
111 of 1818 and released since the
discontinuance of the
dience movement, 1761

e e e e
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MAHAPATRA, MR. SITAKANTA—

contd.
Question re—

Patitions under section 66 (2) of the
Tndian Income-tax Aect in Bihar
and Orissa. 1112,

Posting of certain Income-tax offi-
cials at a particular station for a
long time in Bihar and Orissa.
1138-39.

Printing of the report of the Royal
Commission on Labour in’ im-
portant vernaculars. ~ 2430.

Promotion of clerks and assistants in
the office of the Director General,
Posts and Telographs. 2421-22.

Publications  concerning  Indian
minerals. 1431,

Realisation of Income-tax demands
by certificates or distress warrants
in Orissa. 372-73.

Recommendations of the Orissa
Boundary Committee. 741, 747-
748

Recruitment of coolies in tea gardens.

Recruit-ment of Oriyas in cerbain
departments of the Bengal Nagpur
Railway Workshop at Kharagpur.
747.

Reeruitment of Oriyas in the Gov-
ernment of India offices. 862.
Recruitment of Oriyas in the Salt

Department. 747, 964.
Remission of penalty imposed for
defaulting payment of income-tax
in Bihar and Orissa. 44.
Reports or remarks when calling for
income-tax cases under appeal in
Bihar and Orissa. 1113.

Retrenched hands of the Bihar and
Orissa Income-tax Department.

T MAHAPATRA, MR. SITAKANTA—

—contd.
Resolufion re— >
Catering Contracts on Railways,
693-94, 696.
Representation of Indian Christiang
in the services and committees.
1295—97.

MATL(S)—
Question re—

Change in the arrangement for the |
carriage of — hetween Delhi and
Calcutta. 615,

Detention of the Kalka-Delhi-How-
rah — at Subzimandi Station.
2339.

Barly arrival of the Howrah-Delhi-
Kalks — at Kalka. 2338-39. :

Introduction of night flying for Air
— Services. 619.

Non-carriage of — by the Howrah-
Delhi-Kalka —. 5

Postage on air — lotters. 1725—2T.

Stoppage of Up — Train ab Khurja
Junction. 2409-10.

9’

Transmission of — to and from
Burope by certain air services.
1727-28.

MAIL BAG(S)—
Question re — destined for Calcutta

missed between Simla and Kalka.
1352, 2374-75.

MATIL DRIVERS—
See * Driver(s) .

MAIL TRAINS—
See * Train(s) .

MAJOR-GENERAL—

1139, 1140.
Retrenchment of Telephone Opera- Question re holding of a colonel's
tors. 2365. command by a —. 5
R:‘;‘:ed scales of pay for the clerical MALABAR
sk 3 108 )
R e s lution e itution of — into

Serving of demand notices of income-
tax in Bihar and Orissa. 784-85,
1558-59. y

Standing Counsel to the Income-tax
Department 1 Bihar and Orissa.
1139, 1770.

Steps taken to encourage the export

of Indian raw materials to foreign
countries.  1514-15.
Technical institutions in India.
1432. 1
Questi Suppl y) re el
tion of Burma rice. 1740,

a separate Province. 662-87.

MALADMINISTRATION—
Question re—

Alleged — of the North Western
%?%i{way Medical Department.
.

— in the Dinapur Division, East
Indian Railway. - 3-5.

MALAKAND—
o 2% Toriblo abdtich of one

Srimati Gori from Dhan Jolangra
in — Agency. 369, 798.
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MANAGER(S)—
Question re—
Alleged working of a peon as cook
to the Assistant —, Government
of India Press, Aligarh. 2189.

Post of Assistant — in the Govern-
ment of India Press, Aligarh.
2188-89.

Vacancies in the grade of — and
Supervisors of Farms. 413.

MANAGING COMMITTEE—
See ** Committee(s) .

MANMOHANDAS RAMJT, SIR—
Expressions of regret on the death of
—. 1526-29.

MANUFACTURE—
Question re—
Development of salt — in Bengal.
1623-—-26.
— of pyrotechnic matches, 748
Step taken by the Bengal Government
for salt — in Bengal. 16.

MARCONI AND COMPANY, MESSRS.

Question re Indian as wireless operators

under — on the Indian coast.
2186-87.

MARINE—

Question re commissioned officers serv-
ing in the Indian Army, the

Tndian Air Force and the Indian
—. 1145-46.

MARINE SHOP—

Question re closure of the — at Pak-
sey, Bastern Bengal Railway.

184-86.
MARK(S)— :
Question 7e . — allotted for pnrsgnul

interview at the entrance examina-
tion of the Tndian Military Aca-
demy, 2413-14.

MARKET(S)—
Question re—

Arrangement for a meat and vege-
table — on the Minto and Circular
Roads, New Delhi, 1725,

Facilities for the carriage of chilka
fish to Calcutta —. 783-84.

MARRIED LADY CLERK(S)—
See * Lady clerk(s) .
MARTIAL COMMUNITIES—

Question re admissions to the Indian
Military - Academy and —. 2414
15.

MASTER GENERAL _ OF ORD-
NANCE—
Question re—
Appointment of Assistant —. 362.
Duties of the Assistant —. 361-62.
Duties of the Assistant — while
accompanying the — on tour. 346.
Post of the Assistant —. 2440.
Sanction of the posts of an officer
supervisor and five technical mili-
tary clerks for the — Branch.
360-61.
Technical military clerks employed
in the — Branch. 1368-69.

MASWOOD AHMAD, MR. M.—
Demand for Supplementary Grant in
respect of —

Fxpenses in connection with capital
outlay on schemes of agricultural
improvenient and’research.' 2467,
2471, 2476-717.

New Construction (Railways). 2130-
33, 2134, 2137, 2138.

Salaries and other Expenses in con-
nection with Agriculture. 2145-
48, 2165, 2174.

Indian Tron and Steel Duties Bill—

Consideration of—

Schedule. 2049, 2051-52.
Clause 9. 2092.

Motion to pass. 2124,

Motion for Adjournment re communal
representation in services. 36.
Point of order raised by Sir Cowasji

Jehangir whether the Government
of India are precluded to bring
forward and the Legislative Assem-
bly to pass a Demand for Grant
for a specific object twhich is
within the purview of a Provincial
Government. 2153, 2154,
Question re—

Accident in the Port Trust Yard at
Karachi. 16-17.

Advances for house building. ~ 27-28.

Aerial bombardment on the Southern
Waziristan in the trans-frontier
area. 488.

Agreement for the carriage of Gov-
ernment and railway — between
different Indian ports. 2369-71.

Allegations against an official of the
Moradabad Division, East Indian
Railway. 3881 ° st

Alleg’ed‘negli%enee of the police in
Ajmer. 2327.

Allocation of seats in the Legislative
Assembly for the  North-West
Frontier Province. 854-55.

Atlowances of the Travellinig Ticket

“Inspectors on the Egst’ Indian
Railway. 959. %

Allbwances to the relieving staff and
the running staff on' the  Ea
Indian Railway. - 1669.
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MASWOOD AHMAD, MR, M.—contd.
Question re —conid.

Allowances to the relieving staff and
the runni staff on the North
‘Western Railway, 1672.

Amalgamation of the different loco
shops with that at, Jamalpur. 183.

Appointment of a Muslim as an
Assistant Commissioner of Income-
tax in Bihar and Orissa. 364.

Appointment of Bihari Muslim Assist-
ant Surgeons on the North Western
Railway. 1854,

Appointment of Muslim Assistant
Surgeons on the North Western
Railway. 1669-70.

Appointraent of Muslims as Judges

of H.lgh Courts and Chief Courts.
350,

= Anpnint.ment of officers in the Income=
tax Department. 363.

5 T : t

‘eté._. in the PIncomo—mx Depart-
ment.  363-64

Article, heu,dau * Travelling Ticket
Examiners ” published . in the—

% Pilot.”. - 186,
Carrying of Railway administration
in India.  2358.

Certain concessions granted to the
staff of the. office of the Director
Geneml,
26-27.

Chmges in the courses of instruction
in the Delhi Um ersi

Closure of the marine shop at Paksey,
Eastern Bengal Railway. 184—86.

Cochin Harbour Channel Lighting
Scheme. 16.

Communal composition of the staff
i the Income-tax Department,
Bihar and Orissa.  362-63, 962-63.

Communal, composition of the staff
of the New Delhi Municipal Cora-
mittee. 374-75.

.. Construction by private individuals
of their houses in New Delhi.
2327,

Canstr

Posts  and Telegraphs.

ion of quarters for duftaries
lhi. . 624.25.

Contribution made for ﬂne education
of the students of the Delhi Uni-
versity in the Lahore Medical
College.  743-44..

Creation, of a post of Superintendent
for co- ordmaLmn of Personnel
Branches on various Divisions of

stermn - Railway

f one hour's recess on
Fridays from the overtime of
Muslim _emplo; ees in the Govern-

. ment of Indi sses. 1641,

Detention #ill late hours of clerks of
the Chief Medical Officer’s Office,
North Westem Railw; 1642,

MASWOOD AHMAD, MR. M.—contd.
Question re—eontd.
Daigtribution of the jute export duty
among the jute-growing proyinces,
183.

Educational facilities given to the
children of the subordinate em-
ployees on the Hast Indian Rail-
way. 406-09.

Employment of the sons and wards
ot the employees of the Govern-
ment of India 'in the provinces.
862-63.

Facilities for the guards on the BEast
Indian Railway regarding their
stoppage at out-stations.” 1669.

Facilities to the guards on the North
Western Railway regarding their
stoppage at out-stations. 1672:73.

Floods in Bihar. 2281—83.

Freight on rice from Patna to Delhi.

Grace time for attending office to
th(‘ employees of the Government

Simla. 1667-68.

Grievances of the staff in the Income-
tax Depm tment, Biharand Orissa.

364-65, 963.
Head clerks in the Agent's omce,
North We . Railw 67

Import of foreign rice
ports. 14-15.
Iniposition of an export duty on gold.
18-20.
Indians in certain parts-of Yemen.
15-16.
Judges in tho Bombay High Court.
349-50.

Judges of High Courts end Chief
Courts in India. ~349.

Leave facilities to clerks in the Rail-
way Audit Department to prepare
tor the Railway Subordinate Audit
Service Examination. 398-99.

Lower ‘and upper selection  grade
posts held by each community in
the Punjab Postal Circle before
and after retrenchment. ~391.

Married lady clerks in the Railway
Board’s office.. 1150,

Medical arrangements for the menial
and ' subordinate  staff' on Stnte
+ Railways.: 400,

Muslim Assistant Surgéons on the
North Western Railway. 1854,

Muslim Head Clerks in the Office of
the Divisional = Superintendent,
’\urbh _Western Railway, Delhi..

,".:Mua,lm)s, recruited in the TLeh and
B S Gilgit Postal Sub-division in the
R Kashmir State. 391-
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MASWOOD AHMAD, MR. M.—contd.
Question re—contd.

Non-ohservance of the third vacancy
rule in the Rawalpindi Engineering
Division. 41.

Over-representation of domiciled
Bengalis ‘in' the Income-tax De-
partment, Bihar and Orissa. 363,
963.

Pay, ete., granted to the Old Oudh
and * Rohilkhand = Railway  staff.
2205.

Persons digcharged by the Divisional
Superintendent, Moradabad, Bast
Indian Railway. 2194-95.

Preponderance of one community in
the Income-tax Department, Bihar
and Orissa. 363, 963.

Promotions in the office of the Agent,
North Western Railway. 2

Recess on Frid to Muslim em-
ployees in the East Indian Railway
Workshop at Lt OW. 41,

Recruitment in the Central Publica-
tion Branch. 385.

Reduction of the post of Superin-
tendent, Medical Branch, North
Western Railway. 1671,

Reduction of the status of the post
of the Head Clerk, Medical Branch,
North Western Railway.  1670-71.

Reductions and transfers of staff in
the Moradabad Divisions, East
Indian Railway. 2196.

Refresher Course on State Railways.
2193.

Representation of Muslims in the
services. 1858.

Residential .- arrangement for the
relieving staff on the East Indian
Railway. ~1668.

Residential  arrangement for the
relieving staff on the North West-
ern Railway.  1671-72.

Rest to the relieving staff on the
East Indian Railway. 1669.

Rest to the relieving staff on the
North Western Railway. 1673,
Retrenchment in the Meteorological

Department. 403-04.

Return to his headquarters of a sick
person serving on the East Indian
Railway. 1669,

Rules for the recruitment and training
of Apprentice Mechanics and Trade
Apprentices in  State Railway
Workshops. 2193.

Rules for the recruitment and training
of subordinate staff on the East
Indian Railway. 2193-94.

Services on different Railway systems
on territorial basis. 1854,

Step taken by the Bengal Govern-
ment for salt manufacture in
Bengal. 16.

MASWOOD AHMAD, MR. M. —conid.
Question re—contd.

Strikes of the textile workers of
Bombay. 20-21, 796-98.

Sub-letting of vendors’ contracts on
the Tast Indian Railyay. 278.

Supersessions  in - the Moradabad
Division, Kast Indian Railway.
2195-96.

Tenders for treasury contracts for
the Bombay and Poona Post
Offices. 390,

Theft. of railway property at the
New Delhi Railway Station. 385.

Trade delegation sent to Kabul.
13-14

Trein clerks working as guards.
142.43.

Transfer of the Great Indian Penin-
sula Railway workshop from Jhansi
to Bombay. 184,

Transfers of Assistant Commissioners
of Income-tax. 364.

Value of gold exported from India.
1y

Vendors® contracts in the Dinapur
Division of the Hast Indian Rail-
way. 419-20, 421.

Question (Supplementary) re—

Absence, of %1us'ljm stenographers in
certain Government of India De-
partments.  1006.

Allowances of the Travelling Ticket
Tnspectors on the Hast Indian
Railway. 999.

Amalgamation of the Quetta and
Karachi Divisions of the North
‘Western Railway. 11.

Amount given to indigo planters in
Bihar, and to others cut of the
Viceroy’s Earthquake Relief Fund.
2445, BN

Appointment of guards in the Dina-
pur Division, East Indian Railway.
3

Appointment of Indians as Members
of the Railway Board. 1344.

Appointment of Muslim stenogra-

= phers in the Government of India
Secretariat. 1008.

Appointment of Muslims in the
Customs  Department,  Bombay.
2435.

Buildings of the Pusa Research Insti-
wute. 2217« 7 P

Entrance examinations held for ad-
_mission to the Indian Military
Academy. 2413. A

Facilities for the carriage of chilka
fish to Caleutta market. 784.

Food supplied to Haj pilgrims on
board ships. 179-82.

Government attitude towards the
Indian National Congress and its
Committees. 202-04.
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MASWOOD AHMAD, MR. M.—con{d.

Question (Supplementery) re-—contd.

Home, Department Resolution re-
garding communal representation
in services. 853.

Indians as wireless operators under
‘Messrs, Marconi and Company on
the Indian coast. 2187.

Introduction of certain reforms in
Baluchistan. 725.

Lloyd Barrage and canal construction
scheme. 2447,

Note written by Sir Shah Muhamed
Sulaiman in the Capitation Tribu-
nal.  730. %

Posting of the personnel of the Delhi-
Ambala-Kalka Railway to the
Moradabad Division of the East
Indian Railway. 2206-07.

Printing of the Fauji Akhbar. 2418,
2419.

Proposal for the removal of the Pusa
Agricultural Institute. 1048.

Protest against the transfer of the
Research Institute from Pusa to
Delhi.  789.

Reduction of third class fares on the
Eastern Bengal Railway. 1346,

Reservation of the Queen Mary
Zenana Ghat in Pushkar, Ajmer,
for the exclusive use of women.
193-94.

‘Watch on the activities of young men
in Baluchistan who read news-
papers. 723,

Repealing and Amending Bill—

Motion to consider. 758-59, 761,
762, 763. :

Consideration of Second Schedule.
765-66.

MATCHES—

Questiom re—

‘Manufacture of pyrotechnic— 748.

MATCHES (EXCISE DUTY) BILL—

See “ Bill(s) .

MAUSOLEUMS —

Question 7e—

Repairs of Mosques and — in New

elhi. 1271-73.
MAYO, MISS—

Question 7e proposed visit of — to

India. 2191-92.
MEAT—

Question re arrangem ent for a — and
vegetable market on the Minto and
Circular Roads, New Delhi. 1725.

MECHANIC(S)—

Question re—

Employment of & highly paid — and
Assistant in- the Bast - Indian
Railway Press. 268.

Rules for the recruitment and train-
ing of Apprentice Mechanics and
Trade Apprentices in State Rail-
way Workshops. 2193.

MECHANICAL COMPILATION SYS-
TEN

Question 7e introduction of — in the
Military Accounts Department.
1826-27.

MECHANICAL LIGHTERS (EXCISE
DUTY) BILL—
See ** Bill(s) 7.

MECHANICAL WORKSHOPS—
See ** Workshop(s) -

MEDICAL ARRANGEMENTS—
Question e — for the menial and

subordinate staff on State Rail-
ways. 400,

MEDICAL BRANCH—
Question re—

Reduction of the post of Superin-
tendent, —, North Western Rail-
way. 1671

Reduction of the status of the post
of the head clerk, —, North West-
ern Railway.  1670-71.

MEDICAL COLLEGE(S)—
Question re admission of Medical
Group students of the Delhi
University in — in India. ~868-69.

See also ** College(s) .
MEDICAL COUNCIL (AMENDMENT)
BILL—
See © Indian — ** under  Bill(s) .
MEDICAL DEPARTMENT —
Question re—

Alleged maladministration of the
North Western Railway —. 1735.

— officers employed in Delhi for the
Medical Inspection of schools.
1136-37, 1770.

MEDICAL DIRECTORATE—
Question re Indian officers employed in
the —. 745-46.
MEDICAL FACILITIES—
Question re—

Provision of — and police arrange-

ments in the area neargthe  Govi.

of India Press, New Delhi. 1815,
2457,

Provision of proper — for the em’
ployees of the Government of
India Press, New Delhi. 1857.
MEDICAT, GRADUATE(S)—
See ** Graduate(s) .
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e

MEDICAL GROUP—
Question re—

Admission of — students of the Delhi
University in Medical Colleges in
India. 721-22, 726, 868-69.

Non-recognition of the Intermediate
Examination in Science, — of the
Delhi University by the Lucknow
University. 727.

\liEDICAL INSPECTION—

Question re Medical Department officers
employed in Delhi for the — of
schools. 1136-37, 1770.

MEDICAL MAN(EN)—

Question 7e legislation about the purity
of drugs used by —in India.
1037.

MEDICAL OFFICER(S)—

Question re—

. Abolition of the post of Superinten-
dent, in the office of the Chief —,
North Western Railway. 1735-36.

Detention till late hours of clerks of
the Chief —’s Office, North West-
ern Railway. 1642.

Non-appointment of a single Bihari
Hindu medical graduate as — on

any of the State Railways. 618-
19.

Resident — of the women’s Hospitals
in India. 1646.

MEDICAL SERVICE(S)—
Question re—
Regulation relating to the Training
Reserve of the Indian Women’s —.
1646, 2375.
Vacancies in the Training Reserve
of the Women’s — for India.
1645-46.

 MEERUT—

Question re—

Advisability of removing the Pusa
TInstitute to — instead of to Delhi.
1619.

Complaint about the incivility of a
member of the East Indian Rail-

way staff at.—. 1267-68.
MEETING(S)—

Question re - of the Madras and
Southern Mahratta and South
Indian Railway Advisory Com-
mittee. 629-31.

MEHDIAN—

Question 7e graveyard of — and the

Durgah of Khwaja Mir Dard in

Delhi. 7-8.

MEMBER(S)—
Question re harassment to the — of the
Legislative Assernbly for the ante-
cedents of their friends. 1265-66.

MEMBERSHIP—
Question 7¢ India’s — of the Council
of the League of Nations. 1258-59.

MEMORANDUM(DA)— 7
Question 7e — submitted by the All-
India Police Association to the
Secretary of State for India. 28-

29.

MEMORTIAL(S)—
Question re—

— from the Travelling Ticket " In-
spectors on the East Indian Rail-
way. 1000.

—- regarding pay and allowances of
railway employees.

— submitted by the stamp vendors
of the Rangoon General Post
Office.  1622-23.

Resolution, petitions and — received
for or against the Hindu Temple
Entry Disabilities Remoyal Bill.
208-39.

Rules for the submission of — of
railway employees. 2202.

Rules for the submission of — on
State Railways. 1000.

MENIAL STAFF—
Question 7e medical arrangements for
the — and subordinate  staff on
State Railways. 400.

MERCANTILE MARINE— :
Question re appointment of Indian

ex-cadets  of the Indian — Train-
ing Ship * Dufferin ” as leadsman
apprentices in the Bengal Pilot
Service. 352-53.
MESSAGE(S)—
— from His Excellency the Governor
General. 1861,

— from His Excellency the Governor
General r¢ course to be adopted for
the Constitution of a new Legis-
lative Assembly. 1055.

METAL— 5
Question 7¢ conversion of ores of miner-
als into — 1430,1431.

METCALTE, MR, H. A: F—

Bengal State-Prisoners Regulation
Repealing) Bill—
Motion to. consider, 942-44, 952,
1561.
Tndian Army (Amendment) Bill—
Motion to consider. 1497
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NIETU—\LFL‘ MR. H. A. F—conld.

Indian army (Amendment) Bill—contd.

Consideration of clause 5. 2241.
Motion to pass. 2260.

Point of order raised by —as to
whether it is permitted to ask
questions which affect the relations
hatween the Governor Greneral and
an Indian State. 1457,

METEOROLOGICAL DEPA -XRT\IE\‘T—
Question re retrenchment in the —
403-04.

MIDNAPORE—
Statement(s) laid on the table re
allegations against the conduct of
troops in —. 246—58.

MID-WIFE—
Question re keeping of a qualified
nurse or —of every Pilgrim
Ship. 1450.

MIGRATION—
Question e — of Kabuli unskilled la-
bourers to India. 1038.

MILEAGE ALLOWANCE—
See * Allowance(s) .

MILITARY ACADEMY—
Question re Admissions to the Indian
—and martial communities. 2414-
15.

Constitution of the Selection Board
to interview the candidates for the
Indian —. 2414,

Entrance examinations held for ad-
mission to the Indian —. 2412-13.

Marks allotted for personal interview
at the entrance examination of the
" Indian —. 2413-14.

See also ** Academy(ies) .

MILITARY ACCOUNTANT  GEN-
ERAL—
Question re—
Circular issued by the —. 2369.
Expen(htum on the move of the —'s
s Office. 415,
Extension to the ‘present —. 1829-
30.

MILITARY ACCOUNTS—

Question re— =
Discharge of nine Deputy Assistant
Controllers of 1821-25, 1826
-3

and
Dutie > = Department and the
Deput*y2 Assistant  Controllers of
1825,

Promotion of two Deputy Assxsta.nt
Controllers of Military

MILITARY ACCOUNTS DEPAR_
MENT— L
Question re— ¢

Duties of the — and the Depy
Assistant. Controllers of Militd
Accounts. 1823

Efficiency of the —.. 182

Iu[roductmn of: Group: Sy:

826.

MILTTARY CLERK(S)—
See * Clerk(s) ».

MILITARY EMPLOYEE(S)—
Question 7e disability pension to
m\nlulWI during the (ver Wad

See u!so * Bmployee(s)
MILITARY FORCE(S)—
Question re — sent to the Burms
Frontier. 719-2

MILITARY ORDER(S)—
Question re Garhwali soldiers imprisod
ed for disobeying — in Peshi

war. 341

MILITARY SECRETARY TO HE
EXCELLENCY THE VICEROY-|
Question re—
Clerical appointments made in
offices of the Private Secretary a
the —, ete. 1732,
Creation of the post of a Super
tendent in the —'s Office. 172
Holidays in the of of the—
the Private Secretary to the Vi
roy. 1730.
Pust of Personal Assistant to the

Regxdentml clerks in the —'s Offi

1730-

Strength of the office of the —
certain other offices.  1859.

Sunday. duty done by some cl
in the —'s Office. 1731,

MINE(S)—
Question s contractors for raising ¢
from State Railway —. 1033.
MINERAL(S)—

Question re—
Conversion of ores of — into metal
1430-1431.
blicati co i Indian —!

1828-29.

1431.
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“YINING INSTITUTE—

Question re—

Activities of the —, Dhanbad. 1429-
30.

Aims _and objects of the researches
of the Forest Institute and —.
1430-31.

R(S)—

‘Question re cost of the clerical estab-
| lishment of the office: of His
Majesty’s — at Kabul. 2218-19.

INISTERTAL STAFF(S)—
| Ses * Stafi(s) .

NT(S)—
Question re coins minted and issued
from Indian —. 259-60.

A

[INTO PROFESSORSHIP—
Question re — in the Caleutta Univer-
sity. 1650-51.

Question re arrangement for a meat and
vegetable market on the — and
Circular Road, New Delhi. 1725.

DARD, KHWAJA—
Question re graveyard of Mohdian and
the Durgah of — in Delhi. 7-8.

SCELLANEOUS ADJUSTMENTS
BETWEEN THE CENTRAL AND
PROVINCIAL GOVERNMENTS—
i Demand for Excess Grant for 1932-33.
2305.

SRA COMMITTEE —

| See *“ Committee(s) ”'.

SRA, RAT BAHADUR C. S.—
Question re resignation of — from the
- Lac Research Institute. 1634.

m Criminal Law Amendment (Sup-
plementary) Bill—
Motion to consider. 1153, 1156,
1372, 1396-1400, 1401.
Motion to pass. 1464-65.
wh Bengal Criminal Law Amendment Sup-
plementary (Extending) Bill—
i Motions to consider and to cir-
culate. 515-28, 567, 611.
Consideration of clause 2. 649,

af 651.
] Motion to pass. 1064, 1065-73,
1091, 1092.
Bengal State-Prisonors Regulation (Re-
pealing) Bill —
2 Motion to consider. 935, 936,

1560-63, 1573, 1581.

-% Consideration of the report of the
Public  Accounts  Committee.
2375-81, 2382, 2393, 2399, 2400.

—

MITRA, MR. S. Ci—contd.
Demand for Excess Grant for 1931-32
in respeot of —
Expenditure on Retrenched Per-
sonnel charged to Capltal 2'&03

E: e Per-
sonnel chnrged to Ravenue.
2302.
Demand for Supplementary Grant in
respect of —

Expenses in connection with capi-
tal outlay on schemes of agri-
cultural  improvement = and
research. 2484, 2485,

New Construcnon (Railways).
2137, 2138.

Salaries and other Expenses in

i with A
2167, 2171.
Indian Iron and Steel Duties Bill—
Moton to refer to Select Committee.
902-06.
Consideration of—
Schedule 2052-53.
Clause 9. 2090, 2992-93.
Indian Navy (Discipline) Bill—
Motion to refer to Select Committes.
1215, 1220, 1225, 1239-40.
Question re—
Allotment of quarters in Simla.
1125.

Amaigamation of the East Indian
and Eastern Bengal Railway
presses. 268,

Application of the new conditions of
services in the Army Headquarters.

1631-32.
Appointment in the Army and Royal
Air Forco Headquarters. 1128-29.

of ‘in the
“Production Departmenh of the
Lillooah Workshops. 51.
Appointment of apprentices of the
Lillooah Workshnps 50-51.
Appoi of the
“Lillooah Workshops as Train Exa-
miners and Electricians.  50.
Appointment of ex-apprentic
East Indian Railway. 51-52.
Appointment of the Chief Inspector
of E\ploqwe‘! "]03 04.

App
Indlau Medlcnl Counall 359.

Attack of tuberculosis of political
prisoners in the Andamans.  1511.

Binders of the BEast Indian Railway
Press. 3}

Certain appomtments in the Govern-
ment: of India Press, Calcutta,
and the East Indian Railway
Press. 270-02.

Certain facilities of Division IIL
prisoners in the Andamans. 32
Certain Political Department appeint-

ments. 2217,
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MITRA, MR. S. C.—contd. MITRA, MR. S. C.—contd.

Question re—contd.

Clerks and postmen retrenched in
each Postal Circle. 1364.

Communal representation in public
services. 2431.

Compensatory ailowance and house
rent for new entrants in the Army
Headgquarters. 1129,

Compositors of the Bast Indian
Railway Press.  260.

Confirmation of non-gazetted postal
staff. 2430-31.

Connection of Mr. Sarat Chandra
Bose with terrorist activities,
1622.

Construction.. of & bridge on the
Chittagong-Laksham branch of the
Assam Bengal Railway. (1667,

~Contract for the supply of ready
mixed black paint to the East
Indian Railway. 397-98.

Correspondence with his relations of
Mr. Satin Sen, a State Prisoner in
the Campbellpur jail.  371.

Cost of the clerical establishment of
the office of His Majesty’s Minister
at Kabul: = 2218; 2219,

Creation of the Indian Army Corps
of clerks. 1126.

Cut in the pay of the industrial
employees of the East Indian
Railway Press. 273.

Development of salt manufacture in
Bengal. 1623-26.

Diet allowance of State Prisoner
Mr. Jibon Lal Chatterjee. 1628-
29,

Disability pension to military em-
ployees invalided during the Great
War. 413, 2455.

Discussion of the Salt Resolution in
the Legislative Assembly. 1627-
28.

Employment of a highly paid mecha-
nic and Assistants in the Hast
Indian Railway Press. 268.

Employment of wireless operators
in the Indian coast and land
stations. 2185,

Extra wages for compositors of the
East Indian Railway Press work-
ing after 2 P.M. on Saturdays.
272,

Extra wages or credit leave for com-
positors of the East Indian Rail-
way Press working on holidays.
272. -

Formal compromise agreed to at an
intormal meeting of the members
of the Indian Medical Council.
3p8HE

Formation of the Mxecutive Ccm-
mittee f the Indian Medieal Coun-
cil. 355-56.

Question re— contd.

Fresh batch of political prisoners senf
to the Andamans, 31.

Holding of a Colonel’s command by
Major-General. 361.

Tllness of Mr. Sushil Das Gupta,
political prisoner in the Andamany
1510-11.

Tliness of State Prisoner Mr. Jibaf
Lal Chatterjee. 1628,

Tliness of State Prisoner Mr. Jibog
Lal Chatterjee and his transfer
the Nasik Jail.  1629.

Increase of the pay of the Hasten
Bengal Railway ticket printing
staff. 394

Indian as wireless operators undsf
Messrs Marconi and Company o
the Indian coast. 21-86, 87,

1

Introduction of new conditions
service in the Bastern Bengal Rai
way Press.

Introductio sw system of servil
m  the Ei Indian and Easten
Bengal Railway Presses. 260,

Investigating Inspectors in the Post)
master General's Office, Bombay,
2431.

Judgment by the Honourable M. §)
K. Sinha, Chief Presidency Magis)
trate, Calcutta, against Mr. Hales)
a_ Member of Parliament. 176!

Kes};ing of State Prisoners at ol
place. 1628.

Lady clerks in the Central Military
Offices and in the Government
India offices. 416.

Lights allowed to prisoners in thi
Cellular Jail, Andamans. 33,

Local Governments share of th
additional salt duty. 1626-27.

Lower class accommodation allottel
to the Government of India s
in New Delhi. 1512-13.

Manufacture of pyrotechnic maftches g
748.

Membership. of Mr. Ganpati Singh of
the Unit Advisory Committee
the Bombay Grenadiers, Ajmer
379:

Memorial submitted by the Stamp
Vendors of the Rangoon Genersl
Post Office. 1622-23.

Monthly- consolidated alloywance for
members of the Legislative Assem:
bly. 1629-31. E

New conditions of service and nev
scales of pay in the Army aul
Royal Air Force Headquarters
1128,

B
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MITRA MR. §. C.—contd. MITRA MR. 8. C.—contd.

Question re —contd.

Non-appointment of Indians to the
posts of the Registrar of the office
of the Agent to the Governor-
General, Punjab States, and the
Superintendent, of the office of the
Resident in Waziristan. 2219,

Option given to new entrants in the
Army and Royal Air Force Head-
quarters to enrol' themselves or

1130.

ion to Mr. Sailendra Nath
Ghosh to return to India. 1508-
10.

Political ~ prisoner;

Andamans.

sent  to' the

g of a question

meeting of the

cil from! being
raised within a_ year after such

cussion. 355,

Preference to Secretariat staff in the
allotment of quarters in Simla.
11 5

Printing of “ Economy Report*” in
the Eastern Bengal Railway Press.
270.

Proceedings of the Indian Tea Licens-
ing Committee. 1621,

Prohibition of the publication of
articles and interyiows given by
Mr. Subhas Chandra Bose in the
Yugo-Slav Press. 2347-48,

Prohibition. of transfer of export
quotas of tea. 1621-22.

Promotion of clerks in the Army
Headquarters. 2315.

Promotions in the East Indian Rail-
way Press. 270.

Proposal to exclude the Secretary of
the Indian Medical Council from
acting as an Inspector. 356-58.

Punishment given to certain politi-
val prisoners in the Andamans.
1512.

Punishment inflicted on Dr. Narain
Roy, a political prisoner in the

_ Andamans. 1511-12,

Qualification, pay, cte., of the Super-
intendent of the East Indian Rail-
way Press. 268.

- Racial discrimination on  the East
Indian Railway in the matter of
appointments.  49-50.

Reduction of the pay of Supernu-~
merary clerks at the Army Head-
quarters. 2314,

Refusal of a passport to Reverend
B. Ottama. 33-34.

Release of Mr. Nikhil Guha Roy, a
pglitieal prisoner in the Andamans,
33.

—

Question re.—contd.

Ret hment due to the 1
tion of the Hast Indian and
Eastern Bengal Railway presses.
264-67.

Retrenchment in the Army Head-
quarters.  359-60. i

Retrenchment in the Bengal and
Assam Postal Circle. 1360-61, 1363,

Retrenchment of staff in the Postal
Department. 1361-63.

Sanction of the pests  of an _ officer
Supervisor and five technical mili-
tary clerks for the Master (feneral
of the Ordnance Branch. 360-61.

).

Selection of senior grade officers from
the Bombay « Grenadiers, Ajmer.
376-78.

Services of railway employees pro-
secuted for criminal offences but
found not guilty. 405. i

Soldier and lady clerks in the' Army
Headquarters. 398.

State Prisonecrs detained under Re-
gulation I1T of 1818. 1858-59.

Stoppage of traffic at Kandaghat on
the Kalka-Simla Cart Road. 1447-
49.

Subordinate offices of the Foreign
and Political Department in which
Indians have never been appointed,
2219, 2220. e

Summer Hill and Kaithu quarters in
Simla allotted to men belonging to
other offices, excluding the Secre-
tariat.

Summer Hill and Kaithu quarters in
Simla allotted to the Army Head-
quarters staff. 1122. <

Summer Hill and Kaithu quarters in
Simla allotted to the Government
of India Secretariat, staff. 1122.

Supply of rule books to the East
Indian Railway employees. 263.

Tenders for body varnish hard dry-
ing inside. 396-97.

Tenders for the supply of asphalt
invited by the Quetta Milit:
authorities. 2358. 5

Transfer of Mr. Bimalendu Chakra-
varty, a political prisoner, from the
Andamans to the Alipore Central
Jail. 31.

Transfer of Mr. Nikhil Guha Roy, a
political prisoner, from the Cellu-
lar Jail, Andamans. 1511.

Transfer of several Bengali State
Prisoners to the Nasik Jail.  1507-
08.

Unit Advisory Committee of the
Bombay Grenadiers, Ajmer. 3879.

H2
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MITRA, MR. S: C.—conid.
Quosstion ré —

Winner of the prize for the design of
an improved bone-crusher. 350.
Withdrawal of permission of inter-
view grantad to Mr. Susil Das
Gupta, a political prisoner in the

Andamans. 32

Question (Supplemantary) re—

Appointment of Bonzal Muslims to
posts under the Government of
India outside Bengal. 864, 865.

Appointment of Indians as Members
of the Railway Board. 1343.

Biochemical work in the Indian Lac
Research Institute. 1029, 1030.

Confiscated funds not returned to
the Congress. 1016.

Definition of * machinery ” pertain-
mg to cinema industry. 1002.

Deputation of Sir Lancelot Graham
to London. 474, 475.

Formation of squads for ticket check-
ing on the East Indian Railway.
492, 493.

India’s membership of the League of
Nations. 500. {

Indians recruited as soldiers or
sailors. 1042,

Interest of the Indian Legislature
in the work of the League of
Nations. 1260.

Personnel of the Indian Delegation
to the League of Nations. 2210,
2211.

Printing of the Fawji Akhbar. 2418,

Proposal for the removal of the Pusa
Agricultural Institute. 1047.

Proposals to supplement the Ottawa
Agreement relating to Indian Pro-
tective Duties. 13489.

Protest by Mr. Sarat' Chandra, Bose
for his complicity in terrorist
activities. 2333, 2334,

Railway advertisements in the Ver-
nacular Newspapers. 1433.

MODY, MR. H: P.—

Bengal Criminal Law Amendment Sup
plementary (Extending) Bill—
Motions to consider and o circulate.
515.

Motion to pass. 1085, 1086

Expressions of regret on the death of
Sir Manmohandas Ramji. 1526-
27,
Factories Bill—
Motion to consider. 133, 143-45, 157,
Consideration of clause 34. 306.

Tndian Iron and Steel Duties Bill—
Motion to refer to Select Committee.
799, 833, 881-90, 892, 911, 993,
994.

Consideration of clause 4. 1938-39,

Consideration of the schedule. 1970*

Motion to pass. 2113-17.

Point of order raised by Sir Abdur
Rahim as to whether the levy of
excise duty is a part of the principle
of the Indian Iron and Steel Duties
Bill to which the Legislative Assem-
bly will be committed by referring
the Bill to a Select Committee. 985.

Question Supplementary re—
Assistance given by the Italian Go-

vernment to its industries and its
shipping lines. 2355.

Diversion of trade from Bombay
Port to Kathiawar Ports. 111,
Imposition of an export duty on

gold. 18, 20.

India’s membership of the League of
Nations. 501.

Ttalian exports to, and imports from,
India. 2354.

Judgment by the Honourable Mr.
S. K. Sinha, Chief Presidency
Magistrate, Calcutta, against Mr.
Hales, a Member of Parliament.
1765.

R

ives of India at the

Recruitment of the Chief I
= of Explosives. 184046,

Recruitment 6 Superior Revenue
Establishments for the State Rail-
ways. 1743, 1744, 1745.

Release of Khan Abdul Ghaffar Khan
622,

Release of Mr. Sarat Chandra = Bose.
856, 857, 838,

Research conducted under the Lac
Cess Committee. 3

Retrenched hands of the Bihar and
Orissa~ Income-tax Department.
1141.

Tests on diesel oil carried out by the
Customs Department.  2322,2323,

TUnder-writings of the shares of the

Reserve Bank. 1747.

P

League of Nations. 734, 735.
Representatives of Indian States to

the League of Nations. 1434,
Transfer of the Research Institute

from Pusa to Delhi. 188-92.

Statement e German Exchange Posi-
tion. 2460, 2461.

MODY-WARD SCHEME—
Question r¢ modification in the — on

the East Indian Railway. 1001.

MOGHUL DYNASTY—

Question re grievances of the Princes
of the — . 12, 1549-51.
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MOGHAL EMPEROR(S)—
Question re—

Farmans, etc., of the — relating to
the grant of lands taken by the
British Government. 365.

Records of grants of villages made by
the — to the Syeds of Amrcha in
the Moradabad District. 365.

MOGHAL SARAT—
Question re travelling from stations to
the west of Allahabad to Benares
via — . 1268,

MONETARY VALUE—

Question 7¢ — of the properties acquir-
ed by the Oriya coolies in Assam.
2429,

MONEY-LENDER(S)—

Question re rates of interest charged

by Afghan — in India. 795.

MONEY-LENDING—
Question re control of ~— and rates of
interest. 365-66.

MOODY-WARD REPORT—
See © Report(s) .

MOODY-WARD SCHEME—
Question 7e¢ non-adoption of the — of
ticket checking on the North Western
Railway. 394-95.

MOODY-WARD SYSTEM—
Question re—

Introduction of crew system and —
of ticket checking on the East
Indian Railway. 488-89.

Non-adoption of — of ticket check-
ing on the North Western Rail-
way. 395.

MORADABAD—
Question re—
Allegations against an official of the
— Division, East Indian Railway.

381.
Allegations against the Divisional
Superintendent, — 1814-15,

2324-25.

Allegations against the Transporta-
tion (Traffic) Inspector of the —
Division, East Indian Railway.
1119. =

Alleged coercion in the — Diyision,
East Indian Railway. 1117.

Appointment of a guard as on special
duty ' under the Transportation
Superintendent on the — Division,
East Indian Railway. 1751, @

Enquiry into the state of affairs in

* the —— Division, East Indian Rail-
way. 1752.

MORADABAD—contd.

Question re—

Examinations for refresher courses
in the — Division of the East
Indian Railway. 381, 2207-09.

Head Ticket Collectors in the — Divi-
sion of the East Indian Railway.
276, 1746-47.

Tnerements of staff in the — Division,
Ea Indian Railway. 2341-42,
2343.

Persons discharged by the Divisional
Superintendent, — , East Indian
Railway. 380, 2194-95.

Post, of Assistant Head Ticket
Collector, — Division, East Indian
Railway. 1117-18.

ng of the personnel of the Delhi-

rala-Kalka Railway to the —

sion of the Bast Indian Rail-
way. 2206-07.

Posts of Controllers in the — Divi-
sion, East Indian Railway. 1748-
49.

Posts of controllers sanctioned on the
— Division, East Indian Railway.
2443.

Promotions in certain grades on the
Lucknow and — Divisions of the
East Indian Railway.  274-06,
1011.

Promotion of Section Controllers in
the — Division, Bast Indian Rail-
way. 1750-51.

Promotion of staff in the — Division,
East Indian Railway. 2325.

Records of grants of villages made by
the Moghal Emperors to the Syeds
of Amroha in the — District. 365.

Reductions and transfers of staff in
the — Division, Bast Indian Rail-
way. 2196.

Staff discharged in the Dinapore and
the — Divisions of the Bast Indian
Railway. 1654-55.

Staff forced to accept posts on less
emoluments in the Ticket Check-
ing Branch, — Division. 1117,

Station Master’s examination in the
— Division, East Indian Railway.
2324.

Supersessions in the — Division,
East Indian Railway. 2195-96.

Traffic Inspectors in the — Division,
East Indian Railway. 1135-36.

Vacancy amongst Controllers in the
— Division, East Indian Reilway.
1749.

MORGAYN, MR. G.— G
Bengal Criminal Law Amendment Sup-
plementary (Extending) Bill—
Consideration of—
Clause 2. 647-48. 4
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MORGAN, MR. G.—contd.
Factories Bill—
Motion to consider. 136-38, 159.
Consideration of —
Clause 11.
Clause 15.
Clause 16.
Clause 18. 5
Clauses 23, 24 and 26. 296.
Clause 43. 309.
Clause 49. 310.
Clause 51. 314.
Clause: 53 and 58. 315,
Clause 59. 316.
Clause 66. 321.
Motion to pass. 426,
Indian Army (Amendment) Bill—
Motion to pass. 2249-51.
Question re—
Abolition of surcharge on railway
treight on coal. 787.
Action of certain resolutions adopted
by the Lac Cess Committee. 1438-
39.
Amendment of the Lac Cess Act.
1440.

Marketting of fruits. 1837-38.

Provident Fund accounts of employees
of the Lac Cess Committee. 1439-
40.

Purchase of coal by State Railways.
419.

Railway freight agreement between
the Tata Iron and Steel Company

= -and the Bengal Nagpur Railway.
1833-34.

‘Representative of the Government

- of India on the Lac Cess Committee
1437-38.

Supply of the Factories Act and
Rules framed thereunder to the
factories. 2212-13.

Resolution 7e appointment of a Com-
mittee on the Indian Coal Insustry.

1314-16.

MOSQUE(S)—
. Question re—
. Protest by Muslims against the
sacriloge of the graves and — in
Delhi. 6-7.
Repairs of — and Mausoleumsin New
Delhi. 1271-73.

MOTION(S) —

Question r7e—

— passed by the Burma Legislative
Couneil to remove its President.
1852.

e

Election of a Member on the Fuel
Oil Committee. 873-74.

Expunction of certain portions from
the proceedings of the Assembly.
1463.

MOTION FOR ADJOURNMEN'
See ** Adjournm nt (s) .

MOTION PICTURE INDUSTRY—
Question re — of India. 1003-04.

MOTOR BUS SERVICE (S)—
See ** Bus Service (s) .

MOTOR LORRY (1ES)—
Question re—
Pligrims to Hedjaz by overland
routs by — . 343, 367-68.
Sanction given by Government to
Pilgrims to proceed to Hedjaz
by —...344:

MOUNT EVERES

Question re fresh

from England for
of — . 369-70.

snditionary party
the * Conquest

MOUNT KATLASH—
Question re attempt to reach — by the
Indian Himalayan Expedition Club,
Delhi. 338-40.

MOURAWAN—
Question re provision of a railway con-
nection to — and Purwa. 1616-17.

MOVE—

Question re expendiure on  the — of
the Military Accountant  General's
Office. 415.

MUALLIM (8)—

Question re evidences given before the
Haj Enqury Committee relating to
elimination of — from India.  1618-
19.

MUALLIMS BILL—
See * Bill (s) 7.
See also ** Hedjaz Pilgrims — !’ under

“Bill (s) 7,

MUAZZAM SAHIB BAHADUR, MR-

MUHAMMAD—

Bengal Criminal Law Amendment Sup-
plementary (Extending) Bill—
Consideration of—

Clause 2. 645-47.

Demiand for Supplementary Grant in
respect of — New Construction
(Railways). 2143.

Indian Tron and Steel Duties Bill—
Motion to pass. 2105-10.

Mechanical  Lighters (Excise Duty)
Bill—

Motion to refer to Select Committes
4
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IMUAZZAM SAHIB BAHADUR MR,
MUHAMMA!'—contd .
Question re—

Admission of”Medical Group students
of the Delhi University in Medical.
Colleges in India. 868-69.

Allotment of quarters in Simla, 1445-
46

Annual report of the Archaological
Department. 789,

Enquiry into the administration of
the Ajmer Municipal Committee.
866-68.

Exchanges from lower to higher level
of Phagli quarters in Simla. 1445.

Promotions in the Commercial De-
partment of the East Indian Rail-
way. 1005.

Report of the committee
to examine the rul
payment of the value
Currency Notes. 113

Retirement of the Director General
of Archaeolegy. 789.

Selection Boards of the Operating
and Commercial Departments of
the Bast Indian Railway. 1004.

Question Supplementary re proposed

visit of Miss Mayo to India. 2191.

appointed
regarding
f the lost

MUDALIAR, DIWAN
A. RAMASWAMI—
Assam Criminal Law Amendment (Sup-

plementary) Bill—
Motion to consider. 1405-10.

Bengal Criminal Law Amendment {Sup-
plementary (Extending) Bill—
Motion to pass. 1083, 1088.

Girls Protection Bill—

Motion to refer to Select Committee.
1601, 1602-5-
Indian Dock Labourers Bill—
Motion to consider. 753-54.
. Indian Income-tax (Amendment) Bill—
Motion to consider. 1718,
¢ Indian Iron and Steel Duties Bill—
Motion to refer to Select Commitiee
803, 804, 829, 832, 885, 909, 910
964-84, 994.
Motion to consider. 1777, 1779,
1780.
Consideration of clause 4. 1934
1940, 1942,

Indian Navy (Discipline) Bill—

Motion fo refer to Select Committee’

1185, 1213, 1214, 1220, 1229-38.

Indian Rubber Control Bill—

Motion to consider: 1696,

Motion to pass. 1703-09, 1711.

dian Trusts (Amendment) Bill—

Motion to consider. 776-79.

b i Lighters  (Excise Duty)

- _ Motion to consider. 1174.
oint of order raised by Lieut.-Colonel
A, F. R. Lumby as to whether it is

BAHADUR

MUDALIOR DEWAN = BAHADUR

A. RAMASWAMI—contd.
within the competence of the Legis-
lative Assembly to enact the section
which the Amendmeént of Sir Abdur
Rahim proposes to insert in the
Indian  Army (Amendment) Bill.
1536-37, 1539, 1541,

Point of order raised by Sir Abdur
Rahim as to whether the levy of
excise duty is a part of the principle
of the Indian Iron and Steel Duties
Bill to which the Legislative Assem-
bly will be committed by referring
the Bill to a Select Committee.
985-86.

Repealing and Amending Bill—
Motion to consider. 762-63.

Question 7e — fortheoming general
election. 1462

Question (Supply.) re—

Classification of Burma rice. 1739,
1740.

Creation of the Indian Army Corps
of clerks, 1127, 1]28.

Definition of *machinery ** pertain-
ing to cinema industry. 1002,
1003.

Inclusion of a table of export trade in
the report on the Working of the
Ottawa Agreement. 721,

Interest of the Indian Legislature in
the work of the League of Nations.
1260, 1261.

Judgment by the Honourable Mr.
S. K. Sinha, Chief Presidency
Magistrate,  Calcufta, against
Mr. Hales, a Member of Parlia-
ment. 1764, 1765. 7

Note written by Sir Shah Muhammad
Sulaiman in the Capitation Tribu-
nal, 730,

Permission to Mr. Sailendra Nath
Ghosh to return to India. 1509.
Possibilities of a Trade Agreement

between South ‘Africa and India,

1518.

Postage on air-mail letters. 1727,
Proposals to supplement the Ottawa
Agreement relating to Indian Pro-
tective Duties. 1348, 1349.
Protection of cocoanuts against
Ceylon competition. 1340, 1341
Recommendations of the Indian
Cinematograph Committee. 1003.
Representatives of India at the
League of Nations. 734.
Retrenched hands of the Bihar and
Orissa Income-tax Department.
1140.

re Tep ion of Indian
Christians in the services and com-
mittees. 1285-89.

Suggestion by — to give precedence to
Motions for leave to introduce cer-
tain Non-Official Bills. 917.
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MUJUMDAR, SARDAR G. N.—

Question re— 3
Allegations against the Divisional
Superintendent, Moradabad.
1814-15.
Appointment of a Governmsnt ser-
vant to a lower grade past. 1813-
4

Appointment of guards in the Dina-
pore Division, East Indian Rail-
way. 1745,

Appointments of Superintendent
and  Deputy  Superintendent,
Watch and Ward Department,
East Indian Railway. 1102.

Change in the timings of the Army
Headquarters special train running
between Summer Hill and Simla.
1101.

Commission for exchange of coins in
Bombay. B

Declaration of the post of Transpor-
tation Inspector as a selection
post on the East Indian Railway.
1814.

Exchange of coins by ths Bombay
Currency Office.  1559.

Head Ticket Collectors in the Morad-
abad Division of the Hast Indian
Railway. = 1746-47.

Imposition of fines on the staff on
the East Indian Railway. 2443.
Increase of work in the Postal Divi-

slozml Offices.  727-28.

Infc about within
the province of the local railway
administrations, = 1745-41

Issue of copper coins from  tho
Bombay Currency Office. 1036,
1560.

Leakage of carriages on the Bombay
Suburban Service. 1036.

Nan-a.ppolntmenb of Indian appren-
tices of Lillooah Workshops as
Train Examiners. 52-53.

Non-eligibility of the holder of a
selection post in a substantive
capacity to hold a lower post.
1814.

Posts of Controllers in the Moradabad.
Division, East Indian Railway.
1748-49.

Posts of controllers sanctioned on
the Moradabad Division, HEast
Indian Railway. 2443,

Promotion to Transportation Inspsc-
torship. 1814,

Quarters for inferior servants in the
Posts and Tolegraphs Department
at Poona, 728-20.

Reduction, of a railway employee to
a lower grade, 1814

Taxing of letters weighing a little
more than half a tola. 1352-53.

Time test for work done by clerks in
Postal Cu'cIe oﬁ 81 72T,

MUJUMDAR SARDAR), (. N,—conl
Quostion re— contd-

Trade Unions in India carrying

life assurance business. 1813.

Vacaneies in the grade of Manag
and Supervisors of Farms. 41¢
Vacancy amongst Controllers in
Moradabad Division, Bast Ind§
Railway. 1749,

MUKHERJEE, RAI BAHADUR §§
SATYA CHARAN—
Bengal Criminal Law Amendment §
plementary (Extending) Bill—

Motion to pass. 1087.

Indian Carriage by Air Bill—
Motion to refer to Select Committ
96.

MULLA, SIR DINSHAW—

Exprassions of regret on ths death
— . 129131

MUNICIPAL COMMITTEE (8)—
Question re—
- Communal composition of the st
of the New Delhi — . 374-75.
Enquiry into the administration
the Aj 866-68.

MUNICIPAL CORPORATIONS—
Question »¢ latting valus levied by i
— of Bombay and Karachi fro
landlords on account of Muuicip*
taxes: 21.

MUNICIPAL TAX (ES)—
Question re letting valus levied by
Municipal Corporations of Bombif
and Karachi from landlords
account of — . 21.

MUNICIPALITY (IES)—
Question re establishment of a —4
Pushkar, Ajmer. 198. !
MURDER—
Question re — of Indian national
America. 112-13, 2371.
MURREE —
Quostion re — Hospital Coal  fratf
1832-33.
MUSLIM (S)—

Motions for Adjournment. ¢
drawal of notifications declar®§
certain — organisations as anbfy
ful in the North:-West: Fron
Provmce 36.
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MUSLIM (S)—contd.
Question re—

Absence of — refreshment Rooms
on certain stations cn the Great
Indian Peninsula Railway. 2330.

Absence of — stenographers in cer-
tain Qovernment cf India Depart-
ments.  1005-06.

Appointment of a — ¢s an Assistant
Commissioner of Income-tax in
Bihar and Orissa. 364,

Appointment of Bengal — in the
Commerce Department. 1121,

Appointment, of Bengal — to posts
under the Government of India
outside Bengal. 863-66.

Appointment of Bihari— Assistant
Surgeon on the North Western
Railway. 1854,

Appointment of — Assistant Sur-
geons on the North Western Rail-
way. 1669-70.

Appointment of — stenographers in
the Government of India Secre-
variat. 1007-08.

Appointment: of — as
the Home Department.

Appointment of — as Judges of High
Courts and Chief Courts. 350.

Appointment of — in the Customs
Department, Bombay. 2434-38.
Appointment of — in the office of
the Director of Civil Aviation.

1732-33.

Bengali — employed in the offices of
the North-Western Railway at
Lahore. 1121. 2

Bengali — in the head offices of the
Bengal Nagpur Railway and the
Great Indian Peninsula Railway
at Bombay. 1121

Deduction of one hour’s recess on
Fridays from the overtime of
— employees in the Government
of India Presses. 1641.

Employment of — in the Tncome-
tax Department in the Punjab,
North-West Frontier and Delhi
Provinces. 2 36.

Giving of confract for running —
Refreshment Rooms. 1264,

— Assistant Surgeons on the North
Western Railway. 1854

— gazetted officers recruited in cer-
tain departments of State Rail-
ways. 744,

— Head Clerks in the Office of the
Divisional Superintendent, North
Western Railway, Delhi. 384

' Stenographers in receipt of special
: pay m the Government of India
Secretariat. 1006-07.

MUSLIM (8)—concld.

Question re—contd.
— students in the Hast Indian Rail-
;v’ay High School at Tundla. 411-

— Tea Stalls on certain stations on
the CGireat Indian Peninsula Rail-
way. 2327-30.

— and Non- — in the Clerical Branch:
of the Government of India Press,.
Aligarh. 1365.

— employed in the head offices of
the Bengal Nagpur Railway at
Calcutta. 1120.

— employed in the head offices of
the Fast Indian Railway at
Calcutta. 1120,

— employed in the head offices of
the Eastern Bengal Railway ab
Calcutta. 1121,

— . Buropeans, efe., in certain ap-
pomtments on the North Western
Railway. 1137.

— recruited in the Leh and Gilgit
Postal Sub-division in the Kashmir
State,” 391.

Non-Bengali — employed in the head
offices of the three railways located
in Caleutta. 1121.

Preponderance of — in certain cadres
in the Derajat Postal Division.
1052.

Protest by — against the sacrilege
or the graves and mosques in
Delhi. 6-7.

Recess on Fridays to — employees in
the East Indian Railway Work-
shop at Lucknow. 1641. -

Representation of — in the grade of -
Head Light Keepers. 549.

Representation of — in the services..
1858.

Representation of — of Berar in the
Legislative Assembly. 1421,

MUSLIM CHAMBER(S) OF = COM-
MERCE— -
See * Chamber (s) of Commerce .
MURTUZA SAHEB BAHADUR,
MAULVI SAYYID—
Question re— %

Absence of Muslim stenographers in
certain Government of India De-
partments. 1005-06.

Allegations against the Transpora-
“tion (Traffic) Inspector of the
Moradabad Division, East Indian
Railway. 1119-20.

Alleged coercion in the Moradabad
Division, East Indian Railway.
1117 A

Alleged harassment of the Travelling

Ticket Examiners on fhie East

Indian Railway. 1118.
Allotment of new quarters in New-

Dethi. 2187, s
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MURTUZA SAHEB BAHADUR,
MAULVI SAYYED—contd,
Qu>stion r2—conid.

Allowances granted to the Govern-
ment of India staff in New Delhi.
2188.

“Appointment of Muslim stenograph-
ers in the Government of India
Secratariat. 1007-08,

«Cadre of Travelling Ticket BExami-
ners on the East Indian Railway.
1118.

+Check of ths trains and certain places
on the Bast Indian Railway.
1118-19.

«Check of trains conducted by the
Watch and Ward and the Accounts
Departments on the East Indian
Railway. 1119,

“‘Communal composition of steno-
graphers in the Government of
India Departments. 2442,

Direct recruitment of some of ths
ex-Crew Inspectors on the Kast
Indian Railway. 392-93.

“Emoluments for the new entrants to
the Army and Royal Air Force
Headquarters, 1351-52.

‘Enrolments in the Indian Army
Corps of clerks. 1349-51.

~Head Light Kespers and Assistant
Light Keepers. 549.

JInauguration of the crew system
over the Dinapur Division. 393-

4.

Leave and pension for the new
entrants to the Army and Royal
Air Force Headquarters. 1351.

Mileage allowance of the Travelling
Ticket Inspectors on the East
Indian Railway. 1117.

“Muslim stenographers in receipt of

- special pay in the Government of
India Secretariat. 1006-07.

“Non-recognition of services rendered
during the Gireat War by the East
ggdjan Railway employees. 2205-

Post of Assistant Head Ticket Collec-
tor, Moradabad Division, East
Indian Railway. 1117-18.

-Posting of the personnel of the Delhi
Ambala Kalka Railway to the
Moradabad Division of the East
Indian Railway. 2206.

“Promotions in the Judicial Depart-
ment in Delhi. 401.

Replacement of unqualified clerks
by qualified ones in the Govern-
ment of India offices, 2415-16.

Representation of Muslims in the
g;s;de of Head Light Keepers.

Seniority of the ticket checking staff
gn the FEast Indian Railway.
93.

MURTUZ\ SAHEB BAHADUR,
MAULVI SAYYED—contd.
Quastion re—eonitd.

Separation of the Travelling Ticket
Examiners, Hast Indian Railway
from the Operating Department.
1119.

Staff forced to accept posts on less
emoluments in the Ticket Check-
ing Branch, Moradabad Division.

17

7
Staff in the Customs Department of
the Madras Presidency. 2441-42.
Stenographers in the Judicial Depart-

ment in Delhi. 400-01.

Serength  of staff in the Judicial
Department of Delhi. 401.

Ticket checking staff on the East
Indian Railway. 1118.

Travelling Ticket Inspectors of the
Accounts Departments on the East
Indian Railway. 1118.

Vacancies of Appraisers,
ners and Clerks in the

Department, Bombay. 237

Withdrawal of mileage allowance
from certain Travelling Ticket
Inspectors posted as Ticket Collec-
tors on the Hast Indian Railway.
1117.

Work of the Travelling Ticket Exa-
miners on the East Indian Railway.
1118.

Question (Supplementary) re—
Appointment of Indians as Members

of the Railway Board. 1343.

Printmg of the Fauji Akhbar. 2419,

Release of Khan Abdul Ghaffar
Khan. 371.

Resolution re constitution of Malabar
into & separate Province. 685.

Statement re German Exchange Posi-
tion. 2460-61.

MYSORE—
Question re conferences of the repre-
sentatives of — and Hyderabad

States to consider the Tungabhadra
Project. 2353.

NAGPUR—
Question re—

Re-instated ex-strikers in the En-
gineering Department of the Great
iroulian Peninsula Railway at —.

6.

Re-instatement of certain ex-strikers
of Bhusaval and — on the Great.
Indian Peninsula Railway. 406.

Treatment of the ex-strikers in the
Engineering Department on the
Great Indian Peninsula Railway
at — as a new entrant on re-
instatement 405-06,




NAT SARAK—

Question re traffic control in Khari
Baoli and — in Delhi. 259,
NASTK—

Question re—
~ Tliness of State Prisoner Mr. Jibon
Lal Chatterjee and his transfer to
the — Jail. 1629.
Transfer of several Bengali State
Prisoners to the — Jail. 1507-08.

NATIONAL—
Question e murder of an Indian — in
America. 2371.
NAVY (DISCIPLINE) BILL—
See ““Indian —» under * Bill(s).”
NEGLIGENCE

Question 7e alleged — of the police in
Ajmer, 232

NEGOTTABLE INSTRUMENTS
(AMENDMENT) BILL—

See “ Bill(s) .

NEGOTTATIONS—

Question re — between the Kathiawar
States and the CGovernment of
India in connection with the
Viramgam Customs revenue. 108-
10,

NEHRU, PANDIT JAWAHAR LAL—
Question re release of —. 1370-71,

NEOGY, MR. K. C.—

Appointment. of — to the Committee
on Petitions. 39,

Assam Criminal Law Amendment (Sup”
piementary) Bill—

Motion to consider —. 1154, 1156,
1376-80, 1384, 1388, 1393, 1395,
1396, 1397, 1402, 1412, 1413.

Bengal Criminal Law Amendment Sup-
plementary (Extending) Bill—

Motions to consider and to circu-
late —. 516, 544, 559-66, 568,
575, 597,

‘Consideration of clause 2 —, 655.

Motion to pass —. 1071, 1072, 1076,
1079, 1090, 1093.

Bengal  State-Prisoners

(Repealing) Bill—
otion to consider. 957, 958, 1563-
69, 1582, 1583,

Demand for Supplementary Grant in
respect of—

Expenses in connection with Capital
Outlay on Schemes of Agricultaral
Improvement and Research, 2403.

Regulation

x
:
|
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NEOGY, MR. K. C.—contd. -
Demand for Supplementary grant in
respect of—contd.

Salaries and other Expenses in con-
nection with Agriculture. 2160,
2171-73. .

Expressions of regret on the death of
Sir Manmohandas Ramji. 1527-
28

Indian Army (Amendment) Bill—
Motion to pass. 2263, 2264,

Indian Income-tax (Amendment) Bill—
Motion to consider. 1723,

Motion to pass. 1724,

Indian Iron and Steel Duties Bill—
Motion to consider. 1794-99,
Consideration of —

Clauc 2. 2075-78, 2080-81, 2084.
201
Clause 9. 2090.
Motion to pa: 2100,

Motion re expunction of certain portions
from the proceedings of the Assem-
bly. 1463,

Nomination of — to the Panel of
Chairman. 39,

Question 7e—

Balance stocks of coals and collieries
closed. 793, 1559.

Biochemical work in the Indian Lac
Research Institute. 1021-31.

Cess on Soft Coke. 793, 2455-56.

Contract service at. the Indian Lac
Research Institute. 1032.

FEuropean officers on contract at the
Indian Lac Research Institute.
1031-32.

Exchange restrictions put upon
foreign trade in Germany. 2283-
84

Hunger-strike by political prisoners
in the Andamans, .

Judging of work in the Indian Lac
Research Institute, 1032-33.

Quotations from the Indian Shipping
Companies for the carriage of Gov-
ernment materials. 416,

Recruitment of Indians in the Tndian
Lac Research Institute. 5.

Steam coal and slack coal despatch-
ed from certain collieries. 794.

Question (Supplementary) re—
Appointment of Indians as Members
of the Railway Board. 1344.
Concessions proposed to be given o &
British firm to start chemical
works in India. 1459-60.
Conviction of Khan Abdul Samad
Khan of Baluchistan. 1444,
Cost of the clerical establishment of
the office of His Majesty’s Minister
at Kabul. 2218, 2219.
Deputation of Sir Lancelot Graham
to London. 473, 474,
lop: t of salt facture
in Bengal. 1624, 1625.
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NEOGY, K. C.—contd.

Question (Supplementary) re—contd.

Director of the Lac Research Insti-
tute. 1636,

Discussion of the Salt Resolation in
the Legzislative Assembly, 1628.
Establishmant of the Reserve Bank

of Ind 480, 481.

Floods in North Bihar. 1020,

Harassmoant to the members of the
Lagislative nbly for thsant:-
cedents of their friends. 1265,
1266.

Import of cut-pieces from
1100,

India’s membearship of the League of
Nations. 499,

Interest of the Indian Legislature
in the work of the League of
Nations 1261,

Judgment by the Honourable Mr.
S. Sinha, Chief Presidency
Magistrate, Calcutba, against Mr.
Hales, a Member of Parliament.
1766,

Local Governments share of the addi-
tional salt duty. 1627.

Official or clerk to deal exclusively
with the work of the League of
Nations. 1263,

Providant Fund Accounts of em-
ployess of the Lac Cess Committes.
1439,

Japan.

Recruitment of the Chief TInspector

of Explosives. 1840.46.
Release of Mr. Sarat Chandra Bose

856-58.

Representative of the Government of
India on the Lac Cess Committee.
1437-38.

Research conducted under the Lac
Cess Committee. 476, 477.

Retrenched hands of the Bihar and
i)lxzs;a Income-tax Department,

Waiving of the disqualification of
Congress candidates convicted for
offences in connection with the
févxl Disobedience - Movement.

Resolution re appomtment of a Com-
mittee on the Indian Coal Industry,
1323, 1324.27, 1331,

Statement 72 German Exchange Posi-
tion.  2461-62.

Statement re postponement of the Salt
Resolution. 2488,

NEW
WA

\_gQNSTRUCTION (RATL-
Sy

Grant in

Demand, for ,Snpplem’enf‘a‘r”
respect; oft ——= 2021304343

i

NEW DELHI—
Question re—
Allotment of new quarters in —,
2187-8R,
Al[ocment of quarters to non- migras
tory staff in —. 1048-40.
Allowanees granted to the Govern-
ment of India staff in —. 2188,
Arrangemont for a mzat and vege-|
table m«,rl‘»t on Lhn Minto and
Cireular Roads, 1
Asphalting of, and provision of mors
> road passing through
r Square and Lane, —

Comuz nunal composition of the staff
he — Municipal Committea

n windows in certai
quarters in the Raja Baz‘u
and Lane. 105-086.

Increase of pnnrlufv work in the Goy-
ernment of  India Press,—:
18586,

Lower class accommodation allotted
to the Government of India stafi
I 1

Non-maintenar of lawns in Raja
Bazar Square, —.

Dffice accoramodation allotted for the
office of the Accountant General of
Posts and Telegraphs in the
— Secretariat. 1108-09.

Printing of certain publications in
the Government of India Press,
—. 1856-57.

Provision of flush latrines in Govern-
ment quarters in —. 107-08.

Provision of medical facilities and
police arrangements in the area
near the Government of Indis
Press, —. 1815, 2457.

Provision of more space for clerks |
working in the North Block of tlm
Secretariat in —. 637-38.

Provision of proper medical facilities
for the employees of the Govern-
ment of India Press, —. 1857

Reduction in the number of wmposl
tors in the (zmemmenh of India
Presses, Simla and —. 2416,

Refunds of rent in respeeb of quarters
in — for overlapping periods beforé
and after the winter season. 2424

Fixation of i

Ropairs of mosques and mausoleqms
=TT 3Y

Space allomed to each clerk, Supet:

. intendent, -etes in tzhe Trperial
Secretariab.in =
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NEW DELHI—conid.
Question re
Space provided for officers in the
North Block of the Secretariat in
—,.. 642,
Thefb. of railway property at the —
Railway Station, 385.

NEWSPAPER(S)—
Question re—
Permission to certain gentlemen to

issue — from Baluchistan., 723,
1151,

Railway advertisements in the ver-
nacular —. 1432-33.

Watch on the activities of voung
men in Baluchistan who read —
723, 1151.

NEW ZEALAND—
Question re abolition of surtax on tea
exported from India to — 1517-
18.

NIBKARORI—
Question 7e transfer of the Post Office
at — in the Distriet of Farrukha-
bad.

NIGHT FLYING—
See * Flying

NIGHT VISION TEST(S)—
See *“ Test(s) .

NON-MIGRATORY STAFF—
Question 7¢ allotment of quarters to
— in New Delhi. 1048-49.

NON-MUSLIM (§)—

See “* Muslim(s)

NORTH BIHAR—
‘Question re—
Damage to agricultural land in ——.
2310-13.
Floods in —. 2189-91.
‘See also ** Bihar 7.
NORTH BLOCK—
Question re—
Provision of more space for clerks
working in the — of the Secretariat,
in New Delhi. 637-38.
Space provided for officers in the —
of the Secretariat in New Delhi.
642,

NORTH WESTERN RAILWAY—
See “ Railway(s) 7.

NORTHERN COMMAND-—

Question re alleged influence of the —
on the Executive Officer of the
Aé:nb&la Cantonment Board. 375-
76.

NORTH-WEST FRONTIER CIRCLE—
Question 7e tours of the Postmaster
General and the Senior Deputy
Postmaster General, Punjab and
—. 1052-53.
NORTH-WEST FRONTIER PRO-
VINCE—
Motion for Adjournment re—

Ban on the Red Shirt Organisation
in the —. 37-38.

Withdrawal of notifications declaring
certain Muslim organisations as un-
lawful in the —. 36.

Question re—

Allocation of seats in the Leglslatlve
Assembly for the 854-55.

Employment of Muslims in the In-
come-tax Department in the Pun-
]ub, — and the Delhi Province.

-36.

Promotmns in the Income-tax De-
partment of the Punjab, —and the
Delhi Province. 2336.

Red Shirt organisation in the —.
351-52.

NOTE(S)—

Question re—

Compilation of a Book containing
life — of the political leaders and
suspects of India. 1097.

Report of the committee appointed
to examine the rules regarding pay-
ment of the value of the lost Cur-

rency —. 1133-35.
NOTICE(S)—
Question re serving of demand — of
- income-tax in Bihar and Orissa.
784-85.
NOTIFICATION(S)—

Question 7e applicability of Railway
Board — No. 3352-E., to cerain
Railway services. 2190.

NOTIFIED AREA COMMITTEE—

Question re—
Audit of the Accounts of the Shah-
dara —. 1839,

Cows shot by Mr. Waugh, Honorary
Magistrate and President of the
Shahdara —. 782, 863.

NOYCE, THE HONOURABLE SIR
FRANK—
Consideration of the Report of the
Public Accounts Committee. 2395-
97.

Demand for Supplementary Grant in
respect of —
Expenses in connection with capital
outlay on schemes of aguculﬁuml
improvement and research. 2464,

Expressions of regret on the death of
Sir Manmohandas Ramji.  1526.
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NOYCE, THE HONOURABLE SIR
FRANK-— contd.
Suggestion for the postponement of the

NOYCE, THE HONOURABLE SIR
FRANK—— contd.

Factories Bill—
Motion to' consider.  131-35, 137, discussion on the Indian Army
167-71. (Amendment) Bill to enable Gos

vernment to consider their position

Consideration of—
n regard to the amendment of Sir

Clause 2. 175-76.

Clause 4. 177 Abdur Rahim. 1548,
.Cl?)lgs; 5. 279,280, 281, 282-83, NUMBER TAKER(S)—
Clause 11. 285 Question ro—
Clause 12, 287, 290-91. Promotion of — and train clef‘l:s on |
Clanke 15 503,04, the East Indian le(\'ay 1358.
lezus_u 3.‘:‘ : Pmmuhun of — on the

SRt Railway

Clause 33.
Clause 34.
Clavse 35,
Clause 43.

NURSE—
Question re keeping of a qualified —
or midwife of every Pilgrim Ship.

Clause 49.
Consideration ot— %
Clause 50. 313. s}
Clause 51. 314.
Clause 58. 315-16.  OFRIC
Clause 59. 316; 317, 318, CLRE A O
Clause 60. 320. Ali, Mr. Hamid Moizuddin Abdul. 1.
Clause 66. 321. Bhadrapur, Rao Bahadur, Krishna
Clause 76. 324. Reddl B i
Clause 77. 324, 325-26. Buss, Mr. 15
Motion to pass. 426, 431, 433, 435, Craik. Th(‘ Honourable Sir Henry.
430, 441, 442-43, 445, 446-50. 3
Indian Aireraft Bill— Duguid, Mr. Alan. 549.
Motion to refer to Select Committee. Grigg, The Honourable Sir Percy
98-101. James. 1.
Presentation of the report of the Kamaluddin Ahmad, Shams-ul-Ulema,.
Select Committee. 643. Mr. 1.
Motion to consider. 1161-62, 1164- Lee, Mr.D.J. N, 1.
65. Lumby, Lieut.-Colonel A. F. R. 17
Motion to pass. 1165, 1166-67. 1335.
Indian Carriage by Air Bill— Perry, Mr. E. W. 1.
Motion to refer to Select Committee. Raisman, Mr. A. J. 1.
93-95, 96. Richards, Mr. W. J. C.. 719.
Presentation of the report of the Row, Mr. K. Sanjiva. 1.
Select Committee. 643. Scott, Mr. W. L. 1.
Motion to consider. 1157-58. Sircar, The Honourable Sir Nripendra
Motion to pass. 1160. Nath. 1.
Indian Dock Labourers Bill— Spence, Mr. G. H. 1.
Motion to consider. 756. Trivedi, Mr. C. M. 1.
Indian Iron and Steel Duties Bill— Zakaullah Khan, Khan Bahadur Abu
Motion to pass. 2126. Abdullah Muhammad. 1.
Indm.q Petroleum Bill— Zyn-ud-din, Khan Bahadur, Mir. 1.
Motion to refer to Select Committee.
68-70, 71. OBJECTIONS—
Presentation of the Report of the Question re disposal of income-tax —
Select Committee. 1502, in the Income-tax Department,
M%i';;on to consider. 1682-83. 1686- Bihar and Orissa. 1110, [
Motion to 1689. OUBROT ==
Resotuton rel,}u;?)pomtmant oin Cor- Question re abolition of — levied in
mittee on the Indian Coal Industry. some places under the Government
1314, 1315, 1324, 1327-3L. s St
Statement (laid on the table) ¢ cases in OFFENCES—
which the lowest tenders have not Question re waiving of the disqualifica-
been aceepted by the High Com- tion of Congress candidates con-
missioner for India in purchasing victed for — in_connection with
ftl%x:ie% for the Government of India. the Civil Disobedience Movement.
2104-05. 487.
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OFFICE HOURS—
Question re change in the — of the Rail -
way Board. 465.

OFFICER(S)—
Question re—

Allegations against British
soldiers. 375.

Appointment of — in the Income-tax
Department. 363.

Carrying of relatives and friends of
Traffic Department — in  their in-
spection carriages. 1012,

Certain — on the East Indian Rail-
way. . 2197-98.

issioned—serving in the Indian

y, the Indian Air Force and
the Indian Marine. = 1145:46.

Cost of maintaining regular — of the
Army born by the Territorial
Budget. 3. ¢

Deputation to the Railway Board
regarding the ratio of posts to be
held by the HEast Indian Railway
and Old Oudh and Rohilkund Rail-
way —. 392. :

European — on contract at the
Indian Lac Research Institute.

and

1031-

Gazetted — due to retire ‘in the
Government of India Offices.
1053.

Indian — employed in the Army

Headquarters. 744-45.

Indian — employed in the Contracts
Directorate. 746-47.

Indian — employed in the Medical
Directorate. 745-46.

Medical Department — employed in
Delhi for the medical inspection of
schools.  1770.

Muslim  gazetted — recruited in
certpin departments of State Rail-
ways. 744,

Office accommodation allotted for
the — of the Accountant General of
Posts and Telegraphs in the New
Delhi Secretariat. 1108-09.

— in charge of Sales Sections on the
North Western Railway. 2338.

Recruitment of certain — to the
Army in India Reserve of —.
2316-17.

Report of the special — deputed to
investigate the condition of the
cocoanut industry. 1341.

Selection of senior grade — from the
Bombay Grenadiers, Ajmer. 376-
78.

Space provided for — in the North
Block of the Secretariat in New
Delhi. 642.

Status of — passing out of the Indian
Military Academy, Dehra Dun.
1367.

OFFICER(S)—contd
Question re— contd. 2

Superannuated — under the Rail-
way Administrations. 1335.36.

Temporary Indian Medical Service:
— whose services have been dis--
pensed with, 871-72.

Withdrawal of the concession given
to soldiers and — fravelling to:
Kasauli. 731.

OFFICER SUPERVISOR— 3
Question 7e sanction of the posts of an:
— and five fechnical military
clerks for the Master General of the
Ordnance Branch.  360-61.

OFFICTAL(S)—
Question re—
Allegations against an —  of the-

Moradabad Division, Hast Indian
Railway. 381. 3
Certain postal — in the Bengal and
Assam Circle, including Calcutta.

392, :

— or clerk to deal exclusively with:
the work of the League of Nations.
1262-64.

Posting of certain Incore-tax — at
a particular station for a long time-
in Bihar and Orissa. 1138-39.

Stoppage of the transmission of tele-
grams to Government —, editors-
and other personages. 617.

OIL—
Question re effect of the extra duty:
levied on light diesel — on agri--
e Sndit e

381

2317-18.

OPERATING DEPARTMENT—
Question re—

ppoi t of apprentice Train:
Examiners for the —. 46.

Selection Boards of the — and Com-
mercial Departments of the Hast
Indian Railway. 1004.

Separation of the Travelling Ticket:
Examiners, East Indian Railway:
from the —. 1119,

OPERATOR(S)—
Question re— et =
Employment of wireless — the-
Indian Coast and land stations.
2185-86.

Gr of the Teleph -
1673-74.

Holidays for the Telephone—. 1674.

Indians as wireless — under Messrs.
Marconi and Company on the-
Indian coast. 2186-87.

Pay and classes of Telephone —..
2366-67.

R 't t of Teleph . 2365.
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L OPINION(S) —
Question 7e —

Collection of — on the Temple Entry
Bill through the police at Karachi.
258.

—of tho Local Advisory Committees
on the Resolution regarding cater-
ing contracts on Railways. 2214

*ORDINANCE(S)—
Question re—

Amendmont of the Crown Lands —
of Kanya. 198-99.

British other ranks of the Indian
Army — Corps under the India
Unattached List. 2345-48.

(ORDNANCE FACTORY(IES)—
-Question re—

Chargemen in the — of India. 1651.

.Confirmation of staff in the — in
India. 1651.

‘ Contribution to the Provident Fund
in the — in India. 1652.

‘Grant of privilege leave to the staff
in the — in India. 1651.

Tntroduction of a scheme of gratuity
“in'the — in India. 1652.

“ORES—
Question re conversion of — of minerals
into metal. 1430, 1431.
+ORGANISATION(S)—
Motion for Adjournment re—
Ban on the Red Shirt — in the North-
‘West Frontier Province. 37-38.
‘Withdrawal of notifications declaring

certain Muslim — as unlawful in
the North-West Frontier =~ Pro-
vince.  36.
(ORISSA—
Question re—
© G llation of the ts of
Income-tax in —. 41-42,

‘Cases under Section 23(4) of the
Indian Income-tax Aect in —.

43.

Development of salt manufacture in
the coastal districts of —. 2426

Dovelo ment of the sources of salt
supply m —. 373.

Export of Chilka fish of —. 784,
1769.

Realisation of Income-tax demands
by certificates or distress warrants
in —. 372-73.

Recommendations of the — Boun-
dary Committee. 741, 747-48.

ORISSA (,IR(,LL*

ofund of income-tax aftsr the
mncellabiun of assessments in the
—. 44

Oriyas employed in the Telegl‘aph
Department in  the —. 43
2456.

ORIYA(S)—
Question re—

— employed in the Telegraph De-
partment in the Orissa Circle.
1143, 2456.

—-speaking people in the Income-tax
Department. 741.

Recruitment of — in certain depart-
ments of the Bengal Nagpur Rail-
way Workshop at Kharagpur.
747.

Recruitment of — in the Govern-
ment of India offices. 862

Recruitment of — in the Salt De.
partment. 747, 964.

ORIYA COOLIES—
See ** Cooly(ies)

ORTHODOX CLERKS’ QUARTER(S)—
See ©* Quarter(s) 7.

OTTAMA, REVEREND B.—
Question re—
Refusal of a passport to —. 33-34.
Refusal of passport to — to attend
the Second Pan Pacific Buddhist
Conference in Tokio, 341.

OTTAWA AGREEMENT—
Question re—

Inclusion of a table of export trade
in the report on the working of the
—. 720-21.

Proposals to supplement the — relat-
ing to Indian protective duties.
1347-49, 1514.

OTTAWA TRADE AGREEMENT—

Amendments to the — Rules. 2458,
Report of the Committes on the —.

2457-58.
OUDH—
Question 7e money earmarked by a
Vazir of — for the pension of

Prince Jehandar Shah’s decen-
dants. 13, 1551-56.

OUI)‘FVIAAKTD ROHILKHAND RAIL-

See ** Railway(s) 7.

OUTWARD STATION(S)—
See «“ Station(s)
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‘OVERBRIDGE—
Question re—
Foot — at the Rohtak Railway Sta-
tion. 53,
— at the Aligarh Railway Station.
35-36.

OVERSEAS STATIONS—
Question re despatch of books to —
by the Central Publication Branch.
371.

OVERSEER—
Question re electric and building — in
the Lahore General Post Office.
1521.

OVERTIME—

Question 7¢ deduction of one hour’s
on Fridays from the — of
m ernployees in the Govern-
1641.

M
ment of India Presses.

P
PACKAGE(S)—

Question  re cone n i railway
ireight for the riage of goods
and — to earthquake area. 337-38.

PACKER(S)—
Question re reversion of certain post-
men as—in the Amritsar Post
Office. 41.

PADHANA—
Question 7e anti-Government activities
of the Branch Postmaster, —,
Lahore District. 1424,

PATNT—
Question 7e contract for the supply of
ready mixed black — to the East
Indian Railway. 397-98.

PARSEY—
Question re closure of the marine shop
at —, Bastern Bengal Railway.
184 —86,

PAN-PACIFIC BUDDHIST CONFER-
ENCE—
Question re refusal of passport to
Reverend B. Ottania to attend the
Second — in Tokio, 341,

PANAMA—
Question 7e employment of — natives
by the Sind Indian merchants, 29.
PANDIAN, MR. B. RAJARAM—

Hindu Temple Entry Disabilities
Removal Bill—Motion to refer to
Select Committee, 2022,

PANDIAN, MRE. B. RATARAM —contd.

Question re —

Landing place for

. Ramnad. 1815-16,

Protection of Dhanushkodi, a sacred
place of importance to Hindus.
1816.

Provision of sheds for pilgrims at
Dhanushkodi. 1819,

Putting up of a board on the Ramnad
Station, Sotth Indian Railway.

air service in

1819,

Return of labourvers from Ceylon.

181617,

Running of an intermediate class
compar in the 1
Express of the South Indian
Railway. 1816,

Trunk road irom Madras City to
Delhi. 2348,

Working of crew system on the South
Indian Railway. 1817-18.

PANDIT, RAO BAHADUR 8. R.—

Question re—
Fund created from the personal
property of Raja Raghuji IIIL.
396.

Taxing of letters weighing a little
more than half a tola. 1352-53.

PANDYA, MR. VIDYA SAGAR—

Bengal Criminal Law Amendment
Supplementary (Extending) Bill—
Consideration of Clause 2. 643.

Giris’ Protection Bill—Motion to refer
to Select Committee. 1600, 3

Indian Army (Amendment) Bill—
Motion to refer to Select Committee,
74,
Consideration of clause 5. 2223.

Indian Tron and Steel Duties Bill—

Motion to refer to Select Com-
mittee. 811—17, 889,

Motion to consider. 1775.

Consideration of clause 4. 1935-36.

Consideration of clause 2. 2062, 2086,

Motion to pass. 2095—2101, 2114,
9115, 2124, 2127:

Point of order raised by — as to whether
it was in order that & member cast
his vote on one side, the paper was
torn up and another paper substi-
tuted and the count was taken
afterwards. 657

Point of order raised by the Honourable
Sir Joseph Bhore as to whether an
amendment restricting or controll-
ing prices to a Bill which seeks to
give protection to an industry is
in order. 2063-64, 2067,
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PANDYA, MR. VIDYA SAGAR—conid.

Question 7e—

Coins minted and issued from Indian
mints. 259-60.

Control over the administration of
the Madras Port. 628-29.

Enforcement of the provisions of the
Child Marriage Restraint Act. 635.

Formation of a separate department
to look after the administration of
the Indian Companies Act in
Madras. 631-32.

Grant of subsidies to the British
shipping industry. 637, S

Madras Telephone Company, Limited.
631, 2455,

Meetings of the Madras and Southern
Mahratta and South Indian Rail-
way Advisory Committee. 629—31.

Rice imported into the Madras
Presidency. 632—33.

Trade between India and Ceylon.
635—37.

Question (Supplementary) re—
Allotment of quartersinSimla. 1126.

PANDYA, MR. VIDYA SAGAR—concld.
Question (Supplementary) re—contd.

Prohibition of bearers of Indian
refreshment rooms from going near
the carriages occupied by upper
class European passengers on the
North Western Railway. 616.

Proposal for the removal of the Pusa
Agricultural Institute. 1046, ]

Proposal to exclude the Secretary of
the Indian Medical Council from
acting as an Inspector. 357, 358, |

Proposed visit of Miss Mayo to India,
2192,

Protection of the interests of Indian
shipping. 1750. |

Recruitment of the Chief Inspector |
of Explosives. 1840—46.

Recruitment of Vicer
sioned officers. 1148,

Report of the committee appointed
to examine the rules regarding
payment of the value of the lost
Currency Notes. 1134, 1135,

Representation regarding the Indian
Iron and Steel Duties Bill. 1621,
e

Commis.

Appointment of the Chief T
of Explosives, 2104,

Biochemical work in the Indian Lac
Research Institute. 1031,

Circulation of counterfeit rupee coins.
641, 642,

Classification of Burma rice, 1740.

‘Composition of the Cypher Branch

i ~of the Office of the Private
= ‘Secretary to the Viceroy, 1729,

Compulsory retirement of postal
employees having over 25 years'
service. 334,

Debt legislation. 1014,

Definition of ** machinery " pertain-
ing to cinema industry. 1002,

Employment of Indians in the Cypher
Bureau of the Foreign and Poli-
tical Department. 1653.

Establishment of the Reserve Bank
of India. 201-02, 735,

Harassment to the Members of the

Legislative Assembly for the an-
tecedents of their friends. 1265,
Import: of foreign rice into Indian

ports. 15,

Imposition of an export duty on
gold. 18, 19.

Indian doctors appointed on the
Executive Committee or Selection
Board of the Central Dufferin
Fund., 1640,

Monthly consolidated allowance for
members  of the Legislative
Assembly. 1631,

Permission to Mr. Sailendra Nath
Ghosh to return to India. 1509-

10.
Printing of the Fauji Akhbar. 2418.
2419,

re—
Catering Contracts on Railway. 697,
Constitution of Malabar into a

separate Province. 665—67, 672,

Statement re net earnings of certain
newly constructed Railway lines.
62,

PANEL OF CHAIRMEN—
Nominations tothe—. 39.

PARCEL(S)—

Question re postal and delivery fess
charged for —sent from  the
United Kingdom. 2179,

PARIS INSTITUTE OF INTELLEC-

TUAL CO-OPERATION—

Question re earmarking of a portion |
of India’s contribution to the
League of Nations for the main- |
tenance of the —, ete. 1437.

PARLIAMENT— ]

Question re  judgment by the
Honourable Mr, 8. K, Sinha, Chief £
Presidency Magistrate, Caloutts, f
against Mr. Hales, a Membsr
of —. 1762—68,

PARMA NAND, BHAT—

Mechanical Lighters (Excise Duty) Bill
—DMotion to consider. 1175.

Point of order raised by Sir Cowasji
Jehangir whether the Government
of India are precluded to bring for-
ward and the Legislative Assembly
to pass a Demand for Grant for &
specific object which is within the.
purview of a Provincial Govern: |
ment. 2155,
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PARMA NAND, BHAT—contd.
Question re—

Alleged working of a peon as cook to
the Assistant Manager, Government
of India Press, Aligarh. 2189,

Construetion of certain additions to
a prayer and stores shed in the
Government of India  Press,
Aligarh. 2188,

Delay in the delivery of posteards,
envelopes, ete., addressed in Hindi
in the Punmb 1037, 0.

Discharge of nine Deputy Assistant
Controllers of Military Accounts.
1830-31,

Examinations for refresher courses
in the Moradabad Division of the
East Indian Railway. 381.

Failure of Indian insurance com-
panies, 1043,

Fixation of holidays for Dussehra
and Diwali on proper days in the
United Provinces Postal Circle. 390.

Frauds at Rest Camp, Rawalpindi,
and Rations Stand, Chaklala.
1831-32.

Functions, duties and scales of pay
of journeymen employed in the
various departments of the North
Western Railway. 1114-15.

Grant of concessions to the students
of the depressed classes in the Delhi
University. 1043-44,

Head Ticket Collectors in the
Moradabad Division of the East
Indian Railway. 276.

Inconvenience illiterate in-
termediate class passengers in
mail trains. 1037-38.

Indians employed as Political Agents
or Residents of Indian States. 1037.

Indians recruited as sailors of the
Royal Indian Marine, 1769,

Indians recruited as soldiers or
sailors. 1039—42.

Legislation about  the purity of
drugs used by medical men in
India, 1037.

Members of dppmssed classes em-
ployed as peons in the Railway and
Posts and Telegraphs offices. 1044,

Migration of Kabuli unskilled
labourers to India. 1038,

Murree Hospital Coal fraud.  1832-
33.

Percentage allotted to BEuropeans
and Anglo-Indians of the control
staff on the Bombay, Baroda and
Central India Railway. 1447,

Post of Assistant Manager inthe
Government of TIndia  Press,
Aligarh, 2188-89,

Post Office Cash Certificates not
cashed or renewed after the expiry
of twelve years. 1042-43,

PARMA NAND, BHAT—concld.
Question re—contd.

Prevention of irregularities in the
Army Accounts. 1833,

Rates of interests charged by
Afghan money-lenders in India.

795.

Recruitment of Assistant Engineers
in Delhi. 789-90.

Selection of a man for appointment
to the post of W. I. X. on the
North Western Railway, 1130-31,

Traffic Tnspectors in the Moradabad
Division, East Indian Railway.
1135.

Use by members of the depressed
classes of platforms of Govern-
ment-owned wells. 1044,

Question (Supplementary) re—

Appointment of Muslims as Assist-
ants in the Home Department.
2344.

Closure of the marine shop at Paksey,
Eastern Bengal Railway. 184-—86.

Debt legislation. 1014.

Discharge of nine Deputy Assistant
Controllers of Military Accounts.
1821—25 and 1826.

Establishment of an Indian Regiment
of Artillery. 2351, 2352.

Printing of the Pawji Akhbar. 2419.

Resolution re—

Constitution of Malabar into a
separate Province. 680, 83, 684,
685.

Representation of Indian Christians
mn the services and Committees.
715—17, 1279—81.

PASS(ES)—
Question re—

Grant of — to the Travelling Ticket
Examiners and Inspectors on the
North Western and  East Indian
Railways. 2439-40.

Issue of — on the East Indian
Railway. 2340.

— for guards on the East Indian
Railway. 470.

Reduction in the number of — on the
East Indian Railway. 470-71.

PASSENGER(S)—
Question 7e—
Absence of an enclosed bathroom

for third class women — at
Phulera Railway Station. 353,
1273.

Inconvenience felt by illiterate in-
termediate class — in mail trains.
1037-38.

Non-stoppage of the Poona Fast —
at Kurla, Great Indian Peninsula
Railway. 749-50.

I2
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PASSENGER(S)—conid.
Question re—contd.

Prohibition of bearers of Indian
refreshment rooms from going
near the carriages occupied by
upper class European — on the
North Western Railway. 616.

PASSENGER DRIVERS—
See * Driver(s) "

PASSPORT(S)—
Question re—
Punishment for entering Afghanis-
tan without a —. 792.

Refusal of a — to Reverned B.
Ottama. 33-34.

Refusal of — to Reverned B. Ottama
to attend the Second Pan Pacific
Buddhist Conference in Tokio. 341.

PATEL, SARDAR VALLABHBHAT—
Question re release of —. 341.

PATIENT(S)—
Question re withdrawal of the con-
cession given to poor — travelling
to Kasauli. 730-31.

- PATIL, RAO BAHADUR B. L.—
Bengal Criminal Law Amendment
Supplementary (Extending) Bill.—
Consideration of clause 2. 643-45,
648, 1055 —57.
Question re—

Admission of Medical Group students
of the Delhi University in Medical
Colleges in India. 726.

Admissions to the Indian Military
Academy and martial communities.

2414-15.

O cial  bulleti 1 deasted
from Bombay. 870.

Confe of the repr ives of

Mysore and Hyderabad States to
consider the Tungabhadra Project.
2353.

Consti of the Selection Board
to interview the candidates for the
Indian Military Academy. 2414.

Editing and publishing of the
Kannada inseriptions. 2410-11.

Entrance examinations held for ad-
mission to the Indian Military
Academy. 2412-13.

Formation of & separate Karnatak
Province. 2411-12.

Indian officers employed in the Army
Headquarters. 744-45.

Indian officers employed in the
Contracts Directorate. 746-47.
Indian officers employed in the

Medical Directorate. 745-46.

PATIL. RAO BAHADUR, B. L.—contd.
Question re—contd.

Marks allotted for personal interview
at the entrance examination of the
Indian Military Academy. 2413-
14,

Purchase of stores for the Army. 746.

Question (Supplementary) re—

Contribution made for the education
of the students of the Delhi
University in the Lahore Medical
College. 743.

Establishment of an Indian Regiment
of Artillery. 2352.

PATNA—
Question re—

Accommodation provided for the
assessees in the Income-tax offices
at Cuttack, Chaibasa and —.
784, 1558,

Freight on rice from — to Delhi. 410.

Judgment of the — High Court in
the case of Raghunath Mahadeo.
1111-12.

Judgment of the — High Court in
the case of Seth Banshidhar
Poddar. 1113.

Proposal to shift the office of the
C issioner of In tax from
Ranchi to —. 240.

Remodelling of the —
Railway Station. 752.

Junection

PAY—
Question re—

Application of the new scales of —
and of the new leave rules. 1035,

Cut in the — of the industrial
employees of the East Indian
Railway Press. 273.

Different rules governing — and
allowances for the staff in different
Divisions of the North Western
Railway. 383.

Employment of staff on works other
than those to which their — is
charged on the North Western
Railway. 264.

Fixation of the — of telegraphists.
2369.

Functions, duties and scales of — of
jowrneymen employed in _ the
various departments of the North
Western Railway. 1114-15.

Increase of the of the Hastern
Bengal Railway ticket printing
staff.  394.

Initial — of graduates in the Postal
Department. 1523.

Memorials regarding — and allow-
ances of railway employees. 1000

Muslim stenographers in receipt Of
special — in the Government of
India Secretariat. 1006-07.
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PAY—contd.
Question re—conid.

New conditions of service and new
scales of — in the Army and Royal
Air Force Headquarters. 1128,

— and classes of Telephone Opera-
tors. 2366-67.

—, ete., granted to the old Oudh and
Rohilkhand Railway staff. 2205.
—, ete., granted to the old OQudh
and Rohilkhand Railway staff on

promotion. 383, 1104.

— of employees demoted on account
of retrenchment on their re-
employment on the North Western
Railway. 1422,

— of the Assistant Controllers on
the North Western Railway. 278.

Privileges in the matter of —,
allowances, ete., to Travelling
Ticket Examiners on the North
Western Railway. 1652-53.

Qualification, —, ete., of the Super-
intendent of the FEast Indian
Railway Press. 268.

Reduction of — of Railway Board
staff. 1506,

Reduction of — of subordinates on
the North Western Railway. 1137-
38.

Reduction of the — of Supernu-

merary clerks at the Army Head-
quarters. 2314-15.

Revised scales of — for the clerical
establishment of the attached
offices.  1144-45.

Rules in connection with appeals
regarding — and allowances on the
East Indian Railway. 395-96.

Scales of — for new entrants enrolled
under the Indian Army Act. ~ 1129.

PENALTY—
Question re remission of — imposed for
defanlting payment of income-tax
in Bihar and Orissa. 44.

PENSION(S)—
Question re— :

Counting towards — or gratuity of
the services of dismissed postal
employees. 2-3.

Disability — to military employees
invalided during the Great War.
44, 261-62, 386 —88, 405, 413, 416,
418, 2455.

Leave and — for the new entrants
to the Army and Royal Air Force
Headquarters. 1351.

Money earmarked by a Vazir of
Oudh for the — of Prince Jehandar
Shah’s descendants. 13, 1551—56

© — paid to the members of the old
Royal Family of Delhi. 12-13,
1551.

PENSION(S)—contd.
Question re—contd,
— to Daftries of the Attached
Offices. 2453.
Staff engaged for payment of — to
Army reservists. 1271,

PENSION CONTROLLER—
See ““ Controller(s) ™.

PEON(S)—
Question re—

Alleged working of a — as cook to the
Assi Manager, Goy of
India Press, Aligarh. 2189.

Members  of depressed  classes
employed as — in the Railway and
Posts and Telegraphs offices. 1044.

PERCENTAGE—
Question re—

— allotted to Europeans and Anglo-
Indians of the control staff on the
Bombay, Baroda and Central
India Railway. 1447.

— laid down for promotions from the
Provincial Civil Service to the
Indian Civil Service posts. 2331-
32. 5

PERMANENT WAY INSPECTOR(S)—
Question re—
Promotion to the —, posts on the
North-Western Railway. 1834.
Recruitment of — on the North
Western Railway. 1834-35.

PERRY, MR. E. W.—

Factories Bill—
Consideration of—

Clause 60. 318-19.
Clause 70. 322.
Clause 73. 322-23.

Indian Petroleum Bill—
Consideration of Clause 13, 1688.
Clause 14. 1688,
Clause 23. 1688.
Clause 29. 1689.

Oath of Office. 1.

PERSONATL ASSISTANT—
Question e post of — to the ‘Military
Secretary to the Viceroy. 1728.
PERSONAL INTERVIEW—"
See ““ Interview(s)

PERSONNEL—
Question 76—
Re-employment of retrenched —.
1335. <
Unauthorised travelling by the —
of the Railway Traffic Iepart--
ment, 1012,
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PERSONNEL BRANCH(ES)—
Quesnon 7e crea.f.wn of a post of
t for co-ordi
of — on various Divisions of the
North Western Railway. 277-8.

PERSONNEL DEPARTMENT(S)—
Question re organisation of the — on
State Railways. 1359,

PESHAWAR—
Question r¢ Garhwali soldiers imprison-
ed for d:sobeymg military orders
in —.

PETITION(S)—
Appointment of the Committee on —.
39.
Question re—

— made through the Bihar and
Orissa Government by the pro-
prietors and agents of some sugar
factories in Bihar. 2349-50.

luti — and ials re-
ceived for or against the Hindu
Temple Entry Disabilities Removal
Bill. 208—39.

PETROLEUM BILL—
See *“ Indian — ** under * Bill(s) .

PHAGLI—
Question re—
Appointment of an  Assistant
g\u-geon in charge of — Dispensary,

Exchanges from lower to higher level
of — quarters in Simla. 1445.

PHOOKUN, MR. T. R.—

Assam Criminal Law Amendment (Sup
plementary) Bill—Motion to con-
sider. 1153, 1154, 1871—76, 1386,
1411, 1415.

Question (Supplementary) 7e convie-

tion of Khan Abdul Samad Khan
of Baluchistan. = 1444,
PHOTOGRAPH(S)—
Question 7e . — of the licensee of

licenses granted to pilgrim guides.
1452,

PHULERA—

Question re absence of an enclosed
bathroon for third class women
pacsengers at — Railway Station.
353, 1273.

PICTURE INDUSTRY—
Question re motion — of India, 1003-
04,

PICE COINS—

Question 7e old single —, 750-51.

PIECE-GOOD(S)—
Question re—
Exports of raw cotton to Italy and
imports of cotton — and yarns
from Italy., 2357,
Tmports of artificial silk — and yarns
from Ttaly. 2358,
Tmports of Italian woollen — and
imposition of a quota on woollen —
from Japan, 2357,

PIECE-HAND(S)—

Question re non-payment to —
employees of the Government of
India Presses for work on holidays.
1855,

PILGRIM(S)—
Question re—

Arrangements for the disposal of
complaints of robbery and cheating
by Haj —. 1453- 54,

Arrangements made by the Sluppmg
Company for food of Haj —.

Complaints of Haj — during the lust
Haj Season. 1451.

Compulsory deposits by Haj — for
their tickets, 1455,

Food supplied to Haj — on board

ships. 179—82.

Indian — to Hedjaz. 343-44,

Indian Protector of — in Iraq.
1423-24.

Issue of return tickets on
Railways to Haj —. 145

3.

— to Hedjaz by overland route by
motor lorries. 343, 367-68,

— to Hedjaz from each province of

India. 367.
Provision of sheds for — at Dhanush-
kodi, 9.

Sanction given by Government to
— to proceed to Hedjaz by motor
lorries. 344.

Supply of food to Haj — of ships.
1452,

Tenders for the supply of food to —
on — ships, 2432-33,

PILGRIM. CAMP—

Question re construetion of sheds in
the — at Karachi. 1455,

PILGRIM GUIDES—
Question 7¢ photograph of the licensee
of licences granted to —. 1452.
PILGRIM SHIP(S)—
Question re—
Appointment, of Unani physicians on
—. 1456,

Defective system of food supply on
1452,

Keepmg of a qualified nurse or mld-
wife of every —, 1450, -
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PILGRIM SHIPS—contd.
Question re—contd.
Supply of food to Haj pilgrims of —.
1452,
Tenders for the supply of food to
pilgrims on —. 2432-33.
Unsatisfactory arrangements for
supply of food on— . 1617-18,

YPILOT "—
Question re article headed ““Travelling
Ticket Examiners’ published in
the —. 186.

PILOT SERVICE—

Question 7¢ appointment, of Indian ez
cadets of the Indian Mercantile
Marine Training Ship ** Dufferin
as leadsman apprentices in the
Bengal —. 352-53.

PLACES OF WORSHIP—

Question re acquisition by the East
Indian Railway authorities of lands
attached to Hindu — at Azimgan].
628, 1556.

PLATFORM(S)—
Question re—
Absence of a shed on the — of the
Hardwar Railway Station. 422-23,
Absence of fans over the — at the

Cawnpore Central Station. 1675,

Low — on certain important stations
on the East Indian Railway. 354,

Provision of a shed over the — at
Kalka. 354,

Racial discrimination in allowing the
use of the cab road between —
Nos. 6 and 7 of the Howrah
Station. 627-28.

Use by members of the depréssed
classes of — of Government-
owned wells, 1044.

PODDAR, SETH BANSHIDHAR —

Question re judgment of the Patn®
High Court in theeaseof —; 1113:

“POINT(S) OF ORDER—

— raised by Lieut.-Colonel A. F. R.
Lumby as to whether it is within
the compet » of the L lative
Assembly to enact the section
which the amendment of Sir
Abdur Rahim proposes to insert
in the Indian Army (Amendment)
Bill, 1530—44.

— raised by Mr. F. H. James as to
whether a Bill, which is put down in
the name of one Honourable Member,
can be introduced by another
Honourable Member. 1529-30.

POINT(S) OF ORDER—contd.

— raised by Mr. H. A. F. Metcalfe as
to whether it is permitted to ask
questions which affect the relations
between the Governor General and
an Indian State. 1457,

— raised by Mr. Lalchand Navalrai as
to whether the Habeas Corpus
law, the common law, can be
superseded by the Legislative
Assembly. 576-77.

— raised by Mr, Vidya Sagar Pandya
as to whether it was in order that
a Member cast his vote on one
side, the paper was torn up and
another paper substituted and the
count was taken afterwards. 657,

raised by Sir Abdur Rahim as to
whether the levy of excise duty isa
part of the principle of the Indian

TIron and Steel Duties Bill to which

the Legislative Assemly will be

committed by referring the Bill to

a Select Committee.

— raised by Sir Cowasji Jehangir
whether the Government of India
are precluded to bring forward and
the Legislative Assembly to pass &
Demand for Grant for a specific
object which is within the purview
of & Provincial Government, 2152 —
56,

— raised by the Honourable Sir Joseph
Bhore as to whether an amend-
ment restricting or controlling
prices to a Bill which seeks to
give protection to an industry is
in order. 2063 —67.

POLICE—

Question re— g
Alleged negligence of the — in
Ajmer. 2327.
Arrest of one Captain G. M. Sakhri
by the Delhi—., £
Blocking of traffic on the Cart Road

in Simla by the —. 344-45,
Collection of opinions on the Temple
Intry Bill through the — at

Karachi. 258,
Persons arvested wrongly by the
Delhi — for -certain alleged
offences. 40,

POLICE ARRANGEMENTS—

Question  7e provision of ‘medieal
facilities and — in the area near
the Government of India Press,
New Delhi, 1815, 2457.

POLICE ASSOCTATION—

Question 7e memorandum gubmitted
by the All-India — to the Secre-
tary of State for India. 28-29.
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POLICE CONSTABLE(S)—
Question re_,.travelling of -— - in an

ass 2 =
hetween Kalka and Simla. 346-47.

POLICY (IES)—

Question e payment of single-payment
sterling — or premiums by instal-
ments from Provident Funds. 554-
53,

POLITICAL AGENT(S)—
Question e Indians employed 8 —
or Residents of Indian States.
1037, 1846.

POLITICAL DEPARTMENT—

PORT(S)——contd.
Question re—contd.
Refund of custom duties charged a
Indian — on goods entering
Kashmir. 334.

PORT ADVISORY BOARD(S)—
See ** Advisory Board(s) .

PORT HAJ COMMITTEE(S)—
Question re—

Executive Officer of the — ab
Bombay. 1451.

Reports on the activities and sworking
of the —. 1450-51.

PORT TRUST—
Q ion e accident in the — yard ab

~Question re  certain — app
SHUSpRYTLE, <

POLITICAL LEADER(S)—
See ““ Leader(s) .

POLITICAL PRISONERS—
See * Prisoner(s) ™.

POONA—
Question 7e—

Non-stoppage of the — Fast Pas-
sengers at Kurla, Great Indian
Peninsula Railway. 749-50.

Quarters for inferior servants in the

~ Posts and Telegraphs Department

- at—. 728.20.

" Tenders for treasury contracts for
the Bombay and — Post Offices.
390.

POPE, MR. F. A—

Question re purchase by the Indian
Railways of Poppet Valves by —.
467-68. z

POPE COMMITTEE—

See * Committea(s) .

POPPET VALVES—
_Sés_ “* Valve(s) .

PORT(S)—
Question 7e—

Agreement for the carriage of Gov-
ernment and railway ~materials
between  different  Indian —.
2369—71.

Control over the administration of
the Madras —. 628-29.

Diversion of trade from Bombay —
to Kathiawar —. 110-11, 353-54.

Import of lfor’éign price into Indian
. =19,

Inve:stigution of the case of the British-

Indian — in the Guif of Cambay.
1654,

Reduction of the rates of Java.

Sugar at the Indian —.  333.

Karachi. 16-17.
POST(S)—
Question re—

Deputation to the Railway Board
regarding the ratio of — to be
held by the Bast Indian Railway
and old Oudh and Rohilkhand
Railway Officers. 392.

Lower and upper selection grade —
held by each community in the
Punjab Postal Circle before and
after retrenchment. 381.

__created in the office of the Director
of Civil Aviation. 1734.

Surplus — in the office of the Deputy

— Commercial Manager, Claims, East
Indian Railway. 382,

ND TELEGRAPHS—
Qu N re—
Certain concessions granted to the
staff of the office of the Director
General, — 26

Members  of d;p. ssed  classes |
employed as peors in the Railway

and — offices. 1044.

Office accommodation allotted for the =

office of the — in the New Delhi
Secretariat. 1108-09.

Promotion of clerks and assistants
in the office of the Director
General, —.  2421.22.

PO%’S AND TELEGRAPHS DEPART-
Question re—
Appointment of an Advisory Coms
mittee to the —. 2315-16.
Employment of Sikhs in the Upper
Subordinate Engineering Servic
of the Posts and - Telegraphs De:
-partment. 2337-38.

Loss in running the Telephone

Branch of the —.  2365-66.

Quarters for inferior servants in the

— at Poona, 728-29.
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POSTS AND TELEGRAHPS, DIREC-
TOR GENERAL OF—

Question re congestion in the rooms

oceupied by the clerical staff in the

office of the — . 1108.
POSTAGE—
Question 7¢ — on air-mail letters.
1725-27.

POSTAL AND DELIVERY FEE(S)—
See *‘ Fees ™.

POSTAL CIRCLE(S)—

Question re—
Appointment of Hindus as Line
Inspectors in the Punjab and
w North-West Frontier — . 1521-22.
Clerks and postmen retrenched in
each —. 1364,

Disposal of the staff cases of the
Punjab — Office and of the Dead
Letter Office, Lahore. 1051-52.

Examination for recrui t of lower
division clerks in the Punjab —
office. 1048-50.

TFixation of holidays for Dussehra

| i and Diwali on proper days in the

3 United Provinces — . 390.

Lower and upper selection grade posts
held by each community in the-
Punjab — before and after re-
trenchment. - 391.

Retrenchment in -the Bengal and
Assam —. 1360-61, 1363.

Reversion of certain clerks in the
United Provinces — . 389-90.

Stoppage of the increment of a tele-
graphist in the Punjab — . 1051.

Time test for work done by clerks in
— offices. 727.

POSTAL DELIVERIES—
Question rz reduction in the number
of — in Cawnpore City. 2409.

POSTAL DEPARTMENT—
Question re

of the staff of the — .

al pay of graduates in the —.
1523.

Retrenchment of staff in the Postal
Department. 1361—63.

POSTAL DIVISION— 2
Question re preponderance of Muslims
in cerbain cadres in the Derajat — -
1052.

POSTAL, DIVISIONAL OFFICE(S)—
. Question re increase cf work in the — .
727.98.

POSTAL EMPLOYEES—
N ee *“ Employee(s) .

POSTAL OFFICTALS—
See © Official(s) .

POSTAL RATE(S)—
See “ Rate(s) .

POSTAL STAFF—
Question re—

Confirmation of non-gazetted
2430-31.

Exchanges of the — of the Postal
Department. 1525-26.

Recruitment of inferior — in Delhi.
1522-23, 2456.

POSTAL SUB-DIVISIONS—
Question re Muslims recruited in the
Leh and Gilgit — in the Kashmir
State. 391.

POSTAL SUPERINTENDENT(S)—
Question re Inspectors of Post Offices
and Head clerks to — . 40.

POSTCARD(S)—
Question 7¢ delay in the delivery of
— , envelopes, etc., addressed in.
Hindi in the Punjab. 1037, 1560.

POSTMAN(EN)—
Question re—
Clerks and — retrenched in each
Postal Circle. 1364,
Reversion of certain — as packers

in tne Amritsar Post Office. 41.

POSTMASTER(S)—
Question re—

Anti-Government activities of the
Branch — , Padhana, Lahore
District. 1424,

Conversion of the post of the — ,°
Simla, into a season appointment.
2363-64.

Financizl power of a first class — to
obtain copies of Court judgments.
1520. =

POSTMASTER GENERAL—
Question re—
Fxamination in Gurmukhi held by
the — , Lahore. 41. S a7
Investigating Inspectors in the —'s
Office, Bombay. 2431.
Tours of the — and the Senior
Deputy — , Punjab and North-
West Frontier Circle. 1052-53.

POST OFFICE(S)—
Question re— :
Allegations against the Town In-
spector, Dethi Head — . 22,
Appointment of Inspectors of — .

1737-38. it .
Appointment of junior time-scals
clerks as Inspectors of — at

certain places. 1524-25. |
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POST OFFICE(S)—contd.
Question re—contd. =

Appointment of Town Inspectors in
the Delhi Head — . 1522

Flectric and building Overseer in the
TLahore General — . 1521

Examination for recruitment of lower
division clerks for the TLahore
General — . 2363.

Excessive hours of work in_the Delhi
Head —. 1523-24.

Inspectors of — and Head clerks to
Postal Superintendents. 40.

Memorial submitted by the Stamp
Vendors of the Rangoon General
—. 1622-23.

__ cash certificates mot cashed or
renewed after the expiry of twelve
years. 1042-43.

Promotion of the post of Inspector

in the Delhi Head — . 371-72.
Reversion of certain postmen as
packers in the Amritsar — . ¥
Saz[i)ngs banks work in certain — -

0.

Tenders for treasury contracts for the
Bombay and Poona — . 390
Transfer of the — at Nibkarori in

the District of Farrukhabad. 22-23.

PRAYER AND STORES SHED—
See *“ Shed(s) .

PRE-HISTORIC GALLERIES—
See “ Gallery(ies) *.

PREMIUMS—
Question re payment of single-payment
sterling policies or — by instalments
from Provident Funds. 544-55.

PREPONDERANCE—
Question re — of Muslims in certain
cl%dslées in the Derajat Postal Division.

PRESENT(S)—
Quesbion.re acceptance of — from
subordinates in the Railway Board’s

Office. 467.

PRESIDENCY MAGISTRATE(S)—
Question re  judgment by the
Honourable Mr. S. K. Sinha, Chief
— , Calcutta, against Mr. Hales a
Member of Pasliament, 1762-63.

PRESIDENT (8)—
Question re—

Cows shot by Mr. Waugh, Honorary
Magistrate and — of the Shahdara
Notified Area Committee. 782,

Motion passed by the Burma Legis-
llsgfg\;'e Council to remove its — .

PRESIDENT (THE HONOURABLE
SIR SHANMUKHAM CHETTY }—
Expressions of regret by — on the death

of Sir Bepin Behari Ghosh and Mr.
Aravamudha Ayyangar. 67.
Sir Dinshaw Mulla. 131,
Sir Gordon Fraser, 2044
Sir Manmohandas Ramji. 1529
Farowell remarks by —. 2489.
Tssues involved in the vote on the
demand for Supplementary Grant in
respect of salaries and other Expenses
in connection with Agriculture €x-
plained by — . 2160-61.
Observation by — that whenever Gov-
ernment undertake to give a day for
the discussion of a particular subject
in case there is a general desire on
the part of the House, then it is up to
Teaders of Parties to geb into
touch with the Leader of the House
and arrange for a discussion. 478-49,
Permission to give precedence to
motions for leave to introduce
certain Non-Official Bills not granted
by —. 917.
Remarks by — e convening of
meetings of Select Committees on
Non-Official Bills. 918-19.

‘Undertaking given by — that whenever
an Amending Bill is introduced,
sufficient number of copies of the
Original Act will be made available
in the Library. 517.

Undertaking given by — that whenever
there s a Bill to amend or supplement
a local Act, the Legislative Depart-
ment will supply to the Legislative
Assembly Department a copy of the
original local Act, which will be
rinted and supplied as an annexure

to the Bill before the House. 1371,

PRESS(ES)—
Question 7e—

Allegations against the accountant
and the establishment clerks of the
Government of India — , Aligarh.
1364.

Allegations against the head clerk
of the Government of India—;
Simla, 1366,

Alleged working of a peon as cook t0
the Assistant Manager, Govern-
ment of India— Aligarh, 2189.

Amalgamation of the BEast Tndian
and Eastern Bengal Railway — .

268.

Attendance of Factory Inspectors ab
the Government of India — &
1857-58,

Binders of the East Indian Railway
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PRESS(ES)—contd.
Question re—contd.

Certain appointments in the Govern-
ment of India, — , Calcutta, and
the Bast Indian Railway —
270-2.

Clerical grades in the Government
of India — . 2361-62.

Compensation leave for attendance
on gazetted holidays to certain
employees of the Government of
India —. 1855.

Compositors of the Hast Indian
Railway — . 269,

Construetion of certain additions to
a prayer and stores shed in the
Government of India —, Aligarh.
2188,

Contributory Provident Fund for the
clerks of the Government of India.
— . 2362-63.

Conveyance allowance paid to the
head clerk and cashier of the
Government of India — , Simla,
for receiving payments of bills
from the bank. 1365-66.

Cut in the pay of the industrial
employees of the East Indian
Railway — . 273.

Deduction of one hour’s recess on
Fridays from the overtime of
Muslim employees in the Govern-
ment of India — . 1641.

Employment of a highly paid
Mechanic and Assistant in the
Fast Indian Railway — . 268.

Extra wages for compositors of the
East Indian Railway — working
after 2 P.M., on Saturdays. 272,

Extra wages or credit leaye for
compositors of the East Indian
Railway — working on holidays.

of the Government of India — ,
Simla. 1756-77.

(irace time for attending office to the
employees of the Government of
India — , Simla, 1667-68.

Tncrease of printing work in the
Government of India —, New
Delhi,  1856.

Introduction of new conditions of
service in the Eastern Bengal
Railway —- 385.

Tntroduction of new system of
service in the East Indian and
Eastern Bengal Railway—. 269

Leave due to suspected lead-poison-
ing to the employees of the Gov-
ernment of India — , Simla.
1757-58.

Muslims and non-Muslims in the
Clerical Branch of the Government
of India — , Aligarh. 1365. -

PRESS(ES)—contd.
Question re—conid.
Non-cbservance of last Saturday
as a holiday in the Government
of India — . 1759.
Non-payment to piece-hand —em-
ployees of the Government of

India — for work on holidays.
1855.

Post of Assistant Manager in the
Government of India — , Aligarh,
2188-89.

Printing of certain publications in
the Government of India —

New Delhi.—1856-57.

Printing of * Economy ~ Report”
in the Bastern Bengal Railway —.
270.

Prohibition of the publication of
articles and interviews given by
Mr. Subhas Chandra Bose in the
Yugo-Slavy —. 2347-48.

Promotions in the Hast Indian
Railway — . 270,

Provision of medical facilities and
police: arrangements in the area
near the Government of India —
New Delhi, 1815, 2457.

Provision of proper medical facilities
for the employees of the Governs-
ment of India — , New Delhi.
1857,

Qualifications, pay, ete., of the Su-
perintendent of the East Indian
Railway — . 268

Reducfion in the number of com:
positors in the Government of
India — , Simla and New Delhi.
2416.

Reduction in the working time of the
industrial hands in the Govern-
ment of India — . 1757

Relatives of the head clerk of the
Government of India — , Simla,
provided with quarters. 1366-67.

Retrenchment due to the amalga-
mation of the Bast Indian and
Eastern Bengal Railway — .
264-67.

Time of the clerical staff of the
Giovernment of India — . 1768-
59,

RESS TELEGRAM(S)— =
Question re proposed increase in —
rates. 740.

PREVENTIVE SYSTEM—

Question re introduction of the— of
check by posting groups of
Travelling Ticket Examiners, 53-
54,
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PRINCE(S)—
Question re— Q ontd.
Release of Mr. Nikhil Guha Roy, &

Fxlmg of suits against ruling —

Gnevancee of the — of the Moghal
dynasty. 12, 1540-51.

PRINTED MATTER—
Question re reduction of postal rates
on circular letters and other —.
2316,

PRINTING—
Question re — of certain
in the Government of
New Delhi. 1856-57.

PRINTING WORK—
Qumion 7e increase of — in the
Government of India Press, New
Delhi. 1856,

ublications
ndia Press,

PRISONER(S)—
Question re—
Attack of tuberculosis of political —
in the Andamans. 1511,
Certain facilities of Division IIT —
in the Andamans, 32,
Correspondence with his relations of
Mr. Satin Sen, a State —in the
Campbellpur jail. 371.
Diet allowance of State — Mr.
Jibon Lal Chatterjee. 1628-20,
~ Fresh batch of political — sent to
E che Andmun: 31l
unger-strike by political —in the
Andamans. 65 Sp

Iliness of State — Mr,
Chatterjee. 1628,
Tiiness of State — Mr. Jibon Lal
Chatterjee and his transfer to the

Nasik Jail. 1629,

Iliness of Mr. Sushil Das Guptas, a
political — in the Andamans.
1510-11.

Keaping of State — at one place.

S Lxghts allowed to — in the Cellular
s _Andamans.  33.

— detained under Regulation ITL
of 1818, 1424.28,

Political — sent to the Andamans.
1510.

— detained under Regulation III
of 1818. 1457,

Proposed transfer of Mr. Vidya
Bhushan, a — detained under
Regulation IIT, from the Delhi
Jail to the Andamans. 1853,

Punishment given to certain political
—in the Andamans. 1512

Punishment inflicted on Dr. Narain

Jibon Lal

Roy, a political — in = the
Andamaus 1511-12.

of civil disobedi —
860-61.

political — in the Andamans. 33,
Release of political — in Baluchistan,

7
Smto _detained under Regulation

IIT of 1818. 1858-59.
Transfer of Mr. Bimalendu,
Chakravarty, a political —

from the Andamans to the Alipore
Centrai Jail. 31.
Transfer of Mr. Nikhil Guha Roy, &
political — , from the Cellular
Jml Andamans, 1511,
Transfer of several Bengali State —
to the Nasik Jail. 1507-08.
Withdrawal of permission of inter.
view granted to Mr. Susil Das |
Gupta, a political — in the
Andamans. 32.

PRIVATE INDIVIDUALS—
Question re loans advanced by Goy-
ernment to — . 2440,

PRIVATE SECRETARY TO H. E.

THE VICEROY—
Question re—
Clerical appointments made in the
offices of the — and the \Ilhta.ry  §
Secretary to  the  Viceroy, |
ete, 1732,

Composition of the Cypher Branch ¢
of the Office of the — .  1728-20.

Holidays in the Offices of the
\hhrar\ Secretary and the — .
1

Resi e_‘rml clerks in the
the — . 1730.

Office of

PRIVILEGE LEAVE—
See ** Leave(s)”

PRIZE(S)—

Question re winner of the — for the:
design' of an improved bone-cmshﬂ
350.

PROCEEDING B

Motion #¢ ~ expunction of - certain 3
portions from  the — of the
Assembly. 1463,

Question re— E
— of the Economic Conference. 787 |
— of the Indian Tea Licensing

Committee. 1821, 1

PRODUCTION DEPARTMENT—
Quesnon 7¢ appiontment of up}?m
the

tices in the — of Lallooah
Workshops. - 51.
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PROFIL(S)—
Question re surplus — derived from
State Railways. 1363-64.
PROHIBITION—

Question 7¢ — of the publication of
articles and intérviews given by Mr.
Subhas Chandra Bose in the
Yugo-Slay Press. 2347-48.

PROJECTOR(S)—
Question 7e increase in the import

duty on — , amplifiers and loud
speakers, ete. 1053, 2372.
PROMOTION(S)—

Question re—
Alleged racial discrimination in the
matter of recruitment and — of

Indian Guards in th> Howrah
Division, East Indian Railway.
469.

Appointment and — in the Lillooah
Railway workshop. 242-43.

:\ppmnxmenta, — , transfers, ete.,
in the Income-tax Department.
363-64.

Introduction of the system of —
for Civilian Storekeepe: 2346.
Method of — in the Government of

India- Departments. 466.

Method of — on the East Indian

i Railway. 26.

F  Mileage allowance and grade — to

3 the old Travelling Ticket In-
spectors of the Accounts Depart-
ment. 494-95.

Pay, ete., granted to the Old Oudh
and Rohllkund Railway Staff on
— . 383, 110

Percentage laid down for — from
the Provineial Civil Service to the
Indian Civil Service posts. 2331-
32.

— and seniority of the Travelling
Ticket Examiners and Inspectors
on the North-Western and Bast
Indian Railways. 2439,

— in certain grades on the Lucknow
and Moradabad Divisions of the
East Indian Railway. 274-6,
1011.

— in the Army Headguarters.
1266-67.

— in the Commercial Department of
the East Indian Railway. 1005.
— in the East Indian Railway Press.

270.

— in the Engineer-in-Chief’s Branch,

Army Headquarters. 790.
— i the Income-tax Department of
the Punjab, North-West F-urmer
and Delhi Provinces. 233

~ — in the Judicial Depanmeut in

- Delhi. 401.

PROMOTION(S)
Question re——contd.
— in the office of the Agent, North-
‘Western Railway. 422.

— of clerks and assistants in the
office of the Director General,
Posts and Telegraphs. 2421-22.

— of clerks in the Army Head-
quarters. 2315,

-—o(;g 7employecs on State Railways.

— of Indian Military Assistant
Storekeepers. 2346-47.

— of number-takers and train clerks
on the East Indian Railway. 1358.

— of numbertakers on the East
Indian Railway. 1103-04, 1356-
57.

— of railway employees subject to
the pa:;mg of the Walton Training
School Examination. 383.

— of Section Controllers in the
Moradabad Division, East Indian
Railway. 1759-51.

— of senior Accountants and Assist-
ant Accounts Officers on State
Railways. 2421,

— of staff held up on their maximum
on State Railways. 1354-56.

— of staff in the Moradabad Division,
East Indian Railway. 2325.

— of staff of the Old Oudh and
Rohilkhand Railway 2440,

— of Sub-Assistant Surgeons em-
ployed on Railways. 1736.

— of subordinates of the Audit
Department, of certain Railways.

2419-20.
— of third division clerks in the
Army Headquarters. 403.

— to the Permanent Way Inspector’s
posts on  the  North-Western
Railway. 1834

— to the post of Inspector in the
Delhi Head Post Office. 3871-72.

— to Transportation Inspectorship.
1814.

Rules for the — of passenger drivers
to mail drivers on State Railways.

415.
PROPAGANDA—
Quesf,xon re encouragement of the
‘ Buy Indian ” —. 497-98.
PROPERTY(IES)—

Question 76—

Fund created from the personal —
of Raja Raghuji ITL. 396.

Inequity in the matter of the levy of
income-tax in connection with the
owners of house — . 21-22.

Monetary valus of the —
by the Oriya coolies in Assam.
2429.
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PROPERTY(IES)— conld.
Question re—conid.

Restoration by Government of
40

Congress money and — . 340.
Theft of railway — at the New
Delhi Railway Station. 385.
PROPOSAL(S)—
Question re — to supplement the

Ottawa Agreement relating to
Indian Protective Duties. 1347—
49.

PROPRIETARY RIGHT(S)—
Question re action taken on the Reso-
lution regarding — of citizens in
the land. 2203.

PROPRIETOR(S)—

~ Question re petitions made through
the Bihar and Orissa Government
by the — and agents of some sugar
factories in Bihar. 2349-50.

“PROSECUTION(S)— :
Question re — under the Child
Marriage Restraint Act. 781-82.
PROTECTION—
Question re—

Appointment of an Indian woman
on the Advisory Committee of the
League of Nations for the — and
welfare of children. 1838-39.

Evidence before the Tariff Board on
the — of steel. 1044-45.

Legislation on the — of steel
industry. 477-78.

— from strikes and riots of certain
collieries. 1035.

— of cocoanuts against
Cempetition. 1340-41.
—of the interests of Indian shipping.

1750.
Report of the Tariff Board on the
—of the steel industry. 623.

Ceylon

PROTECTIVE DUTIES—
Question re proposals to supp nt
the Ottawa Agreement relating
to Indian — .
See also * Duty(ies) .

PROTECTOR OF PILGRIM(S)—
See “ Pilgrim(s) .
PROTEST(S)—
Question re — by Mr, Sarat Chandra

Bose for his complicity in terrorist
activities. 233-34,

PROTOCOL(S)—
Convention and — 7e commereial
relations between India and Japan.
506—10,

PROVIDENT FUND(S)— r
Question re— |
Contribution to the — in the|
Ordnance Factories in India. 1652, |
Contributory — for the clerks of|
the Government of India Presses,
2362-63.

Payment of single-payment sterling
Policies or premiums by instal-
ments from — . 554-55.

— accounts of employees of the Lae!
Cess Committee, 1439-40, i

PROVINCE(S)—
Resolution re constitution of Malabar
into a separate — . 663-87

AL CIVIL SERVICE—
vil Service ™, =
PROVINCIAL SERVICE— !

Question re scheme of — in the
Railway Mail Service. 993-99.

PUBLIC—
Question re stoppage of issuing new
coins to the — by the Bombay

Currency office. 1131.

PUBLIC ACCOUNTS COMMITTEE—
Presentation of the Report of the —.
1861—1928. ]
Consideration of the Reports of the
— . 2307-08, 2375-2402,
PUBLIC HOLIDAY—
See *“ Holiday(s) .

PUBLICATION(S)—

Question re—
Damago of — stocked in the Central
Publication Branch. 1760-61.

Editing and — of the Kannada
inscriptions. 2410-11.
Free supply of statistical — to

Universities. 23,

Printing of certain — in the Govern:
ment of India Press, New Dalhi |
1856-57.

Prohibition of the — of articles and
interviews given by Mr. Sublas
Chandra Bose in the Yugo-Slav
Press. 2347-48. 4

— concerning Indian minerals, 1431

— issued by the Archaeological
Department. 1678-81.

— received by Government from
the League of Nations or the
Il;temational Labour Office. 2211

PUBLICITY BUREAU—

Question 7¢ Film Department of the
Railway —. 1004,
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PUNISHMENT(S)—
Question 7e.—
— given to certain political prisoners
in the Andamans. 1512,
— inflicted on Dr. Narain Roy, a
political prisoner in the Andamans,
1511-12,

PUNJAB—
Question re—

Delay in the delivery of postcards,
envelopes, etc., addressed in Hindi
in the —. 103: 1560.

Disposal of the staff cases of the —
Postal Circle Office and of the
Dead Letter Office, Lahore. 1051-
52,

Employment of Muslims in the
Income-tax Department in the —
North-West Frontier and Delhi
Provinces, 2335-36.

Examination for recruitment of
lower division clerks in the —
Postal Circle office.  1049-50.

Licence for country wine retail-sale
and whole-sale bottling in the —
and Delhi. 2359.

Lower and upper selection grade
posts held by each community
in the— Postal Circle before and
after retrenchment. 391.

Promotions in the Income-tax De-

partment of the — , North-
‘West Frontier and Delhi Provinces.
2336.

Stoppage of the increment of a
telegraphist in the—Postal Circle.
1051.

Tours of the Postmaster General
and the Senior Deputy Postmaster
General, — and North-West
Frontier Circle. 1052-53,

PUNJAB AND NORTH-WEST FRON-
TIER POSTAL CIRCLE—
Question re appointment of Hindus as
Line Inspectors in the — . 1521-
22.

PUNJAB STATE(S)—
See “ State(s) .

PURCHASE(S)—
Question re—

— by the Indian Railways of
Poppet Valves by Mr. F. A. Pope.
467-68,

— of coal by State Railways. 419.

— of stores for the Army. 746,

PURI, MR. B, R.—
Bengal "Criminal Law Amendment
ling) Bill —

¥
Motmn to pass. 1073 80, 1087.

PURIL, MR. B. R.—cortd.
Indian Iron and Steel Duties Bill—
Motion to refer to Select Committee.
809.

Motion to consider. 1801.
Mechanical Lighters (Excise Duty) Bill
— Motion to consider. 1175.
Question (Supplementary) re—
Recruitment of the Chief Inspector
of Explosives. 1840-46.
Retrenched hands of the Bihar and
Orissa Income-tax Department,
1141, 1142,

PURI, MR. GOSWAMI M. R.—

Question re—
Advances made to the Bahawalpur
State. 2422.23,

by new contractors in the

> auction in Delhi. 2359,

n making funding arrange-
ments of the Bahawalpur loan.
2423-24

Deposit of fees of retail.sale shop
of country liquor at Roshanpura,
Delhi. 2360-61.

Income of the Sutlej Valley Project.
2423,

Licence for country wineretail-sale
and whole-sale bottling in the
Punjab and Delhi. 2359,

Low salaries of Assistant Station
Masters on the North-Western
Railway. 410.

Securing of more than one retail-sale
license of country liquor in auction
in Delhi, 2360,

‘Whole-sale and retail-sale licenses of
country spiritin Delhi. 2359.

PURWA—
Question re provision of a mxlws,y
connection to Mourawan and —
1611-17.

PUSA—
Question re—

Disposal of land attached to the —
Agricultural Tnstitute. 1846-48.

Permission given to the Electrical.
Engineer,— Research Institute to
Tun a cinema, 2438-30,

Proposal for the removal of the —
Agricultural Institute. 1045-48,

Protest against the transfer of the
Research Institute from — to.
Delhi, 788-89.

Retrenchment of staff in the —
Research Institute. 2439,

Transfer of the Research Institute.
from — to Delhi. 188-92, 334-35,
741, 751, 1848-52, 2375,

PUSA AGRICULTURAL INSTITUTE—
Question 7e proposal for the removal
of the—. 1097.
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PUSA INSTITUTE— - QUARTER(S)—contd.
Question re ndvissbilitvy of remoying Question re— contd.
the — to Meerut instead of to Provision of flush latrines in Govern-
Delhi. 1619 ment — in New Delhi. 107-08.

PUSA RESEARCH INSTITUTE—
Question re—
Buildings of the —. 2215—17. See
also * Institute(s) ™.

PUSHEAR—
Question 7e —
Establishment of a municipality at

—, Ajmer. 198,
Income of the Barahjee Temple in
—, Ajmer. 194,

Reservation of the Queen Mary
Zenana Ghat in — , Ajmer, for
the exclusive use of women. 193-

PUSHEAR JAGIR—
Question re income of the — .

“PYROTECHNIC MATCHES—
See “ Match(es) ”.

Q

«QUALIFICATION(S)—
Question re —, pay, etc., of the Super-
intendent of the East Indian Rail-

- way Press. 268.

«QUARANTINE—
Question re deficit incurred in the admi-
nistration of the Kamaran —
Station. 2367-68.

/QUARTER(S)—
Question re—
Allotment of new — in New Delhi.
2187-88.
Allotment of orthodox and unortho-

194—98,

dox clerks’ — in Simla. 1104-05.
Allotment of —in Simla. 1125-26,
1445-46.
_Allotment of — to daftries in the

Quartermaster General’s Branch
and the Indian Stores Department.

A1;2453:54.

otment of — to non-migrato
staff in New Delhi. mgito, =

Constraction of —for daftries in
New Delhi. 624-25.

Exchanges from lower to higher level
_of Phagli —in Simla. 1445.

Fixation of iron windows in certain
— in the Raja Bazar Square and
Lane, New Delhi. 105-6.

Lower class — allotted to the Govern-
ment of India staff in New Delhi.
1512-13.

Preference to Secretariat staff in the
allotment of — in Simla. 1122-25.

— for inferior servants in the Posts
and Telegraphs Department ab
Poona. 728-29.

Refunds of rent in respect of —in
New Delhi for overlapping periods
before and after the winter season.
2424.26.

Relatives of the head clerk of the
Government of India Press, Simla,
provided with —. 1366-67.

Summer Hill and Kaithu — in
Simla allotted to men belonging to
other offices, excluding the Secre-
tariat. 1122,

Summer Hill and Kaithu — in Simla

allotted to the Army Headquarters |

staff. 1122,
Summer Hill and Kaithu — in Simla

allotted to the Government of |

India Secretariat staff. 1122.
Unorthodox — in Simla. 1106-08.
QUARTERMASTER GENERAL'S
BRANCH—
Question 7e allotment of querters to
daftries in the — and the Indian
Stores Department. 2452-53.

QUEEN MARY ZENANA GHAT—
Question re reservation of the —in
Pushkar, Ajmer, for the exclusive
use of women. 193-94.

QUESTION(S)—
Announcement e information promised
by Government in reply to—.
278.

Point of order raised by Mr. H. A. F.

Metcalfe as to whether it is per.
mitted to ask — which affect the
relations between the Governor
General and an Indian State. 1457,

Question re— £

Information promised in reply to cer

tain — asked in the Legislative
Assembly. 1000-01.

Precluding the raising of a— dis
cussed at the meeting of the Indian

Medical Council from being raised |

within a year after such discussion.
355.

QUETTA—
Question re— 5
Amalgamation of the — and Karachi
Divisions of the North Western
Railway. 10-11.
Tenders for the supply of asphalt

ties. 2358,

invited by the — Military authoris

|
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R

RACIAL ARRCGANCE—
Question re  alleged — in  South
Africa. 1656.

RACTAL DISCRIMINATION—
Question re—

Alleged — in the matter of recruit-
ment and promotions of Indian
Guards in the Howrah Division,
East Indian Railway. 469,

— in allowing the use of the cab road
between platiorms Nos. 6 and 7 of
the Howrah Station. 627-28.

— in the matter of railway accom-
modation and supply of food to
clerks on tour with His Excellency
the Vieeroy. 1730.

— on the East Indian Railway in the
matter of appointments. 49-50.

RACK(S)—
Question rz iron — collapsed in the
Central Publication Branch.

1759-60.

RAGHUBIR SINGH, RAT BAHADUR
KUNWAR—
Apponmnent of — to the Committee on
Petitions. 39,
Girls Pmtectmn Bill—Motion to refer
to Selec Committee. 1586-87,
1988- 8.)

Indian Army (Amendment) Bill—
Motion to consider, 1472.73.
Question re overbridge at the Aligarh
Railway Station. 35-36.

RAGHUJI, RAJA—
Question 7e fund created from the per-
sonal property of — III. 396.

RAGHUNATH MAHADEO—

Question 7¢ judgment of the Patna
High Court in the case of —.
1111-12,

RAILWAY(S)—

Asgam Fengal—

Question re—
Construction of a bridge on the
Chittagong-Laksham branch of

the —. - 1667,

Disposal of surplus land on the

1771,

Barsi nghb—

Question ve nompm\ ision of latrines
in the third class carriages on cer-
tain section of the —. 617-18.

Bengal and North-Western—

Question e security measures for
ladies travelling over-night on the
—.  1098-09.

RAILWAY(S)—conid.

Bengal Nagpur—
Question re—

Bengali Muslims in the head offices
of the —and the CGreat Indian
Peninsula Railway at Bombay.
1121,

Freight agreement between the
Tata Tron and Stee] Company,
Limited and the — 1336—39.

Muslims  employed in the head
offices of the —at Calcutta.
11207

Railway freight agreement between
the Tata Iron and Steel Company
and the — Railway. = 1833-34.

Recruitment of Oriyas in certain
departments of the — Work-

shog at Kharagpur, 747,
Bombay, Baroda and Céentral India—
Question re—

Appointments of Firemen at

ulsar on the —. 55,

Denial of the benefit of Sunday
rest to workers in the running
sheds at certain places on the
—. 4233
Non-provision of fans in certain

second class compartments of

certain trains on the—. 111-12.

Percentage allotted to Europeans
and Anglo-Indians of the Con-

trol Staff on the —. 496, 1447.

Provision of a turnstile gate at the
Garhi Harsaru Railway Station
on the—. 625-26, 115Q -51.

Provision of certain ‘amenities on
stations of the Rewari-Fazilka
and Kotkapura-Fazilka sections

of the —. 56-57. .

Dehra Dun-Hardwar—

Question 7¢ expiry of the term of

agreement of the —,
Delhi-Ambala-Kalka—

Question 7e posting of the psrsounel
of the — to the Moradabad Divi-
sion of the East Indian Railway,
2206-07.

East Indian—

Question re—

Absence of seniority list on the

23-24.

Acquisition by the—
of ds attached fi
places of worship at ‘Azimganj.
628, 1556. :

Agents of tho s DA e
Allegations against an official of
the sloradabad  Diyision, —,
381.

Allegations against the Transporta-
tion (Traffic) Innpector of the
Moradabad Dlvmen,—. 1119.

Alleged ecoergion in f.he Moradabad
lesmn, —. 117

K
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RATLWAY(S)—contd.
Bast Indian—contd.
Question re—contd.

Alleged harassment of the Travell-
ing Ticket Examiners on the
—. 1118.

Alleged racial discrimination in the
matter of recruitment and pro-
motions of Indian Guards in the
Howrah Division, —. 469.

Allowances of the Travelling Ticlket
Inspectors on the —. 959, 999.

Allowances to the relieving staff
and the running staff on the
—. 1669.

Amalgamation of the — and BEast-
f.‘lén Bengal Railway Presses.
268.

\ ation of the Oudh and
Rohilkil;iand Railway with the

OBt

Anglo-Indian shed apprentices on
the —. 1675-76.

Appeals withheld by certain Divi-
sional 7§uperintendents on the

Applications for leave by the
Guards on the—. 49.

Appointment of a guard as on
special duty under the Trans-
portation Superintendent on the
Moradabad Division, —. 1751.

A i of ex. i on

the—. 51.52,
Appointment of guards in the
Diqnp:_re Division, —. 3, 1745.

PP U
Inspa‘icf.ors, Commercial, on the
—. 471

Appointments of Superintendent
and Deputy Superintendent,
Watch and Ward Department,
—. 1102,

Binders of the — Press. 269,

Cadre of Travelling Ticket Exami-
ners on the —. 1118,

Case of one Mr. P. Bharthi, exz-
Guard, —. 2326.

Certain  appointments in = the
Government of India Press,
Calcutta and the — Press,
270172,

Certain_officers on the —. 2197-
98,

Check of the trains and certain
places on the—. 1118-19.
Check of trains conducted by the
s Watch and Ward and the
= Accounts Departments on the
—. 1119.
Complaint about the incivility of
- a member of the—staff ab
Meerut, 1267-68.
Compositors of the — Press. 269,
Conductor guards on the—. 959,

RATILWAY (S)—contd.

East Indian—contd.
Question re—contd.

Consolideted = allowance of the
Ticket Checking staff on the
2043

Consolidated allowance of the
Travelling Ticket Examiners on
the —. 424,

Contract for the supply of ready
mixed black paint o the —.
397-98.

Cut in the pay of the industrial
employees of the — Presses.
273

“lo.

Declaration of the post of Trans-
portation Inspector as a selec-
tion post on the —. 1814. :

Deputation to the Railway Board i
regarding the ratio of posts to
be held by the—and old
Oudh and Rohilkhand Railway j
Officers.  392. f

Direct recruitment of some of the ‘
ew-crew Inspectors on the —.
392-93.

Discharge and re-instatement of
employees on the —. 386.

— workshop staff at Jamalpore.
2451-52.

Educational facilities given to the
children of the subordinate
employees on the —. 406—09.

Employment of a highly paid
mechanic and Assistants in the
— Press: - 268.

Employment of two squads of
special Ticket Examiners on the
—. 490-91.

Enquiry into the state of affairs in
the Moradabad Division, —.
1752.

Examinations for refresher courses
in the Moradabad Division of
the —. - 381, 2207—09.

Extra Wages for compositors of
the — Press working after 2 P.M.
on Saturdays. 272.

Extra wages or credit leave for
compositors of  the — Press
working on holidays. 272.

Facilities for the guards on the
— regarding their stoppage ab
out-stations. 1669.

Filling up of vacancies in one
Division on the — from other
Divisions. 402-03.

Filling up of vacancies of sub-
heads on the —. 263.

Formation of squads for ticket
checking on the —. 491--93.

Getting into running trains by
Travelling Ticket  examiners
on the —. 493,




INDEX TO LEGISLATIVE

ASSEMBLY DEBATES. 129

RAILWAY(S)—contd.
East. Indian—contd.
Question re—contd.
Giving of contracts of different
stations to one individual on
the —. 2214,
Grant of passes to the Travelling
Ticket Examiners and Inspectors
on the North Western and —.

2439-40.
Gunner guards in the Horwah
Division, —. 469-70.

Head Ticket Collectors in the
Moradabad Division of the —.
276, 1746-47.

Headmaster of the — High School
at Tundla. 411,

Tmposition of fines on the staff on
the —. 276-77, 2443.

Inadequate representation of In-
dians in higher posts in the
Tmfﬁc Department of the —.
357

Ilmdequate representation of In-
dians in the posts of yard mas-
ters, yard foremen, ete., on the

—, 1358

Ancrements of staff in the \Iomdn-
bad Division, —. 41-42,
2343.

Introduction of crew system and
Moody-Ward system of ticket
checking on the—. 488-89.

Introduction of new system of
service in the —and Eastern
Bengal Railway Presses. 269.

Tesue of passes on the —. 2340,

Low platforms on certain import-
ant stations on the —. 354,

Maladministration in the Dinapur
Division, —. 3—5.

Managing Commlttee of the —
High School at Tundla. 411.
Memorial - from the Travelling
Ticket Inspectors on the —.

1000,

Method of promotions on the —.

o,

\hTu;gL- allowance of the Travelling
Ticket Inspectors on the —.
1117.

Modification in the \1oody Ward
scheme on the —.

Moody-Ward Report on t)\e ticket
checking = system on  the —

494.

Muslim  students in the — High
School at Tundla. 411-12.

Muslims employed in the head
offices of the —at Caleutta.
1120.

Non-recognition of services ren-
dered during the Great War by
the — emp]oycas 384.85, 2205-
06.

RATLWAY(S)—contd.
East Indian—conid. B
Question re—contd.
Passes for guards on the —. 470.
Personnel of the crew system on
the —. 2209-10.
Persons discharged by the Divi-
sional Superintendent, Morada-
dabad, —. 380, 2194-95.
Post of Assistant Head Ticket
Collector, Moradabad Division,
— 17 ¥ e
Posting of the personnel of the
Delhi-Ambala-Kalka Railway to
the Moradabad Division of the
—. 2206-07.
Posts declared surplus by the Chief
Commercml Manager, Claims,

382

Posts of Con(mllcrs in the Morada-
bad Division, —. 1748-49.

Posts of Controllers sanctioned on
the Moradabad Division —.
2443,

Posts of Ticket Collectors and
Travelling Ticket Inspectors on
the —. 381.

Posts of Yard Supervisors, Yard
Foremen, Assistant Yard Mas-
ters and Yard Inspectors on the
—. 421-22.

Prevention of fravelling withoub
tickets on the —. 18.

Promotion and seniority of the
Travelling Ticket Examiners
and Inspectors on the North
‘Western and —. 2439.

Promotion of number-takers and
train clerks on the —. 1358.

Tiona 1 . T

the —. 1103-04, 1356-57.
Promotion of Section Controllers
in the Moradabad Division, —.
1750-51.
‘Promotion of staff in the Morada-
bad Division, —. 2325.
Promotions in certain grades on
the Lucknow and Moradabad

Divisions of the —. 274—786,
1011.

Promotions in the Commercial De-
partment of the—. 00.:\.

‘Promotions in the — 270.

Qualification, pay,
Superintendent of ths — Press.

Racial discrimination on the —in
the matter of appointments.
49-50.

Rates and Claims offices of the
Commercial Department on the

—. 382

Recess on Fridays to Muslim
employees in the — Workshop
at Lucknow. 1641

X2
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Reduction in the number of passes
on the —. 470-71.

Reduction of third class fare on
the —. 1656.

Reductions and transfers of staff
in ths Moradabad Division,

2196.
Repor(: of the Mlsru Commlttee

the.

of the Txcket. checking staff on
the —.

Resldentml mrangement for the
relieving staff on the —. 1668.

Rest tolthe relieving staff on the
—. 1669

Retrenchment due to the amalga-
mation of the—and Eastern
glengal Railway Presses. 264—

Rewurn to his headquarters of a
sickg person serving on the —.

Rules for the recruitment and
training of subordinate staff on
the —. 379-80, 2193-94.

Rules in connection with appeals
regarding pay and allowances
on the —. 395-06.

Selection Boards of the Operating
and Commercial Departments
of the —.  1004.

Seniority of — and old Oudh and
Rohilkhand Railway staff. 417-
18, 1615-16.

Seniority of subordinates officiat-
ing in the Transportation Ins-
pector’s grade on the —. 382.

Seniority of the ticket checking
staff on the —. 393,

Neparation of the Travelling
Ticket ‘E\&mmel‘s, —, from the
Operating Department. 1119.

Spring balances carried .by the
Travelling Ticket Examiners on
the —,  493-94,

Staff discharged in the Dinapore

_and the Moradabad Divisions of
‘the —,  1654.55.

Station Master’s examination in the
Moradabad Division, —. 2324,

Sub-letting of vendor’s contracts
on the —. 278.

Supersessions in_the Moradabad
Diyision, —. 2195-96.

Supply of rule books to the —

l;zloyees 263.

Surplus posts in the ‘office of the
Deputy Commercial Manager,

= Claims, —. 382,
‘eachers in the — High Seh
Tundla. 413. §3ehool ot

Test check exercised at certain
stations on the —. 1455-56.

RAILWAY(S)—contd. RAILWAY (S)—contd. ’
East Indian—conid. East Indian—coneld.
Question re—contd. Question re—contd.

Ticket checking staff on the —.

Traffic Inspectors in the Morada-
bad Division, —. 1135-36.

Training school at Chandausi for
refresher course of Indian
Assistant Station Masters and
Commercial Clerks on the —.
347—49.

Travelling Ticket Inspectors of the
Accounts Department oun the
—. 1118.

Vacancy amongst Controllers in
the Moradabad Division, —
1749.

Vendors’ contracts in the Dinapur
Division of the —, 419-20, 421.

Waiting list of ex-apprentices of
the —. 242,

Withdrawal of mileage allowance

& from certain Travelling Ticket

£ Inspectors posted as Ticket

® Collectors on the —. 1117.

Work of the Travelling Ticket
Examiners on the —. 1118.

Eastern Bengal—
Question re—

Amalgamation of the Hast Indian
and — Presses. 268.

Closure of the marine shop at
Paksey, —. 184—86.

Cnntmcts fol works on the —.
739, 1

Hmdmgc Br)dge on the —. 1738-
39, 1557,

Increase of the pay of the — ticket
printing staff. 394,

Introduction of new conditions of
service in the — Press.. 385.

Introduction of new system of
cervice in the Hast Indian and
— Presses. - 269.

Muslims employed in the head
offices of the—at Calcutta.
1121.

Prmtmz of * Economy Report
in the —. 27

Reduction of t}nrd class fares on
the —. 1345-46.

Retrenchment due to the amalga-
mation of the East Indian and
— Presses. 284—67.

Rules regulating dﬂchnrge and
dismissal on _ the —, ~ 782-83,
1768-69.

Great Indian Peninsula—
Question re—

Abgence of Muslim Refreshment
Rooms on certain stations on the:
—. 2330.
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RATILWAY (S)—contd.
Great Indian Peninsula—conid,
Question re—contd.

Bengali Muslims in the head offices
of the Bengal Nagpur Railway
and the —at Bombay. 1121,

Lower gazetted service appoint-
ments sanctioned for the Engi-
neering Department of the —.
389,

Muslim tea stalls on certain stations
on the —.  2327—30.
Non-stoppage of the Poona Fast
Passengers at Kurla, —. 749-
50.
Recruitment of outsiders on the
00.

Reduetion of men on the —.
406.

Re-instated ex-strikers in  the
Engineering Department of the
— at Nagpur. 406.

Re-instatement . of  certain ex-
strikers of Bhusawal and Nagpur
on the—. 406.

Re-instatement  of = the demoted
drivers of the—. 2342.43,

Sale of aerated waters on the —,
2330-31.

Sale of railway stalls on the—.
1745.

Transfer of ﬂle—\vml\uhop from
Jhansi to Bombay.

Treatment of the ex- stnkers in
the Engineering Department on
the—at Nagpur as a new
entrant.  on re-instatement,
405-06.

Indian—
Question re—

Constitution of local administra-
tions, ete: on=— 2199,

Definition of local administration,
ete:, en—. - 2198-99,

Tsste of return tickets on — to Haj
Pilgrims. - 1454-55,

Purchase by ‘the—of Poppet
Valves by Mr.: F. A. Pope.
167-68;

Kathiawar—
Question re formation oi an Advisory
Committee for —. - 1738-39.
Madras and Southern Mahratta—
Question re—

Meetings of the—and South
Indian Railway Advnsory Com-
mittees. 62¢

\mts filed by the emplu; ¢es of the
the

1339

RATILWAY(S)—contd.
North Western—
Question re—

Abolition of the post of Superin-
tendent in the office of the Chief
Medical Officer, —.  1735-36.

Abolition of Travelling Ticket
Examiners’ cadre on the—.
1753.

Agreements signed by ' Travelling
Ticket Examiners on the—.
1753-55.

Alleged maladministration of the
— Medical Department. 1735,

Allowances to the relieving staft
and the running mﬁ on the
2 72,

:\mz\lg(unauon of the Quetta and
Karachi Divisions of the—.
10-11.

Appointment  of Bihari Muslim
Assistant Surgeon on the —.

1854,

Appointment of Muslim Assistant
Surgetns on the —. 1669-70.

Bengali Muslims employed in the
offices of the—at  Lahore.
1121,

Communal composition of the
staff in the office of the Chief
\Iedxm] and Health Officer,
== =302

Confirmation ~of temporary staff
on the —, 1748,

Consolidated allowance to Special
Ticket Examiners on the —,
417.

Consolidated allowance to the
‘Travelling Ticket Examiners on
the —. 565,

Contracts given by the Divisional
Supermtendent, —, Teroze-
pore. -1819-20

Caonirol of spemul Ticket, Exami-
ners on the—.  2182—

Control over the Travelling Ticket
Examiners on the —, 1011-12,
1012-13.

Creation of a post of Superinten-
dent for co-ordination of Per-
sonnel  Branches on _various
Divisions of the = 277-78,

Detention till late hours of clerks
of the Chief Medical Officer’s
Office, —.- 1642,

Different rules governing pay and
allowances for the staff in differ-
ent, Divisions of the — 383.

Duties of Special Ticket Exami-

ners on the —. 1755-56.
Earnings from illicit tra,vellmg on
the —. 1860,

Employment of  staff on works
other than those to which their
pay is charged on the —, 264
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RAILWAY(S)—conid.
North Western— contd.
Question re—gontd.

Facilities to the guards on the —
regarding their stoppage at out-
stations. 1672-73.

Functions, duties and scales of pay
of journeymen employed in the
various departments of the—.
1114-15.

Grant of passes to the Travelling
Ticket Examiners and Inspectors
on the — and East Indian Rail-
ways. 2439-40.

Head clerks in the Agent’s office,

670.

House rent paid to certain Special
Ticket Examiners on the—.
1755.

House rent paid to certain Travel-
ling Ticket Examiners on the
—. 1756,

Inter-divisional transfers among
the Special Ticket Examiners on
the —. 2184.85.

Low salaries of Assistant Station
Masters on the —. 410,

Mileage allowance of Travelling
Ticket Examiners on the—.
1753-54,

Muslim Assistant Surgeons on the
s 18h4:

Muslim Head Clerks in the Office of
the Divisional Superintendent,
—, Delhi. 384,

Muslims, Europeans, etc., in cer-
tain appointments on the —.
1137,

Night vision test of guards on the
—, 2181-82.

Non-adoption of the Moody-Ward
scheme of Ticket Checking on
the —, 394-95,

Non-adoption of © Moody-Ward
system of ticket checking on
the—. 395,

Non-recovery of railway money
from Messrs. Teplitz Aerated
Waters Company, contractors,
on the—. 1649-50.

Officersin charge of Sales Sections
on the —,

Pay of employees demoted on
account of retrenchment on
their re.employment on the—,

22,

1422,

I’a:;1 of the Assistant Controllers on
the —. 5

Periodical test of guards on the —,
1512,

Privileges in the matter of pay,
allowances,  efe., to Travelling
Ticket Examiners on the—,
1652-53. 4

RAILWAY(S
North Western—conid.
Question re—contd.

Prohibition of bearers of Indian
refreshment rooms from going
near the carriages occupied by
upper class Earopean passen-
gers on the—. 616,

Promotion and seniority of the
Travelling Ticket Examiners
and Inspectors on the — and
East Indian Railways. 2430,

Promotion to the Permanent Way

Inspectors’ posts on the—.
1834.
Promotions in the office of the

Agent, —.

Quotation of foreign outward
station goods rate on the —,
114.

Rate registers experiment on the—.
1353-54.

Reeruitment of Permanent Way
Inspectors on the North Western
Railway. 1834-35.

Reduction in the sirength of the
Railway gangmen on the —.

Reduction of pay of subordinates
on the — 1137-38.

Reduction of the post of Superin.
tendent, Medical Branch, —.

1671.

Reduction of the status of the post
of the head clerk, Medical
Branch, —. 1670-71.

Re-employment of retrénched staff
on the —. 421

Refresher Course at Kot Lakhpat,
—. 277, 1747.

Refusal by old Travelling Ticket
Exarminers to accept the offer
of Special Ticket Examiners’
posts on the —. 1755,

Residential arrangement for the
relieving staff on the —. 1671
b

72.

Rest to the relieving staff on tha =
—.1673.

Selection of a man for appoint.
ment to the post of W. I. X. on

the —. 1130-31.
Strength of the Travelling Ticket
Examiners’ cadre on  the—.

Sub-letting of ice and acrated water.
contract on certain sections o
the —. 2441,

Supersessions in ‘the Delhi Divis
sion, —. 97

Train  conductors on the—.
2339-40.

Traing, etc., on the Ferozepore™
Ludhiana~ Section of the —
55-56. 3
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RAILWAY(S)—contd.
North Western—concld.,
Question re—concld.

Transfers of Inspectors of Station
Accounts on the —. 81,

‘Withholding of house rent allow-
ance from the Travelling Ticket
Fxaminers on the — 273.

Oudh o Rohillhand=
Quest n re—

Am®lgamation of the — with the
East Indian Railway. 384.

Deputation to the Railway Board
regarding the ratio of posts to
be held by the East Indian
Railway and old — officers.
392.

Pay, etc., granted to the old —.
staff on promotion. 383, 1104,
2205.

Promotion of staff of the old —.
2440.

Seniority of Bast Indian Railway
and old — staff. 417-18, 1615-
16.

Question re—

Acquisition of lands for the—.
1346-47.

Action taken on certain questions by
the Agents of —. 2202-03.

Administrative control of services on
the —. 2200-01.

Alleged abuses of rules and regula-
tions by the agents and subordi-
nate administrative authorities
of—. 273.

Applicability of conduct, discipline
and appeal rules to subordmate
and inferior services on the —.
2201-02.

Booking of accommodation on —.
350-51.

Enforcement of the rule providing for
24 hours booking on —. 200-01.

Tllicit travelling on —. 489-90.

Introduction of motor bus services
by —. 642.

Non-Bengali Muslims employed in
the head offices of the three—
located in Calcutta. 1121.

Opinions of the local advisory com-
mittees on the Resolution regard-
ing catering contracts. on—.
2214.

Posting of the personnel of the Delhi-
Ambala-Kalka — to the Morada-
bad Division of the East Indian
Railway. 2206-07.

Promotion of Sub-Assistant Surgeons
employed on —. - 1736.

Promotion of subordinates of the
Audit Department of certain —.
2419-20.

Recruitment in — Accounts Offices.
1840.

RATLWAY(S)—contd.
Question re—contd.

Tenure of office of the Agents of
—. 24,
Test of staff attached to transporta-

tion work on —, 471.
lution re ing cc on—,
687—706.

Rohilkund and Kumaon—

Question re provision of a bath room
in the first and second elass waiting
room at Bareilly Junction, —.

367.
South Indian—

Question 7e—

Meetings of the Madras and
Southern  Mahratta © and —
Advisory Committees. 629—31.

Putting up of a board on the
Ramnad Station, —. 1819.

Running of an intermediate class
compartment in the Ramesh-
waram Express of the —.  1816.

Working of crew system on the —.
1817-18.

State—

Question 7¢—
Assistant, Accounts Officers on —.
2420-21.
Classified seniority list of —
employees. 1009-10.
Contractors for raising coal from

— mines.  1033.
Gratuity granted to — employees.
1452-53.

Holidays in the mechanical work-
shops of —. 4.

Medical  arrangements for the
menial and subordinate staff on

—. 400.
Muslim gazetted officers recruited
in certain departments of —.
4.

Non-appointment. of a single Bibari
Hindu Medical graduate as
medical officer on any of the —.
618-19

Organisation of the personnel

departments on —. 1359,
Promotion of employees on-—.
2197

Promotion of staff held up on
their maximum on—. 1356¢ —
56,

Promotions of senior accountants
and Assistant Accounts Officers
on—. 2421. -

Proposals for the i
and re-organisation of State —.
2204.

Purchase of coal by —. 419,

Recruitment to Superior Revenue
Establishments ~ for  the—.
174045, S

Refresher Course on —. 2193,

Retrenchment on —. 588,
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RAILWAY (8)—cnld, RAILWAY BOARD-—contd.
State—contd. Question re—contd.

Question re—contd.
Rules for the promotion of passen-
ger drivers to mail drivers on
—. 415,
TRules for the submission of memo-
vials on —. 1000,
Service records of employees on

Short time worked and the staff
employed in the — Workshops.
550—5H2.

Surplus profits derived from —.
1363-64,

RAILWAY ACCOMMODATION—
See ¢ Accommodation ~.

RATLWAY ADMINISTRATION(S)—
Q ion re i ation about it

Status of the — staff. 1506.

Submission of representations by the
— staff. 1504-05.

Vacancy among the Members of the
—, ..626-27,

RAILWAY CONNECTION—
Question re provision of a — t0 Moura-
wan and Purwa. 1616-17.

RATLWAY CONFERENCE ASSOCIA-
TION—
See * Indian —.”

RATLWAY EMPLOYEES—
See ** Employee(s).”

RAILWAY FREIGHT—
=3 3

e 2 C
within the provinee of the local —.
1745-46,
See also ** Administration(s) ”.

RAILWAY ADVERTISEMENTS—
See ** Advertisement(s)".

RAILWAY AUDIT DEPARTMENT—
Question ¢ leave facilities to clerks in
the — to prepare for the Railway
Subordinate Audit Seryice Exami-
nation. 398-99.

RAILWAY BOARD—
_Question re— i
Acceptance of presents from subordi-
nates in the —'s office. 467,
Applicability of — Notification No.
3352-E, to certain Railway ser-
vices, 2199,
Appointment of Indians as Members
of the —. ~ 1342—45,
Assistants - and clerks in the —'s
~_office,  1268-69.
Change in the office hours of the —,
465,

Deputation to the — regarding the
ratio of posts to be held by the
Bast Indian Railway and old
Oudh and Rohilkhand Railway
Officers. 392,

Findings of the Pope Committee in
the —'s Office. 465.

Tmportation of a Rates Assistant
rom outside in the —'s office.

1507,
Married lady clerks in  the —'s
office, 1150

Recruitment of Assistants in the —’s
office.  1269-70, 1503-04,

Recruitment of Engineers by the —,
2334-35.

Reduction of pay of — staff. 1506.

Reversion to his substantive post of
the Secretary of the —. 1505.

0=
Abolition of surcharge on — on coal.
787

Concession in — for the carriage of
goods and packages to earthquake
area. 337-38.
RAILWAY FREIGHT AGREE-
MENT—
Question ¢ — between the Tata Iron
and Steel Company and the Bengal
Nagpur Railway. 1833-34.

RAILWAY GANGMEN—
See * Gangman(en)’,

RAILWAY JOURNEY—

Question re—withdrawal of the conces-
sion of free — from persons travel-
ling for anti-rabic treatment. 29-
30,

RAILWAY LINES—

Question 7e outside the operation of the
Indian Railways Act. 798,
Statement e net earnings of certain

newly constructed —., 57—62.

RATLWAY MAIL SERVICE—
Question = 2e—

Bxamination for recruitment of
clerks in the —, “ L7 Division.
1051

Scheme of Provincial Service in the
—. 998299,

Transfer of the — sorters from Allah-
abad to Jubbulpore and Gaya.
997-98, 2372.

RAILWAY MONEY—

Question re ron-recovery of — from
Messrs. Teplitz, Aerated Waters
Company, contractors, on the
North Western Railway. 1649-50.
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RAILWAY OFFICE(S)—

Question 7¢ members of depressed
classes employed as peons in the
— Posts and Telegraphs offices.
1044,

RAILWAY PROPERTY—
See ““ Property(ies)”.

BAILWAY PUBLICITY BUREAU—
Question 7e Film Department of the

= 1004,

PPAH‘“'AY RECEIPTS—

Question re delay in the issue of —
] at Cawnpore Central Goods: Shed.
1619.

RAILWAY SCHOOL OF TRANSPOR-
TATION —
Question re—
Percentage of fa,xlm‘e of students in
the —. 388-8!
Staff emplo\ed at the —, Chan-
dausi. 392,

WAY SERVICE(S)—
Question re—

Alteration of age of persons in the —,
25

5.
Applicability of Railway Board Noti-
fication No. 3352-F., to certain

e

WAY STALL(S)—
Question e sale of —on the Great
Indian Peninsula Railway. 1745,

WAY STAFF—
[See * Staff .

WAY STATION(S)—

uestion re—

Absence of a shed on ﬂle plntfovm of
the Hardwar —. 422

* Absence of an enclnsﬁ«l l)aﬂuoom
for third class wi vomen p
at Philera B

Allegations against the S

L Ambala 'City —. 1640,

. Closing of the gate near L} allpur —
on the Gati side. 2182

| S also ““ Station(s)
| Foot overbridge at the Rohtak —,
.50,

O\Q%rbridge at the Aligarh—. 35°

Provision of a turnstile gate at the
Garhi Harsaru — on the Bombay,
Baroda and Central Indian Rail-
way. 625-26, 1150-51.
Remodelling of the Patna Junction

1 752,

RAILWAY STATION(S)—conid. - .
Question 'e—contd.
Theft of railway property at the
New Delhi —. 385,
Third class tickets found missing ab
the Delbi — 2341.

RAILWAY SUBORDINATE _AUDIT
SERVICE EXAMINATION—

Question re leave facilities to clerksi n

the Railway Audit Department to
prepare for the —. 398-99,

RAILWAY SYSTEM(S)—
Question 7e services on different — on
territorial basis. 1854,

RAILW. -\Y TRAFFIC DEPART-
ME.

Ques

on re unauthorised travelling by
the personnel of the —. 1012.

RAILWAY TRAINS—
See** Train(s) .

RATLWAY WORKSHOP—

Se

¢ Workshop ™

RAISMAN, MR. A. J.—
Indian Income-tax (Amendment) Bill—
Motion for leave to introduce. 1529,
1530.
Indian Tron and Steel Duties Bill—
Consideration of the Schedule. 2057,
Mechanical Lighters (Excise Duty)
Bill—Consideration  of clause’ 3.

1180,
Oath of Office. 1.
Sea Customs (Amendment) Bill—

Motion to consider. 768 69.
Consideration of clause 2. 773.
Motion to'pass. 773,

RATA BAZAR SQUARE —
Question re—

Asphalting of and provision 6f more’
lwhts on, the road passing through
~— and Lane, New Delhi,. 108- 07

Fixation of iron windows in certain
quarters in the — and Tiane, New
Delhi. 105-06.

Non-maintenance of lawns in —, New:
Delhi. 107,

RAJAH, RAJA SIR VASUDEVA—

Hindu Temple Entry Disabilities Re-
moval Bill-— Motion to refer to
Select  Committee. 1999, 2001-05.

Indian Rubber Control Bill —Considera-
tion of clause 3. 1697,
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RAJAH RAO BAHADUR M. C.—

Hindu Temple Entry stabxhtlea Re-
moval Bill—

- Motion to refer to Select Com-

mittee. 2028, 2034-40.
Nomination of — to the Panel of Chair-
men. 39,
Question re—
Allotment of quarters to dafiries in
the Quartermaster General’s
Branch and the Indian Stores
Department. 2452-53.

Appomtmenc of Inspectors of Post
Offices. 37-38.

Assistants zmd clerks in the Railway
Board’s office. 1268-69.

Discontinuance by the Bibby Line of
steamers of carrying deck passen-
gers from Colombo to Rangoon.
1820-21.

Grant of family travelling allowance
to daftries of the Attached Offices.
2453.

t-in-aid to the Dharm
High School, Simla. 1738.

Lighting and sanitary arrangements
in the Shardhanand Basti, Delhi.
1644-45.

Pension to dafiries of the Attached
Offices. 2453.

Provision of medical facilities and
police arrangements in the area
near the Government of India
Pteas, \ew Detlhi. 1810, 24::7.

of A in the
‘Railway Board’s office. 1269-70.

RANGA IYER, MR. C. S.—conid. * ‘

Girls Protection Bill—
Motion to refer fo Select Committee )
1605, 1613, 1987,
Hindu Temple Entry Disabilities Re
moval Bill—

Motion to refer to Seleot Comdf"

mittee. 1990-2001, 2006, 20074
2008, 2016, 2021, 2024, 2035
2036, 2040-41.
Indian Army (Amendment) Bill—
Consideration of clause 5. 27-32%
2233-35.
Motion to pass.
Indian Carriage 1
Motion to refer to o Select Committea

96.

Indian Iron and Steel Duties Bill—
Motion to consider. 1789-90.

Indian Navy (Discipline) Bill—
Motion to consider. 2293.

I

Mechanical Lighters (Excise Dut-y)‘:

Bil—
Motion to refer to Select Coms
mittee. 459, 460. E
Question re—

Anti-Indian legislation in Zanzibanl:

497.
South African Colonization Enquir
Committee Report. 207-08,
Question (Supplementary) 7e j
by the Honourable Mr.,
Chief Presidency l[agxstmte, Cal|
cutta, against Mr. Hales, a Memberis

of Parliament. 1767.
Resolution re constitution of Malabais

into a _separate Proviuce. 6644

o Refresher course at Kot Lakhpat,
665, 666, 672, 673, 637.

North Western Railway. 277.
Removal of slums in Harphul Basti,
Delhi. 1645.
TUntouchability Abolition Bill—
Motion not made. 1989,

RAMESHWARAM EXPRESS—

RANGOON—
Question re—

Discontinuance by the Bibby Line ol
steamers of carrying deck pas
gers from Colombo to —. 182021

Question 7¢ running of an intermediate Memorial submitted by the Stemp
class compartment in the — of the Vendors of the — Ceneral P08
South Indian Railway. 1816, Office. 1822-23.

RAMNAD— RASTOGI, RATI SAHIB BADRI LA
Quaqhon 76 laudmg place for air service Question re—
3 1815-16 Age-limit for recruitment of Extg

Puttmg up of 4 board on the — cutive Officers of Cantonmentss
station, South Indian Railway. 2443,

19. Debt legislation. 1013-15.

= Re-organisation of the (uumnmen‘! -

. Department. 2185.
Question 7¢ proposal o shift the office
of the Commissioner of Income-tax RATE(S)—
from — to Patna. 240. g
s Question re— i
RANGA IVER, MR. C. S Control of money-lending and —
= e of interest. 365-66.
Expressions of regret on the deaths of 5 Propo-ed increase in Press Telegrais
Sir Bepin Behari Ghosh and Mr., —. T740.
Aravamudha Ayynngar. 65-66. Reduction of postal —on cirould?y
Factories Bill— letters and other plmted matie
Motion to pass. *440. 2316.




ﬁ RATE(S)— contd.
Question re— contd.
Reduction of the — of Java sugar
at the Indian ports. 335.

RATE REGISTER(S)—
7 See “ Register(s) ™.

' RATES ASSISTANT -
. See *“ Assistant(s) .

' RATES OFFICE(S)—
Question re — and Claims offices of the
Commercial Department on the
1 East Indian Railway. 382.

o
. RATIFICATION—
| Question re — of the rubber restriction
i scheme. 1515-16.
5) RATIONS STAND—
. Question 7¢ frauds at Rest Camp,
nf Rawalpindi, and —. Chaklala.

1831-32.

| RAU, MR. P. R.—

Consideration of the report of the
Public Accounts Committee. 2387,
23 2

Demand for Supplementary Grant in

respect of—

Expenses in connection with capi-
tal outlay on schemes of agri-
cultural improvement and re-
search. 2467.

New  Construction (Railways).
2130, 2131, 2136, 2137, 2138,
2141-43.

Resolution re appointment of a com-
mittee on the Indian Coal Industry.
1309, 1316-20, 1333.

- Statement 7e net earnings of certain
newly constructed Railway lines

(laid on the table). 57-62.

'BAW COTTON—
See “ Cotton .
L RAW MATERTALS—

3

* Question 7e steps taken to encourage
the export of Indian — to foreign
countries. 1514-15.

- RAWALPINDI—
Question re—

Frauds at Rest Camp, ——, and
Rations stand, Chaklala, 1831-32.
Non-observance of the third vacancy
rule in the — Engineering Division.

1

ity REBELLION—
“Question 7¢ — in Chinese Turkistan.
22,

RECESS—
Question re—
Deduction of one hour’s — on Fri-
days from the overtime of Muslim
ploy in the Gov of
Indxa Presses. 1641.
— on Fridays to Muslim employees
in the Eest Indian Railway Work-
shop at Lucknow. 1641.

RECOGNITION—

Question re non- — of services rendered
during the Great War by the East
Indian Railway employees. 384-
85.

RECOMMENDATION(S)—
Question re—

Claims received in the Pension Con-
troller’s office under different —
of the War Pensions Committee.
383-84.

— of the Indian Cinematograph
Committee. 1003.

— of the Orissa Boundary Com-
mittee. 741, T47-48.

— of the War Pensions Committee.

387.
Savings effected as a result of the
Pope Committee’s —. 2204-05.
RECORD(S)—
Question re—
pection by an i tax payer
of his assessment —. 1335.

Service — of employees on . State
Railways. 2323-24.

RECRUITMENT(S)— -
Question re—

Alleged racial discrimination in the
matter of — and promotions of
Indian Guards in the Howrah
Division, East Indian Railway.
469,

Direct — of some o the ex-Crew
Inspectors on the Hast Indian Rail-
way.  392-03

Examination fm — of clérks in the
Railway Mail Service, “ L * Divi«
sion, 1051-

Examination for — of lower division
clerks for the Lahore General Post.
Office. 2363.

Examination for — of lower division

clerks in the Punjab Postal Czrole :

Office. 1049:50.
— in Railway accounts offices. 1840.
- — in the Central Publication Branch.

385.
—of Assistant Engineers in Delhi.
789-90. P

— of Assistants in the Bmlway
Board’s office. 1269-7 503-04.

— of certain officers'to the Army
India Reserve ofOﬂiws 2316 11‘

ﬁ *‘ﬁ’ .
INDEX TO LEGISLATIVE ASSEMELY DEBATES. 187
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RECRUITMENT(S)—con!d.
Question re—contd.

of Engineers by the Railway
Board, 2334-35.

— of Indians in the Indian Lac
Research Institute. 6.

— of inferior postal staff in Delhi.
2456.

— of Lady doctors in India and
from England direct. 1647-48.
— of Oriyas in certain departments
of the Bengal, Nagpur Railway

Workshop at Kharagpur. 747

— of Oriyas in the Government of
India offices. 862.

— of Oriyas in the Salt Department.
747,

— of outsiders on the Great Indian
eninsula Railway. 5

—of Permanent Way Inspectors
on the North Western Railway.

 1834-35.

— of provineial civil service men as
Asgistant Secretary, Under Secre-
tary, ete,, in the Government of
TIndia offices.  1115-16.

— of the Chief Inspector of Ix-
plosives. 1840-46.

— of Viceroy's Commissioned officers:
1146-48,

— to superior Revenue Establish
ments for the State Railways.
1740-45.

Rules for the— and training of
Apprentice Mechanics' and Trade
Apprentices in State Railway
Workshops.  2193.

Rules for the— and training of
subordinate staff on the East
Indian Railway. 379-80, 2193-94,

RED SHIRT ORGANTSATION—

Motion for Adjowrnment s¢ ban on
the — in the North-West Frontier
Province. 37-38.

‘Question re—

Non-removal of ban from the —-
619-20,

—. 620-21,

— in the North-West Frontier Pro-
vince.  351-52.

REDDI, MR. T. §. RAMAKRISHNA—

Demand for Supplementary Grant in
respect of expenses in connection
with capital outlay on schemes of
agricultural improvement and re-
search. 2470-73.

Expressions of regret on the deaths of
Sir Bepin Behari Ghosh and Mr,
Arvavamudha Ayyangar. 64-65,

REDDI, MR. T. N. RAMAKRISHNA— 4
conld.

Girls Protection Bill—

Motion to refer to select Committee,
1612-13.

Indian Army (Amendment) Bill—
Motion to pass. 2241-46.

Indian Tron and Steel Duties Bill—
Motion to consider. 1784-89.
Consideration of clause 4,  1930-31.
Consideration of the schedule. 1973«

74, 1975, 1976, 1979-82, 2047,
Motion to pass, 2125-27.

Tndian Navy (Discipline) Bill,

Motion to refer to Select Committee,
1207.

Question (Supplementary) re—

Oreation of the Indian Army Corps
of clerks. 1127,

Definition of “ machinery ** partain.
ing to cinema industry. 1003,
Entrance examinations held for ad-

mission to the Indian Military
Acadermy. 2413,
Imposition of an export duty on gold.

19.

Report of the committee appointed
to examine the rules regarding
payment of the value of the lost
Currency Notes, 1134,

REDUCTION(S)—
Question r7e—

— and  transfers ~of staff in the
Moradabad Division, East Indian
Railway. 2196.

-—in the strength of the Railway
gangmen on the North Western
Railway. 9-10.

— in the working time of the indus-
trial hands in the Government of
of India Press. 1757,

— of a railway employee: to:a lower
grade. 1814

— of men on the Great  Indian
Peninsula Railway. 406, i

— of pay of subordinatés on 'the S
North Western Railway. 1137-38. 3

— of postal rates on circular letters S
and other printed mutter-  2316!

— of the rates of Java sugar-at the
Tudian ports. 335,

REFORM(S)—

Question re—

Fighting out the issue of the White
Paper — constitutionally - through
the Indian ' Legislature by the
Indian National Congress, 208-77.

Introduction of certain — in Balu-
chistan, 724-26.

Publication of the report of ~the
Joint,  Select = Committee  on
Indian — 729.




q

INDEX TO LEGISLATIVE

ASSEMBLY DEBATES, 139

' REFRESHER COURSE—

Question re—

Assistant Station Masters sent for
— to Chandausi. 2431-32,

Examinations for — in the Morada-
bad Division of the Fast Indian
Railway. 381, 2207-09.

— at Kot Lakhpat, North Western
Railway. 277, 1747.

— on State Railways. 2193,

Training school at Chandausi for —
of Indian Assistant Station Masters
and Commercial Clerks on the
East Indian Railway. 347-49,

I

| REFRESHMENT ROOM(S)—

Question re—

Absence of Muslim — on certain
stations on the Great Indian Penin-
sula Railway. 2330,

Giving of contract for running
Muslim —. 1264,

Prohibition of bearers of Indian —
from going near the carriages
occupied by upper class European
passengers on the North Western
Railway. 616.

Unsuitability of the Hindu — at the
Cawnpore Central Station for
orthodox Hindus, 1674,

. REFUNDS—
Demand for Excess Grant for 193132,
2303,

Demand for Excess Grant for 1932-33.
2305,
REGIMENT(S)—

Question re establishment of an Indian
— of Artillery. = 2350-52.

| REGISTER(S)—
Question 7e rato — experiment on the
North Western Railway. 1353-54.

REGISTRAR—

Question re non-appointment of Indians
to the posts of the — of the office
of the Agent to the Governor
General, Punjab States, and the
Superintendent of the office of the
Resident in Waziristan., 2219,

| REGULATION(S)—
Question re—
Alleged abuses of rules and — by the
agents and subordinate adminis-
trative authorities of railways.

3.

Persons detained under — IIT of
1818 and released since the discon-
tinuance of the civil disobedience
movement, 1761-62. 7

Proposed transfer of Mr. Vidya

q Bhusan, a prisoner detained under

— ITI, from the Delhi Jail to the

Andamans. 1853,

REGULATION(S)—contd.
Question re— contd,

— relating to the Training Reserve-

of the Indian Women's Medical
Service. 1646, 2375,

State Prisoners detained under —
11T of 1818, 1858-59,

REGULATION IIL OF 1818—
Question re—
Persons detained under —, 1424.28,
Prisoners detained under —, 1457,

REIGN—

Question 7e arrangements in India for-

the Jubilee of His Majesty the
King’s —.  2192-93.

REINSTATEMENT—
Question 7e — of the demoted drivers

of the Great Indian Peninsula.

Railway. 2342.43,

RELATION(S)—

Question re'emgloyment of the — of
the Senior Superintendent of the
office of the Director of Civi
Aviation in that office, 1734,

RELATIVE(S)—
Question re—

Carrying of — and friends of Traffic
Department officers in their In-
spection carriages, 1012,

— of the head clerk of the Govern-
ment of India Press, Simla, pro-
vided with quarters. 1366-67.

Restrictions imposed for accommo-
dating — and friends in the Vice-
regal Estates 1731,

RELEASE(S)—
Question re—

— of civil disobedience prisoners,
860-61.

— of Khan Abdul Ghaffar Khan,
370-71.

— of Mr. Nikhil Guha Roy, a political
prisoner in the Andamans, 33,

—of Mr, Barat Chandra Bose,
855.5

J.
— of Pandit Jawahar Lall Nehru,
1370-71.
— of political prisoners in Baluchis-
tan, 723-24,
— of Sardar Vallabhbhai Patel, 341,

RELICS—
re removal of — of 8

and Magllana to  the
Museum at London. 2455,

British

RELIEF— >
Question 7e — to petty shopkeepers in
the earthquake-striken area of
Bihar, 2313-14,
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RELIEF FUND — REP ORT(S)—contd.
See ** Fund(s) . Question re—contd. |
Printing of the —of the Royal
RELIEVING STAFF— Commission on Labour in import-
See *“ Staft ”, ant vernaculars, 2430,
Publication of the — of the Afghan
"REMARK(S)— Trade Delegation. 108,
Question re reports or — when calling Publication of the — of the Joint
for income-tax cases under appeal Select Committee on Indian Re-
in Bihar and Orissa. 1113-14. forms. 729.
— of the committee appointed to
REMITTANCE(S)— examine the rules regarding pay- |
Question e — of old copper coins from ment of the value of the lost ¥F
the Treasury Office to the Bombay Currency Notes. 1133-35. 1
Currency Office, 1131-32. — of the Indian Colonization En-
quiry Committee of South Africa.
REMODELLING— 483, 484,
“Question 7e — of the Patna Junction — of the Misra Committee appointed
Railway Station. 752, to consider the appeals of the
=3 = Ticket Checking stafi on the Bast
REMOUNT DEPARTMENT— Indian Railway. 417.
Question 7e tenders in the —. 792, — of the special officer deputed to
investigate the condition of the
REMOUNT DEPOT(S)— cocoanut industry. 1341.
Question re transfer of the Head — of the Tariff Board on the protec- |
Clerks of the —. 792-93. tion of the steel industry. 623.
— of the Varma Committee.  638-39
RENT(S)— — on the activities and working
Question 7e refunds of — in respect of the Port Haj Committees,:
of quarters in New Delhi for over- 1450-51. 1
lapping periods before and after — or remarks when calling for
the winter season. 2424-26, income-tax cases under appeal in
Bihar and Orissa, 1113-14,
“RE-ORGANISATION— South African Colonization Enquiry
Question re— Committee —. 207-08. :

Proposals for the i} ion and — of the Committee on the Ottawa |
— of State Railways. 2204 Trade Agreement (laid on the

— of the Cantonments Department. table). 2457-58.

2185.
REPRESENTATION(S)—
REPEALING AND AMENDING Question re—
BILL- Inadequate — of Indians in higher
See © Bill(s) . posts in the Traffic Department of
the Hast Indian Railway. 1357
REPORT(S)— Inadequate — of Indians in the posts
Consideration of the — of the Public of yard masters yard foremen, efc,
Accounts Committee. 2307-08, on the Bast Indian Railways
2375-2402, 1358.
Presentation of the —of the Public Over — of domiciled Bengalis in the
Accounts Committee,  1861-1928. income-tax Department, Bihar and
-Question r7e— 3 Orissa. 363,

Annual — of the Archaeological De- — regarding the Indian Tron and
partment. 1677-78. Steel Duties Bill. 1619-21. X

Circulation of —, etec., of the League Submission of — by the Railway
of Nations. 1262, Board staff. 1504-05,

Discussion of the — of the Indian Resolution re — of Indian Christians §&
Delegaticit to the League of in the services and commitfess.
Nations in the Legislative Assem- 708-17, 1275-1306, ]
bly. 1436-37. =

Inclusion of & table of export trade R%PRE.SEI‘_TATIVE(S)_' _
in the — on the working of the TIID e §

90.9 Conferences of the — of Mysore and
Otiawa Agreement, 720-21. ‘
2 7 Hyderabad States to consider the

Moody-Ward — on the ticket check- Tungabhadra Project. 2353. ¢
ing system on the East Indian India’s — to the League of Nations: #i
Railway. 404, 1436, 4
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WEPRESENTATIVE(S)—contd.
Question ye—contd.
Permanent — of India at the Head-
quarters of the League of Nations,
3 1262,
— of India at the League of Nations,
731-35.
— of Indian States to the League of
Nations, 1433-34.
— of the Government of India on the
) Lac Cess Committee. 1437-38,

RESSIVE MEASURES—

Question 7e alleged — taken against
Khan Abdul Samad Khan and
Mir Abdul Aziz Khan of Baluchis-
tan. 14471

JDemand for Supplementary Grant in
respect of expenses in connection
with capital outlay on schemes of
agricultural improvement and —.
2463-88,

Aims  and objects of the — of the
Forest and Mining Institutes.
1430-31.

(Practical results obtained in the field
of —, cultivation of Lae, ete., in

¢ the Lac — Institute. 1635,

— conducted under the Lac Cess

Committee. 475-77.

ESEARCH INSTITUTE—
Question re—

| Director of the Lac —. 1635-37.
| Enquiry into the affairs of the Lac
1638,

Indianization of the Lac —, 1633-
oy
Management of the Lac —. 1632-
Biay

‘Non-appointment of an Indian as the
head of a Department in the Lac
—. 1637-38,

ractical results obtained in the field
of research, cultivation of Lac, ete.,
in the Lac —. 1635.

J Piotest against the transfer of the
. — from Pusa to Delhi. 788-89.

{ Resignation of Rai Bahadur C. S,
Misra from the Lac —. 1634,

| Transfor of the — from Pusa to
Delhi. 188-92, 334-35, 741, 751,
1848.52, 2375,

11

CH INSTITUTE—
also ““ Institute(s) .
ARCH SCHEME—

destion ¢ — in England under the
Lac Cess Committes, 1637.

RESERVATION—

Question re —of the Queen Mary
Zenana Ghat in Pushkar, Ajmer,
for the exclusive use of women,
103-94,

RESERVE BANK—
Question re under-writings of the shares
of the —, 1747,

RESERVE BANK OF INDIA—
Question re establishment of the —,
201-02, 479-83. 735, 749,

RESERVE BANK OF INDIA BILL—
See * Bill(s) >,

RESERVIST(S)— :
Question 7e staff engaged for payment
of pensions to Army —, 1271
RESIDENT(S)—

Question re—

Indian employed as Political Agents
or — of Indian States. 1037,
1846,

Non-appointment of Indians to the
posts of the Registrar of the office
of the Agent to the Governor
General, Punjab States, and the
Superintendent of the office of the
— in Waziristan. 2219,

RESIDENT MEDICAL OFFICERS—
See “ Medical Officer(s) .

RESIDENTIAL ARRANGEMENT—
Question re—
— for the relieving staff on the East
Indian Railway. 1668, -
— for the relieving staff on the North
Western Railway. 1671-72.

RESIDENTIAL CLERKS—
See “ Clerk(s) .

RESIGNATION(S)— 5

Question re — of Rai Bahadur C. S.

Misra from the Lac Research
Institute. 1634,

RESOLUTION(S)—
Question re—

Action of certain — adopted by the
Lac Cess Committee. 1438-39.

Action taken on the — regarding
proprietary rights of citizens in
the land. 2203.

Discussion of the salt — in the Legis-
lative Assembly, 1627-28.

Home Department — regarding com-
munal representation in services.
851-53, 861-62.

Opinions of the Local Advisory Com-
mittees on the — regarding caters
ing contracts on Railways, 2214,
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RESOLUTION(S)—contd. RETRENCHMENT(S)—

Question re—contd.
—, petitions and memorials received
for or against the Hindu Temple
Entry Disabilities Removal Bill.

208-39.
e
Appointment of a Committee
on the Indian Coal Industry.
1306-33. :
Catering contracts on Railways.

687-706.

Constitution of Malabar into a
separate province. 662-87.

Representation of Indian Christians

in the services and committees.

706-17, 1275-1306.

t 7e POStp

14
Salt —. 2488

REST CAMP—
Question re frauds at —, Rawalpindi
and Rations Stand, Chaklala,

1831-32.

‘ RESTORATION(S)—
Question e — by Government of Con-
2 gress money and properties. 340,

t of the

RESTRICTION(S)—
Question re—

Removal of — placed on the Indian
National Congress and its Com-
mittee. 204-6.

— imposed for dating rela-

tives and friends in the Viceregal
Estate.  1731.

RETAIL-SALE—

Question 7e licence for country wine
— and whole-sale botiling in the
Punjab and Delhi. 2359,

RETIREMENT(S)—
Question re—

Compulsory — of postal employees
having over 25 years' service.
332.34.

— of Gazetted officers in the Govern-
mentof India Offices. 1053,

— of the Director General of Archaeo-
logy.

RETRENCHED HAND(S)—
Question 7¢ — of the Bihar and Orissa
Income-tax Department, 1139-43.

RETRENCHED PERSONNEL—
See * Personnel ™.

RETRENCHED STAFF-—

Question re—
Lower and upper selection gradg
posts held by each community i

the Punjab Postal Circle befosf
and after —.  391. 1
Pay of employees demoted on ag

count of — on their re-emp
ment on the North Wes
Railway. 1422,

— due to the amalgamation of th
Bast Indian and Bastern Beng
Railway Presses. 264-7. i

— in the Army Headquarters. 33
60. 1

— in the Bengal and
Circle. 1360-61, 136:

— in the Meteorological Depat

ssam Posid |

ment. 403-04.

— of staff in the Postal Departmeny
1361-63.

— of stafi in the Pusa Resea
Institute. 2439,

— of Telephone Operators. 2335,

— on State Railways. 388,

RETURN TICKETS—
See* Ticket(s) .
REVENUE(S)—
Question re—
Fall in income-tax — owing 0
Earthquake in Bihar. 1138,
Negotiations between the Kathiave
States and the Government
India in connection with
Viramgam Customs —. 108-10. 4
— and expenditure of India. 105
54.

REVENUE ESTABLISHMENTS— 3
Question 7¢ recruitment to sup_
—for the State Railways. 108

45.

REVERSION— ]

Question re — to his substantive p

of the Secretary of the Ra
Board., 1503,

REWARI-FAZILKA—
Question 7¢ provision of certain @
ties on stations of the —Algs
Kotkapura-Fazilka sections of {4
Bombay, Baroda and Centril
India Railway. 56-57. 1

RICE—
Question re—
Classification of Burma —. 1738
Freight on — from Patna to, Delt
410 oy

Impr.;‘t of foreign — into Ini
ports, 14-15. s
— imported into the Madras: Fr¢

See ** Staff .

dency. 632-35. i
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RICHARDS, MR, W. J. C.—
Indian Rubber Control Bill—
Motion to pass. 1710-12,
Oath of office. 719.
Question re classification of Burma
rice. 1739-40.
Q i Suppl ary) re i
given by the Italian Government
to its Industries and its Shipping
Lines. 2355.

RIOT(S)—
Question re—
Protection from strikes. and — of
certain collieries. 1035,
— in Giridih Collieries. 113.

OAD(S)—
Question re—

Asphalting of, and provision of more
lights on, the — passing through
Raja Bazar Square and Lane, New
Delhi, 106-07.

Lighting arrangements on the Long-
wood —, Simla. 1017.

Racial discrimination in allowing the
use of the cab — between plat-
forms Nos. 6 and 7 of the Howrah
Station. 627-28.

Stoppage of traffic at Kandaghat on
the Kalka-Simla Cart —, 1447
49,

ROBBERY—

Question re— arrangements for the dis-
posal of complaints of — and
cheating — by Haj pilgrilms. 453«
54,

ROHILKUND AND KUMAON RAIL-
WAY—
See * Railway(s) .
ROHTAK—
i

re foot bridge at the —
Railway Station. 55.

ROLLING STOCK—
Question re total capital expenditure on
84.85,

ROME—

Question re International Institute of
Agriculture, —. 2440-41.

ROOM(S)—

Question re congestion in the — occu-
pied by the clerical staff in the office
of the Director General, Posts and
Telegraphs. 1108,

ROSHANPURA—

Question re deposit of fees of retail-sale
shop of country liquor at —,
Delhi. 2360-61.

ROUTE—
Question re pilgrims to Hedjaz by
overland — by motor lorries. 343.

ROW, MR, K, SANJIVA—

Consideration of the Report of the
Public Accounts Committee.
2399, 2400-02.

Demand for supplementary grant in
respect of salaries and  other
Expenses in connection with Agri-
culture, 2145,

Indian Trusts (Amendment) Bill—
Motion to consider. 775-76, 777.
Motion to pass. 779.

Negpﬁinble Instruments (Amendment)

ill—
Motion to consider, 77475,
Motion to pass. 775,
Oath of Office. 1.

ROY DR, NARAIN—
Question re punishment inflicted on —,
a political prisoner in the Anda-
mans, 1511-12.

ROY, RAI BAHADUR SUKHRAJ—
Question re—

Home Department Resolution regard-
ing communal representation in
services. 861-62.

Transfer of the Research Institute
from Pusa to Delhi, 741.

ROYAL AIR FORCE HEADQUAR-
TERS—

Question re—

Appointment in the Army and —.
1128-29.

Emoluments for the new entrants to
the Army and —, 1351-52.

Leave and pension for the new
entrants to the Army and —,
1351.

New conditions of service and new
scales of pay in the Army and —,
1128,

Option given to new entrants in the
Army and — to enrol themselves
or not, 1130.

ROYAL COMMISSION ON LABOUR—
Question re printing of the report of the

—in  important  vernaculars.
2430,
ROYAL FAMILY—

Question re pensions paid to the mem-
bers of the old — of Delhi. 12-13,
1551,

ROYAL INDIAN MARINE—
Question re— Bk
Commisgioned officers serving in the
—. 1770.71,
Indians recruitedas sailors of the —.
1769,
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RUBBER CONTROL BILL—
+1 Ses “Indian — " under “ Bill(s)

RUBBER RESTRICTION SCHEME—
Question _re ratification of the —.
Biss JF515:16. "

RUG(S)—
Question re—
Grant of & differential duty on —
and blankets. 2181,

Re-Establishment of the — and blan-

ket industry in India. 2355-56.
RULE(S)—
Amendments to the Ottawa Trade
Agreement —. 2458,
Question re—

Alleged abuses of ~— and regulations
by the agents and subordinate
administrative authorities of rail-
ways. 273, :
plicability of conduct, discir
and appeal — to subordinate and
inferior services on the Railways.
2201-02, g

Application of the new scales of pay
and of the new leave —: 1035.

o

Different ~— governing pay and allow- |
ances for ‘the "staff in different |

Divisions of the -North Western
" Railway. 383.

Enforcement of the — providing for |

24 hours booking on railways.
OB sod e s adn

Non-obseryance of the third vacancy |
— in_the Rawalpindi “Engineering |

Division. ~ 41. 2

Report of the committee appointed |

“to' éxamine the — regarding pay-
‘ment, of the value of ‘the lost
Frency Notes, ~1133-35.
‘commissions in’the Army in
India Reserve of officers. 870.

e [ fop e promotion of ‘passenger |

drivers ‘to ‘mail | drivers ‘on State
Railways. 415. <

£20 - Apprentice Mechanics ‘and Trade

“ < for the recruitment and training of |

Apprentices -'in - State ‘Railway |

‘)qukghops. 2193. o
—for the recruitment and traiting
“of ‘subordinate “&taff on the B

Indian Railway. 379:80, 2193-94.

— for the submission of memorials |

of railway employees. 2202.

— for, the submission of rnémorials i

on State Railways. 1000.
‘—governing the grants from the
Army Benevolent fund. "1853-54.
— inconnection’with appeals regard-
mg pay and allowances on 'the
East Indian Railway. 395:96.
-— regarding thel grant of honorary
ranks in"the’ Army in - 871,

1275.

T not;in-order.

RULE(S)—contd.
Question re—confd. y

— regulating discharge and dismissal
on the Bastern Bengal Railway.
78283, 1768-69.

— relating to the Indian Territorial
and Auxilinry Forces. 1667

Supply of the Factories Act and—
framed thereunder to the factories.
2212-13. =

RULE BOOK(S)— 3
Question re supply -of — to_the East
Tndian Railway employees. 263.

RULING(S) BY MR. DEPUTY PRESI.
DENT (MR. ABDUL MATIN
CHAUDHRY)—

Miscellaneous—

On the Demand for supplementary
Girant in respect of Salaries and
other Expenses in connection with
Agriculture; discussion about the
separation of Sind iz out of order.
2151;,2152:

RULING(S) BY MR. PRESIDENT (THE
HONOURABLE . SIR. SHANMU-
KHAM CHETTY)—

Amendment(s) to Bill(s)—

An amendment as standing on the
Order Paper, if its consequence
would be to incredse the duty, is
out of order.  2057.

An amendment restricting or control-
ling prices to a Bill which seeks to
give protection to an industry is

2066-67. q

Bengal Criminal Law _Amendment
Supplementary (Extending) Bill—

A violation of the Habeas Corpus
law cannot be construed: asgin
any way affecting.the allegiance
of the subject to the Crown, and
therefore the — is intra_vires of
the Legislative  Assembly: + #76- 5
Ay *3 y E:

Bill(s)— :

If an Honourable Member do not
give any valid reason to permit his
:being ‘allowed -to move. a motion
for the postponement of the con- -
sideration of a Bill, the Chair does
not propose to allow him to move
it , 1472, <= :

So far as: Goyernmeént; Bills are con:
dérnied; thie Member in' charge of &
Bill is deeniad to beany one acting
on behalf of Government for the
purpose. 1530..° 1 7 0

iThe ‘third* reading; of -a —must be

5 confinéd to-the principles:arising
from the clauses of ‘the —.
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RULING(S) BY MR, PRESIDENT
(FHE HONOURABLE STR SHAN-
MUKHAM CHETTY)—eontd,
Demand(s) for Grant(s)——

The Government of India are not
precluded to bring forward or the
Legislative Assembly to pass a
Demand for Grant for a. specific
object which is within the purview
of _the Provincial  Government.
2156, :

Demands for Supplementary Grants—

Token cuts: for: discussion -of  policy
cannot be permitted on —, 2130.

The Indian Army (Amendment) Bill—

The amendment of Sir Abdur Rahim
seeks to define the status and
powers of the Indian Commissioned
officers who are to be created by
the present Bill, and it'is open to
this Tegislature to define what the
power and status of those officers
will be. This House has, theréfore,
got the right to define the status
and powers of the Indian “Com-
missioned Officers. 1542-44.

Indian Tron and Steel Duties Bill—

| The only principle to which the
Legislative nibly will'be com-
mitted, by referring the — to a
Select Committee, is that the iron
and steel industry of India requires
protection.  986.

Indian Naval (Discipline) Bill—

According to section 66 of the

Government of TIndia “Act, the
Indian Legislature is empowered to
adapt the Naval Discipliie Act of
England with such modifications to
suit Indian conditions’ as the
‘Indian’ Leégislature may*deem ex-
pedient. Therefore, wheén the —
18 before the Select Committee, it
would be perfectly opén to any
Member inthe Select Committee
to ask for‘thé incorporation-of any
section of the' NavalDiscipline
Avct, either wholeadle or' with such
modifications as he wants'to' make.
1235.
Miscellaneous—

As rogardsnlings, the chair.is always
the Chair, whether, it is the Presi-
dent. or the; Deputy.: President.
1974; =

. Honourable . Members.  should not
- walk across the floor 6f the House.

s

165 -

Question(s)— -

- "Hotourable *Members cannot ‘repeat

o7 —Ziwhich have alveady-been ans-

_ wered. 864. 2

No — can be dsked about the'deten-
tion of the ruler of an Indian State.
4ty ~TouLa grdea

0
RULING(S) BY MR \“PRESIOENT
(THE HONOURABLE ‘SIR. SHAN-

- MUKHAM CHETTYdontq.” -
Votable expenditure— 0

A votable expenditure Tust ulti-
mately be sanctioned by a vote of
this Hotise. If," on the strength
of " the “Standing ' Finanee Com-
mitteée’'s “approval, Government
proceed with the expendi
patticular itemy and then >
the vote of the House subsequéntly,
then it is perfectly open to’ the
Hduse'to réject that vote. Tn that
case, imléss that vote has been
legalised by some other section of
the Government of India Act, the
person who was responsible for the
expenditure will be surcharged by
the Auditor General. - 192,

Voting—

It is perfectly in order if any Honour-
able Member voted: wrongly and
immediately corrected the mistake.
657.

RULING PRINCES—

See ** Princes 7.

RUNNING STAFR-
See < Staff . 25

Question re’ circulation of counterfeit
—coins. 640-42.

RURAL INDEBTEDNESS—
See © Indebtedness .

(8)
SACRED PLACE—
Qi i ; protecti

£Dhi hlkhodi

a — of importance to Hindus. 1816°
SADIQ HASAN, SHATKH-"

Bengal Criminal Law Amendment

Suppl U (Bxténding) - Bill—

Motions’ ider and to ei
547-48.

Question re—
High Court Judges in India
Indian Protector .of Pilgrims in
*Trag 71423240« 2 .
““Slaughter of néwly born Tambs:
tor the

‘and kida
2

from - the Travelling Tick
miners on the Northr Western

Railway. 273.
SAILOR(S)—
“Question re== " 9%~ Aot
Indians reevuited as ==of the Royal
... Indian Marine. 1769.

— Indians ' recruitéd ' as soldiers’ o =—

1039-42. BYioednd

12
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SALARY(IES)—
Question re

Law — of *ssistant Station Masters
on the North Western Railway.
410.

Restoration of the cuts in — of the
Central Government employees
in Bihar and Orissa who suffered
from earthquake. 200.

SALARIES AND OTHER EXPENSES
IN CONNECTION WITH AGRI-
CULTURE—

Demand for Supplementary Grant
in respect of —. 2144.77.

SALE—
Question re — of railway stalls on the
Great Indian Peninsula Railway.
1745.

SALES SECTION(S)—
Question re Officers in charge of —
on the North Western Railway.
2338.

SALT—
Question re—
‘Davel + oot 5

evelop of —
Bengal. 1623-26.
Deveb{:ment of the sources of —
supply in Orissa. 373.
Discussion of the — Resolution in
tlsxe Legislative Assembly. 1627-

Step taken by the Bengal Government
for — manufacture in Bengal.
16.

Stat t re postp t
— Resolution. 2488,
SALT ADDITIONAL IMPORT DUTY
(EXTENDING) BILL—
See ** Bill(s) 7. -
SALT DEPARTMENT—
Question re recruitment of Oriyas in the

of the

SALT DUTY—
Question re local Governments share
of the additional —. 1626-27.
SALT MANUFACTURE—

Question re development of — in the
gg]axtal districts of Orissa. 2426-

SAMPLE(S)—

Question re exemption of — from
customs duty. 497.

SANATAN DHARAM HIGH SCHOOL—
See ** School(s) . 5

SANATANIST(S)—

Q ion. re plaint 1 ling the
unsatisfactory mode of circula-
tion for opinion of the Hindu
Temple Entry Disabilities Re-
moval Bill amongst the —.
239-40.

SANIPUTRA—
Question re removal of relies of —
and Magllana to the British
Museum at London. 2455.

SANITARY ARRANGEMENTS—
Question re lighting and —in the
Shardhanand Basti, Delhi. 1644-
45.

SANT SINGH, SARDAR—

Agsam Criminal Law

(Supplementary) Bill—

Motion to consider. 1381-85, 1394,
1395, 1415-16.

Indian Army (Amendment) Bill—

Motion to pass. 2254.

Question re—

Abolition of Travelling Ticket Exa-
miners cadre on the North Western
Railway. 1753,

Agreements signed by Travelling
Ticket Examiners on the North
‘Western Railway. 1754-55.

Allegations against the Divisional
Superintendent, Moradabad.
2324-25.

Allowances of Travelling Ticket
Examiners. 54.

Closing of the gate near Lyallpur Rail-
way Station on the Gati side.
2182.

Consolidated allowance of the Travel-
ling Ticket Examiners on the East
Indian Railway. 424,

Consolidated allowance to the Travels
ling Ticket Examiners on the
North Western Railway. 555.

Contracts given by the Divisional
Superintendent, North Western
Railway, Ferozepore. 1819-20.

Disability pension to military
employees invalided during the
Great War. 386-87, 388.

Duties of Special Ticket Examiners
on the North Western Railway.
1755-56.

Earnings from illicit travelling on the
North Western Railway. 1860.

Employment of Sikhs in the Upper
Subordinate Engineering Service
of the Posts and Telegraphs,
Department. 2337.

Examination in Gurmukhi held by
the Postmaster General, Lahore.

Amendment

House rent paid to certain Special
Ticket Examiners on  the North-
‘Western Railway. 17565,
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SANT SINGH, SARDAR—contq.
Question re—contd,

House rent paid to certain Travel-
ling Ticket FExaminers on the
North Western Railway. 1756,

Introduction of the preventive sys-
tem of check by posting groups of
’I‘:;ruvelling Ticket Examiners,
53-54.

Mileage allowance of Travelling
Ticket Examiners on the North
Western Railway. 1753-54.

Night vigion test of gudrds on the
North Western Railway. 2181-82

Non-adoption of the Moody-Ward
scheme of Ticket checking on the
North Western Railway. = 394-95.

Non-adoption of the Moody-Ward
System of Ticket Checking on the
North Western Railway. 395.

Officers in charge of Sales Sections
on the North Western Railway.
2338.

Prevention of illicit travelling on
railway trains. 54,

Promotion of staff in the Moradabad
Division, East Indian Railway.

Recruitment of temporary = clerks
in the Government of India
Offices.  553-54.

Refusal by old Travelling Ticket
Examiners to accept the offer
of Special Ticket Examiners’ posts
on the North Western Railway.
1755,

Report, of the Misra Committee
appointed to consider the appeals
of the Ticket Checking staff on
the East Indian Railway. 417.

Service records of employees on
State Railways. 2323-24.

Station Master’s examination in the
Moradabad Division, East Indian
Railway. 2324,

Strength of the Travelling Ticket
Examiners’ cadre on the North
Western Railway. 1754.

Question Supplementary re—

Control of Special Ticket Examiners

on the North Western Railway.

SANT SINGH, SARDAR—conid,
Question Supplementary re—contd.
Organisation of the personnel depart-
ments on State Railways. 1359.
Personnel of the Indian Delegation
to the Leagtie of Nations, ~9211.
Persons detained under Regulation

IITof 1818. 1428,

Pri rs detdined under Regil:
IIT of "1818. '1457.

Proposed visit of Miss Mayo to
India. 2192.

Recruitment of the Chief Inspector
of Explosives. 1840-46.

Sch for the impr t of the

quality of Indian wool and for
increasing the weight of fleeces.
2180.

Resolution re representation of Indian
Christians in the sérvices and
committees, 1304.

SARMA, MR. R. S.—
Resolution re appointment of a com-
mittee on the Indian Coal Indus-

try. 1323, 1326.

SATURDAY(S)—
Question re—

Extra wages for compositors of
the Hast Indian Railway Press
working after 2 par. on —, 272.

Non-observance of last — as a

holiday in the Government of
India Presses. 1759.

SAVING(S)— £
Question re — effected as a réqt;lt ‘of

the Pope Committée’s recom-
medations. 2204-05.
SAVINGS BANK(S)—
Question re — work in certain Post
Offices. 400.

SCALE(S) OF PAY—
Question re application of the new —
and of the new leave rulés. 1035.

See also * Pay .

SCAVENGING TAXES—

2183. i = See “ Tax(es) .

Conviction of Khan Abdul Sama
Khan of Baluchistan. 1442:43. SCHEME(S)—

Cost of the clerical establishrr of Q re — for the improvement of
the office of His Majesty’s Minister the quality of Indian wool and for

at Kabul. 2218.

Indian as wireless operators under
Messrs. Marconi and Company on
the Indian coast. 2186.

Judgment by the Honourable Mr.
S. K. Sinha, Chief Presidency
Magistrate, Calcutta, against Mr.
Hales, a Member of Parl \3

increasing the weight of fleeces.
2179-80.
SCHOOL(S)—
Question re—
Grant-in-aid to the
i 1738,

High —, Simla. e
Headmas of the Bast Indian

fanatan Dharm

1765,

0]
Railway High — ot Tundla. 411
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SCHOOL(S)—contd e

Q

- Medical -

SCIENCE—
R St

.. Managing

uestion re—cont 2
ing Committee . of the Fast

" Indian, Reilway High — 8t

.. Tundla. -411. :

Department, officers
employed in Delhi for the medical
inspection. of —. 1136-37, 1770.

Muslim students in the East Indian
Railway High — at Tundla.
411-12:

Parcentage of failure of students in

the -Railway. — of Transporta-
tion.. 388-89.
Promotion.  of railway  employees

subject to the passing of the
Walton: Training. — Examina-
tion. 383. e
Stafi employed at the Railway —
of - Transportation, Chandausi.

392.

Teachers in the East Indian Rail-
way High — at Tundla. 413,

Training .. — &b Chandausi _for
Refrosher Course . of  Indian
Assistant Station Masters and
Commercial Clerks on the East
Tndian Railway. 847-49.

it of the

re

Tntermediate Examination in —,
Medical = Group, of the . Delhi
University by the Lucknow Uni-
versity. 727. - :

SCOTT, MR. J. RAMSAY—
Question re—

~ Exports of raw

Assistance - given by . the Italian
Gi ment t0 its 1 tries and
its shipping lines. 2354.
Assistance to the sugar factories
in Bihar damaged by the earth-

quake. 2349. y
Debt legislation in ‘the Madras
Legislative Council. 1835-36.

Establishment of Land  Mortgage
Banks. 1836.37. . :
3 vbton to Italy and
importe of cotton piecegoods and
yarns from Italy. -2367. .
Exports to certain countries. . 2180.
Grant of a differential duty on
rugs and blankets. 2181
Tmports of artificial silk piece-goods
and yarns from Ttaly. 2358,
Trports of Ttatian  woollen piece-
goods end’imposition of a quota
on woollen piece-goods from-Japan.
2357. =
TItalian exports to, and imports from,
India. 2353-54. - 215)
Petitions made through the Bihar
and Orissa’ Government by the
proprietors ‘and ' agents’ of some
sugar factories in Bihar. ' 2349-50°

SCOTT, MR. J. RAMSAY— contd.
Question re—contd. 7
Prices of wool. . 2348-49.
Re-establishment of the rug and
Blanket industry in India.- 2855.
Schemes for  the improvement i of
the _quality of Indian wool and |
for inereasing the weight of fleeces.
2179.
Sheep-breeding _in India. 2180.
Small. proportion of the Indian
wool crop taken by Italy. 2356.
Question (Supplementary) e debt
legisiation. - 1013-1014.

SCOTT, MR. W. Li—
‘Assam Criminal Law  Amendment
(Supplementary) Bill—
‘Motion  to consider. 1157, 1385-87.
{ Oath of Office. 1.

SEA QUSTOMS (AMENDMENT) BILL—
See * Bill(S) .

SEARCH(ES)—
Quéstion re — in the ¢ Scho House
*and the residence of Mr. Muham-
mad Tahir Khan in Bombay
186-88.

SEASON APPOINTMENI
See  Appointment(s) .

SECOND CLASS—
. Question re—

Non-provision of fans in certain —
i com%n.rbments of certain trains on
H the Bombay, Baroda and Central
India Railway. 111-12.

Provision -of a bath room -in' the
first and — waiting. room ab

t Bareilly Junction, Rohilkhand and
Kumaon Railway. - 367,
SECOND DIVISION—

Question 7¢ reversion of certain —
clorks in certain branches of the

Army Headquarters, 1643-44.
SECOND PAN PACIFIC BUDDHIS T
CONFERENCE— ax

Question e vefusal of passport 0
Reverend B, Ottama . to Aattend ]

the — in Tokio. 341,
SECRETARIAT(S)—
Question re— ¢
Appointment,  of Muslim = steno-
graphers in the Government of |
in —,  1007-08. areheh J
Assi ts-in-charge of = branches
in the Government of Indis —
1518-19. - far
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SECRETARIAT(S)—contd.
Question re—contd.

Employment of Indians in tho R E
the League of Nations.  1256-57.

Muslim _ stenographers. in receipt
of special pay in the Government
of India —. 1006.07,

Office accoramodation .allotted for
the office of the Accountant
General of Posts and Telegraphs
in_the New Delhi —. 1108-00.

1 of more space_for clerks

g in the North Block of the
— in New. Delhi.  637-38.

Space allotted to each clerk, Super-
intendent, ete., .in the Imperial
— in, New .Delhi, 038,

Space provided  for. officers. in. the
North Block. of the — in New
Delhi. 642,

Summer Hill and - Kaithu guarters
in Simla allotted to men belonging
to other offices excluding the —.
1122,

Summer Hill and Kaithu quarters
in Simla allotted to the Govern-
ment of Indip — staff  1122.

Temporary inferior establishment in
the Government of Indin~—. = 466.

SECRETARIAI‘ STATF—
See ““Staff

SECRETARY/(IES)—
< ‘Question re—
Appointment of the — of the Indian
Medical Council.  359.
Proposal to exclude the — of the
Indian Medical Council from. acting
as an Inspector 356-68.
Reeruit incial civil
service men a.s Assnshmt —, Under
—, “ete,,” in the’ Govemment of
Tndia offices. 1115-16.
Reversion to his -substantive post
of the — of the Railway Board.
1505,
SECRETARY OF STATEFOR INDIA—
Question re—

EBuropeans and Indians serving in
the offices of the — and High
Commissiorier' for India. 1247,

Memorandum - subniitted © by the
All-India. - Police ' Association to
the —. 28-20.

é_ECTION CONTROLLERS—
- See ‘_‘ Controller(s) *’.
SECURITY (TES)—.

. Question re — for. the investments
by Indians in Zanzibar. 473.

SECDRITY MEASURL(S)— Cic

_ Question re — for ladies tru.vellmg
~ over-night _on the Bengal -and

North Western Railway. 1098-
99,
SEISMO(‘R-&PH—
Question’ re installation ' of a = ‘in
North Bihar. 3

SEKHRI, CAPTAIN G. M.—
Question re ‘arrest of one  — by the
Delhi Police. 40.

SELECT COMMITTEE—
Question 7e publication of the report of
the Joint — on Indian Reforms,

729,

SELECTION BOARD(S)—
Question ré—

Constitution of the — to ‘interview
the candidates for..the Indian
Military ‘Academy. 2414,

Indian doctors appointed

i+ Executive Committee or
the Central Dufferin Fund:-
2457,

— of ‘the Operating and Commercial
Departments of ‘the EHast Indian
Railway. 1004,

SELECTION GRADE POSTS—
Question e lower and upper — held
by each community in the Punjab
Postal Circle before and after
retrenchment, 391,

on the
=0k

I 649,

SELECTION POS’I‘—

Question re—
Declaration of tha po!
portation Inspector as a — on
the Hast Indian Railway, 1814,
* Non-eligibility of the holdér of a
— in a substantive capacity to

hold & lower post. 1814

of ‘Trans-

SEN, MR. 8, C.— 9% -
Bangsl Cri I Law A d b
Supplementary (Extending) Bill—
Motions to consider and to circulate,
517, 540, 598,
Motion to pass. 1060-65.
Bengal Sbm‘gjﬂsoners Regulnmm (Re-

&otmn to consider. - 939 956 58,

‘Girls Protection Bill—
Motion to refer to Select Commitiee,
1596:97:
Hindu - Temple Entry Dwabﬂmea
Removal Bill—
Motion to refer to Seleet Lommzetee
2019.
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SEN, MR. S. C.—contd-
Indian Iron and Steel Duties Bill—
Motmn to consider. 1780.
C d of the Sched 1 1978.
Consideration of clause 9. 2089-

Point: o’f order raised by the Honourable
Sir Joseph Bhore whether an
amendment restrieting or  con-
trolling prices to a Bill which seeks
to give protection to an industry
is in order. 2065-66.

Resolution re appointment of a
committee on the Indian Coal
Industry. 1309, 1321-24,

SEN, PANDIT SATYENDRA NATH—
Bangal Criminal Law A

SEN, PANDIT SATYENDRA NATH—
conid.
Question re—contd.

Correspondence with his relations of
— & State Prisoner in the Camp-
bellpur jail. 371,

Cows shot by Mr. Waugh, Honorary
Magistrate and President of the
Shahdara Notified Area Committee.
782,

Discharge and ré-instatement of
Employees on the East Indian
Railway. 386.

East Indian Railway \\orkshop stafi
at Jamalpore, 2451

Imposition of fines on %tuﬁ on the
Bast Indian Railway. 276-77.

Maladministration in the Dinapur

Supplementary (Extending) Bill—

Motions to consider and to circulate,
528-29.

Motion to pass. 1085.

Hindu Temple Entry Disabilities Re-
moval Bill—

Motion to refer to Select Committee.
2005, 2019

Question re—

Abolition of octroi levied in some
places under the Government of
India. 781.

Absence of a shed on the platform
of the Hardwar Railway Station,
422-23.

Amalgamation of the Oudh and Rohil-
khand Railway with the East
Indian Railway. 384,

Anglo-Indian shed apprentices on

the East Indian Railway. 1675-76.

and pro in the

Lillooah Railway  workshop.
24243,

Appoi t Train

P f apprenti
Examiners for the Operating
Department. 46

of

“the Lillooah le\va.y workshop
241-42, 244.45,

Appointment of guards in the Dina-
pur Division, Bast Indian Rail-
oway. 3.

Appom(:ment of Lillooah apprentices.
45-46, 245

Appomtment ‘of Lillooah apprentices
as Electricians and Train Exa-
miners. 49, 423,

Appointment of Lillooah apprentices
as Train Examiners. 46:49, 9450-
51,

Appointments in the Lxllooah Rail-
way workshop. 243

Case of one Mr, ma-chx, ez-Guard,
East Indian Railway. 2326,

Confirmation of temporary &taff on

the North Wes ern Railway.
1748,

Division, Bast Indian Railway.

Von-gmnt of gratuity to one Mr. J,
Connors, 1734-35.

\’on pavment of gratuity to two

ns of the Dinapur Division,
Iﬁo- 66.

Persons discharged by the Divisional
Superintendent, Moradabad, East
Indian Railway. 2194-95.

Privileges in the matter of pay,
allowances, ete., to Travelling
Ticket Examiners on the North
Western Railway. 1652-53.

Prosecutions under the Child Mar-
riage Restraint Act. 781-82.

Reduction and transfers of staff in
the Moradabad Division, East
Indian Railway. 2196.

Refresher Course at Kot Lakhpat,
North Western Railway. - 1747,

Refresher Course on State Railways,

2193,

Rules for the Recruitment and
Training of Apprentice Mechanics
and Trade Apprentices in State
Railway Workshops. 2193.

Rules for the recruitment and train-
ing of subordinate staff on the
East Indian Railway. 2193-94

Rules regulating discharge and dis-
missal on the Eastern Bengal
Railway. 782-83. 1768-69.

Selection of Lillooah ex- apprentices
for the posts of Train Examiners,

424,

Staff = discharged in the Dinapore
and the Moradabad Divisions of
the 'Hast Indian Railway. 1654-
55.

Supersessions in the Moradabad
Division, East Indian Railway.
2195-96,

Training school at Chandausi for
Refresher Course of Indian Assist-
ant Station Masters and Com-
mercial Clerks on the East Indian
Railway. 34749,
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SEN, PANDIT SATYENDRA NATH—
contd.
Question re—conid.

Vendors' contracts in the Dinapur
Division of the East Indian Rail-
way. 420-21.

Waiting list of ex-apprentices of the
Bast Indian Reilway. 242,

Question (Supplementary) re—

Deduction of expenditure in the
assessment  of income-tax. 103.

Foreible abduction of one Srimati
Gori from Dhan Jolangra in
Malakand Agency. 369.

Information about matters within
the province of the local railway
administrations. 1746.

Taxing of letters weighing a little

more than half a tola. 1352,
1353.
SENIOR SUPERINTENDENT —
See ** Superintendent(s) .
SENIORITY —
Question re promotion and — of the

Travelling Ticket Examiners and
Inspectors on the North Western
and East Indian Railways. 2439.

SENIORITY LISTS—
Question re—
Absence of — on the East Indian

Railway. 23-24.
Classified — of State Railway
employees. 1009-10.
SERVICE(S)—
Motion for adjournment re communal
representation in —. 36-37.

Question re—

Administrative control of — on the
Railways. 2200-01.

Age limit for competitive examina’
tions for Government —. 342

Applicability of conduct, discipline
and appeal rules to subordinate
and inferior — on the Railways.
2201-02.

Applicability of Railway Board Noti-
fication No. 3352-R., to certain
Railway —. 2199.

Application of the new conditions of

in the Army Headquarters.

1631-32.

Communal representation
2:

in public

Counting towards pension or gratuity
of the — of dismissed postal
employees. 2-3.

Introduction of new conditions of
— in the Eastern Bengal Railway
Press.  385.

SERVICE(S)—contd
Question re—contd.

Introduction of new system of —
in the East Indian and Eastern
Bengal Railway Presses, 269.

New conditions of — and new scales

of pay in the Army and Royal

Air Force Headquarters, 1128.

ition of dered dur-

ing the Great War by the East

Indian Railway employees. 384-
85, 2205-06.

Representation of Muslims in the

1858.

N

— of railway employees prosecuted
for criminal offences but found
not guilty. 405.

— on different Railway systems on
territorial basis. 1854,

Resolution re representation of Indian

Christians in the — and Com-
mittees. 706-17, 1275-1306.

SERVICE RECORD(S)—
See ** Record(s) .

SHAFEE DAOODI, MOULVI MUHAM-
A

Assam - Criminal Law Amend it
(Supplementary) Bill—
Motion to consider. 1389-90.
Bengal Criminal Law A d

Supplementary (Extending) Bill—
Motions to consider and to- circulate.
541-43.
Bengal  State-Prisoners ~ Regulation
(Repealing) Bill—
Motion to' consider.  1571-72.
Demand for Supplementary Grant in
respect of — expenses in connec-
t10n with capital outlay on schemes
of agricultural improvement and
research. 2463.67, 2481, 2487.
Factories Bill—
Motion to consider. 152-53.
Consideration of — clause 59. 317.
Indian Iron and Steel Duties Bill—

Motion to consider. 1779, 1780,
1799-1801, 1804.

Consideration of clause 4. 1936-37.

Consideration of Schedule. 1970-

71, 2045-46, 2050-51.

Motion for adjournment re ban on the
Red Shirt organisation in the
North-West Frontier Province.
37-38.

Question re—

Alleged repressive measures taken
against Khan Abdul Samad Khan
and Mir Abdul Aziz Khan of
Baluchistan. 1441.

Conviction of Khan Abdul Samad
“Khan of Baluchistan. 1441-44.

Extension of time limit for payment
of Income-tax in_the earthquake
stricken area in Bihar. (259.
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SHAFEE DAOODI, MAULVI MUHAM-
MAD—contd

- Quastnon re —conid.

Food supplied to !Haj | Pilgtims o™
{*-"board ships. 179-82.

Permission given to the HElectrical

Engineer; Pusa Research Institute

to run a cmema 2438-30.

Pr i 68 Chief’s
Brsnch, Army Headquarters.
790.

*Rebats oE M aiid sk 1

m New Delhi. 1271-73.

Retrenchment of  staff in the Pusa
Research Institute.  2439.

Rules governing the grants from the

£ Army Benevolent' fund. 1853-54.

Qnes ion Supplementary) re—

< Admissions to- the Indian Military
Academy. 2415,

Amount given to indigo planters in
Bihar, and to others out of the
Viceroy’s Earthquake Relief Fund.

445.

Appointment of Muslims in the
Customs | Department; < Bombay.
496

“Closure of ‘the marine shop at
Paksey Eastern ‘Bengal Railway.
184-86.

“ Concession in  railway  freight for
~ = 'the carriage of goods and packages
-+~ to earthquake erea. 337.

Control of money -] Iendmg a.nd rates
4o of interest.:
Damage agriculﬁml land
North Bihar. 2310-13:
Establishment of ‘the Reserve Bank
of India. 480,
= Freight agreement between the Tata

“ Tron and Steel Company, Limited

S ﬁggsthe Bengal Nagpur Railway.
M;

Home Department Resolution’ re-

garding communal representation

= in services: ' 853.
Issue of return tickets on Indian
Railways to Haj ‘pilgrims. - 1455.
[uslim tea stalls on certain stations
on the Great Indian Peninsula
Railway. - 2328..
Printing of the Fauji Akhbar. 2418,
Proposal for the removal of the Pusa

“Agricultural Institute. 1046,
Public execution of two  mnotoricus

dacoits of Larkana, Sind. 1639,

ecruitment to Supunor Ravenue

Establishment for the State Rail-

ways, 1745, .

Red Shirt organisation in the North-

West Erontier Province. . 361-352.
Re-employment of retrenched per-

in

sonnel. '+ 1335;
Release of Khan Abdul Ghaﬁur
Khan, 370,

SHAFEE D. \00 LM \ULVI JIUHAM'
MAD-—contd.
Question (Supplementary) re—contd.
Removal of restrictions placed on
the Indian National Congress
and its Committees. = 204-08.
Retrenched hands of the Bihar and
Orissa Income-tax  Department.
1139, 1140, 1142-43.
Taxing of lottors woighing a_little
more than half a tola, 1353.
Transfer of the Research Institute
from Pusa to Delhi.  1848.52,

SHAHDARA—
Question re—

Audit of the Accounts of the —
Notified Area Committee,. .1839.

Cows shot: by Mr, ‘Waugh, . Hono-
rary Magistrate and Chairman of
the — Notified Area Committee,
863.

Cows shot by Mr, Waugh, Hono-
rary Magistrato and President of
the — Notified Area Committee,:
782,

Grievances of the Hindu public of —-
1840,

SHARDHANAND BASTI— A

Question 7e lwhtmg and samtsry

arrangements in the -, Delhl,
164445,

SHARE(S)—
Question re underswritings of the —
o the Reserve Bank. 1747,

SHED(S)—
Question re—

Absence of a — on the platform of
the Hardwar Railway. Station.
422-23.

Construction of certain additions to
a prayer and stores —= ‘in the
Government, of India Press, Al-
garh.. 2188,

Construction of — in the  Pilgrim
Camp at Karachi, 1455,

Denial _of the benefit of Sunday
rest to workers in the
at certain places 6n the Bombay,
Baroda and Con(:ml India Rail-

way. . 423,
" Provision of a — over the pla.tform
at Kalka, 4.
Provision of — ‘for pilgrims at
Dhanushkodi. 1819, -

SHED APPRENTICES—
See *“ Apprentice(s) .

SHEE?-BR‘EEDING—; .-‘ 3o
Question re — in India. & 2180: 7
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; | SHER I{‘I{)HAMMAD KHAN GAKHAR
C %

Demand for Supplementary Grnnb in
respect of salaries and other- ex-
pemses. in, connection ywith Agri-
culture. 2157.

Indian Army (Amendment) Bill—

SIKH(S)— THCT]
Quostmn re employment, of —:in
Upper Subordinate Engineering
Service of the Posts and Tele-
graphs Department. -2337-38.

SILK—
P g

Motion to refer to Select C
85-88,
Conmderatmu of c]“usc 5.
Motion to pass. 22
Indian Navy. (l)xscxplme) Bill—
Motion to refer to Select Com-
mittee. -~ 1219-22
Motion t0:consider. 2288,
Question (Supplementary) re—

re imports of artificial —
piece-goads and yarns from Ttaly.
358.
SILVER—
Question 7e. disposal of surplus —.
478.79,

SDILA—

5 re—

Interest: ‘'of the Indian Legisl )
in the work of the League of
Nations. 1259.

Printing of the Fawji-Akhbar. = 2419,

Reernitment. of - Viceroy’s Com-
missioned officers. . 1146,

SHIP(S)—
Question 7é—

Appointment of Indian ez-cadets of
the Indian Mmcmmle Marine
Training—* Dufferin ”’ as leadsman
apprentices in the Bengal pilot

Service.  352-53.

Food supplied to Hnj pilgrims on
board —. = 179-8

Unsatlsfactm'y m-rlmgemontn for

supply of food on pilgrim —.
1617-18.

SHIPPING COMPANY (IES)—
Question 7e
Arrangements made by the — for
food of Haj Pilgrims. 343,
Safeguarding of the interests of the
Indian —. 2348,

| SHTPPING INDUSTRY—
See ** Industry(ies)
[SHIPPING LINE(S)—

Question re assistance given by. the
Ttalian Government to its indus-
tries and its —. = 2354-55.

| (HOLAPUR—
Question re location of the Tncome-
tax Office at—. * 2337.
SHOP(S)—

Question 7e deposit of fees of retail-
_ sale — of country liquor at. Ro-
. shanpura, Delhi, - 2360-61. .~

SHOPKEEPER(S)—

Question re relief to pefty = iin the
1 earthquake-striken area’of Bihar.
2313-14.

Allegations against the head clerk
of the Government of India Press,
—. 1366,

Allotment. of orthodox and un-
orthodox celrks’ quarters-in —.
1104-05.

Allotment of quarters in —. 1125-
26, 1445-46.

Appointment of an Assistant Sur-
geon in charge of Phagli Dis-
pensary, 448-

Blocking of traﬁic on the Cart Road
in — by the police. 34445,

Change in the timings of the Army
Headquarters special train runn-
ing between Summer Hill and—.
1101, 1109-10.

Conversion of the post of the Post-
master, —, into, & season appoint-
ment,..2363-64,

Conveyance allowance paid to the

head clerk and cashier of -the
Govamment of India Press, —.
for receivi payments of hills
from the buﬁ. 1365-66.

Exchanges from lower to  higher,
level of Phagli-. quantats A
1445.

Giraco time allowad to the employees
of the Government of India Pre&,
— 1756-57. 3

Grace time for attending oﬁce to
the employees of the Government
of India Press, —. 1667-68.

Grant-in-aid to the Sanatan. Dhu-m
High School, 738

Leave due fo suspected
.ing to the employees of

dm P

emment of
58,

' Lighti amngamenﬁs on the Long-

o ‘%vouucjigRosds — 2 A0L7;

. Mail . bag._destined for Calonttn
mxssed between — and - Kalka.

352, 2374-75. Py
P 10/ int stefl in the

allotment of quartersin - 1122-
95, i
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SIMLA—conid.
Question re—contd.

Reduction in the number of com-
positors in the Government of
India Presses, — and New Delhi.
2416.

Relatives of the head clerk of the
Government of India Press, —,
provided with quarters. 1366-67.

Stoppage of traffic at Kandaghat
on the Kalka- — Cart Road.
1447-49.

Summer Hill and Kaithu quarters
in — allotted to men belonging to
other offices, excluding the Secre-
tariat. 1122,

Summer Hill and Kaithu quarters
in — allotted to the Army Head-
quarters staff, 1122,

Summer Hill and Kaithu quarters
in — allotted to the Government
of India, Secretariat staff. 1122,

Travelling of police constables in an
intermediate class compartment

between Kalka and —, 346-47.
TUnorthodox quarters in —. 1106-
08.
SIND—

Question re—

Applications for reference of cases
in — to the High Court under
section 60 of the Indian Income-
tax, Act. 34-35.

Employment of Panama natives by
the — Indian merchants. 29.

Public execution of two notorious
dacoits of Larkana, —. 1638-40.

Refusal of the Commissioner of
Income-tax to refer certain cases
of — to the High Court. 11.

SIND OBSERVER—
Question 7e article headed ** Commu-
nalism in Judicial Department "

in the —.  502-03.
SINGH, KUMAR GUPTESHWAR
PRASAD—
“Question re—

Buildings of the Pusa Research
Institute. 2215.

Concessions given to the Army Head-
quarters staff. 859-60.

Tmportation of & Rates Assistant from
outside in the Railway Board's
office. 1507.

Insolvent and indebted clerks in the
Government of India offices.
1506-07.

Rate registers experiment on the
5N40rth-Westem Railway.  1353-

Recruitment, of Assistants in  the
Railway Board’s Office.  1503-04,

Reduction of pay of Railway Board
staff. 1506.

SINGH, KUMAR GUPTESHWAR |
PRASAD—contd. i
Question re—contd. t

Réversion to his substantive post |
of the Secretary of the Railway
Board. 1505.

Status of the Railway Board staff,

Submission of rep ions by the
Railway Board staff. 1504.05.

Time limit for a gazetted officer to
remain at one station. 859.

SINGH, MR. GAYA PRASAD—
Assam Crminal Law Amendment (Sup-
plementary) Bill—
slotion to consider. 1152, 1157,

1389, 1391-94, 1398, 1403,
Bengal Criminal Law Amendment |
Supplementary (Extending) Bill—
Motions to consider and to circulate,
512, 516, 538.
deration of clause 2. 8630,

Motion to pass, 1082, 1093.
Bengal State-Prisoners Regulation (Re-

pealing) Bill—
Motion-to consider. 1570-71, 1580,
1582, 1584.
Demand for Supplementary Grant in
respect of—

Expenses in connection with capital -
outlay on schemes of agricultural
improvement and research. 2402.
03, 2404.08, 2466, 2467, 2470,
2471, 2477, ]

New Construction (Railways). 2132,
2138-39, 2143,

Salaries and other expenses in con-
nection with Agriculture. 2151,
2159, 2166-69, 2170,

Expressions of regret on the death of |
Sir Gordon Fraser. 2043.
Factories Bill—
Consideration of—
Clause 5. 280-81,
Clause 12. 289, 290,
Clause 59. 317,
Indian Aircraft Bill—

Motion to consider. 1162-64, 1165,

Motion to pass. 1166, 1167.

Indian Army (Amendment) Bill—

Motion to refer to Select Committee.
72.

Motion to consider, 1470,

Consideration of clause 5. 2232.

Motion to pass. 2256,

Indian Carriage by Air Bill—

Motion to consider. 1159-60.

Indian Iron and Steel Duties Bill—

Motion to refer to Select Committee.
799, 810, 819, 881, 882, 906-09. _

Motion to consider. 1801, 1802,
1803-06.

Congiderabim\ of clause 4, 1939:40,
1

3.
ideration of the schedul 19%

é
|
:
X
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SINGH, MR. GAYA PRASAD—cond,

Indian Tron and Steel Duties Bill—contd
Consideration of clause 2. 2071,
Motion to pass. 2006, 2127.

Indian Navy (Discipline) Bill—

Motion to refer to Select Committee.
1185, 1190, 1239.

Motion to consider. 2291-93, 2297,
2298

Motion to refer to Select Committee.
70-71.

Motion to consider. 1683-85, 1686,
6i

1687.

Mechanical Lighters (Excise Duty)
Bill—

Motion to refer to Select Committee.
457-59.
Consideration of clause 2. 1181.

Point of order raised by Sir Abdur
Rahim as to whether the levy of
excise duty is a part of the princi-
ple of the Indian Iron and Steel
Duties Bill to which the Legisla-
tive A bly will be itted
by referring the Bill to a Select
Committee. 985.

Point of order raised by Sir Cowasji
Jehangir whether the Government
of India are precluded to bring
forward and the Legislative As-
sembly to pass a Demand for
Grant for a specific object which
is within the purview of a Provin-
cial Government. 2152,

thmﬂ re—

Absence of an enclosed bathroom
for third class women passengers
st Phulera Railway Station. 353,
1273.

Absence of an Intermediaie class
waiting room at Delhi. 752.

Action taken on the Resol

SINGH, MR. GAYA PRASAD—contd,

Question re—contd,

Appointment of Indian ez.cadets of
the Indian  Mercantile Marine
Training Ship “ Dufferin a8 leads-
man apprentices in  the Bengal
Pilot Service. 352-53,

Appointment of Indian Territorial
Force officers to the Cantonments
Department. 1440,

Appointment of the head of the
Entomological Section. 1634-35,

Attempt to reach Mount Kailash by
the Indian Himalayan Expedi-
tion Club, Delhi. 338.40."

Booking of accommodation on rail.
ways. 350.51.
mmunal composition of the staff
in the Income-tax Department,
Bihar and Orissa. 240, 960-61,

Communal composition of the staff
in the offices of the Assistant
Ce issi of In tax,
Bihar and Orissa. 240, 961,
Imum'sf, party in India. 1420.

Compilation of a book containing
life notes of the political leaders
and suspects of India, 1097,

Concession in railway freight for

Cost of maintaining ilar officers
of the Army bom::b:’y the Terri-
torial Budget. 335.26.

Damsge to agricoltural land in
North Bihar. 2310-11, 2312.

i of Karam

ome
 China. 193.

arding proprietary rights of
citizens 1 the land. . 203

of the Delhi University in Medi-
cal Colleges in India. 721.22,

Agreement for the carriage of Gov-
ernment and railway materials
between different Indian ports.
2368-71.

1640.

Allegations against the Superinten-
dent in the office of the Commis-
sioner of Income-tax, Bihar and
Orissa. 240, 962.

Amendment of the Crown Lands
Ordinance of Kenya. 198-89.
Amount given to indigo planters in
Bihar,galnd to others out of the
Viceroy’s Earthquake Relief Fund.
244345,

D of one Gurmukh Singh in
the Kabul Jail. 791.

Director of the Lac Research Insti.
ftute. 1635-37.

Disability pension to militacy em-
eea invalided during the Great
&’l‘:z. 261-62, 387-88, 418,

Disposal of land attached to the
48,

Diversion of trade from Bomba:
Port to Kathiawar Porte. 110-1
353-54.

Employment of Indian« in tbocygbt
B‘:um of the F“?gz.:id oli-

tical Dapartment.
R
e
200-01. > ;
S g
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SINGH, MR. GAYA PRASAD—contd.

Ts e pdviders

Question re—contd.

Tstablish t 58 W

' Pushkar, Ajmer, 198,

Tstablishment of Land Mortgage

 Banks. 2203-04.

Pstablishment of the Reserve Bank
of Tnidia.  201-02.

Expenses borne by the Indian ex-
chequer in connection with the
visit of the Japanese Trade Dele-
gation. 1514,

Floods in North Bihar. 752, -

Foreible ‘abduction of one Srimati
Gori from Dhan' Jolangra in
Malakand Agency. 369, 798.

Fresh expeditionary party from
England for the * Conquest ” of
Mount Everest. 369-70.

Funetions and duties of yard super-

‘and yard inspectors.  1102-

at

y

03.
~Garhwali soldiers imprisoned for dis-
“obeying military orders in Pesha-
war. - 341
Tnadequate representation of I ndians
in higher posts in the Traffic De-
partment of the Bast Indian Rail-
way. - 1357,

i Inadequate representation of Indians

in the posts of yard masters yard
foremen, ete.; on the Bast Indian
Railway. 1358.

Tncome of the Barahjee Temple in
Pushkar, Ajmer. 194,

Income of the Pushkar Jagir. 194-

T LE
=i Indianisation’ of the Lac Research

Tnstitute. 1633:34.

Iristallation of 'a ‘seismograph in
North Bihar. 337.

Tiitrotuction 6f motor bus services

by railways. 042

o I Thisoduekion of night flying for Air

Mail Services. - 619,
Liquidtion of the Hast and West
Corporation, Limited, Delhi. 619.
il bag destined for Caleatta missed
E ‘Simla'and Kalka. 1352,
* Management of ‘the Lac Research
Institute. 1632-33.
“Memerandum sabmitted by the All-
India ‘Police Association: to the
Secretary of State for: India.
28:29. -
Miseris of Indians repatriated from
British Guiana, 852,
‘Motion passed by the BurmiaLegis-
Jative Couneil to'remove its Presi-
denti; -« 18527+ N &
“Murder “6f “Indian’ Hationals in
America. 112-13, 29710°C
gotiations the K
States 4and the ‘Government of

M

5 P ¢ 3 pery

ot

SINGH, MR, GAYA PRASAD—contd,
Question re—contd. %
Indin in  connection with the
Viramgam Customs revenue. 108-
10

Non-appointment of a single Bihari i
Himndu Medical Graduate as medi-
cal officer on any of the State §
Railways, 618-19. |

Non-appointment of an_ Indian as®
the head of a Department in the
Lac Research Tnstitute. '1637-38.

Non-appointment of an' Indian to
the Port Advisory Board of Kenya,

618.
Non-provision of fans in’ certain §
second class compartments of

certain  trains on the Bombay,
Baroda and Central Tndia Railway.
111-12:

Non-provision of- latrines in the
third elass carriages on_ certain
section of the Barsi Light Railway.
617-18.

Notice served on Mr. Bahal Singh
not to leave Delhi, without per-:
mission. 1641,

Organisation of the personnel de:
partments’ on  State Railways.
1359

Percentage laid down for promo-
tions from the Provineial Civil
Service to the Indian Civil Ser-
vice posts. 2331. 3

Periodical test of guards on the
North-Western Railway. 1512,

Place of origin on imported goods. 4
53

D3

Practical results obtained  in the
field of resesirch,  cultivation of
iac, -ete.; in - the' Taec Rasearch’
Tnstitute. 1635. ~

Promotion of ‘number-takers and
train clerks ‘on the East Indian
Railway. 1358,

Promotion of number-takers on #
East Indian ~Railway. “ 1103
1356-5 aer -

Promotion of ataff hield p ‘oh theit
maximum’ on ° State Railways
1354-56.

Proposal for the removal: of the
Pusa Agriculbural Tnstitute. -1045-
48,1097, > ACSLA

Proposal to shift the offick of tha &

- Commissionet-of Income-tix from §
Rarichi to Patna. - 240. i

-Proposals for the amalgamation and
re-organisation of State: Railways:
2204. E >

Proposals to supplement the Obtaws §
Agreement relating to dian pro- {

lf,‘ectivedﬁtiaé. 1514. >

Proposed adoption of ]
Court language in Delhi




INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

“157

SINGH, MR. GAYA PRASADcontg.
Question ré—conid.
Proposed' " transfer of Mr.' Vidya
Bhusl aprisoner detained under
Regulation TIT, from the Delhi
Jail to the Andamans. 1853.
Proposed visit of an Ttalian Trade
Delegation to India. ' 1513
Protection of the small Tndian steam-
ship companies. 1820,

Protest against the transfer of the |

Reseatch Institute from Pusa to
Delhi.. 788-89.

Protest by Mr, Sarat Chandra Bose
for his complicity in ' terrorist
activities. 2333, 2334,

Provision of a railway connection fo
Mourawan and Purwa.  1616-17
Provision of ‘a* territory ‘for His

Highness the Aga Khan. '~ 199-200.

Provision of opportunities to the
officers of the Indian Territorial
Force for training with the regular
units. -~ 1440-41,

Public execution of two notorious
dacoits of Larkana, Sind. 1638-
4 :

Publ’icnl‘-i(m of the ‘report of the

Afghan Trade Délegation:: 108,
Re-arrangements of - the Gandhara
and pre-historic galléries. 5.

Rebellion in Chinese Tarkistan. 722.

Recruitment ‘of ‘certain officers to

the “Army inv India Reserve of
Officers: ' 2316-17

Red shirt orgnmsatwn in the \orth-

Wi West Frontier Province, 3 2.

Refusal ~of passport to ' Reverend

B. Ottama to attend the Second

Pan Pacific Buddhist Conference

in Tokio. " 341.

Release of Khan Abdul Ghaﬂ‘ar
Khan. ©370-71.

Release of Pundlt Jawahnr Lal
Nebru. “i370-7L.

Release of Sardar Vallabhbhm Patel.
341.

Reliet to petty shopkeepers in the
éarthquake-striken area of ‘Bihar.

2313, 2314,
" Rohevmg of agncullural distress.
iy 12000,

Remodellmg of the Patna’Junction

[ = ‘Riilway Stationi 752

" Research’ Schieme-in HEngland under

thé Lac Cess Cormmittee. 1637,

| Régorvation. of ‘the Quéen Mary
Zenana Ghat in Pushkar, Ajmer,
for: the exélusive -use of “Women.
193-94.

Resignation of Rai ‘Bahadur C. S.
Misra from  the Tiac ~Reésearch

3 Instmlta. 1634.

R by Gov

.gres§ money and pmpernes

it of Con-
340.

SINGH, MR. GAYA PRASAD—CGM&
Question re—contd.

Restoration of the cuts in salaries
of the Central' Government em-
ployées ‘in Bihat ‘and Orissa who
suffered from earthquake. '200.

Rxots in Giridih Collieries. . 113.

~of the i of
Indians in Zanzibar. ' 368-60,

Safeguarding of the interests of the
Indian shipping companies. ' 2348.

Savings effected as a result of the
Pope Committee’s recommenda-
tions. 2204,

Security measures for ladies travell-
ing over-night on'the Bengal and
North-Western  Railway. 1098,
1099.

Senioriby of East Indian Railwa;
and . dld' Oudh and Rohilkhand
Railway staff. 1615-16.

Sitting of sweepers on ‘the benches
of the'tram cars in Delhi. 2410,

Transfer of the Research Institute

* from Pusa to Delhi.  188:92, 751,
1848-52, 2375,

TPurkish soldmts m\pnsoued iniIndia.
369.

Withdrawal of the concession of free
railway ' journey: from  persons

: tra;elhng for anti-rabic treatment.
29-30. .

Question (Supplementany) re—

Action of certain resolutions adopted
by the Lac Cess Committee. 1438,

Allocation of seats in the Legislative

Asseinbly™ for the North.West
Frontier Province. 854.
tment

India outside 8
Appointment of Tndians ‘as Mémbers
12 of’ the (Railway Board.: 1343,

1344,

Appointment, of Muslims_as - Assis-
tants “in the Home -Dgpartment.
2344,

Appointment of M\ﬁshma ik the
(Aist;oms Dariarbmanr ombay

2437,

Appamtment of the Sooreb&vv of the

Indian Medieal Council. ;. 359.
Audit.of the Abcounts! of 'the Shah~
Arca, Committee:

Biocherdiéal Sorkn 4o Hidian’ Lac
Research Institute, 1030, 1031.

the” P!
22180 eiset

S T s e 1
“from Bombay. 870, 3
Composition of the Cyphér Branch of

‘the Office ofthe anwMetm-y
to the Viceroy. £729.°7 1
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SINGH, MR. GAYA PRASAD-—contd.
Q ion S T td.

SING H, MR. GAYA PRASAD—cZMd.
0 s B 7 4

Q PP Y. e d.

Concessions proposed to be given to

a British firm to start chemical
works in India. 1458-62.

Consultation of Local Governments
for the selection of delegates to
the League of Nations. 1359.

Control of money-lending and rates
of interest. 366.

Control of Special Ticket Examiners
on the North-Western Railway.
2183-84.

Conviction of Khan Abdul Samad
Khan of Baluchistan. 1443.

Cost of the clerical establishment of
the office of His Majesty’s Minister
at Kabul. 2218, 2219.

Creation of the Indian Army Corps
of clerks. 1126, 1127. 5
Definition of ‘“machinery ” pertain-

ing to cinema industry. 1002.

Deputation of Sir Lancelot Graham

to London, 475.
lop: of salt e in
Bengal. 1625.

Employment of Indians in the Secre-
tariat of the League of Nations.
1256, 1257.

Entrance examinations held for ad-
mission to the Indian Military
Academy. 2413.

Establishment of the Reserve Bank
of India. 481, 482, 483.

European officers on contract at the
Indi Lac Research Institute.

1032.

Fall in income-tax revenue owing to
the Earthquake in Bihar. 1138.

Floods in Bihar. 2282.
Floods in North Bihar. 1020, 2190-

Formation of an Advisory Committee
for Kathiawar Railways. 1739.
Freight agreement between the Tat®
Tron and Steel Company, Limited
and the Bengal Nagpur Railway.
1338,

Fresh batch of political prisoner®
sent to the Andamans. 31.

Government attitude towards the
Indian National Congress and its
Committees, 202.04,

Harassment to the Members of the
Legislative Assembly for the ante-
cedents of their friends. 1266.

Homej.Depmment Resolution re-

& & P
in services, 853,

Imposition of an export duty on
gold. 19, z

Supy y e

Indian as wireless operators under
Messrs Marconi and Company on
the Indian coast. 2187.

India’s membership of the League
of Nations. 500, 501.

Introduction of an Amended Can-
tonment Bill. 1197,

Judgment by the Honourable Mr,
S. K. Sinha, Chief Presidency
Magi: Calcutta, against Mr,
Hales, a Member of Parliament,
1766.

Monthly consolidated allowance for |

members of the Legislative Assem.
bly. 1630-31.

Muslim tea stalls on certain stations
on the Great Indian Peninsula
Railway. 2329, 2330.

Official or clerk to deal exclusively
with the work of the League of
Nations. 1264.

Permission to Mr. Sailendra Nath
Ghosh to return to India. 1508-
09.

Petitions made through the Bihar
and Orissa Government by the
proprietors and agents of some
sugar factories in Bihar. 2350.

Printing of the Fawji Akhbar. 2418

Prisoners detained under Regulations
III of 1818. 1457.

Prohibition of bearers of Indian
refreshment rooms from going
near the carriages occupied by
upper class European passengers
on the North Western Railway.
16.

Proposed visit of Miss Mayo to
India. 2191, 2192.

Provident Fund Accounts of em-
ployees of the Lac Cess Commit-
tee. 1439.

Recruitment of the Chief Inspector
of Explosives. 1840-45,

Release of Khan Abdul Ghaffac !

Khan, 622, 623.
Release of Mr. Sarat Chandra Bose,
857, 858, 859.

Removal of restrictions placed on

the Indian National Congress and’
its Committees. 204-06,
Replacement of unqualified clerks
by qualified ones in the Govern:
ment of India offices. 2416,
Representatives of Indian States
in the League of Nations. 1434,
Retrenched hands of the Bihar and
Orissa Income-tax Department,
1140, 1141.
Rules for the submission of memo.
rials of railway employees. 2205_
Sale of aerated waters on the Great
Indian Peninsula Railway. 2331
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SINGH, MR. GAYA PRASAD—concld.
Question Supplementary re—concld,

South African Colonization Enquiry
Committee Report. 207-08.

Staff discharged in the Dmupote and
the Moradabad Divisions of the
East Indian Railway. 1655.

Taxing of letters weighing a little
more than half a tola. 1353.

Tests on diesel oil carried out by the
Customs Department, 2323,

Utilisation by India of the technical

nrgameatmn of the League of
Nations. 1435,
Resolution re—
Ap of a C i on
“the Tndian Coal Industry. 1307,
1312-14, 1315.

Ropresmnﬂﬁo of Indian Christians
in the services and committees,
1292, 1304.

Sea Customs (Amendment) Bill—
Motion to consider. 771-72.

SINGLE PAYMENT STERLING POLI-
CIES

Question 7e payment of — or pre-
miums by instalments from Pro-
vident Funds.

SIN‘[{A THE HONOURABLE MR,
K=

Que~twu re judgment by — Chief Pre-
sidency  Magistrate,  Calcutta,
ag&insb Mr, Hales, a Member of
Parliament. 1762-68,

STIRCAR, THE HONOURABLE SIR

NRIPENDRA—

Assam Criminal Law Amendment (Sup-
plementary) Bill—
Motion to consider.

1409.

Bengal Criminal Law Amendment Sup-
plementary (Extending) Bill—
Motions to consider and to circulate.

1154, 1400-05,

537, 566-76, 591, 592, 600, 601,
602, 605,
Consideration of ‘clause "2, 1057.
Motion to pass. 1062-63, 1064,

1076, 1078, 1087,-1090, 1094
Bengal State-Prisoners Regulation (Re-
peuhn(’) Bill—
Motion to consider.
936, 954, 958, 1562,
Factories Bill—
Consideration of-—
Clause 2. 173-74,
Clause 13. 292.
Motion to pass. 438.
Girls Protection Bill—
Motion to refer to Select Committee.
1595-96, 1597, 1598, 1599, 1600,
1601, 1602,

926,
1565,

28,035,

SIRCAR, THE HO\’OLR-\BLE SIB
NRIPENDRA —contd.
Hindu Temple Entry Disabilities Re-
moval Bill—
Motion to refer to Select Committes,
2032-34.
Indian Tron and Steel Duties Bill—
Motion to refer to Select Committee.
901, 909, 980, 984,
Consideration of clause 9.
92.

Indian Navy (Discipline) Bill—
Motion to refer to Select Committee.

2090-

1202, 1220, 1224, 1234; 1238,
1239, 1240.
Indian Tariff Bill—
Motion for leave to introduce, 2129.

Motion to consider. 2266
Motion to pass. 2266.

Mechanical Lighters (Excise Duty)
Bi

Motion to refer to Select Coramittee.

462, 463.

Oath of Office. 1.

Point of order raised by Lieut.-Colonel
A. F. R. Lumby as to whether it

is within the competence of the

Legislative ~Assembly to enact

the section which the amendment

of Sir Abdur Rahim proposes to

insert in the Indian Army (Amend-

ment) Bill.  1537-42.

Repealing and Amending Bill—
Motion for leave to introduce. 68.

Motion to consider. 757-58, 759,
760, 761, 762, 763, 764, 765.

Conmderstlon of Second 'Schedule
765

Motion to pass. 768.
Resolution re cateri on
railways. 701.
1613-

Statement of Business by —.
14.

SITARAMARAJU, MR. B.—
Bengal Criminal Law Amendment Sup=
plementary (Extending) Bill

Motions o consider-and o m.toulnte
520-32, 671

Girls Protection Bill—"
Motion to refer fo Select Committee-
1587-90
Indian Tron and Steel Duties Bill—

Motion to refer to Select Committee:
837, 844.49, 874.78, 095,

Indian Navy (Discipling) Bill—

Motion to refer to Seloct Committes.
1191-96, 1198-1203, 1207,
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'STTARAMARAJU, MR, B.—contd.
“Mechanical = Lighters | (Excise " Duty)
Bi

Motion to consider. 1168-60.

Point of order raised by Sir Abdur
‘Rahim as to whether the levy of
excise duty is a part of the principle
of the Indian Iron = and Steel
Duties Bill to which the Lagislative
Assembly will be committed by
referring the Bill to a Seleet (Com-
mittee. 985.

Question 7 concession proposal to be
given to the Imperial = Chemical
Industries, Limited. 1520.

Question (Supplementary) re protec-

~  tion of cocoanuts against Ceylon
competition. 1340.

Resolution re—

Constitution of Maldbar into a sepa-
rate Provinee. 662-65, 663, 669.
Representation of Indian Christians
in the services and Committees.

712-15.

SKINS—
. Question re—
Export of — of newly born lambs
and kids. 869-70.
Siaughter of newly born lambs and
kids for the export of their —.
1422-23.

SLACK COAL— -
Question re steam coal and — despatch-
cd from certain collieries. 794.

SLAUGHTER—
Question re — of newly bora lambs and
kids for the export of their skins.
1422-23.

SLUM(S)—
Question re removal of —in Harphul
Basti, Delhi. 1645,

SOFT COKE—
Question re cess on —. 793,
See also ““ Coke .

SOHO HOUSE—
Question 7re search in the “ —" and
the id of Mr. Muh d
;.l‘suhir Khan in Bombay. 186-

SOLDIER(S)—
Question re—
Allegations against British officers
and —. 375.
Garhwali — imprisoned for disobey-
:lirﬁ military orders in Peshawar.

Indian, recruited as—or sailors.
1039-42.

BOLNIER!S)—contd.
Q iestion re—con'd.
*— and lady clerks'm tha Army Head-
quarters, 308,
Turkish — imprisoned in India. 369
Withdrawal of the concession given
to —and  officers  travelling to
Kasauli. 731.

SONS—

Question re employment of the-—and
wards of the employees of the
Government. of India in the pro-
vinces. 862-63.

SORTER(S)—

Question re transfer of the TRa'lway
Mail Service — from Allahabad to
Jubbulpore and Caya. 997-98,
2372,

SOUTH AFRICA—
Question re—
Alleged racial arrogance in —. . 1656.
Possibilities of a Trade Agreement
between — and India. - 1518,
See also  Afvica ',

SOUTH - AFRICAN COLONIZATION
ENQUIRY COMMITTEE REPORT—
Question re —. 207-08.

SOUTH AFRICAN INDIAN(S)—
See ** Indian(s) 7.

SOUTH INDIAN RAILWAY—
See *“ Railway(s) .

SOUTHERN WAZIRISTAN —
See * Waziristan ™.

SPECIAL DUTY—

Question re appointment of a guard as
on — under the Transportation
Superintendent on the Moradabad
Division, East Indian Railway.
1751.

SPECIAL OFFICER(S)—
See “* Officer(s) ™.

SPECIAL PAY—
See *“Pay .

SPECIAL TICKET EXAMINER(S)—
See * Ticket Bxaminer(s) .

SPECIAL TRAIN(S)—
See * Train(s)
SPEECH(ES)—
— delivered to the Council of State

and the Legislative Assembly by
]sf[is Excellency the Viceroy. 2269-
0.
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SPENCE, MR./G. H.—~

Assam Criminal Law Amendment (Sup-

plementary) Bill—

Motion to consider. 1155, 1156,
Indian Navy (Discipline) Bill—
Consideration of Schedule I. 2208,

Oath of Office. 1.

Point, of order raised by Sir Cowasji
Jehangir whether the Government
of India are precluded to bring
forward and the Legislative Assem-
bly to pass a Demand for Grant
for a specific objeet, which is within
the purview of a Provincial Gov-
ernment. 2156.

Repealing and Amending Bill—

Motion to consider. 760,

SPRING BALAN
See * Balance(s) ™.

"th

SQUAD(S)—
Question re—

Employment of two-—of special
Ticket Examiners on the East
Indian Railway. 490-91.

Formation of — for ticket checking
on the East Indian Railway.
491-93.

STAFF(S)—
Question re—
Allowances granted to the Govern-
ment of India —in New Delhi.
2188.
Allowances to the relieving — and

Railway. 1669,

Allowances to the relieving — and
the running — on the North West-
ern Railway. 1672.

Business carried on by the Ministerial
— of the Government of India.
467.

Certain concessions granted to the —
of the office of the Director Gene-
ral, Posts and Telegraphs, 26-
27,

‘Communal composition of the — in
the Income-tax Department, Bihar
and Orissa. 240, 362,-63.

Communal composition of the —in
the offices of the Assistant Com-
missioners of Income-tax, Bibar
and Orissa. 240,

Communal composition of the — of
the New Delhi Municipal Com-
mittee. 374-75.

Complaint about the incivility of a
member of the East Indian Rail-
way — at Meerut. 1267-68.

Confirmation of —in the Ordnance
Factories in India. 165i.

Confirmation of temporary — on the
North Western Railway. 1748,

STAFF(S)—contd.
Question re—contd.

Congestion in the rooms  oceupied
)JV the clerical —in the office of
the Director. General, Posts and
Telegraphs. 1108,

Consolidated allowarice of ‘the Ticket
Checking — on' the Bast Indian
Railway. 2343,

Demoted — of | the Government of
India Dopartments.  1665-66.

Employment of— on  works other

“than those t6 which their pay is
charged  on' the North Western
Railway. ' 264

Grant' of privilege leave to the —
in the Ordnance Factories in India.
1651.

Grievances of the— in t e Income-

epartment, Bihar and Orissa,

Tmposition of fines on — on the East
Indian Railway. = 276-77.

Increase of the pay of the Bastern
Bengal Railway ticket printing —.
394,

Incréments of —in the Moradabad
Division, Bast Indian  Railway.
2341-42, 2343;

Leave given to railway — at Jamal-
pur after the earthquake shock.
54-50.

Pay, ete., granted to the old Oudh
u,nd Rohilkhand Railway —.

Pm—, en,, granted to the old  Oudh
and - Robilkhand Rm]wn.y—on
- promotion. = 1104,

P, llotted to I and

‘Anglo-Indians of the ~ Control—
on the Bombay, Baroda and
Central India Rai way.  496.

Preference to Secretariat—in the
allotment of quarters in Simla
1122-25.

Promotion of —held up on their
maximum on State Railways.
1354-56.

Promotion of —in the Moradabad
Division, East Indian Railway.
2325. S

Reductions and transfers of — in the
Moradabad Division, Bast Indian
Rnilway 2198

+

R of —on
the North Vs’estam leway. 421.

Report of the \Insm Gommxttee

the
of the Tlcket Checking — on the
Fast Indian Railway. 417
Residential arrangement for the re-
lieving — on the East I.ndum Rail-
way. 1668,

M2
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STAFF(S)—contd.

Question re—contd.

Residential arrangement for the reliev-
ing — on the North Western Rail-
way. 1671-72.

Rest to the relieving — on the East
Indian Railway. 1669.

Rest to the relieving — on the North
Western Railway., 1673,

Retrenchment of — in the Postal
Department. 1361-63.

Seniority of East Indian Railway
and Old Oudh and Rohilkhand
Railway —. 417-18, 1615-16.

Seniority of the ticket checking —
on the East Indian Railway. 393.

Short time worked and the — em-
ployed in the State Railway Work-
shops.  5560-52.

— discharged in the Dinapore and
the Moradabad Divisions of the
East Indian Railway. 1654-55.

— employed at the Railway School
of — transportation, Chandausi.

— engaged for payment of pensions
to Army reservists. 1271,

—forced to accept posts on less
emoluments in the Ticket Checking
Branch, Moradabad Division.
1117,

— in the Central Publication Branch.
1761

—in the Customs Department of
the Madras Presidency. 2441-42.

— in the Tmperial Council of Agricul-
tural Research. 1247-55.

— retrenched  and  re-employed.

1363.

Strength of — in the Judicial Depart=
ment of Delhi, 401,

Strength of —in the office of the
Superintendent, Viceregal Estate.
1732.

Summer Hill and Kaithu quarters in
Simla allotted to the Army Head-
quarters —. 1122,

Test of — attached to transportation
work on Railways. 471,

STAFE CASES—

Question re disposal of the — of the
Punjab Postal Circle Office. and of
tgel Dsnd Letter Office, Lahore.
1051-52.

STAMP(S)—
Demand for Excess Grant for 1931-32.
2302:

STAMP VENDORS—

Question re memorial submitted by the
—of the Rangoon General Post
Office. 1622-23,

STANDARD CUT-PIECES—
See = Cut-piece(s) .

STANBDING COUNCIL—
Question re — to the Income-tax De-
partment in Bihar and Orissa.
1770.

STANDING COUNSEL—
See ‘* Counsel *'.

STATE(S)—
Question re—

Conferences of the representatives
of Mysore and Hyderabad — to
consider the Tungabhadra Project.
2353.

Non-appointment of Indians to the
posts of the Registrar of  the
office of the Agent to the Governor
General, Punjab —, and the Super-

intendent of the office of the
Resident in Waziristan, 2219,

Representatives of Indian — to the
League of Nations. 1433-34.

STATE PRISONERS—
See *“ Prisoner (s) .

STATE-PRISONERS REGULATION

(REPEALING) BILL—

See ** Bengal — »* under *“ Bill(s) "

STATE RAILWAY (S)—
See * Railway(s) .
STATEMENT(S)—
—re German Exchange Position.

STATEMENT(S)
TAB

2458-

(LAID. ON THE

E
—re—
Allegations against the conduct of
troops in Midnapore. 246-58.
Cases in which the lowest tenders
have not been accepted. by, the
High Commissioner for Endia in
purchasing stoves for tha Govern-
ment- of India. 2104-05.

STATEMENT OF BUSINESS—

— by, - the - Honourable § Joseph
Bhote.. 329, 464, 717-18, 1333,
2042,

— by the Honourable Sir Nripendra
Sircar. - 1613-14.

STATES (PROTECTION) BILL—
See * Indian — » under ““ Bill(s) .

STATION(S)—
Question re—
Abgence of Muslim Refreshment
Rooms on certain — on the Great
Indian Peninsula Railway. 2330

-
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STATION(S)—contd.

Question re—contd:
Closing' of the gate near Lyallpur
lewn.\ —on the ‘Gati® side,

J)e(x t incurrad in the ‘administra-
tion of the’ Kamuaran Quarantine
—. 2367-68.

Detention * of the Kalka—Delhi—
Howrali Mail “at Subzimiandi —,

2330,
Giving of contracts of “different—
to one individual on'/the ' East

Indian Railway." 2214;

Muslim tea stalls on certain' = on the
Great Indian Peninsula Railway.
2327-30.

Posting of certain Tncome-tax officials
at a particular — for a long time

in Bihar and Or IHS- 39,
Quotation of foreign outward™— to
— goods rate on the Nowth W

ern Railway, 1114,

Racial diserimination in allowing
the use of the cab road between
platforms Nos. 6 and 7 of the

28,

Howrah —, 6 2
Test check d at certain —
on the Kast Indian Railway.
14 b,
See also * Railway Station(s)*.

STATION ACCOUNTS—

Question re transfers of Inspectors
on the North Western Railw
1681,

STATION MASTER(S)—
Question re—
Assistant — sent for
to Chandausi. 24 3
Tow salaries of Assistant —on the
North Western Railway. 410,
— 's examination in the Moradabad
Division, East Indian Railway.
4,

9

frosher ¢

nurse

Training school at Chandausi for
Refresher Course of Indian A
ant —and Commercial Clerks on
the East Indian Railway. 347-
49,

STATISTICAL PUBLICATIONS=~
Question re free supply of — to Univer™
sities. 23,
STATUS—
Question re—

— of officers passing ~out of ‘the

Indian Military Academy, Dehra |

Dun. 1367.

Railway Board staff,

IISPOPPAGE— 7+ |

STEAM COAL—
Question re — and slack coal despabcib
ed from ¢ exmm eol'heu

STEAMERS, BIBB\' LINE 0]

Question 7re (hacontmuzmr-e by the —

of earrying deck passengers from
Colombo o Rangoon. 1820.21,

STEAMSHIP (OMP-\J\"\'(IES)«
Question re—
Protection of the small Indum

i

1820.
\ufc-g\_mrdmz of the lntero»ts of the
smull 1752, 5
STLEL—

Question re—
Evidence before theTarifi Bsard on
the protection of —. 1044.45,
Report of the Tariff Board on' the
protection of the — iindustry.
623, >
See * Indian Iron and -— Duties Bill
under * Bill(s) 7.

STEEL AND WIRE
PROTECTION
BIL

INDUSTRIES

(EXTENDING)
See *Bill(s) ™.

STEEL DUTILS BILL—

ee ian Iron and —

2 Bx].l(s) h

"

under

STEEL INDUSTRY—
Question re legislation on the protecs
tion of —, 477-78.

-STEI}L MANUFACTURERS—
- Question re competition of Butdsh firm
with Indian —, 736,

STENOGR! \PHbR(S)——
Question re— 1

Absence of Mushm—- in. cerbain
Government of India Departments.
1005-06,

Appointment of -~ Muslim — in. ‘the
Government of India Secretariat,
1007-08,

Communal composition of —in the
Government of India Depa.ttments.
2442,

Muslim — in receipt of gpeaxl ;ay
in the Government of I ec-
retrma.t 1006-07.

—in_the Judicial Deparhment in
Delhi. 400-01.

STOCK(S)— i
Question re balance — 0f coals”
collieries closed. 1.159

Question re — of U Mail Irain at
Khurja Junction, 2408-10.
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STOR ES—
Question re purchase of — for the
Army, 746,

Statement (laid on the table) re cases

in which the lowest tenders have
- - mnot been accepted by the High
Commissivner for India in purchas-
ing — for the Government of
India,

STOREKEEPER(S)—
-~ Question re—

Introduction of the system of pro-
motion for Civilian —. 2346,

Misgivings expressed on the intro-
duction of the Indian Military
Assistant — scheme, 2346,

Promotion of Indian Military Assist-
ant —. 2346-47.

STRIKE(S)—
Question re—
Protection from — and riots of cer-
tain collieries. 1035.
— of the textile workers of Bombay.
20-21, 796-98.

STRIKER(S)—
Question re—

Re-instated ex- — in the Engineering
Department of the Great Indian
Peninsula ' Railway at Nagpur.
406.

Re-instatement of certain  ex- —
of Bhusaval and Nagpur on the
Great Indian Peninsula Railway.

- 406,

Treatment of the er-—in the En-
gineering Department on the Great
Indian Peninsula Railway at Nag-
pur as a new entrant on re-instate-
ment, 405-06.

STUDD, MR. E—
Bengal Criminal Law  Amendment
Supplementary (Extending) Bill —
Motions to consider and to circulate.
583-88,
Factories Bill—
Consideration of clause 12, 287,

s

89.
3 'Quescidn’ (Supplementary) re—
' Abolition of sur-tax on tea exported
from India to New Zealand. 1517.
Floods in North Bihar. 1020.
Relief to petty shopkeepers in the

earthquake-striken area of Bihar.
2313.

STUDENT(S)—
Question re— >
Admission of Medical Group — of
the Delhi University in Medical
Colleges in _ India. 121-22,
726, ?

STUDENT(S )—contd:
Question re—contd.

Contribution made for the education:
of the — of the Delhi University
in the Lahore Medical College.
743-44.

Grant of concessions to the — of
the depressed classes in the Delhi
University. 1043-44,

Muslim — in the Bast Indian Rail-
way High School at Tundla.
411-12.

Percentage of failure of —in the
Railway School of Transportation.
388-89.

SUB-ASSISTANT SURGEONS—
Yee ** Assistant Surgeon(s) .

SUB-HEAD(S)—
Question re—
Filling up of vacancies of — on the
East Indian Railway. 263.

SUB.-LETTING—
Question re— of vendors’ contracts on
the East Indian Railway. 278.

SUBORDINATE(S)—
Question re—
Acceptance of  presents from — in

the Railway Board’s Office. 467.
Promotion of — of the Audit De-
partment of eertain railways.

24719-20.

Reduction of pay of — on the North
Western Railway. 1137-38,

Rules for the recruitment and train-
ing of — staff on the East Indian
Railway. 379-80.

Seniority of — officiating in the
Transportation Inspector’s grade
on the FEast Indian Railway.
382.

SUBORDINATE ADMINISTRATIVE
AUTHORITIES—
See ** Administrative Authority (ies) .

SUBORDINATE EMPLOYEES—
See ** Employee (s) .

SUBORDINATE
SERVICE—
See ** Engineering Service (§)—

ENGIN EERING

SUBORDINATE OFFICE (S)—
See ** Office (s) ™.

SUBORDINATE SERVICE (S)—
See *“ Service (s)

SUBORDI\'ATE STAFF—

for
the memal and — on State Railways.
400.
See also ** Staff (s)
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SUBSIDY (IES)—

Ques'tion re grant of — to the British

shipping industry. 637.
SUBSTANTIVE CAPACITY—

Question re non- eligibility of the: holder
of a selection post in a — to hold a
lower post. 1814,

SUBURBAN SERVICE—

Question re lenkngo of carriages on the

Bombay —
SUBZIMANDI—

Question re detention of the Kalka-
Delhi-Howrah Mail at — Station.

2339.
SUGAR—
Question re—
Assistance to the — factories in
Bihar damaged by the earthquake.
2340.

Import duty on — . 468-69.
Imposition of import duty on Indian
— by the Kashmir State.: 503-04

Petitions made through the Bihar
and Or Government by the
proprietors and agents of some —
factories in Bihar. 2348-50.

Reduction of the rates of Jaya — at
the Indian ports. 333,

SUGAR (EXCISE DUTY) BILL—
Sce “ Bill (8) .
SUGAR INDUSTRY (IES)—
Question re effect of the new excise duty
on the — . 737

SUGAR-CANE BILL—
See * Bill (s) 7.

SUIT (8)—
Question re—
Filing of — ‘against ruling princes,
2410. 5
— filed by the employeées of the
Madras and Southern Mahratta
Railway against the Administra-

tion. 1339.
SUKKUR—
Question re Lloyd Barrage scheme
at—. 34,

SULAIMAN, SIR SHAH MUHAMMAD—
Question re note written by — in the
Capitation Tribunal.  730.

SUMMER. HILL—
Question re—
Change in the timings of the Army
Headquarters special train runn-
ing between — and Simla. 1101,
1109-10,
— and Kaithu quarters in Simla
allotted to men belonging to other

offices, excluding the Secretariat..

1122

—- and Kaithu quarters in Simla-

allotted to the Army Headquar-
ters staff. 1122,

— and Kaithu quarters in Simla
allotted to the Government of
India Secretariat staff. 1122,

SUNDAY—
Question re—

Denial of the benefit of — rest to
workers in the running sheds at
certain places on the Bombay,
Baroda and Central India Rail-
way, 423.

~— duty done by some clerks in the
Military Secretary to the Viceroy's
Office. 1731.

SUPERANNUATED OFFICER (S)—
See * Officer (s) .

SUPERANNUATION
AND PENSIONS—
Demand for Excess Grant for 1931-32.

2303.
Demand for Excess Grant for 1932-33.
2305.

ALLOWANCES

SUPERINTENDENT (S)-—
Question re—

Abolition of the post f—in the office
of the Chief Medical Officer, North
Western Railway. 1735-36.

Allegations against the Divisional —
Moradabad. 2324-25.

Allegations against the — in the
office of the Commissioner  of
Income-tax, Bihar and Orissa.
240, 962,

Appointment of a guard as on special
duty under the Transportation —
on the Moradabad Division, East

? Indian Railway.. 1751,

Appointmerts of — and Deputy —
Watch and Ward Departmene,
Bast Indian Railway. 1102,

Creation of a post of — for co-ordina-
tion of Personnel Branches on
various Divisions of the North-
Western Railway. 277-88.

_Creation of the post of a — in t.he
Military Secretary to the Vlcemy s
Office. 1728.

Employment of the relations of the
Senior — of the office of the Direc-
tor of Civil Avmtlon in that ofﬂce.
1734, ¥
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SUPERINTEN DENT(S}-~contd.
Question re—contd.

Non-appointment of Indians to the
posts of the Regmstmr of the office
of the Agent to the Govemnor

_ General, Punjab States, and the
— of the office of the Resident in
Waziristan. 2219,

Persons discharged by the Divisional

, East Indian le\my Morada-
bari 380,°2194-95.

Qualification, pay, ete., of the — of
the Bast Indian Railway Press.
268,

Reduction of the post of — , Medical
Branch, North Western Railway.
1671.

Space allotted to each clerk, —, etc.,
in the Imperial Secretariat it New
Dehi. - 63

‘Strength of staff in' the offics of the
', Viceregal Estate. 1732.
SUPERINTENDENT(S)

OFFICES—

Question re Inspectors of Post Office
and Head Clerks to — . 40.

OF ' POST

SUPERIOR REVENUE ESTABLISH-
MENTS—
Question re recruitment to — for th®
State Railways. 1740-45.

'mnmwmm\ CLERK (S)—
,Su b2 Clerk (s) "

.SU'PERSESSION (8)—
Question re—

—in the Delhi Division, North West-
ern_ Railway. 2197.

. —in the Moradabad Division, Bast
Indian Railway. 2193-96.

‘SUPER-TAX —

- Question re remov. a] of surcharge on
Income-tax and — . 1736,

Appoin&mént- of ]':"a_udot — . 2364-

Functions and Duties of yp.rd — and
~yard inspectors. 1102-03.

Vacancies in the grads of Managers
and — of Farme, 413.

SUPPLEMENTARY DEM'AND FOR
GRANT—

— in respect; of Civil Expanses in con”
nection with Capital Outlay on
Schemes of Agricultural Improve-
ment and Research. 2402:08.

SURCHARGE (S)—

Question re—

Abolition of — on railway freight on
coal. 787,
Removal of —— ‘on income-tax and

saper-tax. 1736,

SURPLUS LA’ \*D-—
See ** Land (s)

SURTAX —
Question re abglition of — on tea ex-
ported from India to New Zealand.

1517-18.

SURVEY OF INDIA—
Demand for Exeess Grant for 1932-33,
2304.
SUSPECT (8)—
Question re compilation of a Book

containing life notes of the political
leaders and — of India, 1097.

SUTLEJ VALLEY PROJEC
Question re income of the — . 2423,

SWEEPERS—
Question re sitting of — on the benches
of the tram cars in Delhi. 2410.

SYED (S)—

Question ¢ records of grants of villages
made by the Moghal Emperors t9
the — of Amroha in the Moradabad
District. . 365.

T

TAHIR KHAN, MR MU’HHAMMAD—
Question re search in the “‘Soho House”
and the residence of — in Bombav
186-88.

TARIFF (8)—
See ** Indian — * under “ Bill (s) ",

TARIFF (AMENDMENT) BILL—
See ‘ Indian — 7 under ** Bill (s) ",

TARIFF BILL—
See “ Indian —* under * Bill (s8).”
TARIFF BOARD—
Question re—
Evidence before the — . 1045.
Evidence before the — on the pro-
tection of steel, 1044.45,
Report of the — on, the protection
of the steel industry. 623.

TARIFE (TEXTILE PROTECIION)
AMENDMENT BILL—

See “ Indian — 7/ under  :Bi
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ITATA JRON AND STEEL COMPANY—
Question re—

Freight agreement between the —,
Limited,” and’ the Bengal Nagpur
Railway.  1336-39. =

Railway freight agreement ‘betweén
the — “and the Beng al'” Nagpur

Railway. 1833-34

TAX (ESj—
Question re—

Letting value levied by the Muniei-
pal Corporations of Bombay and
Karachi from hmdlurds on aceount
of Municipal’— - 9717

: Revision of the water and scaveng-
J ing — in the Ambala Cantonment.
e i

260,
EA—
Question re—
Abolition of surtax on — exported
from India to New Zealand. ' 1517-

18,
Prohibition of transfer of export
quotas of — . 1621-22,

AIEACHER (8)—

Question 7¢ — in the East Indian Rail-
way High School at Tundla, 413,

EA GARDEN (8)—
Question re—
Coolies working in — at cortain places
2427-28.
| Tee charged for each uuoly recruited
to the Assam -— , 2420,
. Percentage of deaths of coolies in
‘the — of Assam, ~2420-30.
Recruitment of coolies in — . 2429,

i IEA LICENSING COMMITTED
Qucuuon re prnr-eedmg, of the Indian

162

IEA STALL (8)—

| Question re Muslim — on certain sta-
tions-on the Great Indian Peninsula
Railway = 2327-30.

[ECHNICAL INSTITUTION (S)—
Questwn re —in India. 1

E NICAL MILITARY CLERKS—
FSee ** Clerk (s) ~.

ECHNICAL ORGANISATIONS—
Qua‘shon re atilisation by !ndxa of the

1434-
posed increase in Press — rates.
of  the ion of —

@ovemment oﬂ"muls editors
an§ Aother,pe;spnages. 417

TELEGRAPH(S) DEPARTMENT -/
Question re— .
Committes 16 re-organise the Ei

neering Branch of the — 23 5
Oriyas employed in  the ““in the
Orissa Cirele) 1143, 2456,

TELE(-BAPHIST(S)—a
Question re— o
Fixation of the pay of - 2369,
Stoppage of the increment of a — in
thie Puijab Postal Cirels, © 1051,

TELEGRAPH STOREYAI(D g
Question 7e—
Holidays in ‘the offices of the —_,
Alipore, Caleutta, 1677
Non-confirmation of cevtdin clerks in
the offices "of “the ~— " Alipore,
Caleutta. 1677,
Time of attendance in the offices of
the — ', Alipore, Calcutta. 1676,

TELEPHONE (8)— ' ~
Question re—
Extension of the trink ~— lines.
2366.
Madras — Company, L
Pay and classes of — Opamtors
2 2366:67.

of — " Of .
2365, #e A
TELEPHONE BRANCH-— oae
Question’ 7¢ loss in running the — of
the Posts and Telegraphs Department.
2365-66

TELEPHONE CHARG ﬂ_mm;w
- Question re extens ~ telephone
lines and reduction I -65.

TELEPHONE COMPAW——- Lr
Question re derax— anud; 2455.

TELEPHONE LINES— o) e
Question re extension of — anfd reduc-
tion in telephone charges. 1857-65.

TELEPHONE OPERATOR (8j—
Question re—
Grievanees of the — .. 161374,
Hc!idavn for the — . 1674

TEMPLE (8)—— L
Quaztion re income u!—
an thlﬁlr, A ,mér
TEMPLE ENTRY BILL—
Sce {4 Bxll (a) 2.

TEMPLE ENTRY nIﬂABmgn RE-
MOVAL BILL— :

'See * Hindu —

i e m e e T S
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TENPORARY STAFF—
Ser “Sw=F™.

mﬁ)——
e—
inside, 398-97.
— for the supply of asphalt invited
by the Quetta Military authori-
ties. 2358,
— for the supply of food to pilgrims
on pilgrim ships. 2432-33.
— for treasury contracts for the
Bombay and Poona Post Offices.
390,
— in the Remount Department.

Statement (laid on the table) re cases
in which the lowest — have not been
accepted by the High Commissioner
for India in purchasing stoves for the
Government of India, 2104-05.

TENURE OF OFFICE—
Question 7e — of the Agents of Rail-
ways, 24,

TEPLITZ, MESSRS—
Question re non-recovery of railway
money from — Aerated Waters Com-
any, contractors, on the North
estern Railway. 1649-50,

TERRITORTAL BASIS—
* Question 7e services on different Rail-
. way systems on — . 1854,

TERRITORIAL BUDGET—
Q ion re cost of maintaining regu'ar
officers of the Army horne by the — .
335-36.

TERRITORTAL FORCE—
Question re—

Appointment of Indian — officers to
the Cantonments  Department.
1440.

Provision of opportunities to the
officers of the Indian — for train-
ing with the regular units. 1440-

35
Rules relating to the Indian — and
Auxiliary Forces. 1667.

TERRORIST ACTIVITIES—
Question re connection of Mr. Sarat
Chandra Bose with — . 1622,
Protest by Mg, Sarat Chandra Bose

for his complicity in — .  2332.34,
TEST (8)— :
Question re—
Night vision — of guards on the

é\"ox‘th ‘Western Railway. 2181-
Pen';dical — of guards on the ﬁ;lrth
Western Ragl“wliy. 1512,

TESTS ——ronsd.

Question r—oonig.
tached 0 TENSPOTIR-
ork on Rajtwsys. 471

TEST OHRCE—
Question y¢ — exercissd &1 _ certain
stations on the Bast Indian Railway.
1455-56. £

TEXT BOOK COMMITTEE (8)—
See ** Committee (s) 7.

TEXTILE WORKER (S)—
Question re—
Strikes of the — of Bombay. 20-
21, 796-98.

THAMPAN, MR. K, P.—
Indian Iron and Steel Duties Bill—
Motion to refer to Select Committes.
912-15.
Consideration of clause 4. 1938.
Consideration of the Schedule. 1974
Indian Rubber Control Bill—
Motion to consider. 1693-96.
Consideration of clause 3. 1647,
1699. 3
Clause 26, 1699.
Motion to pass. 1702, 1711.
Indian Trusts (Amendment) Bill—

774

Motion: to consider... 770. b

Question re—

Chargemen in the Ordnance Factories
of India. 1651.

Clerks working as despatchers and
diarists in the Government
India Departments. 485. 7

Confirmation of staff in the Ordnanes
Factories in India. 1651, g

Contribution to the Provident Fund
in the Ordnance Factories in Indi
1652.

Effect of the extra duty levied
light diesel oil on agricultural
mdustrial interests, 2317.

Freight agreement between
Tata Iron and Steel Compai
Limited, and the Bengal Ni -
Railway. 1336-39. pe

Grant of privilege leave to the stafi |
in the Ordnance Factories ia
India. 1651. ¢

Introduction of a scheme of gratuity
in the Ordnance Factories i
India. 1652.

Librarians attached to the Govem-
ment of India Departments.

Proposal for ceding the settlement
of Tt i to the T n
State. 2446 o

Proposals to supplement the Ottawd
Agreement relating to Indian Pro-
tective Duties. 1347-49.

Protection of cocoanuts * against
Ceylon competition. 1340-41.




k 3 1615,
Tesis on diesed oil sarried out by the Third closs — found sulsding s the
| Costoms - 18, Delli Redlwey Bration. 2343,

TICKET CHECKING-—

: of for — on Yy
Easy Indian Pailway, 49193,
“Introduction of crew 7
Moody-Ward

Fast Judian

fom Pusa to De =4 %
d=ty o—
Comracts on  Reflways.

S adogpion of

s Al
LI Lo
tetn A ~— on the ﬂ%ﬂo Wentsrn
Kaniwny. Y9895, W%,
Staff fovad 1o 2
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TRAIN(S)—contd. !
Question e~ conid.

Check of — conducted by the Watch
and Ward and the Accounts De-
partments on the Bast Indian
Railway. 1119,

Gotting into running — by Travell-
ing  Tickct Examiners on the Hast
Indian Railway. 3.

»Inconvumeuce felt by illiterate in-
class in
mail — . 1037-38."

Non-provision of fans in certain
second elass compartments of cer-
tain ~— on the Bombay, Baroda
and Central India Railway. 111-
12¢

~ ‘Prevention of illicit travelling on
railway — . 54,

Running of through — from Howrah
to Kalka by loop line. 1657.

—, ete., on the Ferozepore-Ludhiana
section of the North Western Rail-
way. 955-56.

TRAIN CLERKS—
See “ Clerk (g) .

‘TRAIN CONDUCTOR (S)—
See * Conductor (s) ™.

TRAIN EXAMINER (8)—
Quasmon re—

— for
the 0pernt:mg Deparbment 46.
app of the
“Lillooah Workshops as — and
Electricians. 50.

Appointment of Lillooah apprentices
as Electricians and — 423.
Appointment of Lxlloonh appren-

tices as — . 46-49, 2450-51.
Non-appointment of Indian nppren-
tices of Lillooah workshops as —

52-58,
Selection of Lillooah ex-apprentices
for the posts of — 24,

TRAINING—
Question re—

Provision of opportunities to the
officers of the Indian Territorial
Force for — with the regular units.
1440-41.

Rules for the recruitment and — of
Apprentice Mechanics and Trade
Apprenticesin State Railway work-
shops. 2143.

Rules for the recruitment and — of
subordinate staff on the East
Indian Railway. 2193-94,

TRAINING RESERVE—
Question re—
Regulation relatmg to the — of the
Indian Women’s Medical Service.
1646, 2375.

TRAINING RESERVE-—conid.
Question re—conid.
Vacanecies in the — of the Women's
Medical Servico for India.
TRAINING SCHOOL. —
See *‘ School (s) ™.
TRAINING SHIP—
Sés “Ship(s) ™.
TRAM CAR (8)—
Question re sitting of sweepers on. thi
benches of the — in Delhi. 2410."

TRANSFER (8)—
-Question re—

Appointments, promotions, transfen
ete., in the -Income-tax Depat

ment. 363-64. 3
Avoidance of assessment of Incoms

tax by the — of principal placeg
business from Bihar and Oriss

Inter-divisional — among the Spec
Ticket Examiners on the Nori
Western Railway. 2184-85.

Prohibition of — of export quotas
tea. 1621-22,

Proposed — of Mr. Vidya Bhushss
a prisoner detained under Regul
tion IIL, from the Delhi Jail &
the Andamans. 1853.

Protest against the — of the Resears
Institute from Pusa to Del
788-89.

Reductions: and — of staff in
Moradabad Division, Hast Indi
Railway. 2196.

— of Assistant Commissioners d
Income-tax.

— of Inspectors of Station Acgoun
on the North Western Railwaj
1681.

— of Mr. Bimalendu Chakravas
a political prisoner, from #
Andamans to the Alipore Ce
Jail. 31.

— of Mr. Nikhil Guha Roy, a
cal prisoner, from the Cellular Ji
Andamans. 1511,

— of several Bengali State Prisonem
to the Nasik Jail. 1507-08.

— of the Great Indian Penins
Railway Workshop from Jhansi
Bombay. 184.

— of the Head Clerks of the Remoun
Depots. 792-93. A

— of the Post Office at Niblkarori il
the District of Farrulhabad. 2
23.

— of the Railway Mail Service 80
ters from Allahabad to Jubbulpo!
and Gaya. 997-98. >

— of the Research Institute
Pusa to Delhi. 334-35, 741, T
2375.
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TRANS-TRONTIER AREA-—
Question re aerial bambardmett on'the
f Southern Waziristan in the = ' 488,

FRANSPORTATION —
Question re—
Percentage of failure of students in
the Railway School of == . 388-
89,

Staff - employed at the Railway
Senool of — , Chandausi. 892,

i

R ANS PORTATION INSPECTOR—

Question re declaration of the post of
~— as'a soléction post on the East
Indian Railway. ‘1814.

See also *“ Ingpector (s) ™.

T8}
r"mANSPORTATTON INSPECTOR (8),
] COMMERCIAL—

See * Inspector (s)

WRANSPORTATION INSPECTOR-

SHIP—

Question 7¢ promotion to — . 1814,

ANSPORTATION
DENT—

A Question re appointment of a guard as
on special duty under the — on the
Moradabad Division, East Indian
Railway. 1751

SUPERINTEN-

ANSPORTATION (TRAFFIC) IN-
ECTOR—
o} See *“ Inspeetor (s) .

ANSPORTATION WORK—
Question re test of staff attached to
— on Railways. 471.

ARAVANCORE STATH—

Question re proposal for ceding the
settlement of Thangasseri to the — .
2446,

RAVELLING—

il Question re—

| Earnings from illicit — on the North
Western Railway. 1860.

Tllicit — on railways. 489-90.

Prevention of — without tickets on
the East Indian Railway. 1618.

RAVELLING TICKET EXAMIN-

ER (S)—

Question re spring balances carried by
# the — on the East Indian Railway.
3 493.94.

See also ** Ticket Examiner (s) .

TREASURY CONTRAQIS
Question rd tonders foar o fap e
W‘nhlmy and Poona Pont - Ofos
390,

TREASURY QW IMOR -
Quostion re romittanoan of wld sdppey
ooing from the 10 the Hombay
Curvonoy OfMos,  T1H1 18 !

TRIAL (8) \
Quontion g =< of Khan Abdul Hamad
Khan in Baluohistan, 780, 1667,

TRIBUNAL (8)
Quontion ro note weltton by Sle Hhah
Muhamiad Sulaiman i the Caplias
tion + 180

TRIVEDI, MR, C, M,
Oath of Offiee, 1,
Resolution 7o reprosontation of Indian
Chrigtians in the gorviges and oom-
mitteos, 1200-1304,

TROOP (8)
Statoment(s) laid on the table re
allogations against the conduct of
-~ in Midnapore. 240-58,

TRUNK ROAD—
Question re — from Madras City to
Delhi. 2348,

TRUNK TELEPHONE LINE'(S)—
Question re extension of the — . 2366,

TRUSTS (AMENDMENT) BILL—
See * Indian — * under * Bill (s) .

TUBERCULOSIS—
Question re attack of — of political
prisoners in the Andamans. 1511,

TUNDLA—
Question re—
Headmaster of the East Indian Rail-
way High School at — . 411,
Managing Committee of the Kash
Indian Railway High School at
— . 4115
Muslim students in the East Indian
Railway High School at — . 411-
12

Teachers in the Bast Indian Railway
High School at — . 413.

TUNGABHADRA PROJECT—

Q ion re conf of the re
tatives of Mysore and Hycf;'rabad
States to consider the — . 2353,

TURKISH SOLDIERS—
See © Soldier (s) '+
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TURKISTAN— UNIVE_R?ITY(IES)—«:GM{L
Question re rebellion in Chinese — . Question re— contd.
722, Contribution made for the educatiog

TURKMAN GATF—-«
lition of the
land smmbed outslde —, Delhi.  365.

TURNSTILE GATF —
See « Gate (s)

UNANI PHYSICIANS—
Question re appointment of — on pil-
grim ships. 1456,

UNDER SECRETARY —
See ** Secretary(ies)’.
UNION(S)—
Question re—
Meeting of the East Indian Railway
men’s —, Lucknow 2454,
Trade — in India  carry: mg on life
assurance business.

UNIT(S)—

Question e provision of opportunities
to the officers of the Indian Terri-
torial Foree for training with the
regular —. 1440-41,

TUNIT ADVISORY COMMITTEE—
Question re—
Membership of Mr. Ganpati Singh of
the — of the Bombay Grenadiers,
Ajmer, 379,
— of the Bombay Grenadiers, Ajmer,
379.

UNITED KINGDOM—
Question re—
Lady doctors deputed to the — for
training, 1646-47,
Postal and delivery Foes charged for
parcels sent from the —. 2179,

UNITED PROVINCES—
Question re—

Amalgnmahon of tfhe posts of the
X, —
aud Central Provinges. 2326,
Fixation of holidays for Dussehra
and Diwali on proper days in the
— Postal Circle. 390.
Reversion of gertain clerks in the —
Postal Circle, 389-90.

UNIVERSITY (LES)—
Question re—

Admission of Medical Group students
of the Delhi — in Medical Colleges
in India. 721-22, 726, 868-69.

Changes in the courses of instruction
in the Delhi —, 17,

of the students of the Delhi—
in the Lahore Medical Collega
743-44.

Exemption from customs duty o
laboratory instruments for use i
the Bombay —. 2326-27,

Free supply of statistical publicationt
to—.,,1 23,

Grant of concessions to the student§
of the depressed classes in the
Dethi —. 104344, ]

Minto Professorship in the Calcutty
—.  1650-

Non- rccugnltmu of the Intermediat
Examination in Science, Medig
Group, of the Delhi — by the
Lucknow —. 727,

TERS—
See ** Quarter(s) .

UNORTHODOX CLERKS' @ UAI“

UNTOUCHABILITY
BILL—

v
ABOLITION
LL 1
See “ Bill(s)”.
UPPER SEL LCI‘[O\ (.(R ADE POST?—‘
See ** Selection Grade Posts ‘
UPPER SUBORDINATE ENGINEER-
ING SERVICE—
See ** Engineering Service(s) .

UPPI SAHEB BAHADUR, MR,—
Assam Criminal Law Amendment
(Supplementary) Bill—
Motion to conmsider. 1381.
Indian Rubber Control Bill— -
Consideration of clause 3. - 1698,
Question re—

Acceptance of presents from subol
nates in the Railway  ljoard
Office. 467.

Appnintment of Assistant M

seneral of Ordnance., 362.

Appointment of Muslims as Assistan
in the Home Department. 23
44,

British other ranks of the Indi
Army Ordnance Corps under th
India Unattached List. 2345, |

Business éarvied on by the :
terial Staff of the Government. 0
India,

Change in the office hours' of * th
Railway Board. 465,

Duties of the Assistant Mastor Gen
ral of Ordnance. 361-62.

Findings of the Pope Committes inl
the Railway Board’s Office, 460, §
Indianisation of the Indian Arm.
Ordnance Corps, 2345.
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VENDORS' CONTRACT—
See “ Contract(s) %

' VERNACULAR(S)—

7e printing of the ort of

7 UPPI SAHEB BAHADUR, MR.—
conid.
Question re—contd.
2 Introduction of the system of promo-
'; gi;n for Civilian Storekeep
!

Method of promotions in the Govern-
d ment of India Departments. 466,
L Misgivings expressed on the introduc-

tion of the Indian Military Assist-

uf ant Storekeepers scheme. 2346,

Promotion of Indian Military Assist-
1 ant Storekeepers. 2346,
hy Purchase by the Indian Railways of
3 Poppet; Valves by Mr, F. A, Pope.
) 4 8.

Temporary inferior establish in
u the Government of India Secre-
2l tariat. 466,
by Resolution 7 representation of Indian

Christians in the = services and
R committees, 1297-98,
v

_| VACANCY/(IES)—

\ Question re—

Filling up of — in one Division on the
East Indian Railway from other
Divisions. 402.03.

=1 _ Tilling up of — of sub heads on the

P *" Hast Indian Railway. 263.

Non-observance of the third vacancy

R rule in the Rawalpindi Engineering
Division. 41.

— among the Members of the Rail-
way Board. 626-27.

— amongst Controllers in the Mora-

16 dabad Division, East Indian Rail-
way. 1749,

—in the grade of Managers and
Supervisors of Farms. 413.

—in the Training Reserve of the
Women’s Medical Service for

! India. 1645-46.

—of Appraisers, Examiners and

beJ Clerks in the Customs Depart-
ment, Bombay. 2352-53.
USVALVES —

Question re purchase by the Indian
: Railways of Poppet—by Mr.
et P. A. Pope. 467-68.

AVARMA COMMITTEE—
": See * Committee(s) .

Question re tenders for body — hard
drying inside. 396-97,

VAZIR OF OUDH—

"1 Question r¢ money earmarked by a —
for the pension of Pringe Jehandar
nyi Shah’s decendants. 13, 1551-56.

in important —. 2430.

VERNACULAR NEWSPAPERS—
See *“ Newspapors . ;

VICEREGAL ESTATE—
Question re—
Furniture issued to certain personnel
of the —. 1859.

q

imp or
dating relatives and friends in the
—. 1731

Stran'gbh of s'tuﬁ' in the office of the
Superintendent, —. 1732.

VICEROY, H. E. THE—
Question re— S

Clerical appointments made in the
offices of the Private Secretary and
the Military Secretary to —, ete.
1732.

Composition of the Cypher Branch of
the Office of the Private Secretary
to —. 1728-29. -

Croation of the post of a Superin.
tendent in the Military Secretary
to —’s Office. -1728. S

Holidays in the Offices of the Military
Secretary and the Private Secreta~
ry to —. 1730.

Post of Personal Assistant to the
Military Secretary to —. l728‘
Racial discrimination in the ‘matter
of railway accommodation and .
supply of food to clerks on tour

with — . 1730.

Recruitment of —'s. 1146-48.

Residential clerks in the office of the
Military Secretary to —. 1730-
31. ik

Residential clerks in the Office of the
Private Secretary to f—. 1730.
Strength of the office of the Military

Soc%t;tury to — and certain other
offices. 1859. s
Sunday duty done by some clerks '
in the Military Secretary to the
f. —'s Office. 1731
Speech delivered to the Council of
Psms and the Legislative Assembly
by —. 2269-80.
See also ‘“ Governor Qeneral, His
Excellency the ™.

VICEROY’S EARTHQUAKE RELIEF
F D .
See ‘¢ Barthquake RelieFud,"

_ the Royal Commission on Labour
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VD)YA  BHUSHAN, MR-

6 S oy
Vidya Bhush is

under Regulatmn 1L, from  the

. Delhi Jailto the Andamans, 1853

VILLA(}ES—
Question re records of grants of —
_made /by, the Moghal Emperors to,
the Syeds of Amrohain. -the Morada-
bad District. 365.

VIRAMGAM CUSTOMS REWVUE—
the
Kathmwar States and the, Govern-
apent of India in connection wnLh
the.—.  108-10,

£ 'er

Qu t E: Dorns. by tt
uestion  7¢ Expenges he
Indian exchequer mmzmx{ectnon
with the — of the Japanese Frade
Delega.t,mn 1514. :
oged —of . an - Italian Trade
Dglegatlon to India. 1513,

W

WAGE(S)—

mgm e ¥

xtra. — for compositors of the East
Indian Railway Press  working
after 2 .P M_ on - Saturdays.

Extm — or cr
w%y@“‘% the

Wé&H‘ING. LIST—,
Question re — of ex-apprentices of
t.he East Indian Railway. 242,

leave for com-
‘Indian Rail-
on holidays.

HS)=
Qupstion re—
Absence of an Intermediate class —
Del 752,

& of & bath room in the
- first dsecondcls.ss——'a‘ﬁ‘Bgmllly
(ﬁh\@h@ﬂ.ﬁﬂﬁlkh&h and - K'umaon

J(H:[U )DIN, K,HAN BAH,ADUR
uestion re—
Abolition of the past of § S
;‘eng;eo:;;.m the office of theupé;uu;f
& Officer, North W,
AdRm:?y 1735-36. sl
~ visability of. e}
TInstitute to f:e? vmg I ti%“‘tg
- Delhi. 1619,
lleged influence of the N
Command on the Executxvaoéti?i‘;‘;%
g; the Amhala Cantonment; Boa.mi

WAJTHUDDIN, “KHAN' BAHADUR/
HAJI—contd.
Question re—contdi
Alleged - maladministration wof = the
NorthWestern: Railway - Medical
Department. 17
Allowances -of ‘the; Trayelling: Ticket
Inspeoctors; on. ‘the East Indian
Railway. 999,
Anmualreport of ithe ‘Archmological
Department. - 1677-78.
Appeals ‘detained: by. the Bxecutive

Officer,  Ambala Cantonment
Board. 375.

Appointment - of Unani physicians
on pilgrim ships. 1456

Arrangements- for the disposal’ of
complaints of robbery and: chemmg
by Haj pilgrims, = 1453:54

Arrangements made by the S]nppmg
Company for food -of Haj Pil-
grims. 343,

Complaints of Huj pilgrims during
the last Haj Sgason. 145

Compulsory deposi by Ha] pil-
grims for their tickets! 1455,

Conductor guards on the East Indian
Railway. 959.

@onsolidated. allowance to - Special
Ticket Hxaminers ‘on the  North
Western Railway. = 417

Construction of sheds in the Pilgrim
Camp at Karachi. 1455,

Criticism by ' Canfonment Bo ard
members of the Government of
India. 261.

Defective system of food supply on”
pilgrim shlps 1452,

Deficit incurred in the administra-.
tion of the Kamaran Quarantine
Station. ~ 2367-68.

Delay in the issue of railway receipts
at Cawnpore Central Lroods Shed.
1619,

Different rules. governing pay und‘
allowances for. the staff in_different
Divisions of the North Western
Railway. 383

Duties of an engine khalasi. 960.

Employment of two squads of
special Ticket Examiners on the
East Indian Railway. 490-91,

Evidences given before the Haj
Enquiry Committee relating to
elimination of  Muallims  from
India., 1618-19.

Executive Officer of the Port Haj
Committee at Bombay. 1451,
Export of skins of newly born lambs

and kids. 869-70.

Food supplied to H.u] pilgrims
on board ships,

Formation of squa.ds for ticket
checking on the Eash Indian
Railway. ~ 491—93. '
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WAJIHUDDIN, KHAN BAHADUR
HAJT—contd.

Question re-—conid.
Gazetted officers due to retire in the

Government  of India  Offices.
1053, 2
Getting into running trains by

Travelling Ticket FExaminers:jon
the Hast Indian Railway. 493,
Grant. of miloage allowances to the
travelling  ticket checking staff

959.

Gratuity granted to State Railway
employees. 145253,

Hill allowances to Travelling ; Ticket
Examiners posted at Hardwar.

o
=
<t
=

Hligit trav ellmg on railways. 489-90.
Importation of supplies of arms and
ammunition by licensed dealers
from one place to another. | 1369.
Indian pilgrims to Hedjaz, 343-44,
Information promlsed in replv to
certain questions asked in - the
Legislative Assembly. 1000-01.
Inspection by an income-tax payer
of his assessment record. 1335,
Introduction of an amended Can-
tonment Bill, 1197-98;
Introduction of crew system and
“Moody-Ward system of ticket
checking on the Hast Indian
Railway, 48889,
Tssue of return tickets on Tndian
Railways ' to Haj pilgrims, 1454-

55.

Keeping of a qualified nurse or -mid-
ife of every Pilgrim'Ship. 1450,

""Leave and gratuity to railway
employees for having failed in
e\o.ight 1453,

Mernorial from the Travelling Ticket
Inspectors on the Bast™ Indian
Railway. 1000,

Memorials ~ regarding -~ pay  ahd
allowances of railway employees.
1000

Mileage: allowance - and grade
promotion to the old Travelling

Department... 494:95;

Mileage allowance to the ticket
checking staff. 999,
Modification in the  Mody-Ward

scheme on the Hast Indian Rail-
way. 1001,
Mody-Ward Report
checking system on - the
Indian Railway. 494,
Neutral Control Section of the
Indian Railway Conference Asso-
ciation, = 1454,
Percentage allotted to Buropeans
2 and Anglo-Indians of the Control
Staff on - the Bombay, Baroda
and Central India Railway.: 496.

on the ticket
East

Ticket Inspectors of the Accounts:

WAJIHUDDIN,
HAJI—contd.
Question re==contd.

Photogtaph of thie i

KHAN BAHADUR

- -granted to pilgrim guides. 1452,

Pilgrims  to Hedji by overland
route by motor lorries. 343,
Prevention of tav - without
tickets o the Bast: Irditin: Rail.

way. 1618,

Promiotion of Sub - Assistant: Bu.vgéoua
employed on Railways, —1736:

Publications issued by the Arélizolo-
gical Department;  1678=:81.

Re-employment retrenched
personnel, 1335,

. Reportson theactivities: and working
of the Port Haj Committees.
1450-51.

Representation regarding the I!l&mn
Iron and Steei Duties-Bill:: 1619-
=231

“Revision of the\?m and scavenging
ta‘(()es in the Ambala Cantonment.
26

Rules for the/ subinisSion -of memo-
rials on State Railways: 1000,

Rules in! connection ¥ith appeals
regnrdmg pay and allowances on

- the East Indian Railway. ~ 385. °

96.

Sanction given by Government to
Pilgrims to proceed: o Hedjaz
by motor lorries;  344;
lection of an objectionable drama
by the Text Bo tee,

¥ rl
pring bala.nces CATTf by the

Travelling Ticket Examiners on

the East Indian_ Mmy 493

Staﬂ in the Imperml Couucll of
Agricultural Research, ~ 1247-255"

smf remﬁehed and- i@-eﬂ;p!oyhd.

Supply of food to Haj pilgrims of
ships. 1452,

Text check exercised: at : Gertain
stations on the East Indlﬁn M

way. . 1455:56,

Unsatlsfw&ory ar:angemem ~for
supply of food on pxlgr > s]ups.
1617-18.

WALTON 'ERAmNG BCﬁOOL—
See”*“ Behool.”

WAR— >
Question re—-

Disability pension to mlllta. om-
ployees invalided during the (H-Bb“
.44, 26162, 378-88, 495, 418,
416, 418, 2455. -

N2
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WAR—contd.
Question re—contd.
Non- ition of services dered

dnringathe Great — by the East
Indian Railway employees. 384-
85, 2205-06.

WAR PENSION(S)—
Question re belated claims for family
—. 387.
WAR PENSIONS. COMMITTEE—
Question re—

Claims received in the Pension
Controller'’s office under different
recommendations of the —. 383-
84.

Recommendations of the —. 387,

WARDS—

Question re employment of the sons
and — of the employees of the
Government of India in the pro-
vinces.  862-63.

WARRANTS—
Question re ‘realisation of Income-tax
3 q saoaton onids

y cer
— in Orissa. 372-73.

*WATCH AND WARD  DEPART-
MENT—
Question re—
Appoi ts of Superintendent and
Deputy Superintendent, —. East
__ Indian Railway. 1102.. =
Check of trains conducted by the —
and the Accounts
on the East Indian Railway.
1119.

WATER TAXES—
See *“ Tax(es)”.

WAUGH, MR.—

Question re cows shot by —, Honorary
Magistrate and Chairman of the
Shahdara  Notified Area Com-
mittee. 782, 863.

WAZIRISTAN—
Question re—
Aerial b d t on the Soutk

— in the trans-frontier area.

488.

Non-appointment of Indians to the
posts of the Registrar of the office
of the Agent to the Governor
General, Punjab States, and the
Superintendent of the office of
the Resident in —. 2219,

WEIGHT LIMIT—
Question re letters exceeding the —.
1364.

Department

WELFARE—

Question re appointment of an Indian
woman on the Advisory Committee
of the League of Nations for the
protection and — of children.
1838-39.

WELLS—
Question 7e use by members of the
depressed classes of platforms of
Government owned —. 1044.

WHEAT IMPORT DUTY (EXTEND-
ING) BILL—
See * Bill(s) ™.

WHITE PAPER REFORM(S)—
Question re fighting out the issue of
the — constitutionally through
the TIndian Legislature by the
Indian National Congress. . 206-
07.

WHI'LAYATULLAH, KHAN BAHADUR
Demand for Supplementary Grant in
respect of—

Expenses in conneetion with. capital
outlay on schemes of. agricul-
tural improvement and researchs
2469-70.

Question re—

Giving of contract for running
Muslim  Refreshment  Rooms.
1264.

~~Recruitment of xrovi.ncial civil ser-
vice men as Assistant Secretary,
Under Secretary, etc., in  the
Government of India offices.
1115-16. :

Representation of Muslims of Berar
in the Legislative Assembly«-1421.

WINDOWS—
Question re fixation of iron — o
certain quarters in the Raja
Bazar Square and Lane, New
Delhi. 105-06.

WINTER SEASON—

Question re refunds of rent in respect
of quarters in New Delhi for over-
lapping periods before and after
the —. 2424-26,

WIRELESS OPERATOR(S)—
See “ Operator(s).”

WOMAN—

Question re appointment of an Indian
— on the Advisory Committee of
the League of Nations for the pro-
tection and welfare of children.
1838-39.
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I{WOMEN PASSENGERS—
See *“ Passenger(s).”

'WOMEN’S HOSPITALS—
i See ‘° Hospital(s).”
\WOMEN’S MEDICAL SERVICE—
| Question re—

Regulation relating to the Training
{ Reserve of the Indian —. 1646.
| Vacancies in the 'lrmnmg Reserve

of the — for India. 1645-46.
VOOL—
Question re—
Prices of —. 2348-49.
Schemes for the improvement of the
quality of Indian — and for in-
| creasing the ~weight of fleeces.
2179-80.

Small proportion of the Indian —
crop taken by Italy. 2356.- -

WOOLLEN PIECE-GOOD(S)—
Question re imports of Italian — and

imposition of a quota on — from
Japan. 2357.
WORKERS—

Question re denial of the benefit of
1 Sunday rest to'— in the running
sheds at certain places on the
Bombay, Baroda and Central
India Railway. 423.

FORKSHOP(S)—

Question re— L i

Appointment and p promotions in the
Lillooah Railway —. 242.43.

Appointment_of apprentices in the
Production "Dep‘arm\enf- of the

1 Lillooah —.

’Apﬁbxﬁ%ment of a.pprenmees of the
Lillooah —.

Appointment of uppprenhces of the
Lillooah — as Train Examiners
and Electricians. 50.

Appointment of ex-apprentices in

o R W |

the Lillooah Railway —. -241-
42, 244-45.
) Appointments in the Lillooah Rail
: way —. 243.
7 East Indian leway — staff at
Jamalpore. 2451-5!
Holidays in the mechnmcal — of
State Railways. 414.
Non-appointment of Indian appren
tices of Lillooah — as
Examiners. 52-53.
Recess on Fridays to Muslim em-
o ployees in the East Indian Rail-
f way — at Lucknow. 1641.
2 Recruitment of Oriyas in certain
L, departments of the Bengal Nagpur

Railway — at Kharagpur. 747

WORKSHOP(S)—conid.
Question re—contd.

Rules for the recruitment and frain-
ing of Apprentice Mechanics and
Trade Apptenmees in State Rail-
way —. 2193.

Short time worked and the staff
employed in the State Railway

—. 550-52.
Transfer of the Great Indian Penin-
sula Railway — from Jhansi to

Bombay. 184.

WORSHIP, PLACE(S) OF—
See * Place(s) of Worship.”

()

YAKUB, SIR MUHAMMAD—

Hindu Temple Entry Disabilities
Removal Bill motion to refer to
Select Committee. 2005-06.

Indian Army (Amendmant) Bill—
Motion to pass. 2251, 2252, 2253,

Question re.—

Anti-Indian legislation in Zanzibar,
624,

Control of money-lending and rates
of interest. 365-66.

Farmans, etc.,, of the Moghal
Emperors relating to the grant of
lands taken by the British Gov-
ernment., 365.

Gazetted and non- gﬂzettad staff in
the Government of India offices.

f vﬂlages made
g s
Syeds of Amroha. in the Moradabad

District. 365.
Search in the “Soho House 5% s.nd
the resid of
Tahir Khan in Bombay 186-88.
Use made of the Harijan Fund and
of the Central Relief Committee’s
Earthquake Fund, 855,
Question (Supplementary) re.—
Appointment of Muslims as Assistants
in the Home Department. 2344,
Proposed adoption of Hindi as a
Court language in Delhi. 114,
Provision of a territory for His
Highness the Aga Khan. 199-200.
Transfer of the Research Institute
from Pusa to Delhi, 188-92.
Resolution e constitution of Malabar
into a separate Province. 673-76,
681, 682.

YAMIN KHAN, MR. MUHAMMAD=~

* Demand for Supplementary Grant in
respect of eXpenses in  connection
with capital outlay on schemes of
agricultural improvement and re-
gearch. 2466,
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YAMIN KHAN, MR. MUHAMMAD— (Z) :
contd. :
Factories Bill— ZAKAULLAH KHAN, KHAN BAHA
Consideration of clause 5. 280, DUR ABU ABDULLAH MUHAM r
Girls Protection Bill— MAD—

Motion to referto Select Committee.
1987-88.
Indian Army (Amendment ) Bill—
Consideration of clause 5.  1547-48,
2222,.2236,: 2237,
Motion to pass. ~2250, 12256, 2257-
58, 2259-61.
Resolution re. constitution of Malabar
into a separate Province. 683-85.

YARD FOREMAN(EN)—
Question re.—

Inadequate representation of Indians
in the pests of yard masters, yard
— , etc., on the East Indian
Railway. 1358.

Posts of Yard Supervisers,
Assistant Yard Masters and Xard
Inspectors. on the East Indian
Railway. 42122,

YARD INSPECTOR(S)—

Question re. posts of Yard Super-
visors, Yard Foremen, = -Assistant
Yard Masters and — on the East
Tndian Railway, 421-22.

See also * Inspector(s) .

YARD MASTER(S)—
_Question e
Inadeq\mte representa.tnon of Indians

in the posts of — yard forermen; |

etc., on the East Indian Railway.

1358.
Posts of Yard Supervisors, Yard
Foremen, Assistant — and Yard

Inspectors on the  East: Indian
.- Railyay. 421-22.

YABD SUPERVISOR (S)—

Question #e. posts of — , Yard Foremen,
Assistant Yard Mnsters and Yard
Inspectors on the Kast Indian Rail-
way. 421-22.

See also ** Superyisor(s) .

YARN(S)—-
. Question re.

~ . Exports of raw cotton to Italy and
imports of eatton piece:goods and
— from Ttaly. 2357,

~ Imports: pf artificial sillke piece-goods
and — from Ttaly, 2358.

YEMEN=—"

Question re. Indmns in c.'artam parts of
sy 15:16; =

YUGO-SLAV PRESS—_
See ““ Press(es)”. -~
e =

Oath of Office. 1.

ZANZIBAR—
Question re—
Anti-Indian legislation in — .
73, 497, 624, 735-36.
quuulmumon of Mdians; to. possed
land in— . 473,
Tll-treatment of Indians im

471

C
b
T

623-24.
Safeguarding; 'of the .interests d
Indians in — . 368-69.
Security for ~the investments by
iansin — . 473,

ZENANA GHAT—
Sez “* Ghat >, |

ZIAUDDIN AHMAD, DR.—

Amending Bill—

Motion to consider. 2301,
Criminal Law Amendment S
plementary.(Extending). Bill
Motion to consider and o r"frculat
517.
Motion to pass.  1058-60.

Consideration of the Reports of
Public Accounts Committee; 230
2389-92, 2304, 2395,.2401.

Demand for Excess Grant for
S | ————in-vespect of—

Expenditure on Retreuchedx erson
... charged to Revenue. 2302-03,
Déem: for Suppl‘f ary Grant

*respect of—

Expenses in connection with capi
oubluy on sehemesot—wlzﬁun
improvement and research. 248§
82, b

Salaries and other Expenses in connet
tion with Agriculture. 2169-70.
Expressions of regret. on the death
Sir Gordon' Kraser, 2043.
Factories Bill—

Mbotion to consider. 154-60, 167, 17
Consideration of—

Clause 5. 278-80. =

Clause 32. 297,

‘Clause 34, 303.04, 305,

Clause 35, 307-308.

“Clause 50. 311-12, 313.

Clause 59. 310 317 318.
~ Motion to pass. 40 445, 4477,

@irls Protection Bﬂl—

Motion to refer to Select Conimittees

. 1594-95.

* Tndian Army (Amendment) Bill —

1931-

73, 74, 86.
Tndian Theome-tax (Amendmi

Mobion to consider, 1722,

Motion to refer to Select Comitted!

5

M

M

Qi

D

13) Bill=~
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47

ossey
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ts by

i

i Motion to consider,
3 17

FIAUDDIN AHMAD, DR.—contd.

Indian Iron and Steel Duties Bill—
Motion to refer’ to6 Select Committee.
808, 820-28, 876, 887,
Motion to SonEidaE 1772-84, 1788.
Consideration of—
Clause 3. 2060-6
Clause 4, 1929-30, 1934 1936, 1945,
Schedule. 1956-61, 1962, 1964-66,
1967-70, 1974, 1975 1978,
2047-49, 2054-55, 2036,
2059.
Clause 1.
Motion to
Indian Navy (Dlsclplme) Bill—
Mot pass.  2209-2300,
Zndian Tanfi Bill—

2093-94.

Motion to consider. 22686,
Mechanical  Lighters (Excise Duty)
Bill—
Motion to refer to Select Committ
454,

(,onslder»w.on of—
Clause 2. 1181.
{ Clause 3.. 1179, 1180,

43‘0“0[\ for Adjournment re: ban on the
it S

connes
69-70.

leath

167, 1T

Red Shirt organisation in the North-
West Frontier Province, 38,
'\W of — £6_ the.Panel of
2307
Quesgmn re—
Absence of Muslim Refrehsment
Rooms.on certain stations on the
Great Indian Peninsula Railway.
2330.
Absence of seniority list on the Bast
Indian Railway. 4

ice by Jirga

system, 2214-2215.
Agent.sof rhu Bast Indian Railway.

Altemtwr;‘;f a5e of pm‘sona m _the

25.
pointment of a perma.nentdelegate
at Geneva. 2212,
Ban on Congress Orgauisul-ions. 621,
Change in the arrangement for the
carriage of mails between Delhi
and Calcutta., 615.
Cireulation of reports, ete., of the
League of Nations. 1262,

Compulsory retirement of postal
| employees having over 25 years’
service. 332-34.

Conviction of Khan Abdul Samad
Khan of Baluchistan. 722-23.

Deduction of expenditure in * the
assessment of income-tax. 103-05.

Discussion of the reports of the
; Ind.lau Delagamon to bheLeague
A o of in the Leg

4 Assembly, 1436-37.

ZTAUDDIN AHMAD, DK.c—oon

Question re—contd.

Earmarking’ of a port\on of India’s

contribution to~ the League of
Nati for the of
the Paris Institute of Intellectual
Co-operation, ete, 1437,

Employment of Indians in the Sec-
retariat of the League ‘of Nations.
1256-57.

Food supplied to Haj pilgrims on
board ships. 179-82,

Formation of an Advmorv Committes
for Kabh.mwar Railways:  1738-
39.

Giving of Lont.mets of different
stations to one individual on the
East Indian Railway. 2214,

Ill-treatrm:nt of Tudians in Zanzibar.

23-24

Inclus e of export trade
in the x‘porr on the working of
the Ottawa Agreement. 720-21.

India’s contribution to the League of
Nations. 1255-56.

India’s Membership of the Council
of the League of Nations. 1258-

ia’s representatives to the Lieague
N

of 7

Interest of the Indian Legislature
in the work of the League of
Nations. 1259-62.

Introduetion of certain reforms in
Baluchistan, 724-26.

Method of promotions on the Bast
Indian Railway. 26.

Military forces sent to the Burmese
Frontice 1

- Muslim mstalls on certain stations
on the Great Indian Peninsula

Railway. 2327, 2328, 2329, 2330.

Non-recovery of railway money from
Messrs, Teplitz Aerated Waters
Company, contractors, th
North-Western Railway.

Non-removal of bau from the Red
Shirt Organisation. 619-20.

I\aotc wntten by Sir Shah Muham-

in the G
’1nbuna.1 730. =

Official or clerk to deal axclumvely
with the work of the Lsagne of
Nations. 1262-64.

Opinions of the Local Advlsroy Com-
mittees on the Resolution regard-
ing catering contracts on Railways.
2214,

Permanent representative of India
at the Headquarters of the League
of Nations. 1262.

Permission to certain gentlemen to
issue NEWSpapers . from Baluchis-
tan. 723.
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[AUDDIN AHMAD, DR.—contd.
Question re—contd.
Personnel of the Indian Delegation
to the League of Nations. 2210,
2211.

Pr di of the E ic Con~
ference. 787.

Prohibition of bearers of Indian
refreshment rooms from going near
the carriages occupied by upper
class European passengers on the
North-Western Railway. 616,

Publications received by Government
from the League of Nations or
the International Labour Office.
2211,:2212

Railway advertisements in the ver-
nacular newspapers. 1432-33.

Recruitment to Superior Revenue
Establishments for the State
Railways. 1740-45,

Red Shirt Organisation. 620-21.
Release of Khan Abdul Ghaffar Khan-

212,

Release of political prisoners in
Baluchistan. 723-24,

Report of the Tarifi Board on the
protection of the steel industry.
623.

Report of the Varma Committee.
638-39.

Representatives of Indian States to
the League of Nations. 1433-34.

Rural indebtedness in British India.{——Gonfrol 6f money-lending and rates|
639-40. of interest.. 268. N

Sale of aerated waters on the Great
Indian Peninsula Railway. 2330-
31.

Sale of railway stalls on the Great
TIndian Peninsula Railway. 1743.

Stopp of the tr issil of
tolegrams to Governmeat officials,
editors and other personages. 617.

Tenure of office of the Agents of
Railways. 24.

Trial of Khan Abdul Samad Khan
in Baluchistan. 723.

Utilisation by India of the technical
organisations of the League of
Nations. 1434-36.

Utilisation of the export of gold.
729-30.

Watch on the activities of young men
in Baluchistan who read news-
papers. 723. > -

Withdrawal of the concession given
to poor patients travelling to
Kasauli. 73031,

ZIAUDDIN AHMAD, DRi—contd.
Question re—concld.
Withdrawal of the concession given
to soldiers and officers travelling
to Kasauli. 731.

Question (Supplementary) re—

Amalgamation of the Quetta and
Karachi Divisions of the North-
Western Railway. 11.

Anti-Indian legislation in Zanzibar.
472,

Appointment of Tndians as Members
of the Railway Board. 1344,

Appointment of Muslims as Agsis-
tants in the Home Department.}
2345,

Appointment of Muslims in the
Customs  Department, Bombay. |
2438.

Appointment of the Secretary of the
Indian Medical Council. _359.

Asphalting of and provision of more |
lights on, the road passing through
Raja Bazar Square and Lane,
New Delhi. 106-07.

“Biochemical work in the Indian Lac l
Research Tnstitute:—1028:~

Closure of the marine sh&p\'aﬁ{‘
Paksey, Eastern Bengal Railwuy,i
184-86.

Concessions proposed to be given fo

a British firm to start chemical
works in India. 1461.

Conviction of Khan Abdul Samad
Khan of Baluchistan. 1442, 1443,
1444,

Debt Legislation. 1014, TOTo=—

Deputation of Sir Lancelot Graham
to London. 475.

Discharge of nine Deputy Assistant
Controllers of Military Accounts)
1821-25 and 1826.

Employment: of two  squads of
special Ticket HExaminers on the
East Indian Railway. 491

Enquiry into the state of affairs in!
the Moradabad Division, Has
Indian Railway. 1752.

Establishment of Land Mortgage
~Banks. 1836-37.

Establishment of Reserve Bank of
India. 479, 480, 482, 735.

Examinations for Refresher Cours!
in the Moradabad Division of #h
East Indian Railway. 2209,
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ZIAUDDIN AH\A’AD DR —ctmtd

Z IAUD LVIN AH\IAD DR.—conid. -

/
nld.

| the Indian Companies Act in
/ Madras. 632.

Formation of squads. for. ticket

checking—om—the Bast Indian

Rxﬂway 492.

agreoment between the Tata
Iron and Steel Company, Limited
and the Bengal-Nagpur Railway.
1337, 1338, 1339,

Y) re—contd.

: n (Supp
Exchaglgo resm:xctlons pm; upon Monthly consolidated allowance for

foreign trade in Germany, 2284. members  of the Legislative
Expenses of the Indian Lac Research Assembly.  1630.

Institute. 1432. Mr. Chawala’s flight by pl
Formation of a separate department 740,

to look after the administration of N iations k the Kathi

States and the Government of
India in connection with the
Viramgam Customs revenue, . 109,
110.

New copper eoins made dark. 1132°

Possibilities of a Trade Agreement
between South Africa and India.
1518,

Postage on air-mail letters. 1727.
Government attitude towards the Prices of wool. 2349,
Indian \a\mxml ('on;:mss and its 5 §
Committees 02-204, Proceedings of the lexgmn Tea
- Licensing Committee. 21,
Hardinge b —Fastern
Benggu? Rall.;gvgg' un‘ 3 )t'hﬂ s Proposal to exclude the Secretary
h » of the Indian Medical Council from
!e Img(}rtnnt]Govemm]cnf: Bills pcm'lllng St an Inspector. 357«
B slative Asser
before the Legislative Assembly, gaitist ¥hb “iranster of the
¥ 7 ch Institute from Pusa to
g Importation of & Rates Assistant 789,
A com——outside in _the . Railway
at Board’s office. 1507. Public _execution of two mnotorious
W Imports of Ttalian woollen piece- dacoits of Larkana, Sind. 1638,
goods and imposition of a quota 1640.
to on woollen piece-goods from Japan. Red Shirt organisation in the North
cal 2357. West Frontier Province. 351
Imposition of an exporb dutv on Reduction of third class fare on the
tesl. _gold. 18, 19. _ Fast Indian Railway. 1656
Tn or, n the postal
1ad; E onal O.“ﬁccs. 728.
4% Indin’s membership of the League of
Natmns. ,Mm, 3 e
“ 1 operators under
1 Messrs, Marconi and Company on
the Indian coast. 2187.
tan§ Indian doctors appointed on the
nts, Executive Cc i Selecti garding
Board of the Central Dufferin Iron and Steel l:uf-xas Bill.
of TFund. 1649. Representative of India at
the Introduction of crew system and League of Na.hons. 7340
Moody-Ward system of ticket
rs inl checking on the Hast Indian
Hash  Railway. 489.
Judging of work in the Indian Lac ?lrﬁsa Income-tax Daps.rtm T
Res ‘h Institute. 1033. o
i el = . Retrenchment of staff in tho Postal
* Maladministration in the Dinapur Department. 1363,
ik of Division, Hast Indian Railway. Search in the * Soho House *” and the
3 2520, residence of Mr. Muhammad Tahir
Marketing of fruits. 1837-38. Khan in Bombn.y 186-88.

‘\ \Msetmgs of the Madras and Southern
~Mahratta and South Indian Rail-
~ way Advisory Committees. 630

Staff d in the Di
and the Moradabad Divisions of
the East Indian Railway. 1665
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